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Tuesduy, February 22, 1983/Phalguna
3, 1904 (Suka)
The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chairl

INTRODUCTION OF NEW MINIS-
TERS

THE MINISTER OF PARLIAMEN-
TARY AFFAIR‘S, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): Sir, with your per-
mission I have the pleasure in iniro-
ducing to you, and through you Sir, to
the House my colleagues, Shri V. N.
Gadgil, Minister of State in the Minis-
try of Communications, and Shri Kalp
Nailh Rai, Minister of State in the
Department of Parliamentary Affairs.

DR. SUBRAMANIAM SWAMY :
Sir, 1 rise on a point of order. Usual-
ly. the Prime Minister does this kind
of introduction. Why 1his deviation
has taken place from the convention?

Wi WEET : qg AT ST
Far &1 @ St mEgsEe i
S AT g FIT FT GEHA & ¢ T AT
far &1 wa F2, a1 A AR THET
g

sy TR fasrm Yingty e oA
3w fFar mam 2, ST AT -
T AT AR |
SHRI RATANSINH RAZDA: How

many reshuffles are in store now? Is
it an unlimited process?

3170 LS.—1

2
wsaw wWéiaa : 3fad wigw, 79
717 7€ g5 NS 7S EAT |

SHRI SATYASADHAN CHAKRA-
BORTY: What about my proposal
about the list of Ministers to be
placed on the Notice Board every day
like ‘Today's Menu' in the rostau-
rants?

(Interruptions)

ORAL ANSWERS TO QUESTIONS

Evaluation of 210 MW BHEL sets

23. SHRI RAJESH KUMAR SINGH:
Will the Minister of ENERGY be
pleased to state:

(a) how many 210 MW BHEL sgets
were commissioned during 1980-81 and
1981-82:

(b) whether any assessment with
regard to the performance of these setg
has been made; and

(¢) if so. the resulls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRASHEKHAR SINGH): (a) to
(cy A statement is laid on the Table
of the Ilouse.

Statement

(a) to (c¢) Seven units of 200/210
MW capacity supplied by BHEL were
commissioned in 1980-81 and five units
in 1981-82.

The performance of the sets |Is
monitored continuously and, corrective
measures are taken., As a result, there
has been a steady improvement in per-

- formance of these units. The Plant
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Load Factor of the units commissioned
, in 1980-81 has been as follows:—

¥ fraex gg 7 FR A g R

Year per cent dHaieT fedae & #IX ag &iF A8
1980-81 237 g

1981-82 423 gragre st & o g9 g,
1982-83 (upto 1 Ug WEl a1 g I AEA F4T
December, 1982) 53.9 1o fFar g7

Five units were commissioned during
the last quarter of 1981-82. For the
period April—December, 1982, the
Plant Load Factor of these units was

sft = wa fag : AW AP
AT WEE ¥ F% @I JAfeq #

46 per cent.

MR, SPEAKER: A Singh replying to

a Singh!

w TSw &R fag: Avax
i FE-fued & gFrg § O OHar
St ger a1, I w7 far fF
freared oo & 59 wWT & | R
Tl 210 WEE F S dT FHOA
fFr 8 wgemr dz e #
FHEE fFor ST A9TET dF =7
weq ¥ faw dz ogr, sEAr  FE
TB! AN AT 47 1 HT ATy
qe fF oF g a8t S TR 12,
13 Hz Ao 6T | a3y, any,
wEET A fFad & wew SRl
X ITH F FATYL H & 450 AT
wq frgtfa #< fear sar 8 ==
450 w99 ey a1 g9 o 98 21
HIH N FAT | g AT ATRAT 4T
f& ag o ¥ sfaomew gam 2
7 ?

FIYT T 405 9T a0 T 200
TAT | AR FgA FT ATAT TZ
el #mEEt ¥ 40, 50 wAT
FT A GHT | T Hell #EIIT
AW & FAT FO F AWAT
AT F A A, WOF (AAET
AW X s Ao S oA &

e

341

S

T9t &t & | g7 IF AR FT IR
g, 98 1981-82 ¥ FHIAA gHI HIX
a9e § feowy, 1982 IF SET
TEHE FE AN TEN O, 45.5
q@EE § | W@t % qEgT #r
qEET 93 F FA1 AT g, 98
gfae &, 5 & I IAAT IIRAN
37.7 "8z § #rR foew wgan
¥ AR sy IgH JERT gL © !

sfi viest AT Fag o fawdE
77

o =g aay fag : fordden ®
gz &, (1) S 1981-82 &
FHAT ZE IAFT  TIHAT W A
Fgae g1 #q7 § fageax, 1982
FI AATT W AR AT HFIT 65. 3
qvae 7| 3§ qg v feafy garw
aua g afeT I3 95 Ga & 4|
200-210 ¥TMAE fAEt Fr qIHGT
FT 96 g, T AAAIT 260 § FIAT
T fF e Fo  sfwfaosha ot
AR S gar F faq o
FUATE  F WEr =g 4,
g FAIEr A 0 W fogy aaf
7 IEA AT gare gur g | 9990
EEE W oWt gfemm wElw &
FEIEAT § WX gW WUl w
g f& @ W ot wfgs gar g
ST |
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off Uww FWiT Tag: weae S,
forg wregg WX W H 19666
WmEe & Ire, foa¥ 14208 &-
qE g, 4768 gEST HIT 600
YaraTe giEET FafgE F Sl

W wE e} fag: aEEE a1
g § gg faew wom Agm &
T T FE QT GEAT Agl A
g f& =% Wew W & A IHW
T & WITT 9 q@C A A9 A
AT A7, afed AXEATC FT AN T
¥ gg Afa @ f& s g™
TESAE  AgEnaier  wafeEr #
gaFT faqar #wfuw & wfas 343-
A GV @, SEEI &H A1 TATH
fEar wmo

Suspension of Coal Supply to Durgapur
Project by Coal Imdia Ltd.

*94. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the
Coal India Ltd. decided to suspend
coal supply to the Durgapur Project
Ltd. for non-payment of dues;

PHALGUNA 3, 1904 (SAKA)
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(b) if so, the details thereof;

. (¢) the names of the first ten com-
panies/establishments who are defaul-
ters of the Coal India Ltd. and the
amount due so far against each of
them; and

(d) what action has been taken for
recovery?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR'SINGH): (a) No, Sir.

(b) Does not arise.

(c) (Amount outstand-
ing in crores of
rupees)

1, Uttar Prad=sh Eleclricity Board 26
2. Maharashtra Electricity Board 23
3. Damodar Valley Corporation 21
4 Bihar State Electricity Board 20

5. Madhya Pradesh Electricity
Board 20

6. Delhi Electric Supply Unit 14

7. Badarpur Thermal Power
Station 12

8. Indian Iron & Steel Company. 10
9. Contral Railway 8

10, Northern Railway 7

(u) The coal companies have been
constantly pursuing with all their con-,
expeditious payment of
Chairman_ Coal
written to the

sumers for
outstandings. The
India Ltd. has also
Chairman of the Electricity Boards and
companies for eaf'ly liquidation of out-
standings. The matter has also been
‘taken up with the concerned States at
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the Government level from time to
time,

SHRIMATI GEETA MUKHERJEE:
The hon. Minister in reply to my ques-
tion (a) and (b) which pertain fo sus-
pension of Coal Supply to Durgapur
Project by Coal India Ltd, for non-
payment of dues has come up with a
blank answer which is:

(a) No, Sir.

(b) Does not arise,

I believe, this statement came from
Coal India Ltd. He did not go into the
fact whether there was any suspension
of supply to Durgapur Project by Coal
India Ltd. As responsible a person as
the Minister for Industries in West
Bengal Government mentioned in a
public statement that DPL had Rs. 4
crores of dues to the Coal India Limi-
ted and so the CIL suspended coal
supply to D P L. There was a lot of
agitation which came in our news-
papers also. After all those agitalions,
the Coal India Limited came out with
a concocted repnly that it is not due to
the coal supply suspension by the CIL
but is was because some contractor
cates were not tallying with the D P L..

Now, I would like to know whether
the hon, Minister before giving me the
reply enquired into the statement made
by the West Bengal Minister for Indus-
tries? If so, whether he verified from
Bim that whether the suspension was
done because there was a due
of Rs. 4 crores only when the
amounts ranging from Rs. 26 crores to
Rs. 7 crores are outstanding with 10
other companies or establishments,
who are much bigger borrowers from
the CIL?

DR. SUBRAMANIAM SWAMY. Is
it CIL or CIA?

SHRIMATI GEETA MUKHERJEE:
It is CIL.

SHRI DALBIR SINGH: So far as the
reference made by the hon. Member is
eoncerned, I can say that we have
not received any such complaint. But
we have not suspended any supply to

FEBRUARY 22, 1983
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them and I can go by the figures sup-
plied to me by the Department.

MR. SPEAKER: Both are hon. Minis-
ters. Whom should I believe?

SHRIMATI GEETA MUKHERJEE:
Well, so far as these two hon. Ministers
are concerned, this hon. Member could
write to that hon. Minister and make
a statement subsequently. That would
have been better.

My next question is about the reco-
very. This is a very interesting state-
ment. Rs. 26 crores, Rs. 23 crores
etc,, etc. are outstanding with the
various companies of CIL and out of
the 10 such companies, two are Cen-
tral Railway and Northern Railway.
Now, the reply is that they are writing
only to the State Governments. Nobody
seems to have written to the Railways
or the Central Government depart-
ments and the fact remains that the
Coal India Limited, is showing all this
to deny the house building and other
facilities and all that to workers., I
would like to know whether the Coal
India Limited is really making a
serious attempt without any political
discrimination to recover the outstand-
ing money and pay the workers so
that the production be smoothly en-
hanced?

SHRI DALBIR SINGH: So far as
the question of discrimination is ‘con-
cerned, we, on our side do not make
any discrimination between one de-
faulter and the other. We rather
write tp every defauller who-so-ever-
and use the specific measures to re-
cover the amount. The question of
discrimination etc., does not arise at
all,

Yacancies of Judges in Supreme Court
-and High Courts.

- T
*25. SHRI TRILOK CHAND:
SHRI RAM VILAS PASWAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS he pleased
to lay a statement stating;

(a) the present position with regard
to the vacancies of Judges in the Sup-
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reme Court and variougs High Courts
in the country and the number of the
silting Judges as against the sanc-
tioned strength, court-wise; and

(b) the reasons for delay in filling
up the remaining vacancies of Supreme
Court and High Court Judges?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) A statement
showing the sanctioned strength,
actual strength and vacancies of Judg-
es as on 1-2-1983 in the Supreme Court
and the High Courts is laid on the
Table of the House.

PHALGUNA 3, 1904 (SAKA)
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(b). The constitutional provision
with regard to the making of appoint-
ments of Judges in the Supreme Court
and High Courts is a complex one,
involving consultalion among various
authorities, Some proposals for ap-
pointments in the High Court have
been received from the State autho-
rities and they are engaging the atten~
tion of the Government. In severadl
cases proposals are awaited from the
States for which they are constantly
reminded.

The matter regarding filling up the
vacancies of Judges in the Supreme
Court is also engaging the attentionm
of the Government,

Statement
as on 1-2-1983
S.No. High Courts Sanctioned Actual “Vacancies
strength  Strength
1 Allahabad fo 44 16
2 Andhra Pradesh 26 { 22 | 4
3 Bombay 43 36 ' ol
4 Calcutta 30 20 10
5 Delhi 27 21 6
6 Gauhati 9 8 1
7 ' Gujarat 20 10 1
8 Himachai Pradeth . 5 4 1
g Jammu & Kashmir 7 4 3
10 Karnataka 24 23 1
11 Kerala 18 14 4
12 Madhya Pradesh 29 17 12
13 Madras 25 20 5
14 Orissa 8 6 2
15 Punjab & Haryana 23 22 1
16 Patna 35 92 3
17 Rajasthan ; : . 18 12
18 Sikkim 2 2 .
418 335 83
. . 18 13 ' :

Supl‘cmc Court . . . . .
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st fasis waa @ weae "gYE
T S qATH FT FATH &AW AT
AgRg  gra  faar wm, SEE A
4 g g\ A w T g fF
I AR § 83 9F HIT I=AAH
Tt # 5 9% AN ox @t g,
afFr el N F A S #oFe
a5 frar f& A g2 frad a9t g
gt § 1 TR Far g v 98 U
TG FTPRE AHEATE | GLIE AQHY
SHaT g fF a8 uw  samee S
g foa ® @l swafdw ¥ Q@A
AT g | AR AW Awq @ ag
wfE oy AR %= ¥ @ §——3A\
F FaE #R Agt faan oo

aai.aas AT BT @IS AT FAA
T—TEIT AT WA &7 A G\AA
ool @l @, @9 IEF A W

wr  faq W @ g cwRede
ARSI

fala, sqta wie sia w10 qa)
(® WA whad) ¥ g
TR AL GIF Y Tg SqATAT Av@ar
i 1982 ¥ zw A 59 U
AAT W gwAeE fRay & 17 g
TEMAA A9 oAt TRy # ot
20 9ATAE FAT Teargee fRy &
1983 # 2 UEMAA Y UcATZur
faray % WX 4 T A TR0
7 &z % 9em w0 3@, 100
EECIIE-

W UFAE IR wiedy
TAT TTH Wigqee FTeEq F oA § 7

Wi td AT dwa® . g ¥
gfgad feadt § 7

FEBRUARY 22, 1983
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B W TR iﬂﬁ
FA——aAT AFEAT ToXg Fgd g
AL EH @ § @ g & oa
TF AT F A9 AqAS F S A
A q9 aF ALHRTT 9 FT AG ATTY
g, dg dld AWHT gy QA

odl @ H AT ¢ |

SHRI SATYASADHAN CHAKRA-

BORTY: What agbout Baharul Islam?

-

W Wl T Wl T T
S99 o A S W TR § S
gefasm &, 1 Fed=Ewa 1 fearay
¥ gFm @y g fwawm sl
quq & wfa sfaedve g o= &1
Ficdama W favaa g .

5 twfas@ s 0 HAET
FrEDTHMA

S it (® Whed @ Jg QI
Fgar f& FrawdmA FAH qRg TEY
Ay 2, U TG A g1 AA
aF ¥ ot W ¥ owlH
F¥, gATd gg dmw g =
39 F1 QFEEE FH OF AR
T AEH F1 0@ T |

SHRI SATYASADHAN CHAKRA-

BORTY: What is the philosophy?

MR. SPEAKER: Only Professor

can lell it.

st fama =™ @ T 102 9%
FF H G 4F 7 FF H OS(9A
g &1 @y feaowme fFar g
W FEd 2 fF 9 a9 Wy IEFE
¥ 83 WX FN® &1 ¥ 5 TR
AT F——A F F aret § 7
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W SATT HWR 1 TG T
1981 ¥ @1ell g§, 9 1982 F @l
g8\ AWAYE ¥ BN g AEHA 1T
wifgy f& ag Fod=gw AT g,
write feeme a0 Wy &, sAwrdied
FE A9 #1 24 g %, zafw &
e et af @ § 1 Afew
7g FgAT {6 THIT Tg ATAY W G
T R T F | WA @A gA
¥ uw aw o frax ccateveueed fry
g1

Wi VHAA® wras| o O
FeY Ay Fg fr AN A AH A
Fre-qre ag A fwar ovay  BF oAvg
Rfaferty wifzazz it ¥=§
FW § AT AL GER TH
Fr 3, wa Wy frguw e
wHY § 1 & ag ST AT AGATE -
ox o fa & oF qex W & W
¥  geawmew Twaw fear wlic
AT W F 12 A Y "y fawr
¥ sl qAra wew Frevy fEar,

(uwﬁ)

WARAIT W {4 qeq Y,
FE Y SN WA KT wrEH FAT @ 7

S TI o c TH 05 Y T
I amend it.

qex HAl F 9@ H GFA!
faar & 1

w0 sEe fagtl wre@ayY ;a7 A
PF

it T fad Ry WiiaT ;e we
Fage ¥ ke fam g, w @
H Tq g

PHALGUNA 3, 1904 (SAKA)
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YO WEET ¢ A Sy g,
ag fet & o §F &1 @ A
TT 9 A & a1 TW 9 A |

sfi T fasm@m v o @)
qeT FY A0 AT g, IV HY TeTqTe
FEY & | 99 F 987 § hEay fxav
g, wafdg  geova g &

.. (sa=umE) . .

ot yea (g1 AT ¢ W
FHNT FT @ & |

ur T fuam  wree Oy
BHz ¥ | ATRIR A wW O wEmy
N fewe  famr, N Wy o fam
g Tar Fa@wr A § A Sy w) Hig
Aoy qrdf & A E 1 . L (emwET) | .

weIT WA R Geqe o7,
CLE O

STINE o R D SR
Tgr WY XA & o § oA, 1o 3w
% wWix dg ¥ M A
ey q Iy |

MoT®  WEYET ¢ e WTRHT 9
gY 9Ty &, @Y I F A ag WX T
T war g

sy U famE yraEtT ;o AWHE
3 % fag o ow fruaw  fear
Ty .. (SwEEw) L, ¥ TR &
g et wngar § 6 Far gg woe
= oafe & ...

SHRI JAGDISH TYTLER: Who
was their candidate for President-

ship? You answer,
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PELRL RAM dVILAi f?w‘f‘rﬁ;t'ﬂ: s N fes wieww ;X

was the president of India. w .

not the president of Congress—I. ST FTRen g f& aF!TT a8 Fﬁ'a f&
W T FEmi # oF e

SHRI JAGDISH TYTLER: He also §€ S S g;n_q_ 2 3
retires. He also will die. ! &
T&T AN AT s qg A Y oY
SHRI RAM VILAS PASWAN: e IE g ﬁmﬁﬁ'q‘r e 5
President of India is not a party post. ¥ o 5_‘5 ?f;f’ ) 5 . wﬂla;;
WTH VAT ¢ O N F T H R (AT AT § |

qref eI @ g1 Sl g |
A 3% FET & o & art

If he is a real judge. : TTAET e fa=me F% .‘,%%

. ST ST § g vl wey

SHRI RAM VILAS PASWAN: . 9
Should be. ?qmeﬁwﬁ T fFaw am foedz fer
. : - e, foaT Al v @ % v fafre
WA WA [ T AR IR, I T Oae A A
T A § wE A g, far & o Y A e o o
TE IE A AR E ferg | & @y @ W oqew
| TEAT P ow e dar e @
SATYASADHAN CHAKRA- . ) :
Bgffi{;{‘; It was also a religious mail- f ‘Igﬁ'q' FIE M ET‘QF FIE F A ST
ter, He was worshipping God Jagan- G ﬁﬂgﬁﬂ‘ g, & froqer g "L a
nath. wE fog FHET A W 1 A

TEHRIT T a9 FT qTE F1907 ?

MR. SPEAKER: It is a moral prin-
ciple. If once a judge, he is a judge.

He renounces everything. If he is B ST NS T gy
a real judge, he means a judge, he N a -

has to dispense justice irrespective % ;r'sr T {5 | I ATE HE FHL
of anything, if he be a judge. 1s it not? q I w1 Tl Fg @I 5’ e

If he once takes the oath of office, 1 do FT ﬁ-qﬁa-q-r T EATT o e
not think he has anything against %
wfrsto A Ag Ffasdm g,

anybody.
DANDAVATE: I.ntegrity, Has faith in the Constitu-
tion, He has to uphold the Constitu-~
tion and the laws.

PROF. MADHU
Once he becomes a Speaker, he is
completely a non-party man.

MR. SPEAKER: I will adhere to TR Ag AN uh aew i
that principle as long as I sit here in IOTF C 3 T
~ this House. ﬂ?ﬂﬁwﬂ' EE"? %‘ KL
T TR e Y am

st Ty fgerm wmeaEw o T F
« ECIEEC I ) Grs‘iﬁrq-a SR
TER ¥ v frfegess  w=@wsq . 5 :

@R WA E |
(lwam)
ot R T maw REt |

W o F AR F L, gww St T faam qremTy ;g

THaTa a1, , (eaguw) |, TR, §A UF N 981 a7 fF
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T R FE & gor gEmEml &
Fihy g& ff e semr e
EICICTLIEC I -5 A B B | S
afz g, @ 9un = faEm g 7

Wl ST WS . HAH Sfeefgsy
S FRE gE O AR SEH S
fre gu 9, ST &% & oW
dF AR 99 W% T wrE
gfeqr 7 FE AT g |

SHRI SOMNATH CHATTERJEE:
This is a matter of great concern. You
will appreciate that not only in this
House but outside also those Wwho
are concerned with the maintenance
of the judicial system and process in
this country are greatly concerned
that so many vacancies are not being
filled up for years. Not only vacan-
cies are being caused by death or sup-
erannuation but judges are also being
induced to retire from the Benches
for the purpose of giving party tickets
and this is also eausing vacancies. 1
would like to know this, Is it not
known long, long before as to when
judges are going to retire? Are their
ages not known? When the vacanciés
will be caused, everybody knows,
unless the age of a judge is altered
from time to time. I want to know
why action is not taken well in time
to fill up the vecencies as and when
they are caused, Would the process
start after the vacancies are caused,
when everything is known? The Cal-
cutta High Court Chief Justice is re-
tiring on 1st March and till today we
do not know who is the next Chief
Justice.

AN HON. MEMBER: In Jammu &
Kashmir also.

SHRI SOMNATH CHATTERJEE:
There are vacancies of five Judges
in the Supreme Court. 1 want to
know, out of these 83 plus 5 vacan-
cies, how many are to be filled wup
this year. I am giving one years
ime. I also want to know whether
the proposal of the Government {0

PHALGUNA 3, 1904 (SAKA)
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transfer judges is going to be imple-
mented at the time of apointment of
judges, and whether, in respect of
Chief Justices, the decision which has
been taken to bring them from other
High Courts in going to be implement
ed. while filling up the next vacan-
cies Chief Justices. Why don't you
clarify all this so that people could
know? Otherwise, there are bound fto
be comments, there is pound to be
suspicion.

H WOHY FWH § 7 FAAT
qee & Afeq ¥ ag 9w MEd §
gAY TFeaY, Jams A fGaraT &
TEAT ® 27 daeaist I g |

SHRI SOMNATH CHATTERJEE:
You have given the figures.

S S RWA ¢ gH A3
T F N AT FUE | o e
g gA qE gEteer  fermeews
AET WA, WX HA IF FEAT H=el
TRl &ar fF AT @2z foermeew
AE w9y, =% e gg Fea §
fr gg fwvewm  s<@

SHRI SOMNATH CHATTERJEE:;
What is the good of sending the re-
commendations? The names he has
objected to, you have appointed .those
people. So, what is the good of say-
ing all this? This argument of giving
proper respect to the Chief Minister’'s
recommendation is absolutely base-
Jless. Why should he give all those ex-
planations? (Interruptions)

s s www : & gew

SHRI SOMNATH CHATTERJEE:
They are not giving any respect to
the Chief Ministers’ or Governments’
recommendations or objections. I can
cite instances here. Why is he giving
those excuses? .



19 Oral Answers

S AT wwd : F geEw
N THEEMAT * fAC qg I FgAT
IR g fF oF a3 gew ag
z F 5 Jfew f feaeng #
WET &eq & | @A d9% & FEd
g f5 w fuffeer & a@ 1 a
& | R A fafre & a7

-

e, .. (d@EETA) L.

SHRI SUNIL MAITRA: No, no.

You say that the Chief Minister has
not sent the recommendations, That
is not correct.

S WEATT e AT H A
= wfw gt WGl Sw Ww
fafrer oz # 6 A9 a@ 7 @
7€ @ ¥ Wvdww  Ag Sepm &
gifafafedt & wrrar g 1 Y e
fafreT ®Y ..., (eomaw) L.

SHRI SOMNATH CHATTERJEE:
1et the Governor sent the recommen-
‘dations.

SHR1I JAGAN NATH KAUSHAL:
No dialogue. When I am speaking, 1
crave the jndulgence of the hon
Members. When they speak, I do not
not interrupt. Otherwise, I can also
interrupt at every sentence which you
gpeak. ........(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: How can you interrupt? We
speak sense and you cannot interrupt,

SHRI JAGAN NATH KAUSHAL?"
Don’t ask me to say that most of what
you say is not sense.

MR. SPEAKER: He has avoided as
a very good lawyer unparliamentary

words.
s siveva W : F gre™ ®r
Ty A ALAT AT g R oA A
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fafre< F1 7R 7 9% afey Fr ey
Teiee 3 & 9T AR & 1 -
T W ST G & § g HeTeEy
H FHRHTT  FIT FT ATFR § AR
9T FYRUT AR I WY & aY Wi
¥ BRI I FH WUEE FI |

(eaery)

Several hon Members rose

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: On a point of order, Sir,

MR. SPEAKER: No point of order
during Question Hour. Please git
down,

(Interruptions)

SHRI RAM VILAS PASWAN: What
is his point of view?

MR. SPEAKER: His point of view
has already been explained. Qut of
the list he will select the most puita-
hle man.

MR. YADAV.

SHRI JAGAN NATH KAUSHAL:
Let me complete the answer. Accor-
ding to the latest decision of the Sup-
reme Court, it is the President of
India who is to make an appointment
after consulting all the constitutional
authorities and when 1 said.

AR @O § S ghm, SuET
a9 ag & 6 Taqhe e gumEe
FOM, SHISe  ®WE gfeqr IHE
e FGT A T 7€ Fgr 2

The final judge of suitability is the
Government of India and n  obody
should be under any doubt that the
appointing authority is the President
of India i
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MR. SPEAKER: Mr Yadav.

SHR1I SOMNATH <CHATTERJEE:
About the transfer of Judges and
appointing an outside Chief Justice
he has not said anything.

SHR1 JAGAN NATH KAUSHAL:
1 stated earlier also. The main con-
sideration which prevails with the
President of India is the suitability of
the person for discharging the high
duties of that office. With regard to
transfer of Judges, etc .

(Interruptions)
SHR1 SATYASADHAN CHAKRA-

BORTY: Independence of judiciary
is involved.

SHRI JAGAN NATH KAUSHAL:
This is going to be im_plemented.

MR. SPEAKER: Mr. D, P, Yadav,

SHRI RATANSINH RAJDA: Who
is that new member, Sir?

(Interruptioms)

saa Wgiew : sigr Ao &1, X
T FF AHAT §

(eaaura)

M(T WodTX W& ZW AT
At FT AEE w@WT FA E
(3a=mara)

PROF. SATYASADHAN CHAKRA-
BORTY: Mr. Speaker, Sir, what is
this?

MRK. SPEAKER: Shri D. P. Yadav.

PROF SATYASADHAN CHAKRA-
BORTY : Sir, what is this? This is also
yet another case of Aya Ram Gaya
Ram.

AN. HON MEMBER: Going back
home.

SHRI SOMNATH CHATTERJEE:
From time to time at least they should
give us some information.
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PROF. SATYASADHAN CHAKRA-
BORTY: This is_how Mrs. Gandhi’s
party is functioning,

MR. SPEAKER: Mr. Yadav.

T EH ¥ qE T g 9w, ..

Tfqq  sifeg | |

(eaxetT)
SHRI D. P. YADAV: Mr. Speaker,
Sir,....
(Interruptions)

SHRI RATANSINH RAJDA: With
your permision, Sir, may I sugges?)
one thing for the establishment of
healthy practice? The people who
defect must forfeit their right to put
question, (Interruptions) Let us fol~
low this: Let us establish this healthy
practice, Sir.

PROF. SATYASADHAN CHAKRA-
BORTY: He should not ask any ques-
tion now, (Interruptions)

SHRI D. P. YADAV: Sir, you will
recall that in this very House the pre-
vious Law Minister Mr. Shiv Shankarl
has very categorically assuerd us
that in the matter of appointment of
the Judges of the Supreme Court and
the High Courts the names of those be-
longing to the backward classes will
be duly considered. There is the con-
stitutional provision also. May I ask
the hon. Law Minister whether he
sticks to the assurance given by the pre-
vious Law Minister Mr. Shiv Shankur
regarding the appcintment of Judges
belonging to backward classes and
other scheduled castes and scheduled
tribes?

W qAEATT W 0 gIeE &
qrae At faraER St S wRzHe fe
2 ¥ Sw wde & AT T E |
afew, Arawt  ATAA gAr ATgy fw
FEIMT ¥ WgET FRA HIX
Wegee  griew & fog grEER sew
HIT G F1E o & fu g s
LU '
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M siea WE sy o fire-
TR AR A a1 ¢ (AwaAq)

WA HGQT : T T Q8
AT ! A & &F M7 ! SR
SqTe a9 |

S ST Hwd aﬁﬁramm

qdaAl faaEdt |@gasr @ H

wfgamt & fog, @x 7

SHRI N. K. SHEJWALKAR: May I
know from the hon. Minister if he has
looked into the list which he has given
along with his written reply? It has
been mentioned there that in Allahabad
the vacancies are 16, in Calcutta there
are 10 vacancies and in Madhya Pra-
desh there are 12 vacancies out of 29.
In Rajasthan also, there are 6 vacancies
out of 18. May I just know whether
these vacanices are lying vacant for
a long time? It is not that some vacan-
cies have opccurred now and some have
been filled in between, In Madhya Pra-
desh, out of 29 vacanmes 12 are lying
vacant, that is, 40 per cent of the seats
are vacant even today. How can you
expect quick disposal of the cases
under such circumstances? My infor-
mation is that of course, the Ministry
there is that of the Congress-I. But
even then the Chief Minister and the
Chief Justice are not in agreement for
a common list and that is why this has
been pending for a long. Is it a fact or
not? Can you give an assurance to the
House as to when these large number
of vacancies will be filled?

SHRI JAGAN NATH KAUSHAL:
For the information of the House,  §
may mumtiion that 39 names have come
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to us from various States and Allaha-
bad and Madhya Pradesh have also
sent some names and they are under
active consideration and we will make
every effort to make appointments as
soon as possible.

Y qNUTH og : F9 g FErE A
FGL, 3 9T A E |

Fire in Malabar Hill (Bombay)
Telephone Exchange.

*26. DR, VASANT KUMAR PAN-
DIT. Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the new Malabar Hill
Telephone Exchange at Bombay was
totailly destroyed by a df\as‘mtmg
fire on 30 December, 1982;

(b) if so, what is t{he estimated
total loss to the imported sophisticated
automatic equipment, loss of revenue
and loss to the property suffered on
account of fire;

(c) what is the estimated cost of

replacement at this Exchange;

(d) whether any probe/investigation
was done as to the cause of fire: if so,
by whom and what are.the main
points made out in the Report;

(e) whether the Japanese supplier
from Hitachi group visited the site of
fire and whether they have written to
Government conveying their finding: if
so, what is their conclusion; and

(f) whether Government suspect any
sabotage in this fire; if so, the action
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No, Sir.

(b) (i) A Committee has been ap-
pointed to estimate the loss suffered
by the telephone exchanges situated in
the Malabar Hill Telephone building.
The report of the Committee is expect-
ed shortly,
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(ii) About Rs, 25.99 lakhs of revenue
was lost by Malabar Hill-II (822) tele-
phone exchange because it was {n-
operative for about 22 days.

The revenue loss due to Malabar
Hill-I (812) telephone exchange is of
the order of Rs. 1.23 lakhs per day.
This telephone exchange is yet to be
restored.

(iii) Loss to the property is about
Rs. 2.22 lakhs.

(c) About Rs. 4 crores.

(d) A Committee has been appointed
by the P&T Department to probe and
investigate the causes of the fire. The
Report of the Committee is expected
shortly,

(e) Yes, Sir, Only the preliminary
report is received. Further report is
awaited.

(f) This will be known after the re-
port of the investigating Committee is
received and evaluated.

DR. VASANT KUMAR PANDIT: I
think the hon. Minister for Communi-
cations was with me when I was in
the Bombay Telephone Advisory Com-
mittee for a long time. He is a very
knowledgeable person. He knows the
entire system of the automatic ex-
change and he is very well equipped
to answer my question. Now, as far
as part (a) of my question is concern-
ed, T would like to know the personnel
nominated for both these Committees,
that is, one for working out the loss
suffered by the telephone exchanges
situated in the Malabar Hills and the
other to probe and investigate the
causes of the fire.

The present General Manager of
Bombay Telephones Mr. P. C, Jauhari,
has been carrying out a consistent
drive against corruption within the
Organisation and outside by the Tele-
phone Agents, Telephone Consultants,
Telephone Brokers in Bombay. These
are the people engaged in corrupt prac-
tices, Therefore, there has been a sort
of a feeling against the General
Manager. I would, therefore like 1o
know whether 49 automatic exchanges
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from Hitachi Group of Japan have
been contracted to be purrchased for
Bombay, and if so, whether that will
completely wipe out the entire waiting
list of O.Y.T. and general category,
leaving no ground for corrupt practices
to be there. Further, when are the
findings of these two Committees ex-
pected? What are the personnel of the
Committees?

SHRI VIJAY N. PATIL: The mem-
bers of the Committee are six in num-
ber and the Committee is headed by
Shri Mathur, General Manager, Jabal-
pore cricle. Representatives of the fire
brigade and others are also being called
during the investigation.

About the waiting list, we are try-
ing to make every possible effort to
wipe out this in Bombay as also all
over the country. My friend has been
a Member of the Advisory Committee
himself, and he would know that to
wipe out the waiting list, we do not
only require the import of exchanges
from Japan we also require the con-
struction of building, airconditioning
them, and then installation of the
equipment, But even then, in Bombay
and other metropolitan cities, we are
giving every possible priority to this.

We have contracted to purchase some
exchanges from the Hitachi Group of
Japan, as also NEC. Japan, and these
are coming We are installing them in
phases. We are going to install
10,000-line exchange at Sion. There are
also other exchanges in Bombay, where
we are going to expand the present
capacity including the Malabar Hill

DR. VASANT KUMAR PAN_... i

reply to pare (e) ol my yquestion,

whether the Japanese supp.lers from
Hitachi had come to investigate into
the causes of fire, you have stated that
they have given their preliminary re-
port. May I know, if in their prelimin-
ary report, there is a suggestion that
there has been a sabotage as the cause
of this big fire, and whether other
multinational contractors are working
through the telephone mafia who had
created this sabotage? When you had



27 © Oral Answerg

contracted to purchase 49 Hithachi
- automatic exchanges which are the
best ones, who were the other compe-

titors, who had offered these exchanges.

and who were not given this contract?
This is because, there is a suspicion
expressed by the Japanese group that
there is a multinational agency which
has been the cause of this sobotage. It
is a very peculiar {vpe of fire; only
the PVC cables got fire. Two of the
persons who were incharge have been
suspended. They were the persons,
who had motivated and apetted in this
sabotage. On the question 4t sabotage
I would like to know, what the Japa-
nees Committee repc:t has said.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): They have
only submitted a preliminary report
and unless the final report is made
available to us, it will not be proper for
me to make any statement. However,
in the preliminary report, they have
suggested that 812 exchange equipment
has to be replaced completely. About
the 822 exchange equipment, they are
of the opinion that even though it
might function properly for some time,
yet there might have been some efTect
on it, and its life migh! be reduced.
This is the only preliminary reporf{ s©
far received.

As far as the sabotage is concerned,
there is no finding as yet given by them
and it will not pe proper for me to
make any statement just how, because
it may be considered that I am trying
to influence the findings.

SHRI RATANSINH RAJDA: Sir,
about 19,000 lines have been lhrown
out of gear in Malabar Hill due to
this fire. People residing in the Mala-
bar Hill area are undergoing great
hardship because they cannot com-
municate with the outside world. When
I met the predecessor of the present
Minister, I had given him some sugges-
tions that temporary public booths
should be eracted at every nook and
corner in the Malabar Hill area; and
he had assured me that within fifteen
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days they will erect about fifty public
booths so as to give relief to the com-
mon man there who wants to have com-
munication with the outside world. I
think no progress has been made in
this regard so far. I would like to knoy,
what the Hon. Minister has to say
about this.

Secondly, Sir, Mr. Johri, the Gene-
ral Manager hag promised that from
the Gamdevi exchange and from other
near-by exchanges those who are hav-
ing two or three telephone connection
will be provided one telephone connec-
tron. So, far there js no satisfactory
progress in this regard,

Thirdly, Sir, 1 would like to know
from the Hon. Minister who are the
persons involved in sabotage and whe-
there has suspendeq any of them.

SHRI VIJAY N. PATIL: Sir, the
question of providing public phones is
being taken up Wwith utmost princrily
and every high rise building is being
provideq with one public felephone.
Priority is also being given to hospitals,
fire-brigade, police and other public
utility services. I would like to read
the details:

About 800 connections were given
within two weeks frgm the Gamdevi,
Central and Bvculla exchanges. 822
exchange was recornmissioned on 21st
January and the service to about
9,000 subscribers was restored. About
4,000 connections will be released
from Byculla Exchange by June 1983.°
About 150 public booths have so far
been installed.

Abnut the sabotage, my senior col-
league has already answered. The
investigalion is on and we cannot give
an answer about that.

Then, Sir, one point of the Hon.
Member was agbout those who agre hav-
ing three phones, :.;hould be given one
phone. That is also being given.
But they were requested to surrender
other two phones in order to give to
other persons also. In about three
hundred cases it is being done.
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sy wfAar g34Y : wexa N,
AT fgar qraas & a7 97T 822
HIT 812 & IFiT 822 M® F frar g
faqer a7g ¥ WATET vFqaAS H
faqq drr gfen faee § 9 F ffad &
fadr ¥ & 1| AT qra o4 fawrad ars
g fF &g Sadt a¢ faqF qra diq diq
TAIRT & 822 AFX ¥ IAHT ¥ fa¥
g afF gat g FfA & g arw
adr faeraa Mg &, Aad T T8 AL
2y & #ar (o< qre @i dA
= (B4 & TARI Fad THF & AN
i I AN FI N AT SAEAEIT
FIA ? Fig § ST G cFIAST IR
21 Sid aq Sasl T T Ay afwT
qdr WFIEFT HIT ATHRC FIZ G AY
TERAT S § Ik HTIT G Iq
FAIFIT 2 Fi STEEAT FT AT FT
qwd & 7

ot fand g0 wileq : TH 1200
Faq & fS«d uF 9T H UF ¥ sqiav
SRS & | 994 ag foaaes a0
2 i U Sw aiEl A ARG T
fedt fra o feafes w1 3T vags
¥ a0 Wig ar ga% fax faawc 7
&1 300 AT & THAFTH A(E &,
I4FT 2A Tiaaq fRar § W IR
TArwid far i @ &

W7 KA TFAAT F AT F AT
T TEAAT g |48 TET FET & |

A3 wAdsgia fesd aqidig # ‘oA
WA a6 7 frar war
: +
¥27. o A® WT T
=1 g ‘ft'c'&'l"é :
FI7 a4 WL AIRO AA AL
aqrx F1 T FLT fF

(%) F|a0 TFTRIT F 19 T,
19 83 & HF4T ‘AAqILT T’ H
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‘e AT T AW wWidE
¥ wwrfag oF w@qrasrg feoqor &
FiAFdr fadr &

(@) afz gl a1 ITIT @A
Fqi sfarwar §

(7) Fur g w9 g 5 o-waedia
fantas dew & gemar, fafew fA@mw
g7 faed oregw 7 wgr 91 R
4 madwle feem qardg
§ wgfoa &t 7% feed  =iear @@ v
off Ad: frdt o feew &1 et Age”
qes Q¥ St & Fivg A Y 9ra W
T

(w) afz gr, ar =@% 40 i
& 5 M IFT qleai &< F 79 A A
feen gardie F AN &F F &2
FW ATfEETO SETd g 7

e AT WL AT FAFT & T
A\ A4 AT w17 faw o § ©oq qa)
(s weio ®. Tw. Wid): (%) S,
i

(@) & (). s faweor aa &t
as qv @ fzar i g

faawor

qILT & A9 HAeacEryg foew
qATAE & Iraw weadiedty g g
gfaqittar  faqmr & fwdy W@
feemr #1 IoTan ORI qA@ T
74T & A FqEY OUET MWET 9T
AT & 7 A foew  aardleg
FOAL F owewer AL AT OACEH
e o gopTdy Hamem H, wew  Avar
& ara, 9g wgr 97, {6 ‘gaw T auraE

& W fren  faator §  #rer @wa

yaar g & w0 wANE @A
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AT EFIW  FI I3 qhA(H]
goafer & dgAT FA &1 W@T g,
ey €% @7 & @ gg FeAr 9T &
g fr g @ ® ey o firew 9
wfweatdq &1 wiF, faag &  weEe
Q0 GEHEqAT FT Hiferawar, ST et WY o
S foen & e 7aT e goERie
faa s w1 wifaw sgwrEt 8, F
787 fe=mar g 1

qraliedia foew @i & wfa-
Frirar faarr & fwedt v wfufes afen
F ZETAAT BEWH W fHewr w1
TqHE I (U6 o #wrdo Ty oY,
uw ) gra fraffes faqai & maarw
futradr grer fafvatma gidr 2
™ 9qre,  Sfqaitmar fawrr
Sfuss 313 it oAy & wg  sfagadt
gaterg foen aqaigy & wafos
CEABAG (I 1150 B O ¢
¥ o244 9gq F Fia & Fars gl
Zidt =vfea 1 fwemt v wfaezar
q W[ W F TS HIT TT-
e qrsT g #r STAr &
{weal &0 fasq @ardig F wgam
ZITT (ST TH F4q HiHiq g1 Foadr
AT g | AU F OHAH TAE] &
T AT (A9 & wdr wm H
AN 67 S0 w3 TE0 Tour § 5o -
g wfqqndi wardigi & & o,
qILAT FHIUE & Tiaaiimar  faar
¥ IweT  qiEissal & grfad s
FieH g | HIHIT HIGT § F49 QUi
7 T faam w45 wfEiesai
¥ 24 wrax fwent w0 Faq fovar
qr | e wgT gRERR 7 3 &
HRT AT X LU F AeHT T TH
FT 9¢ aF fagr ar f& dar Is=9qq
T #r fHedl A1 TARIT W F
HAWGFI( ¢ I 37 & fa=a ¥ f&wa0
WO ¥\ AR Fr oaeg, feew
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TAE fawreg (Tedia fvem fora
) F wRa & 99 Adsg feew
THIUE &1 wAsq foer Ssaer o
IAI WX JEAIOT HGrwq F qganT
g fewar ar o

I qH W AT ¢ WAL Y,
HHTT U1 Hahaar gv & fouran
Algdl g @ WA H A I TF
Tewre W@ a1 g1 waw g & il
qar Agdl §19 ¥ T A @ "
FT AST AZl W@ |

YA WEET AT AT A
EANE: I S s

-

/A W& ol qETH W™
AT @4 AT | T WM & OHIK
fFagr fosr v, e &g @@ S
fagar ar #ix o gF A& (o

g1 TA®T FAT FIOT 9T !

sty fear g —-

(%1

..... But we must record, with re-
gret, that in our julgement, no film
has shown the power of expression,
the importance of theme or the ori-
ginality of the conception which
would juslify the award of the Gole
den Peacock either for a Short or a
Feature film."”

4dl WEled Jg aard & FEE F
f& gargs F1 9, {57 og fadtewe
FH A7 999 wiufq a1 Wi fFg
et 9 g fwent w1 fadewe
o ?

st W B> A WHA : WEA
weIEg, q * T A ¥ AR & Ay
FgT Agar § & aFR AuAr wfuai
1 foqmr af wmed & dur fF
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Ay Fgr fF TwH 50 @ w0 W
g9l AT AW @A a0 HTOHAAT
A WA @9t 57,13 ATE FTgAT
T 28. 4 AT@ FT ATAAT gE A
28. 6 @@ 1 Sfwfae gov | & I
urige fRad 3 @1 g1 gEd At AT
g et f& % feemt & fadac
FF Fw@r g ! zEd fAu fedaw
FAS T g | M Ae am zw fadt-
FoT FHST A g1 afe d =g, ar
§ I7F A 1 ¥ aFar g | IR
AT AWfASTA F FH T

g SN F A W fwemi
FT =49 237 & | 91 &1 =aa e
ST g, S A At 9@ J| v gi
AT TeEATTA FFq EoE /A qE
gt 1 gfar § @ odEE & Awead
FQOAMT FT § | A frert &
AT aga ST 2T E\FY B-
UFSA F7 A9 A TEAT AT
g | ST ¥ gate g fgew wfeeaw
AT & 13@ F T a1g g1 wAren
H ogW@r g\ Al@e dgd SATAr @ |
F% afgs fefmredw & fav 9
faarg frar &1 @ g AWAA-
TaATHe fRewd FTIARAN FPETs
AT Al ¥ FT WH g | 98 39 9T
ﬁ?rrtmtgr%ua“ré#aaqt
foae far 18w =gy € fF AT
AT THREH T TEL@ g | TSI
¥ wee! feew Sra Fy S, Agv
dT uw Shg Ay g, § gEd Sy
ST Al GRS | ZEH ST SfEar g
JAHY gL FA T FHwe ¥ AT,
arifw ooy feew wftgaa § wee
¥ weg fRed ¥ WH ) AALWA AR
TH F S gewETm & o
IEFT HWEL F@ g HIX IEN
BIW ¥ @A g0 Wreeer S &iwal
¥, T R FH A o0 wiw
FEL
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5l R T : AW WRIaA,
9 YT 9gd 9@ q HW ¢ 0

“Each year, we hold a film festi- -

vial, and each year we make bigger
fools of ourselves. If we had any
self-respect, we would have stopped
holding such jumborees a long time
ago.”

§ WAM¥ g WS FIAT ARAT §
f& st =wasal g Sawr gafa-
feda-g o § 7 aar @AT gHT A7
g g FT AT AU AT 91 IBT-
FT A ATQ AT Tgl T2ww F faay ?

Wi Qhow o Wo.q: MU ARIET,
7 IEM S ¥ FEAT WA g f feew
wfteaa & a1X # SU AWewgmd 2
TG g ¥ uAy wewd agt g fwew
dfecaw weor gol g, I ey
go wfwal § 1 S'W Fg g
frew dftcag g @@ #@ § =T
gL 9T TEY AT § | & SAET aAQqTAT
Tgar § f& foew dfeasr wweT
Afesslt ST ¥ | AW UF AiA-wf-
fedva gt 2 AR gEa Ffafeda
grar 2| Ffadifea Aweae LT
g | Y Sfugi &, ST gtaﬁ@rﬁ
FHOT FGO | T ARG Igia
feew wheaa =Mr fadtans FaA
F oav ¥ T § I ¥ oW A
FET g | fedwmw & a1 agq
Fifees &N &

SHRI HANNAN MOLLAH: I want
to know: (a) What is the purpose cf
this type of festivals, what are the
expenses incurred in connection with
the last festival and whether the fes-
tival proved worthy of the expenses
incurred: and

(b) what -are  the criteria for the
seléction of the films for these festi-
vals? Were those criteria fulfilled
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properly during the selection of the
films for the last festival? If ncl, why
not?

MR. SPEAKER: The Question Hour
is over.

WRITTEN ANSWER TO QUESTIONS

Indo-Soviet working group on power
development

*21. SHRI GHULAM RASOOL
KOCHAC:

SHRI B.V. DESAI:

Will the Minisler of ENERGY ke
pleased to lay a statement showing:

(a) whether the Indo-Soviet Work-
king Group on Power discussed the
prospects of pussible cooperaticn in
the develobpment of wvowe.s sysiem.
transmission anrd  conslruction  of
hydro power units;

(b) whether a raeeting of the Indo-
USSR experts 'was held on 8 Decem-
ber 1982;

(c¢) if so, what were the subjecls
discussed and decisions arived at; and

(d) the details of the agreement, if
any, reached and when the work is
likely to start?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) to
(d). The second meeting of Indo-
Soviet Working Group on Power was
held at New Delhi from 9th to 14th
December, 1982. The Working Group
reviewed the progress mede in the
construction of Vindihyachal Thermal
Power Station and the associated
transmission lines and the prospects of
cooperation in thermal and hydro
power projects and in the arsa of
power systems. The subjects discussed
also included the maintenance and re-
pair of power equipment of Soviet de
sign installed at power slations in
India, supply of spares from USSR
ang the production of spare parts in
India. A Protocol and a working pro-
gramme of cooperatinp between India
and USSR for 1Y81—85 were signed
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at the end of the .meeting. There is
provision in the Prciocol inter alia
for ithe deputation of Indian enginecrs
and experts to USSR to help them to
improve their skills and capability in
certain specialised areas, There is also
a provision to dep.ute Soviet experts
to India to advise Indian organisations
on specific problems.

fyese amr qddig dat § T |@ie Fio
JAI Tlo Fio T fGTITT FITTH

*28. st W fag
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Releage and rehabilitation of honded
labour

*29. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
LABOUR AND REHABILITATION be
pleaseq to state: ‘

(a) the latest position jn respect of
release of bonded labourers with paiti-
cular reference to Andhra Pradesh;
and

(b) how many of them have been
rehabilitated?

THE MINISTER OF LLABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) and (b). According
to the reports reccived from the State
Governments, ihe ftclal nuinber of
bonded labourers identified and freed
as on 31-12-1982 was 1,52,358 of which
the number relating 1o Andhra Pra-
desh was 13,458.

According to the same repoerts, the
tolal number of persons rehabilitaled
upto 31-12 1982 was 1,11.769 of which
the number of relating ‘¢ Andhra Pra-
desh was 9,449.
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Flouting of provision of drug.policy by
foreign drug companies

*31. SHRI B. D. SINGH:
SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of CHEMICALS &
FERTILIZERS bhe pleased {o state:

(a) whether it is a fact that foreign
companies have been ¢penly tlouting
the provisions of the new drug policy
which require them to produce within
two years bulk drugs and were delibe-
rately keeping down their production
of bulk drugs;

(b) if so, the details thereof siating
the share of the multinatinnals in the
total production of bulk drugs in 1979-
80 as against the production in 1980-81
and 1981-82: and

(c) what is the reaction of Govern-
ment with regard to (a) above?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE):

(ay o (¢) to (c) : Paragraph 21 of
the New Drug Pclicy lays down,
inter-alia, that foreign companies pro-
ducing drug formulations based on
imported bulk drugs will have {o
manufacture, within 5 period of two
vears, the bulk drugs concerned from
the basic stage. A number of foreign
drug compnnies had applied for appro-
vals for the manufacture of some of
the imported pulk drugs going into the
production of their formulations.
However, keeping in view gther Policy
parameters, relating to high techno-
logy. sectoral reservation ete, appro-
vals have been granted only in the
follewing cases: —

SI.No.  Name ofthe company

Name of bulk drug  Capacity approved

1 /s Sandoz (India) Ltd

2 Mis R 1rrougs W llcomﬂ&di(l) Put. Ltd.

3 M/s Pazer Limited

T e

Clepamide. 200 Kgs.
Polymixin B Sulplate 2000 B.U,
Oleandomycin Poly- gooo B.U.

mixin. 1000 B.U.
Bacitracin and
Zinc Bacitracin

(1) For Pharmaceu- 70 B.U.
tical use.
(ii) For Veterinary use. 1500 B.U.
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The .valué of bulk drug production (at constant prices) durirg tke 3 years 1979-{0 to
1981-82 and the share of foreign sector in the said production are:—

Year Total value of produc- Share offoreign
tion of bulk drugs. secltor

1979-80 Rs. 226 crores Rs. 53 crores

1980-81 Rs. 240 crores Rs. 53 crores

1981-82 Rs. 289 crores Rs. 72 crores

In the absence of any provisjon
under the Industries (Development &
Regulation) Act, 1951 to recall the
industrial licences already issued and
impose fresh conditions thereon, the
above - mentioned policy decision can
be implemented fully only after the
amendment of the said Act. However,
in cases where foreign companies have
applied for recogniticn of installed
capacity under the September, 1980
Policy, basic manufacture is being sti-
pulateq as condition subjec: to techno
economic feasibility and parameters of
the Drus Policy lik2 secloral reserva-
tion ect,

Telecast of National Programme

*32. SHRIMATI PRAMILA DANDA-
VATE: Will the Ministzr of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the recent changes in
the programmes cn Doordarshan (T.V.)
have been resen‘ed by scme States;

(b) if so, which are thz States that
have objected to the prograrmes tele-
cast through National Programme
every day;

(c) whéther these States have re-
fused to telecast certain pregrammes;
and

(d) if so, whether thiz has sanction
of the Headquarters of the Doordar-
shan from New Delhi?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI H. K. L.
BHAGAT): (a) to (d). The National
Programme' of Doordarshan was
introduced with effect from 15th
August, 1982 after its objectives and
broad plan were cdiscusse:dd and accep-
ted in the Conference of State Minis—
ters of Information held in July, 1982,
Since then sugg=stions hayve Leen
received frem time to time from Slales
as well as general viewers., Keceping
these in view, suitable modi-
fications have been introduced in
the National Programme sp that
the regional programmes of various
Doordarshan Kendras are rot aflected
and the National Programme Lecomes
increasingly acceplable to various sec-
ti ns of viewers,

Commissioning of Pradeep Fertilizer
Plant

*33. SHRI ARJUN SETHI:

SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of CHEMICALS
AND FERTILIZERS bhe pleased to

state:

(a) the steps taken sn far for carly
commissioning of Paradeep Fertilizers:
Plant jn Orissa;

(b) is it a fact ithat there has leen
an inordinate delay in tsking a defi-
nite decision in the matter; and

(¢) the revised time scheduled fixed
for the project?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) A new company knOwn
.as Paradeep Phosphates Ltd. has been
set up to' implsiment the Paradeep
Fertilizer Prcject. Government of
India have entered ints a Financial
Participation Agreement with Govern-
ment of Nauru which provides 40 per
cent equity of the company, The major
contract for setting up the Di-ammoni-
um Phosphate Plant has been awarded.
The Managing Director and he
Board of Directors of the company
have been appointed and steps are
being taken for recruitment cf key
personnel. Civil constrmiction work of
the project has also been started.

(b) No, Sir.

(¢) The project will be set up in
two stages. Commercial production is
expected to start in the first stage by
1-3-86 and in the second stage by
1-11-86.

Survey for oil ang ‘Gas

*34. SHRI CHITTA MAHATA: Will
the Minister of ENERGY be pleased
1o state:

(a) whether Government have re-
cently carried out a surveyv to find cut
the locations of oil and gas in the ¢oun-
try;

(b) if so, the Aeiails thereof and the
names of the places where survey has
been conducled; and

(¢) the allocation of funds for this
purpose?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) Yes,
Sir. Such surveys are a continuing
programme.

(a) A tatement giving the requisite
information is laid on the Talble of the
Sabha.

(¢) The funds allocated for surveys
during 1982-83 are as follows:

‘0il and Na$ura} Gas Commission
(i) Onshore
(ii) offshore

~ Rs. 2283 lakhs
Rs. 1893 lakhs

42
g (0il India Limifed

Onshore Rs. 1200 lakhs

Statement

I. Oil & Natural Gas Commission has
recentl, crrried out surveys at the
Iollawmg places:

‘GUJARAT: Jotana, Balol, Dhinaj,
Linch, Nandasan, Langhneij; Indre-
ra, Waled, Sanioda, Sanand, Kolat
Navagam, Sisodra, Kusamba South
of Ankleshvar.

ASSAM: Titabar, Borholla, Uriamghat,
Khoraghat, Yamphar, Bckajan-
Dimapur, Namii, Napamua, Sonari
and Rajabari.

TRIPURA: Rzkhia, Agartala, Baramu-
ra,

WEST BENGAL: Burdwan, Memari,
Pallassy, Bharampor2, Jalangi, Dia-
mond Harbour, Bedra, Port-can-
ning, Krishna Nagar, Chapra and
Calcutta.

UTTAR PRADESH: Etan, Ujhani.
BIHAR: Bagaha, Ramnagar.

RAJASTHAN :
Longwal.

Gotaru, Shahgarh,

HIMACHAL PRADESH: Surinsar

ANDHRA PRADESH: Amalapuram,
Amhajepat, Bhimdole,

Tadepalljgudem, Rajahmundry Kaki-
nada, Bhimawaram, Bantumilli
Repallo, Tenali, Guntur.

TAMIL NADU: Nagapattinam, Tiruva-
rur, Nannilam, Vearanyam, Tiruppun-
di, Tiritthuraipundi, Adiramapatnam,

Vridhachalam, Srimuhnam, Jayamkon-
dan and Ariyalur.

Gravity Magnetic surveys:

HIMACHAIL PRADESH: Mandi, Path
ankot, Dharamsala.

WEST BENGAL: Serampur Barasnt
Dum. Dum.
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' ASSAM: Dimapur, Mikir Hills.

Geological Mapping

ASSAM. Bander-sulia, Charaideo, San-
tak, Lax-mijan, Pathimara.

TRIPURA: Baramura.

NAGALAND MIDDLE & SOUTH
ANDAMAN ISLANDS:

Spct cheeking and compjlation of
geological data

Jammu & Kashmir, Himachal Pradesh,
Rajasthan and Pranhita-Godavari areas
in Andhra Pradesh.

The progress made in the geoscienti-
fic surveys during the field season
1982-83 (upto 31.12.1982) is as follows:

(a) GEOPHYSICAL SURVEY
1375 Standard Line Kms (SLK)
61.25 Ground Line Kms (GLK)

(b) GRAVITY MAGNETIC

980 G.M. (Gravity Magnetic) Sta-
tions

127 Repeat Slations.
(¢c) GEOLOGICAL FIELD PARTY

Semi Detailed Mapping (SDM) 791
Sq. Kms. Line Kms Traversing 35

(d) OFF-SHORE AREA
24518 line Kms.

I1. Oil India Limited has carried out
the following surveys:

Geophysical surveys have been car-
ried out in Nahorkativa, Nahorkativa
Extension, Hugrijan, Moran & Dum
Dum Mining Lease areas and in Aru-
nachal Pradesh in the Ningru Petro-
leum Exploitation Licence area. Dur-
ing 1982-83 a total of 130 line Kms. of
seimic survey was completed upto
December 1982.

In Orissa 2201 line Kms of onchore
seismic surveys were comupleted  till
February 8, 1983.
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Complaints about Delay caused in
Transmission and Delivery of Postak
Mail

*35. SHRI KRISHNA CHANDRA
PANDEY:

SHRI N. K. SHEJWALKAR:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he is aware of comp-
laints vocied from  several quarters
about delay caused in the transmissiom
and delivery of postal mail; and

(b) if so, whether the whole matter
has been examined and any sleps
taken to avoid delays in transmission
of mail ang quicken the delivery?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): (a) Yes, The
delay was noticed mestly in respect of
printed papers, manazines, book pac-
kets, advertisement material and com-
mercial circulars.

(by The Departmeni has been fac-
ing problems for quite some time past
in moving second class mail. The
volume of 2nd Class mail has heen

increéasing more rapidly than 1st
class mails, Such as greeling cards,
invitations commercial circulars

cannot be airlifted like first class mails
in view of the heavy expenditure in-
volved and the lower postage paid by
the public for such mails. To tide over
the siluation, the Devartment has
taken a policy decision to convert
selected sorting sections to transit sec-
tions, A complement of sorters will
need considerable space for movement
inside the mail van and for the sorting
process itself. Seleclive withdrawal of
sorting -.work from running trains will
provide more accommodation for car-
riage of closed bags. This will enable
the Department {o carry a large num-
ber of closed bags in existing accom-
modation and will fesult in better
handling and earlier delivery of their
contents. The recent conversion of gnr-

ting sections has shown encouraging
results.
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However, a section of staff have
been critical of the changes and a
go-slow agitation in December, 1982
and January 1983 caused some delay
s mails, '

In order to ensure quick transmis-
sion and de.ivery of mails a new Sys-
tem of monitoring of mails has oeen
introduced with checking up of mail
bags at various stages, introduction of
direct bags have also been ordered.

Delinking of Cost of Construction of
Transmission Lines from World Bank
Finance Projects

*36. SHRI K. RAMAMURTHY. Wil
the Minister of ENERGY be pleased to
state:

(a) whether it is a2 fact that the
National Thermal Power Corporation
has not delinked the cost of construc-
tion of transmission lines from ihe
World Bank financed projects and this
has led to the nec=ssitv to call for glo-
bal tenders for cables and conductors:
and

(b) the reasons for N.T.P.C. not ao-
ing so in the case of Singrauli, Korha,
Ramagundam and Fziakka Fower Pro-
jects mainly aided by the World Bank?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR}: (a) and (b).
The cost of construciion of transmis-
mission lines has net  been delinked
from World Bank financing for the
Singrauli, Korba, Ramagundam and
Farakka project of {he National Ther-
mal Power Corporaiion, as it is part
of the proiect c~st being financed by
lthe Bank,

As per the terms of credit agreed to
with the World Bank, a porticn of the
credit amount has been carmarked for
transmission equinpment  which inter
alia includes conductors. According
1o the procurement
down jn the agreemenls executed with
the World Bank, NTPC is required to
procure such equipment and material

conditions laid -
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under the International Competitive
bidding pricedures laid down by the
Bank.

Refining of pilfered Crude oil by
Illegal Refineries.

*37. SHRI JAGPAL SINGH: Will
the Minister of ENERGY : be pleased
to state:

(a) whether it is a fact that illegal
oil refineries engaged in refining pil-
fered crude oil have teen discovered
in Surat; ang

(b) if so, the details thereof and the
action taken by Government in the
matter? &7

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) It has come
to the notice of the CBI that premjses
in Surat contained impleinents anrd
chemicals which could Yte used for
some local refining of crude ¢il.

(b) Further investigation in the case
by the CBI is in progress.

Project Report for Production of
Liquid Fuel from Coal

*38. SHRI T. S. NEGI:
SHRI NIREN GHOSH:

Will the Minister of ENERGY be

pleased to state:

(a) what is the progress made with
regard to production o liquid fuel
from coal for which a project report
was first received seme  time in 1956
from the late Dr. J. C. Ghosh;

(b) what are the reasons <or this
in-ordinate delay: and

(b) what is the action tsken against
concerned persons far this Sserjous
lapse?

THE MINISTER DOF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b)
The question of vroducing liquid fuel
from coal has been crnsidered from
time to time. It has been scen that a
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- ing short receipt of coal.
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proper comparison of the costs of pro-
ducing liquid fuel from coal with the
cost of importing oil indicates that
even in 1956 it would have been chea-
per to import oil instead of producing
it from coal. Further studies made in
1977 and 1980 also led to similar con-
clusions.

Very recently, after this question
was raised in this Houvse, I have had
this matter examined once again and
it has now been decided to constitute
an Expert Group ’0 review the latest
technologies available for production
of oil from coal and to  examine the
feasibility of setting up pilot plant
-facilities for evaluating the most eco-
nomical processes available for this
purpose.

(¢) Does not arise.

Short Receipt of Coal at
Destinations

*39, SHRI JAIPAL SINGH KASH-
YAP: Will the Minister of ENERGY
be pleased to state:

(a) whether it is 5 fact that jn rail
transportation there is invariably
short receipt of coal between 5 per
cent to 15 ver cent by the consumer
at its destination;

(b) if so, whether cne of the factors
responsible for short supply of coal to
the consumer could be short loading
by the colliery staff responsible for
lhe loading of coal; and

(¢) if so, what rrecise measures
have been taken by the Government
to ensure that loading of coal at pit-
heads is done according to specifica-
tions?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) No,
Sir.

(b) and (c) There are occasional

complaints made by consumers regard-
Coal Com-
panies cannot, however, account for
short receipt of coal at the destination.
Coal is sold on FOR colliery basis and
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the weight of coal is certified in the
Railway Receipt issued by the Rail-
way Weijghbridge clerk after weigh
ment. Coal Companies have been
given strict instructions to ensure that
there is no short lcading at the load-
ing point. CIL hayve set up a large
number of weighbridges at the lod-
ing points.

Expansion ¢f Haldia Refinery

*40. SHRI AJIT KUMAR SAHA:
SHRI CHITTA BASU:

Will the Minister of
pleased lo state:

ENERGY be

(a) whether it is a fact that the ex-
pansion of Haldia refinery would be
delayed further;

(b) if so, the reasons thereof; and

(c) is there any proposal to take up
the expansions programme immediate-
ly in view of the country’s need for
petroleum products?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) to
(c) Expension of the Haldia Refinery
is scheduled for completion in the
Seven Plan period; no delay in this is
anticipated.

Study of tidal power in Gulf of Kutch

231. SHRI R. P. GAEKWAD: Will

the Minister of ENERGY be pleased io
state:

(a) whether a study for-tidal power
potential in the Gulf of Kutch has

been made and if so, the details there-
of:

(b) whether = the sites for
stations have been selected; and

tidal

(c) when these tidal power stations
are likely to be set up and the estim-
ated cosé thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) to
(c) In December 1980, the Government
«0f India sanctioned an estimated
amounting to Rs. 218.38 lakhs for
carrying out the investigations and
-studiess for tidal nower projects in the
Gulf of Kutch which would lead to the
preparation of a preliminary feasibility
report. The investigations and studies
for the tida] power project in the Gulf
of Kutch are in progress and they are
likely to be completed -by March 1986.
The decision regarding the setting up
of a tidal power station would be possi-
ble only after the studies and investiga-
tions currently in progress confirm the
techno-economic viability of the project
The estimated cost of the project is rot
known at this stage. This would be
available only after the preparation
«©of the project report.

Subsidence in Kankani Colliery of
B.C.C.L.

232. SHRI A K. ROY: Wil the
Minister of ENERGY be pleased 10
state:

(a) whether he is aware that there
was large scale subsidence in Kankani
Colliery of the BCCL Area No. V in
November, 1982 demolishing the houses
-of workers; if so, facts in details;

(b) whether any enquiry has been
made into the affair; if so, details of
the enquiry committee and its find-
ings;

(¢) whether it is a fact that the
subsidence is due to lack of sand stow-
ing though the contractors were paid
for that sand which was never put to
fill the cavity created due to taking
out of coal; and

(d) if so, steps taken against the con-
tractor for committing fraud on the
BCCIL. znd the officers for allowing
that?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) There was no large

scale subsidence in Kankanee Colliery
of BCCL in November, 1982. Cracks
developed in the Company’s residen-
tial guarters and unauthorised hut-
mentis on surface when underground
extraction was being carried out with
due permission from D.G.M.S. Alterna-
tive accommodation was provided to
the residents of these quarters. In
order that these affected quarters are
not re-occupied by unauthorised wver-
sons, these were demolishegd

(b) Enquiry into this incident was
made by the officers of D.G.M.S. and
BCCL Hqrs. On account of fire some
subsidence was apprehended even
though extraction was being done with
stowing As per directive of D.G.M.S.
the quarters were demolished and work
restarted. Upper seams in the area
are on fire and were sealed off earlier.

(c) These cracks did not develop due
to lack of stowing. Sand was carried
by Company’s ropeways and no con-
tractor was involved.

(d) Does not arise.

Introduction of colour TV

233. SHRI LAKSHMAN MALLIK:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether colour TV has been in-
troduced im the country;

(b) if so, how many TV centres have
introduced colour TV programmes Sso
far:

(¢) the names of those TV centres;
and .

(d) the year by which colour TV can
be introduced in.,all the TV centres
existing in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-

"PARTMET OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes, Sir.

(b) to (d) Programmes in colour

telecast by Doordarshan Kendra, Delhi
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are being relayed from 40 existing TV
transmitting centres (List enclosed).
Conversion of existing transmitters and
studios for colour operation is being
done in a phased manner depending on
the availaility of resources. The VI
Plan schemes of TV Centres at Banga-
lore, Ahmedabad, Trivandrum and
Gauhati as well as relay centres at
Kasauli, Kodiakanal  Asansol, Mur-
shidabad, Panaji, Vijayawada, Vara-
nasi and Cuttack are being directly
implemented for colour operation.
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SIMLA
GANGTOK
GAUHATI
IMPHAL

9. AGARTALA
. SHILLLONG

. KOHIMA

. ITANAGAR
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List showing details of

transmitting

centres

grammes in colour.

1.
2.
3.

DELHI
BOMBAY
SRINAGAR

4. AMRITSAR

12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.

© o =9 o w»

PUNE
CALCUTTA
MADRAS
LUCKNOW

. MUSSOORIE
10.
11.

KANPUR
JALANDHAR

P1J

JAIPUR
GULBARGA
HYDERABAD
SAMBALPUR
MUZAFFARPUR
BANGALORE (Interim)
NAGPUR (Interim)
PANAJI (Interim)
TRIVANDRUM
BHOPAL

"PATNA

BITUBANESHWAR

relaying pro-

33. AIZAWAL
24. DEORIA

35. JAMMU

36. PORT BLAIR
37. INDORE

38. SURATGARH
39. MALDA

40. KAKINADA

Note:—Centres at Sr. No. 21 to 40
are low-power trainsmitters installed
in connection with the coverage of the
IX Asian Games.

Appointment of LPG Distributors

234, SHRI F. H. MOHSIN: Will the
Minister of ENERGY Le pleased to
refer to the reply given to Unstarred
Question No. 2553 dated 19th October,
1982 regarding release of New LPG
connections in South Delhi colony and
State:

(a) the progress so far made in ap-
pointing the new 1.0.C. LPG Distri-
butor to take care of the balance of
registrations for Gas connections made
at the Alka Flames located in Anand
Niketan in South. Delhi during the
month of February, 1979.

(b) how-long it wiil take to provide
these;

(¢) whether it is a fact that in some
localities in the casé of registrations
made during February, 1979 and even
later, connections have been released;
and
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(d) what action is proposed to he
taken to release connections to these
persons who had been waiting for the
last 3 years or so?

THE MINISTER OF STATE IN TIHE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and
(b) To take care of the balance of
applications for gas connections with
M/s. Alka Flames, the area paraliel to
it has been allotled to a new LPG
distributor who is expected to start
functioning in about 5/6 months time.

(¢) Yes, Sir.

(dy Oil Industry has already releas-
ing new connections against cach
other’s waiting lists wherever feasible,
to have uniform cut-off-date. Further
new LPG distributorships are being
opened in Delhi to take care of the
waiting lists for liquidation as early
as possible,

Unemployment Position

235. SHRI ANANTHA RAMULU
MALLU: Will the Minister of LABOUR
& REHABILITATION be pleased to

state:
"

(a) what are the details regardig the
.number of persons as on 31 March,
1982 registered with the Employment
Exchanges throughout the country;

(b) the number of persons out of

them who have so far been provided
with jobs;

(c) the number of persens who are
still waiting for employment; and

(d) whether any consideration is
being given to the persons of fresh
category who are without experience
and capable age?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR & REHABI-
LITATION (SHRI DHARMAVIR): (a)
The number of persons registered with
Employment Exchanges in the country
as on 31 March, 1982 was 180.29 lakhs.

(b) A total 3.56 lakhs of job-seekers
registered with Employment Exchanges
were placed in employmeént during the:
period 1st April, to 31st, December,

1982.

(¢c) The number of persons on the
Live Register of Employment Ex-
changes as on 31st December,1982"

was 197.53 lakhs.

(d) No, Sir.
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Strike by RM.S. Employees

237. SHRI PIUS TIRKEY. Will the
Minister of COMMUNICATIONS Ye
pleased to state:

(a) whether it is a fact that the
P & T Board has abolished sorting of
mail in the running trains,

(b) whether it is a fact that All
India RMS and MMS Employees Union
has threatened to go on strike pro-
testing against this decision; and

(c) if so, what steps are being taken
by Government in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
‘Sorting of mails in running train has
been abolished on certain trains.

(b) Yes, Sir.

(¢) Since the Unions have subse-
jauently deferred the agitation/strike
the question of taking steps to meet the
threat does not arise at present.

‘Setting up of vaccine plant in colla-
boration with Canada firm

238. SHRI K. MALLANNA: Will the
Minister of CHEMICALS AND FERTI-
TJZERS be pleased to state:

(a) whether it is a fact that Con-
naught Laboratories of (Canada has
offered to set up a vaccine Plant in
India for the manufacture of broad-
range vaccine for both human and
veterinary use; and

(b) the details regarding the agree-
ment, if aay arrived at in this regard?.

FEBRUARY 22, 1983
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) M/s. Connaught
Laboratories of Canada have offered
to transferf the technology for the
manufacture of Measles, Polio (Salk),
and Rabies (Human and Veterinary)
Vaccines. No final decision has bheen
taken on the offer.
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of All India

Annual Conference
Alcohol-based Industries Development
Association

240. SHRI DAULATSINHJI JADE-
JA. Will the Minister of CHEMICALS
AND FERTILIZERS ©be pleased to
state:

(a) whether an annual conference
of the All India Alcohol-Based Tndus-
tries Development Association and a
seminar of Alcohol-Based Industries
were held in New Delhi recently;

(b) what are the details of the »ro-
blems mentioned by the Association to
Government; and

(c) what measures are being taken
to solve the problems and implement
corrective measures?

-
THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND
"FERTILIZERS (SHRI R. C. RATH):
(a) Yes. Sir.

(by The problems mentioned by the
All India Alcohol Based  Industries
Assocliation mainly relate to:—

5
(i) Need for rationalisation of tax
structure to offset constraints in
lifting of alcohol by alcohol-based
chemical industries due to a multi-
plicity and variety of levies on in-
dustria] alcohol in different states;

(ii) Need to review imposition of
heavy excise duty on molasses which
leads to steep increase in alcohol
price,

(ili) Building of adequate storage

tanks for molasses.

(iv) Storage of alcohol in a com--
mon pool instead of exporting sur-
plus available in some distilleries.

(v) Need for evolution of a “Na--
tional Alcohol Policy” of maximising
and augmenting production ¢nd
availability of alcohol and fostering -
the growth of alcohol-based chemical
industries. .

(¢c) Governmen{ have constantly
been endeavouring to impress on the
State Governments through discussions :
in the Central Molasses Board meet-
ings, letters to Chief Ministers, etec. to
reduce the quantum of levies imposed
by them on industrial alcohol so that

use of alcohol for production of alcohol”

based chemicals is encouraged. Govern-
ment had appointed a Committee in
February, 1976 under the Chairman-
ship of Dr. Bimal Jalan, Economic Ad-
viser, to examine the matter. The re-
commendations of the Committee were
unanimously adopted by the Central’
Molasses Board in its meeting held on
18-12-"76. The State Governments have
been requested time and again to ex-
pedite implementation of the recom-
mendations.

Under the Molasses Control (Regula-
tion of Fund for Erection of Storage
Facilities) Order, 1976, every sugar
factory or khandsari factory unit locat-
ed in a State to which the Molasses
Control Orcer, 1961, is applicable is
required to set aside an amount equal -
to 33-1/3 per cent of the sale of their
molasses to a separale account. Simi-
lar provision exists in the State Molas-
ses Control Orders, The amount is to
be utilised for building up storage
tanks for molasses by sugar units. The
State Governments are requested in the -
Central Molasses Board Meetings to -
augment storage capacity for molasses.

Government have recently set up
three Working Groups—One each on
rationalisation of levies on alcohol and
excise duty on molasses, storage for
molasses and alcohol and capacity uti-
lisation of alcohol and alcohol-based
industries, to examine important Facets -
of the alcohol industry and aleohol’
based industry.
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Capacity of Haldia refinery

242, SHRI NARAYAN CHOUBEY:
Will the Minister of ENERGY be
pleased to state:

(a) the present capacity of Haldia
refinery;

(by what is the average produclion
compared to the installed capacity of it;

(¢) is there one proposal to expand
the Haldia refinery; if so, to what ex-
tent;

(d) when will the said work start;
and

(e) what wili be the number of work-

ers and employees for the new job?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and
(b) The present installed capacity of
Haldia refinery is 2.5 million tonnes
Per annum and the overall average vwer-
centage of production during the last
three years has been 944 per cent.

(c) and (d) Yes, Sir. The proposal
for expansion of Haldia refinery by 3
million tonnes per annum is under >x-
amination, Several alternative proces-
sing schemes are being considered to
meet the required pattern of product
demand. The Feasibility Report for
expansion of the refinery will be fin-
alised after selecting the appropriate
processing scheme,

(e) It is expected that about 350
personnel will be required for opera-
tion and maintenance of the expansion
facilities.

Opening of P.C.0. in Sector VI of
Bokaro Stee: City

243. SHRI VIJAY KUMAR YADAV:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:- '

(a) whether i{ is a fact that the
p(.ypul_ation of Sector VI of Bokaro Steel
City is more than ten thousand;

(b) whether it is a fact that there
is no public telephone booth in the
said sector; and

(c) it so, what steps Government
propose to take for sanctioning a public
telephone booth in the said sector and
within what period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) Yes, Sir.

(¢) Sector VI of Bokaro Steel Cily is
relatively new. A Post Office is sche-
duled for opening on28 2-1983 in this
Sector. A pubiic telephone will be
opened in the Post Office premises
alongwith the opening of the TIPost
Office,

Bonded Labour in Uttar Pradesh

244, SHRI RAM LAL RAHI: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the number of bonded
labour is maximum in Uttar Pradesh,
the biggest State of the country;

(b) if so, the details thereof;

(¢) the number of bonded labourers
liberated so far and the steps taken to
provide livelihood by rehabilitating
them; and

taken against the
bonded

(d) the action
persons and groups keeping
labour?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMA-
VIR): (a) and (b). The reportos re-
ceived from the State Goverriment
reveal that the number of bonded la-
bourers is not the highest in Uttar-
Pradesh. ,

() According to the information re-
ceived from the State Government, the
total number of bonded labourers iden-
tified and freed in Uttar Pradesh is
8664 out of which 6810 have been re-
habilitated upto 31-12-1982.

(d) According to the latest informa-
tion available from the Government of
Uttar Pradesh, 342 cases have been re-
gistered against the bonded labour
keepers under the Bonded Labour Sys-

~ tem (Abolition) Act, 1976. So far 117
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cases have ended in convictions, 41
number of cases has ended in acguit-
tal, 110 cases are pending ‘risl In
courts and 27 cases are pending inves-
tigation. A sum of Rs. 990 has been
realized as fines from the offending
parties.

Petrochemical Complex at Barauni

245. SHRI BHOGENDRA JHA: Will
the Minister of ENERGY be pleated to
refer to the reply given to Unstarred
Question No. 1465 dated 12 Qctober,
1982 regarding Aromatics Complex al
Barauni and state the details about the
proposed petro-chemical complex at
Brauni and the time schedule for its
initiation and completion as well as the
estimated cost, etc.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUMN IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): The
proposal is under process.

FEBRUARY 22, 1983
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FERTILIZER PRODUCTION

246. SHRI MOHANLAL PATEL:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state;

(a) the total quaniity of fertilizers
produced during the year 1982,

(b) what is the percentage rise in
the production of fertilizers for the
last year; and

(¢) what are the steps being taken to
increase the production of fertilizers to
meet the demand of the country?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). The requisite
information is given below:-

Production in 1982

Percentzge ircrease
(lakh tonnes)

over production
of 1921

Nitrogen

Py Oy

B

33.76 13%

10-02 9 5"

(¢) Substantial expansion of fertili-
zer capacity has been planned in order
to augment considerable the indigeno-
us production of fertilizers.
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Representation regarding Status Quo
of R.O. B.M.Dn, Belgaum

248. PROF. MADHU DANDAVATE:
Will the Minister of COMMUNICA-
"TIONS be pleased to state:

(a) whether it is a fact thal the
staff of the RO BM Dn., Belgaum have
made a representation to the Director
Genera], P&T on the January, 10, 1983
te maintain the status-quo of RO MB
Dn., Be]gaum (Maharashtra Circle) and
not to shift it; and

(b) if so, what is the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir.

(b) Instructions have been issued to
the Postmaster-General to give option
to the affected staff for transfer to the

local RMS/Postal Units in case the
section is converted into a transit sec-
tion or abolished.

Instalation of Electronic Telephone
Exchanges in Delhi and Other Parts of
the Country

249, SHRI CHINTAMANI JENA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
to install electronic telephone exchan-
ges in Delhj in the near future;

(b) if so, the number and places at
which these exchanges are likely fo be
installed and by when the capacity of
each exchanges;

(¢) whether any experiment has
been made and how far these are suc-
cessfull: if so, the details thereof; und

(d) whether there is any proposal te
install such exchanges in other parts
of the country also?

THE DEPUTY MINISTER IN THE
MINISTRRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) Yes,
Sir.

(by Fourteen exchanges are likely
to be installed (including 2 expansions)
as per the following details:w—

S.Na. Name ofthe Place Capacity
1 Tis Hazar: IV 10,000 lines.
2 Idgah IV 10,000 lines.

Nehru Place ITI
Karol Bagh IV

Sena Bhawan

Kidwai Bhavan
Rajouri Garden III
Tis Hazari IV (Expn.)

a2 g & O A w

9 Nehru Place III (Expn.)
19 Karol Bagh Tandem
11 Rajouri Garden V

I —

100,00 lines.
10,000 lines.
10,000 lines.
10,000 lines.
10,000 lines.
10,000 lines
10,000 lines.
4,000 lines.

& . . . 10,000 lines.

| 3170 LS—3,
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S. No. No. of the Place

Capacity

12 Oklla
13 Shahdra Souh

14 Shakti Nagar

10,000 lines.
15,000 lines.

10,000 lines.

These exchanges arelickly te be commissioned progressively ficn. exc c11¢é g erwarcs.

(¢) Yes, Sir. An indigenous Electro-
nic telephone exchange developed by
Telecommunication Research Centire
under went successful commercial tri-
als with over 300 subscribers at
Rajouri Gardens  New Delhi from
1-1-81 to 5-1-81.

(d) Yes, Sir.
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Low power T.V. transmission and reify
station

251. SHRI ASHFAQ HUSAIN: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to stafe:

(a) the number and names of low
power T.V. transmission and relay sta-
tions functioning in India as on 3tst
January, 1983;

(b) proposal before Government for
epening new low power transmission
stations in India during 1st February,
1983 to 31st March, 1983 and during
Ist April 1983 to 31st March, 1984,
with their location; and

(¢) the position and progress of the
proposed Gorakhpur T.V. Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) A list of the 20 low power TV
relay stations functioning as on 3lst
January, 1983 is given in the Annexure.

(b) The low power transmitters were
set up on an experimental basis in the
context of extending coverage of the
IX Asian Games, 1982, The exveri-
ment is being evaluated. TUse of low
power transmitters in future for ex-
panding Doordarshan’s network will
depend upon the resulis of this evalua-
tion as well as availability of resour-
ces.

(¢c) A TV centre with a 10 kw trans-
mitter and programme production fa-
cilities is being set up at Gorakhpur
during the VI Plan period as part of
the INSAT scheme. The site for trans-
mitter has been selected and is under
acquisition. Transmitting equipment
has been ordered and are expected to
be supplied as per schedule. The TV
centre is expected to be commissjioned
by the end of the VI Plan period.
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Statement

List of Low Power TV Transmitlers as on
31-1-1983

—— e e——

S.Ne. Name of Station

1 Jammu

2 Simla
Deoria
Suratgarh

Gauhati

N W» o+ o

Itanagar

Gangtok

~J

8 Shillong

g9 Kohima
10 Imphal
11 Aizawal
12 Agartala

13 Malda

14 Patna

15 Bhuvaneshwar
16 Port Blair

17 Kakinada

18 Trivandrum

19 Indore
20 Bhopal

Production of Acrylic Fibre and
Xylenes

252. SHRI R. L. BHATIA: W:ll the
Minister of ENERGY be pleased to
state;

(a) the targeted production of acry-
lic fibre and xylenes during the current
Plan both in the private and public
sectors;

(b) the details of the fresh and ad-
ditional capacity sanctioned during the
Plan period for these sectors;

(¢) the extent of foreign coilubora-
tion involved;

(d) whether any preference in the
matter of permitting enhanced produc-
tion in the public sector and the util-
isation of the foreign latest technology
is being given to the public sector
undertakings; if so, what and if not,
the reasons therefor: and

(¢) whether any tests have been
conducted over the use of acryvlie and
other such fibres in the varying Indian
climates; if so, the outcome thereof and
if not, the reasons therefor; and
whether Government propose to con-
sider the expediency of doing so before
permitting vast expansion by the pri-
vate sector and investment in this be-
half by the public sector?

THE MINISTER OF STATE IN THLE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
The target of production of acrylic
fibre and xylenes is 14,000 tonnes and
57,000 tonnes respectively.

(b) to (d). An additional capacity of
34,000 tonnes per annum for the manu-
facture of acrylic fibre has been ap-
proved during the current plan period;
out of this 12,000 tonnes per annum is
in the public sector and 22,000 tonnes
per annum in the private sector. Addi-
tional capacity approved for the manu-
facture of xylenes during the current
Plan period is 56,000 tonnes per an-
num, al] in the public sector,

Foreign technical collaboration for
setting up the additional capacity ap-
proved for the manufacture of acrylic
fibre and xylenes has yet to be finalis-
ed. ’

(e) Acrylic and other fibres are being
used widely and also in blends with
other compatible fibres. It is not con-
sidered necessary to conduct tests in
varying Indian climates because their
properties are known.
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Introduction of Fibre Optic Trans-
mission

255. SHRI JITENDRA PRASAD:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what efforts are being made to
modernise the transmission network in
the country; and

(b) by what time ‘fibre optic’ trans-
mission will be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Radio
¥YRelay Systems and Coaxial Cable Sys-
tems are being installed on large scale
=il the transmission network. Digital
technique is being introduced in this
area, Satellite Communication has al-
ready been introduced in the Indian
network.

(by One experimental ‘optical fibre’
system between Shivaji Nagar and Can-
tonment exchanges in Pune is in ope-
ration. A few more trial systems are
being planned. Introduction of optical
fibre systems on large scale, however,
is expected during the Seventh Plan.

Utilisation of Gas by Shore-Based
Refineries

256. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the
shore-based reflneries of our country

are not designed to make use of gas
and also some varieties of crudes that
we are getting from Bombay High,;

(b) if so, in what way Governiment
propose to solve this problems;

(¢) whether new technology is to be
imported or some new additions made
to theé existing refineries whéere the pre-
sent crude can be fully utiiised be-
cause according to the present indica-
tiong the country will produce crude
in much more quantity in the near
future than at present; and

(d) what advance planning is being
made in this direction to see that there
is no time gap or the facility to pro-
cess the crude is not unduly delayed
to the detriment of our economy?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) to
(d). Since Bombay High crude oil does
r.ot yield lubricating oils, it is not pro-
cessed in refineries at Haidia, Madras
and the Hindustan Petroleum Refinery
at Bombay, where lubricating oil is
produced. The other shore-based refi-
neries viz.,, the refineries at Cochin & -
Visakhapatnam and the Bharat Petro-
teum refinery at Bombay are already
processing Bombay High crude oil. To
enab.e the processing of entire quantity
of Bombay High crude oil, expansion
and modernisation of the refineries at
Cochin, Madras, Visakhapatnam and
Bharat Petroleum at Bombay is under
implementation so as to meet the re-
quired pattern of demand for petroleum
products. These projects are expected to
be completed by the end of 1984-85.
Associated Gas from Bombay High
can be used as refinery fuel. Since this
is available at Bombay, arrangementis
have already been made to use some of
the gas as fuel in Hindustan Petro-
leum refinery at Bombay. Efforts are
also being made to increase gas usage
at this refinery as wel as at the
Bharat Petroleum reflnery at Bombay.
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Prodmetion of bulk drugs and inlerme-
diaries

258. SHRI NAWAL KISHORE SHA-
RMA: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that indige-
nous production of bulk drugs and in-
termediaries falls short of the demand
in the country;

(b) the total value of import of bulk
drugs and intermediaries in the years
1980-81, 1981-82 and 1982-83 upto Dece-
mber, 1982; and

(c) what efforts are being maaz (o
further tone up the production of bulk
drugs and intermediaries indigenously
so that the import bill could pe cul?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) (a): Yes Sir.

(by The total value of import of
bulk drugs and drug intermediates,
chemicals and solvents as reqtired
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and to the extent available is given
below :

(Rs. in crores)

19%0-81 19%1-82
Balk D, ugs 87.24 105. 1
Diug Interm-diates,
Ghemicals and S l-
vents ‘ : . 15.68 29.34

Total import of bulk drugs, and in-
termediates (including formulations)
for 1982-83 (upto October 1982) is Rs.
77.09 crores.

(¢c) The Government have taken the
following measures to increase the
production of drugs in the country:—

i) A large number of induslrial
approvals have been granted
and their implementation i3
closely monitored and steps
taken to resolve problems, if
any, in implementation.

i) Steps are being taken to increa-
se the production of bulk
drugs and formulations in the
Public Sector by improving
the capacity utilisation.

iiiy The schemes for aulomatic
growth, recognition of iastal-
led capacities and schemes for
reendorsement of higher capa-
cities based on the best pro-
duction performance have been
exlended to the drug indus-
try subject to certain condi-
tions. Additional measures, if
any, needed will be taken {o
step  up the production of
drugs in the country further,

States having Power Crisis and Power
Cuts

259. SHRI BHEEKHABHAT:
SHRI NARSINH MAKWANA:

Will the Minister of ENERGY be

pleased 1o slate:

(a) the names of States having
power crisis and imposed power cuts
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all fypes of industries including hand-
looms and powerlooms,

. {b) the names of the States which
have imposed power-cuts onlv on
major/medium industries; and

(c¢) she position of power supply in
Rajasthan vis-a-vis other neighbouring
States and Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHER SINGH): (2)
and (b). Power cuts are imposed by
the States when the availability frecm
all sources does not match with the

- requirement, whenever power cuts are

imposed, all power consuming sectors
are affected though degree of power
restrictions is not the same., Power
restrictions at present are in force in
Delhi, Haryana, J. & K. Uttar Pradesh,
Punjab, Rajasthan, Gujarat Madhya
Pradesh, Maharashtra, 'Tamilnadu,
Kerala, West Bengal and Orissa.

(¢) Power supply in Rajasthan as
compared to its neighbouring States
during the month of Jan. 1988 is as

under : —
Name of the State o/ short-
age
.- S
Rajasthan . : ' ; 29.5
" Delhi . , . . . 5.0

Uttar Pradesh : : . 9.3
Haryana . . . . 8.7
Punjab : : . : 12.9
Madhya Pradesh 3 : Ik
Utilisation of Molasses for Alcohol

Production

260. SHRI RASHEED MASOOD:
SHRI B. D. SINGH:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether with the oil erisis, Gov-
ernment have taken any step in unison
with the sugar producing States, dis-
tillery industries, etc., to put {he best
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use of molasses for alcohol productiom
which has acquired importance as am
essential feedstock for alcohnl based
industries; and

(b) if 80, what are the details there-
of?

THE MINISTER OF STATE IN THH
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Yes, Sir.

(b) In order to improve the availabi~
lity of alcohol as feedstock for alcohol
based industries, the State Govern-
ments have been requested (i) to ein-
sure that all available molasses are
gainfully used; (ii) to encourage the
use of khandsari molasses for alcohol
production; and (iii) to ensure crea-
tion (by sugar factories) of adequate
and proper storage facilities for molag-
ses. The Government had also set up
a Committee of technical experts to
examine the efficiency of alcohol pre-
duction, improvement in technology
for fermentation fuel econservation and
promotion of alcohol based industry.
The report of this Committee, sumit-
ted to the Government {n January, 1980
has been commended to the States and
the distillery industry.

After the last meeting of the Central
Molasses Board held in January, 1983,
Government have set up three Work-
ing Groups, one each on rationalisa-
tion of various levies Imposed by the
States on alcchol, storage of molasses
and capacity utilisation to examine im-
portant facets of the Development of
Alcohol Industry and alcohol based

industry.
gfitare & fad famfor 1ot & am
wfyF
361, =t &g Arfga qEAFYT :
et Tfasr Faf .

Y RYATHTE Yo |gYY :

T N4 AT gt Fell a8 aqm
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(%) cfmare & fau fwir &@
¥ gw fraw  afas o Mmoo
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I ¥ Fafra s Sufas sfrs Aromatic and Caprolactum Plans
1 g e 8 ; 262. PROF. P. J. KURIEN: Will the
: Minister of ENERGY be pleased to
state:
- (H) 3 - gﬂ @'3( i (a) the latést position of the propas-
g ST dT H &I &0 ed Aromatic and Caprolactum Plants:

N TE FHATE F AR AT ;AR and
(b) details of location, estimated
(ﬂ_) T D =Y e cost and period of completion, etc.?
sfir AL ' ? »
w SRR LR THE MINISTER OF STATE IN THE

DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and

Sl gﬁfﬂ' WA § (e (b). Three new Aromatics Projects
"]y (aﬁ qq'q-r() : (aﬁ) q (11') are included in the Sixth Five Vear
ey Plan. Their location, estimated cost
ﬂ?Fl'I' E T S T@ g CL il and period of completion are as fol-
AY 9T @ & A | lows: —
Project Location Approxi- Pericd of com-
mate capital pletion
cost (Rs./
crores)
1. Bharat Petroleum Corporations, Aromatic
Unit . , " . . . . Bombay 52 3 yvears approxima-
Refinery tely.
2. Qochin Refineries’ Aromatic Unijt . . Cochin 7614 3 years approxima-
(tenta- tely.
tive)
3. Aromatic Plant, U.P. . . . . Saleempur 427 § years approxima-
tely)s
The sites for all the projects have Fire in Sagar Vikas in Bombay Highk
been selected. Bharat Petroleum Cor-
poration Limited's Aromatic Unit at .
Bombay is under imlementation. The 263. SHRI SUBHASH YADAV:
revised feasibility report in respect of SHRI M. RAM GOPAL
Aromatic Unit in Cochin is under pre- REDDY:
paration. Notifications for acquisition
of land have been issued, [or the pro- Will the Minister of ENERGY be
ject in UP; and land survey and soil pleased %o state:
testing for the plant area have been
completed. (a) whether the enquiry into the

causes of fire in Sagar Vikas in Bom-

lett f intent has been issued to
S-J6Hen B . bay High has been completed;

FACT to manufacture in Udyog.nan-
dal (Kerala) 50,000 tonnes per annum
caprolactum: other applicaticns for

manufacture of caprolactum ave under |
process. (¢) Government’s reaction thereto?

(b) if so, what are the findings; and
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"PHF MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (2)
Yes, Sir,

(b) The reasons for the blow cut as
per the findings of the Enquiry Com-
mittee are:—

The jack-up rig Sagar Vikas was
positioned at SJ platform on May 5,
1982. After drilling through 1314 metres
depth, the well reached 1662 metres
on 27th July encountering several
porous gas bearing layers. While the
drill pipe was being pulled out for
bit change, after reaching this depth,
the well became active through the
drill pipe at 0140 hours of 28th July.
On 28th, 29th and 30th July, action
wag taken to squeeze 1.19 specific
gravity of mud through the kill line of
the BOP after determining the irnjecti-
vity.

On 30th July, 82 it was decided to
open the well and go in to catch the
dropped Adrill string. Two stands and a
single drill pipe were ruu in. On lower-
ing the second stand the well became
active, The attempts to screw the kelly
cock failed as also the attempt to close
the pipe rem of the BOP to agrrest the
flow. The well became active at 2103
hours on 30th July and it caught fire
at 0617 hours on August 2, 1982. The
fire went out itself on 5th of August
due to decrease in intensity and inter-
ruption of flow. The well was capped
and closed on 12th September, 1982.

(¢) Blow out is an occupational
Hazard in the field of oil exploration,
Whenever there is a blow out, an en-
guiry is conducted into the causes
which led to such blow out. The En-
quiry Committee which went into the
causes of this blow out made 21 main
specific recommendations as a safe-
guard against possible future recur-
rence which have been accepted by
the ONGC. It has also bren decided
that the persons responsible for speci-
fic short comings high lighted by the
Bnquiry Committee should he procee-

ded against. The Project Managar of
the rig has been dismissed.

Poor Performance of State Electricity
Boards .

264, SHRI HARIHAR SOREN:
SHRI CHINTAMANI JENA:

Will the Minister of ENERGY be
pleased to state:

(a) whether his Ministry have
taken note of the poor rperformance
of State Electricity Boards in respect
of power generation and financial
matters;

(b) if so, the measures proposed to
be taken by Government to improve
the financial position of State Electri-
city Boards; and

(¢) what specific measures are pro-
posed to be taken to increase powsr
output from the power centres run by
the State Electricity Boards?

THE MINISTER OF STATE IN THE
MINISTRY  OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
The overall management and Perfor-
mance of the SEBs including the fin-
ancial performance has been a matter
of concern to the Central Government
as well as to the State Governments.
The States are primarily responsible
for the overall performance of the
SEBs.

(b) The Development of Power has
issued suitable guidelines to the SEBs
for bringing about improvement in
their management including their wro-
ject management practices, financial
and operational performance, training
of personnel, etc. The performance,
of the SEBs is also reviewed from time
to time. The States are fully competent
to take suitable action for improving
the overal] management including
financial management of the SEBS.

(¢) A number of measures have
been taken to improve capacity utili-
sation of Thermal power stations. These
measures include:



83 Written Answers

(i) Assistance to SEBs/power
stations to prepare and underlake
plant betterment programmes.

(ii) Adoption of preventive main-
tenance techniques reducing the
outage periods.

(iii) Arranging spare parts from
indigenous and foreign sources,

(iv) Arranging requisite qualily
and quantity of coal.

(v) Setting up of task forces parti-
curaly for 110/120 MW and 200/210
MW units, for achieving early stabi-
lisation and improved performance.

(vi) Arranging visits of moving
teams of operation specialists from
CEA to monitor the operation practi-
ces and to render advice,

(vii) Training of engineers and
operation and maintenance person-
nel of the power stations,

Employment of casual employees in
Indiam Oil Corporation. Easterm regiom

265. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ENERGY be
pleased to state:

(a) whether an agreement was en-
iered into by and beiween the Indian
Oil Corporation (Marketing Division),
Eastern Region with the Indian Oil
Shramik Union and the Indian Oil
Employees’ Union, Calcutta, for pre-
partion of a common panel of casual
employees and if so, whether and
when such panel hag been prepared
and if not, the reasons therefor;

(b) have any casual employees been
absorbed in emplovment «f Indian Qil
Corporation (Marketing Division),
Eastern Region, since January 2, 1981
and if so, the varticulars thereof, the
dates of their absorption; and

(¢) whether the employment of any
casual employee nas been discontinued
or terminated since 2nd January 1981

and any new casual emplovee has heen .

appointed on or after the date and if
so, the particulars of such employees
and dates of such termination and
appointment?

FEBRUARY 22, 1983
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
Although no formal agreement has
been entered into by and between the
Indian Oil Corporation (Marketing
Division) Eastern Region with the
Indian Qil Empvloyecs' Union, Indiam
Oil Shramik Union, Calcutta but an
understanding has been reached on
certain issues including preparation of
a common panel of casual employees.
The common panel is currently under
preparation,

(b) No, Sir.

(c) Employment of only one casual
employee was discontinued after 2-1-
1981 as he was found to have caused
two accidents during his engagament
as casual employee for driving staff
car. Information of new casuals ap-
pointed or inducted after 2-1-1981 is
being collected.

Amendmeni of Coal Mines Regula-
tions 1957

266. SHRI H, N. NANJE GOWDA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether there ig 5 proposal un-
der Government’s consideration 1o
amend the Coa) Mines Regulation, 1957;

(b) if so, by when and what chang-
es are likely to be brought out in the
new amendment;

(c) whether the occurrence of fire
In coal mines would also be considered
under the new amendment; and

(b) if so, to what extent it is ex-
pected 1o be helpful in the safety of
coal mines due to fires?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARA-
MAVIR): (a) to (d). There is a pro-
posal to amend the Coal Mines Regu-
lations, 1957 to provide separate regu-
lations for open-cast and helow-ground
mines and this would inter alia con-
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[ro—" g

tain provisions for dealing with fires
in coal mines with a view to prevent
fires.

possible to indicate the
proposed amend-

It is not
exact time for the

ment to take effect.
Achievement of Target
267. SHRI SUDHIR KUMAR GIRI;
PROF. RUP CHAND PAL:

Will the Minister of ENERGY he
pleased ta state:

(a) whal was the power target fixed
for the Sixth Plan, with year-wice de-
tails threof;

(b) whether the target has been ful-
filled during the above mentioned
period;

(c) if so, details thereof;
(d) if not, the reasons thereof; and

(e) how Government are going te
fulfil the target?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) le
(¢). The total addition of power gene-
ration capacity planned for the Sixth
Five Year Plan was 19,666 MW, com-
prising 14,208 MW of thermal, 4,768
MW of hydro and 690 MW of nu-
clear capacity. The year-wise phasing
of addition to new generation capacity
had been worked out as in the table
below, at the time of preparation of
the Sixth Plan:-

Year Hydro Thermal Nuclear Total
MW)

1950-81 407 1825 455 2687
190i1-82 939 2913 235 4037
1982-83 13745 2980 43545
1043-84 1086 3150 oF 4236
19114-85 gb1-5 3340 4301°5

4768 14208 690 19666

During 1980-81, as against the tar-
get of commissioning of additicnal ca-
pacity of 2,687 MW, s total of 1,823
MW was achieved. For 1981-82, a re-
vised commissioning target of 3,212 MW
was fixed against which a total capa-
cily of 2,175 MW was achieved.

For 1982-83, as against the revised
target of commissioning of new gene-
rating capacity of 3,482 MW, a total
capacity of 1930 MW has been commi-
ssioned/rolled. The total capacity be-
ing added during 1982-83 is likely to
be in the range of 2800-3000 MW.

(d) Slippages in cormissioning of
the projects occurs on account of one
or more of the following reasons:—

(i) Delay in land acquisition.

(ii) Inadequate site investigation,

(iii) Delay in project inpule inclu-
ding civil works;

(iv) Delay in finalisation of engi-
neering specificalions for the
projects.

(v) Delay in placement of order
for auxilliary equipment/
award of contracts.

(vi) Delay in supply of ejuipment
by various suppliers.

(vii) Shortage of key construc-

tion materials.

(viii) Unhappy industrisl rela-

tions.

(ix) Inadequate provision of funds.
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(e) Considering the preseny prog-
ress, it is anticipated that the total ad-
dition of new generating capacity dur-
ing the Sixth Plan period wil! be of
the order of 14,000 MW.

0il Exploration in Sez

268 SHRI S, B. SIDNAL: Will the
Minister of ENERGY be pleased to
state:

(a) whether any estimates have been
prepareq about the possibility of oil
in deep water and the reserves of oil
and gas present around the Indian

coast;

(b) what are the plans for greater
oil exploration from sea; and

(¢) whether it is alsp proposed to
adopt new methods for oil extraction;

if so, the details thereoZl?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLE-
UM IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA):
(a) and (b). At present estimates of
the oil and gas reserves of the off-
shore basins have been made only up-
to the 200 m isobath, However, in the
case of the Krishna-Godavari off-
shore basin, where some promising
prospects have been delineated in de-
eper waters estimation of prognosti-
cated reserves of oil and gas have
been attempted Both ONGC and OIL
have prepared Perspective Plans for
accelerated exploration ang exploita-
tion in the onshore and offshore has-
ins. These plans have been prep ucd
by taking into account the possibility
of converting possible hydrocarcon
resources to hydrocarbons reserves,

(c) Yes, Sir, wherever feasible early
oroduction system sub-sea comple-
t#ions gré 'pi‘oposed to be used,
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Flaring up of Natural Gas in Bombay
High

272 PROF. AJIT KUMAR MEHTA:
Will the Minister of ENERGY be
pleased to stale:

(a) whether Government’s atien-
tion has peen drawn to the alarming
picture of avoidable waste due to lar-
ge scale and avoidable flaring up of
natural gas in Bombay High leading
to a loss of nearly 60 per cent of 2as
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produced and if so the full details
thereof gnd reasons for this failure to
take advance aclion (vide Business
Standard dated the 1st January,
1983);

(b) whether government are aware
that such gross national waste iz also
resulting in continuous shortage of
fuel specially in the Hills and denu-
dation of forests and if so, what red-
ressal/corrective steps Government
have in mind or taken already; and

(c) whether Government proposes to
arrange for sale of gas at subsidised
rates to the weaker sections of society
specially in the hilly region which is
boung to help reduction in denudation
oI forests and natura]l wealth and re-
sulting in associated problems such as
floods?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLE-
UM IN THE MINISTRY OF ENER
GY (SHRI GARGI SHANKAR MISH-
RA)‘ (a) to (c). In the quick develop-
ment of any oil field the flaring of as-
socialed gas (which is a small prop-
ortion of the crude) in the initial stage
of production of crude oil is a com-
mon phenomenon all over the world,
The quick production of ecrude oil
which is liquid and its transporation
(if ncessary by ships, road and rail
tankers) gre relatively easy to achieve
in a very short period. But the col-
lection and transportation of natural
gas requires a wide variety of special
facilities such s treatment compres-
sion and high pressure pipelines for
its transportation whicp, entail heavy
investments: moreover the users of
this gas also require to invest subst-
antial funds on modification +o their
existing Yacilities and after erection of
Ney, facilities; therefore a much longer
gestation period is unavoidable, The
referment of the production of crude
oil til] all the associated gas which is
a small proportion of the crude oil
produced, collected treated, transpor-
ted and utilised, entails high economicz

costs and is not generally found cost
effective. '
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Because of the advance action tak-
en |m preparing schemes and program:-
mes for the collection, treatment,
compression transportation gng utilis-
ation of the natural gas available from
the Bombay High field, industrial
plants are now fully utilising -1l the
associated gas that can be compressed
and brought onshore by the subtea
pipelines to the Uran plant,

Any flaring onshore that takes place
is only when the operation of any oI
these industrial plantg is interrupted
temaporarily due to temporary {echni-
cal difficulties. These industrial plants,
the main gnes being the Trombay fer-
dilizer plant of Rashtriya Chemical
and Fertilizer, the Tata FElectric Com-
pamy the Maharashtra State Electtiri-
city Board and the refinery of Hindus-
tam Petroleum Corporation, had been
idemtified ag potential major ysers in
studieg conducted in the past in order
to fake advance action in this matter.

Some quantity of associated gas is
still peing flared offshore but users for
this pad also been jdentified
earlier and their facilities, which re-
quired very large investments, are
nearing completion: the main ones are
the new large fertilizer plants in Thal
Vaishet, the smaller fertilizer plant of
Deepak Fertilizers and the 500 MW
power station of the Taty Eleetric
Company. With the completion of
these facilities jn the next few months,
even the greatly reduced flaring that
is taking place ,ffshore will cecase
shortly,

Furthtr major users s follows,
have jlso heen jdentified to utilise the
associated gas to be produced optimal-
ly as wel] as consume any further in-
creases in the quantity that might
take place in this oilfield which is
still under development so that the
precise quality of associated gas that
might be produced along with crude
oil cannot be foretold accurately at this
stage.

— manufacture of fertilizers in
Hazira which is scheduled for
completion in early 1984:

— firing in heaters and furnaces
together with combined cycle
power-steam  generation in
refineries;

— supply to Hindustan Organic
Chemicals Zor the production
of hydrogen;

— supplieg to certain major citi-
es; G ;

— Maharashtra State Electricity
— Board second stage
4 x 60 MW units.

The existing and the creation of new
eutlets indicated above will enable the
full use of the gas available even if
there is some delay in offtake by a few
customers.

This gas contains only 5 very small
fraction that can be separated and us-
ed as LPG (cooking gas), The LPG
fractionation plant in Uran was com-
missioned in March, 1981 and is now
producing at the rate of about 1,50,008
tonnes per year. This has helped 1o
supplement the quantity of LPG,
(cooking gas) available from the re-
finerieg for distribution in the country
including hilly areas so that the sup-
ply of cooking gas has increased by
about 45 percent in 1982-83 compared
%o that gvailable in 1981-82.

Power Generation in M.P. neot
Adequate to Meet Demand

9273. SHRI BABURAO PARANJPE:
Will the Minister of ENERGY be pleas-
ed to state:

(a) is it a fact that generation of
power in Madhya Pradesh during re-
cent years has not been adequale to
meet the load demand;

(b) how much is the latest installed
capacity, average generation and load
demand in Madhya Pradesh;

(c) is there any established practice
governing ratio among installed capa~
city, average generation and load de-
mand for any ideal power system;
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(d) what is the assessment of load
and plans for increaseing installed
capacity to cater to the needs of Mad-
hyé Pradesh in the next ten years; and

(e) whether the provision made by
the Planning Commission is adequate
to meet the requirements stated in (d)
above?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) (a):
It is a fact that the generation of
power in Madhya Pradesh has been
less than the requirement. However,
the gap between santicipated require-
ment and availability has considerably
narrowed down.

(b) The installed capacity of the
State as on 31-1-83 is 1887.5 MW com-
prising 1772.5 MW thermal and 115 MW
hydel. The average gross energy gene-
ration during the period April 1982 to
January 1983 was 21.5 Gwh per day
against the anticipated gross reguire-
ment of 22.10 Gwh/day.

(¢y There is no established prac-
tice governing the ratio of installed
capacity to the average generation and
load demand. It is, however, the
endeavour of the Eleciricity Board to
load the generating units to the maxi-
mum possible capacily when there is
requirement of power. It is alsc a
practice of the electricity boards to
have as much as Kwh generation/Kwh-
instlled capacity as possible.

(d) and (e) As per the 11th Annual
Power Survey, which has been finalised
recently, the peak load in Madhya Pra-
desh in the vear 1991-92 is expected to
be 4845 MW and the energy require-
ment is expected to be 28058 MU. While
preparing the Five Year I'lans, the
planning is done to balance the de-
mand and supply position at the end
of the Five Year Plan. The extent of
funds that are made available to the
power sector depend on the total
availabillty of funds and the require-
ment by other sectors of economy.
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British Offer for Developmeat of OH
and Gas

274. SHRI D. M. PUTTE GOWDA:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is o fact that Britain
has offered its expertise in the de-
velopment of oil and gas resources in
India;

(b) if so, whether Government offi-
cials have had discussions with the
British Government in  this regard;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) to
(c): As part of Indo-U.K. Cooperation,
the U.K. Government had expressed
interest in assisting India in our deve-
lopment efforts in the oil exploration
and development field, among other
fields. Some Projects, materials and
services have been identified which
could be considered for U.K. assistance
provided they are technically suitable
competitive and meet our delivery
schedules.

In this connection discussions have
also been held with a British delega-
tion on the 3rd and 4th February 1983
in New Delhi. A final decision has
still 1o be taken In the matter.

Allocation and Supply of Power from
Singrauli to Rajasthan

275. SHRI RAM SINGH YADAV:
Will the Minister of ENERGY be
pleased to state:

(a) is it correct to state that total
allocation of power to the State of
Rajasthan from  Singrauli (N.T.P.C.
Project) is 34 MW,

(b) is it also correct to say that at
present Rajasthan is getting only
17MW from the Singrayli Power Pre-
ject; and
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(c) if so, whether ccisidering the
acute short supply of power in Rajas-
than, the Union Government propose
to allocate strictly 34 MW to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) (8) to
(¢). The total allocation to Rajasthan
from Singrauli Super Thermal Power
Station from its ultimate capacity of
2000 MW is 300 MW. The first 200
MW unit has peen commissioned at
Bmgrauli and out of this, allocation to
3 Rajasthan is about i8 MW. The se-
' cond 200 MW unit at  Singrauli has
= recently been synchronised and is

vet to come into commerical ¢peration.

Ranjasthan is being supplied power
from Singrauli STPS in excess of itfs
share at present,

T4 W @Y 1T ¥F Q€ TET ONT
froam @ geram
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Steady Improvement . in Power
Generation

277. SHRT SATYAGOPAL N.ISRA -
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that Govern-
ment are claming a steady imprcve-
ment in power generation; and

(b) if so, the reasons why the major
public sector undertakings are instal-
ling captive power generation units?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Power position this year has improv-
ed. There has been reduction in the
percentage of power shertages in the
country as compared to previous vears.

(b) Some public sector undertak-
ings in the core sector, such as, alumi-
nium, steel etc., which reqguire assured
power supply and cannot afiord power
cuts even in the event of unforseen
large scale outage of gonerating units
or undue power shortage, resulting for
any other reason, have been permitted
to install captive generating units,

Accumulation of Mail due to shortage
of Mail Bags in Delhi

278. SHR]I UTTAMRAO PATIL:
Will the Minister of COMMUNICA-
TIONS be pleased to s‘ale:

(a) whether it is a fact that there
was accum :lation of mails due to
shortage of mail bags in Delhi Circle
during the month of Navember and
December, 1982 and the first forinight
of January, 1983; and

(b) if so, for how many davs the
delivery of mail got delayed in each of
the above periods and what action has
been taken against the erring staff?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS
(SHRI VIJYA N. PATIL): (a) and
(b). There was some shortage of can-
vas bags but the same was mei by
procuring bags from neighbouring
circles. No mail suffereg detention om
this account.

Decling in Supply of Electricity to
Calcutta Electric Supply Corporation
" by D.V.C.

279. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of ENER-
GY Dbe pleased to state:

(a) whether the DVC steadily dec-
lined its contribution to the Calcutta
Eiectric Supply Corporation during last
year but continued to supply to other
State Electricity Boards at an increas-
ed quota during the same period;

(by if so, the reasons for the same
particularly when West Bengal financ-
ed in the construction of the DVC;

(c) whether Government propose to
ask the DVC authorities to change its
policies in this respect; and

(d) if not, the reasons for that?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) No, Sir.
Energy supply to the Calcutta Electric
Supply Corporation during 1981-82 was
558.76 million units against the sup-
ply of 306.50 million units in 1980-81.

(b) to (d). Do not arise.

Factua] Picture of State-wise Demand
and Supply of Power

281. SHRI R. N. RAKESH: Will the
Minister of ENERGY Dbe pleased to
state:

(a) what ig the factual picture of
State-wise availability of power supply
in the country and the demand there-
of ang the estimated shortage/sur-

plus:

(b) what is the time frame, State-
wise, of achieving self sufficiency; and

(¢) whether the shortages are seri-
ously affecting the output in various
important sectors such as agriculture,
fertilisers, irrigation and other sectors
of Industry such as coal mining, steel,
metals textiles etc. and the extent of
fall in production or failure to meet
plan targets in the various sectors gnd
effect of national economy (overall)?
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.THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
The system-wise estimated require-
ment, availability and shortage of
energy during the month of Jan. 83 is
indicated in the attached statement.

(by While it is being endeavoured
to step up the generation, the process
of removing the shortage would be
gradual. The reasons for shortage are
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complex and involve a number of con-
straints to be removed such as delivery
of equipments, availability of funds,
performance of operating agencies etc.

(c) A power cut on any industry
would naturally affect its production.
However, it is nol possible to assess
the loss in production on account of
power shortage as production depends
on a number of other inputs also.

Statement

Pow:r supp'y position in the country during Fanuary 83

-

Name of the State/Region Anticipa- Supply Shortage(-+) Shoertige
tedd Reg.  (Gwlh) Surplus (9%)
(Gwh) (+)
1 2 3 4 5

Northern Region

Haryana 353 327 31 -7
4.P. 51 50 I 20
J&K 126 £3 43 341
Punjab 5'9 452 67 129
Rajasthan 528 372 156 295
U.P. 1357 1258 120 03
Delhi 358 340 18 5-0
Chandigarh 22 26 | 4 101
N.F.F. 69 17 52 “54
Total (N.R.) 3418 2025 403 144
Western Region

Gujarat 943 976 +33 +3°5
M.P. 707 699 8 1-1
Maharashtra 1034 1701 233 12-0
Goa 43 29 14 32-6
Tatal (W.R.) 3627 3405 222 6-1

——— —
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2 3 4
Southern Region
A.P. 896 886 10 1-1
Karnataka 745 684 61 82
Kerala 377 329 48 12-7
Tamil Nadu 1053 761 2092 277
Ponddicherry 16 16 .
Total (S.R.) 3087 2676 411 1392
Eastern Region
Bihar 330 266 64 I
W. 1. o4 480 124 20
D.V.C. 462 418 44 9
Orissa 349 290 59 16-9
Sikkim 3 3
Total (E.R.) 1745 1457 291 16-6
N th Eastern Region 99 120 +21 +21°2
All India 11979 10583 1396 1.7

Flare-up of Bombay High Gas

282. SHRI DAULAT RAM SARAN:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether with the enhancement
of output and no takers, the Bombay
High gas is being flared offshore and
would continue to flare for the next
2/3 years resulting in enormous loss
per day; and

(b) if so, details thereof, stating the
extent of loss estimated to be suffere-
per day in terms of value and the
steps contemplated by Government to

lecate new gas users to minimise the
loss? )

———— ———

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
and (b) A statement is laid on the
Table of the House.

Statement

(a) and (b) Industrial plants are
now fully utilising all the associated
gas from the Bombay High field that
can be compressed and brought on-
shore by the sub-sea pipeline and the
Uran plant of the ONGC both of which
were commissioned in July 1981. Any
flaring on-shore that takes place is only
when the operation of any of these
industrial plants is interrupted tempo-
rarily due to temporary technieal diffi-
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culties. These industrial plants, the
main ones being the Trombay fertili-
zer plant of Rashtriya Chemicals and
Fertilizers, the Tata Electric Company,
the Maharashtra State Electricity Board
(MSEB) and the refinery of Hindustan
Petroleum Corporation, had been iden-
tified as potential major users in stu-
dies conducted in the past in order lo
take advance action in this matter.

Some quantity of associated gas is
still being flared offshore but users for
this had also been identified earlier and
their facilities, which required very
large investments, are nearing comple-
tion; the main ones are the new large
fertilizer plants in Thal Vashet; the
smaller fertilizer plant of Deepak Fer-
tilizers and the new 500 MW power
station of the Tata Electric Company.
With the completion of these facilities
in the next few months, even the great-
ly reduced flaring that is taking wnlace
oflshore will cease shortly.

Further major users, as follows have
also been identified to utilise the as-
sociated gas to be produced optimally
as well as consume any further in-
creases in the quantity that might take
place in this oilfield which is still unde,
development so that the precise guan-
tity of associated gas that might be
produced along with crude oil cannot
be foretold accurately at this stage.

—manufacture of fertilizers in Hazi-
ra which is scheduled for comple-
tion in early 1984;

—firing in heaters and furnaces to-
gether with combined cycle power-
steam generation in refineries;

—supply to Hindustan Organic Che-
micals for the production of hydro-

gen;
—supplies to certain major cities;

—MSEB second stage 4 x 60 MW
units.

The existing and the creation of new
outlets indicated above will enable the
full use of the gas available even il
there is some delay in offtake oy 4
. few customers.

Targelt for Production of Fertilizers

283. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased {o state:

(a) what was the target of produc-
tion of fertilizers in the country for
the year 1981-82;

(b) whether the target of production
of fertilizers for 1981-82 has been fully
achieved; and

(c) if not, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT °
SATHE): (a) and (b). The target and
actual production of fertilizers in 19481-
82 was as follows:—

T arget Actual production

(In lakh tonnes)

Nitrogen 32.00 3144

(c) while the production of P,0Of ex-
ceeded the target, the production of )
nitrogen fell marginally short of the”
{arget. This shortfall was mainly due
to the delay in commissioning of new—=
plants.

Yo FATATAAT ¥ WA TG HEW FU
f:rqﬁra
28 4. =0 EOW TEA
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s difg fog frar g e s== g



109  Written Answers PHALGUNA 3, 1904 (SAKA) Written Answers 110

FT A& AEmw  gwEfEad T ¥
qE FTFEM; AR

(@) afz &, @ swfw  frow
AT #gr § AR S=9 qEEt
F gy § gg Aifq g @9 a®
LU

fafa, ;o oz w= A w19 qay
(st siFATR wmeE) @ (F) WY
(&). g T 9g S9uT 28-1-1983
AT 2 F gl T =EEEl &
qer e R & BN oL T
Aifd &1 wEr A de faEr |
qME B

qg T a9 A8l ¢ @ g9 Arfa
® AT I Al H FF a6
fraifaa fFar somm o

fagym

A T S & aftoHTEET, 9T
Tza faum & fafaw agewt o2 fa=me
FH AR ARG & G99 AEga q
qHE  FEE gg  Afd WO &1
fafosa far 3 f& a1 S=9 =mm-
T & AR i Gl ¥ g AR
T difa w1 PGeatfed @ qww
¥ @ WO | F 90 qeE fHara
frefafas &—

(i) 7@ =il & &7 7
IAq fFg s F wAE &
faqg wax  ~wEmiEn | &
qeEIT . SASSAT &1 AT
ITF @9 F 99 U
N IAHT SYCSAT T AT I3
HATGH A IIGERTET &

TN @Y gY, S WA

Sw9 EAl H qe AqH-

gfeal Ferd I gl
feg o & g a9 R
fgqr T S SR H9A
I g ¥ o|l fAghe
3 fau gmTT & ¥ ST
I AT S|

(ii) Pt =@ =T w2,
fr ¥ad & av a1 399
FH AT A qarwa §HT
g g I qEEd H
wEwE Ag fEar
Sina

(iil) frly S== =qrarem & fRel
U HaER AT & qRH{
foe, S99 @m@ 99 w=w
EHia & ® H IWq ARy
S & fog Swr ard A
8 U 9947 99 & a6
4 g AT 8, 8-
TR & W W@ g
afe I wafoy & ST 99
A B 1 B N ()
=i &1 98 R g S
g al Ut @d ¥ gEey
¥ uem EHia & €7 d
frafer & fag  fa=me fean
ST

2. SygFT Aifaq @ Prnfaa w
g, frafeal [ s, g9-

- feafq, @fqum & wq=es 217 @t

AToeE 222 & IJULHT F AR

- ST/ R e o

Shortage of Electricity in Bihar

285. SHRI TARIQ ANWAR: Will the

Minister of ENERGY be pleased to
state:

(a) whether Government are aware

of the continued acute shortage of elec-
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tricity in Bihar despite several mea-
sures taken by the State Government
causing a lot of problem to the Indus-
tries as well as the general public;

(b) whether there is any proposal
with the Central Government to solve
inls problem:

(e) if so, the details thereof: and
(d) if not, the reasons therefor?

THE MINISTER OF S1ATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-

DRA SHEKHAR SINGH): (a) In the

month of January, 1983, the availability
of electric energy in Bihar, as com-
pared to the requirement, was short 10
the extent of 19.4 per cent.

(by to (d). A number of steps have
been taken to bridge the gap between
demand and supply. The measwuges in-
clude:

(i) Maximising generation {rom
the existing thermal generating units.

(ii) expediting addition to the

generating capacity.

(iii) arranging transfer of power
from surplus to deficit States.

Pi1 'osals to Explore On-shore and
Mi-shore Sources of Ehnergy

286. SHRI D. P. YADAV. W_ill the
Minister of ENERGY be pleased to
state:

(a) whether Government are consi-
dering proposals to explore new ave-
nues, both on-shore and off-shore sour-
ces of energy during the year 1983-84;
and

(b) if so, the details thereof and the
estimated potentia] of the sources?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir,

(b) ONGC is continuously making
efforts for finding oil/gas in new areas.
Duri=- b~ vear 1983-84 ONGC has

3170 LS—4.

FEBRUARY 22, 1083

Wrilten Answers 112

planned to take up exploration in the
following mnew areas: ’

ONSHORE: Gujarat, Kutch, Saurash-
tra, Assam, Nagaland, Cauvery, Hi-
malayan Foot Hills and Ganga Val-
ley Rajasthan, Tripura, West Ben-
gal and Andhra Pradesh.

OFFSHORE: West Coast, Kutch and
East Coast.

2. Similarly Oil India Limited have
planned to take up exploratory drilling
in the new areas of Rajasthan and in
the offshore Mahanadi Basin.

3. The estimated potential of these
new areas for oil and gas can be estab-
lished only after exploratory drilling
leads to discovery of hydrocarbons.

Functioning of Central Molasses Board

287. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to stale:

(a) when the Central Molasses Board
had been formed;

(b) what were the functions given to
it;
(¢) whether it is discharging all its
functions properly; if so, the detalils;
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) The Central Molasses Board was
initially constituted in October, 1969.
It was reconstituted on 15th Novem-
ber, 1978. By notification dated the
17th December, 1982 the Minister of
State for Chemicals and Fertilizers was
appointed the Chairman of the Board.

(b) The funetions of the Board are:

(1) To collect necessary data in
respect of produetion ef molasses/
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alcohol from the respective State
Governments and the Department of
Food (Sugar Directorate).

b (ii) To formulate the inter-State
ailocations of molasses/alcohol for
communication to the respective
State Governments.

(iiiy To determine at the hegin-
ning of the Sugar year, the project-
ed statewise availability of molasses/
alcohol for export and to formulate
plans for export thereof.

(iv) To keep a walch over the
price of molasses in the various
States b ycollection of suitable data
and to attempt a uniformity in the
rates of varioug levies imposed by
surplus States on alcohol and mo]las-
ses released to other States.

(c) Yes, Sir. The availability cl
molasses and alcohol from year to
year as well their demand in the
States ang surplus, if any, for export,
are asgsessed in the meetings of the
Central Molasses Board held nermally
aonce a year and a]locations of molas-
ses and alcohol are made from surplus
states to deficit states, based on the
discussions in these meetings. The
difficulties faced y alcohol consuming
industries, particularly, the levies im-
posed y States on alcohol are also dis-

rpfussed and the States have eeen re-
quested time ang again to reduce the

__}evies so as to promote use of alco-
hol for production of high value added
chemical items.

(d) Does not arise.

Film on Jawaharla] Nehru
288. SHRI KAMAL NATH:
SHRI CHINTAMAN] JENA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
’ State:

(a) whether the shooting of the Indo-
Soviet Co-production “Nehru” is to
commence shortly;

(b) if so, when the film is likely to
be completed; and

(c) what will be the contribution of
India in this venture?

THE DEPUTY MINISTER [N THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) The shooting of the film heas al-
ready commenced.

(b) The fium is likely to be ready for
release by early 1984.

(¢) The film is being co-produced on
mutually profitable and mno-currercy
exchange basis. Each side will meet
all expenses on the production of the
film in its own territory. Both the
sides will provide their archival mate-
rials free of cost. Major part of the
shooting wil] be done in India. Edit-
ing and recording will be dome in
USSR. Almost the entire raw stock
required for production of the film will
be provided by the Soviet side.

Fire in Jharia coalfields and blocking
of Coal

289. SHRI N. E. HORO: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that under-
ground and some times surface fires
numbering a8 many as 110 in the
Jharia coalfields have blocked up 48
million tonnes of previous coking coal
which could be used to preduce 29
million tonnes of steel, 142 billion
units of electricity or energy equiva-
lent to 30 million ilonnes of petroleum
products;

(b) whether Government have made
efforts regarding the scheme ta be
drawn up for extinguishing these fires;
and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL iN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) (a) to (c): Information is
being collected and would he laid en
the Table of the House.

Approval of West Bengal's Power
Projects
290. SHRI AMAR ROYPRADHAN:
Will the Minister of ENERGY e pleas-
ed to state:
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(a) whether it is a fact that the
West Bengal Government had asked
the Centre to approve the State's four
power projects expeditiously tn help
meet the presert power crisis and also
its full requirement;

(b) if so, the details thereof; and

(e) the action so far taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SIIRI
CHANDRA SHEKHAR SINGH): (a)
to (¢) The following thermal schemes
have been received from the State for
techno-economic clearance and they
are at different stages of appraisal by
Central Electricity Authority:s—

Name of the Scheme

Date of original suk-
mission

Installed capacity

1. Replacement of Units I & II at Southern Gene-

erating Station (CESC)
Murshidabad T.P.S.
. Santaldih T.P.S. (Extn.)
4. Renovation of Durgapur TPS

2x6o MW Sept. 1961
4x500 MW 15-10-1982
2x120 MW 8-2-1963

2x25+43x75 MW 16-12-1961

Central Electricity  Authority, while
appraising the project, have to ensure
the tie-up of all the crucial inputs like
land, water, coa] transportation of coal
evacuation of power etc. C.E.A. scru-
tinises the project on the basis of tech-
nical and economic parameters and
seeks to obtain appropriate clearance
from all the concerned agencies includ-
ing clearance from the Department of
Environment. C.E.A. has sought com-
ments and clarifications on the first
three projects and the clarifications are
still awaited from the project authori-
ties. Clarifications have been receiv-
ed in respect of Renovation of Durga-
pur T.P.S. on 27th December, 1982 and
the matter is under review by Central
Electricity Authority.

Recommendations of second press
Commission

291. SHRI KRISHNA KUMAR GO-
YAL:

SHRI SONTOSH MOHAN DEV:

SHRI MOHAMMAD ASRAR
AHMAD:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the recommendations of
the Second Press Commission have
been finally decided by Government,
if 80, the details thereof; and

(b) if not, by when a final decision
is likely to be taken?

THE DEPUTY MINISTER IN TIIE

MINISTRY OF INFORMATION
AND BROADCASTING IN THE
DEPARTMENT OF FARLIAMEN-

TARY AFFAIRS (SHRI MALLIKAR-
JUN) (a) No, Sir.

(b) The matter is being finalised as
expeditiously as possible. It is, how-
ever, difficult to indicate a firm time-
frame within which a final decision
shall be taken.

West Bemngal’s Request to D.V.C. for
Unrestricted supply between 5-30
p-m. to 6.30 p.m.

292. PROF. ARUPCHAND PAL: Will-=

the Minister of ENERGY be pleased to
state »

(a) whether Government of West
Bengal has requested the D.V.C. to
help the Calcutta system by maintain-
ing unrestricted supply at least for an
hour from 5-30 p.m. to 6-30 p.m. avery
day;

(b) if so, the details thereof;

(¢) whether the DVC has taken any
steps on the West Bengal Government’s
request;

(d) if so, the details thereof,
(e) if not, the reasons therefor, and

(f) whether Government are going
to do anything so that Calcutta system
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gets supply from the DVC during the
above-mentioned period?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH):

(a) : No, Sir.

(b) to (f): Do not arise.
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Expansion of Telephone Facilities

294. SHRT SONTOSH MOHAN
DEV: Will the Minister of COMMUNI-
CATIONS be pleased to stale:

(a) what are the present plans for
expansion of telephone facilities in the
country;

(b) whether any perspective plan has
been fomulated and if so, its salient
features; and

(c) whether it woull bs possible for
a telephone connection for the asking;
if so, by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PAIL): (a) The
Sixth Five Year Plan envisages addi-
tion of 13.3 lakh lines in the telephone
net-work.

(b) and (¢); A perspective plan has
also been drawn up with the objeclive
of providing telephone  virtually on
demand by 1990. This requires addition
of about five million lines in the net
work during this decade at an estima-
ted outlay of around Rs. 10,000 crores.
The perspective plan also envisages.

(1) Provision of {elex lines on de-
mand;

(2) Full automatisation of local
telephone net-work;

(3) Provision of S1D to all large
towns above 53,000 population.

(4) Availability of public tele-
phones within 5 MMs. of most
inhabitated localities,

It is also proposed to set up two new
factories for manufacture of 5 lakh
lines each of electronic telephene
switching equipment and a cable fac-
tory for manufacturing of 30 lakh con-
ductor kilometers of cables annually
during this decade.
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Linking of Exchanges py Optical Fibre
Cables

295. SHRI AMAL DATTA : Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether he is aware of the fact
that 1/3rd of the telephones of the
country are concenfra’ed in big cities
and villages having population of 80
per cent have only 18 per cent of the
telephones of the country;

(b) have Government taken any
steps to instal pulse code modulation
system by which the capacity of the
cables can be expanded uplo 30 times;

(c) have Govzarnment taken any
steps to link exchanges by optlical
fibre cables of microwave links; and

(d) what will be the saving in cost
if either of these {wo are used in place
of conventional copper cables?

THE MINISTER QF STATE IN THE
MINISTRY OF COMMUNICAIONS
(SHR VIJAY N. PATIL): (a) Yes,
Sir. This is broadly the position.

(b) Yes, Sir. A number of syslems
have been installed gl several places
in local telephone network,

(¢) Yes, Sir. One experimental opli-
cal fibre system hetween Shivaji Nagar
and Canfonment Exchanges in Pune
and one micrawave system between
Cossipore and Telephone  Bhavan in
Calcufta are in operation. Some more
systems are being planned,

(d) Since these systems sre not yet
produced indegenously, reliable and
meaningful comparison is not possi-
ble. However, based on imporied costs
these systems generally offer attractive
alternative to conventional cables for
large capacity mediura and long dis-
tance junctions.
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Death of Labour in Fatehpur Beri
Mines on Mehrauli Road (Delhi)

296. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
LABOUR AND REHABILITATION be
pleasd 1o state:

(a) whether it is a  fact that four
labourers including a seven-year old
boy were killed following the collapse
of a section of a wall of a mine in
Fatehpur Beri o©n  Mehrauli Road
owned by the Delhi State Industrial
Development Corporation (DSIDC) on
January, 24, 1983;

(b) if so, the details and compensa-
tion paid to the dependents of the de-
ceased,

(¢) whether it 1s a  fact that the
labourers of the saig mine had recent-
ly protested against the lack of ade-
qgquate safety measures and had sub-
mitted a memorandum {o the Minister
of State for Labour in this regard; and

(d) if so, the delails and Govern-
ment's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMA-
VIR). (a) Yes, Sir.

(b) An  ex-gratia payment of
Rs. 5000/~ has been meade in each case
of fatality fo the legal heir of the de-
ceased by Delhi Administration/
DSIDC. In addition, it has been de-
cided that compensation as may be
determined under the provisions of the
Workmen's Compensation Act, 1923,
should also be paid.

(¢) Yes, Sir,

(dy A Court of inquiry headed by
Justice V. S. Deshpande former Chief
Justice of the Delhi High Court has
been appointed inter alic to go into
the cause/causes ‘of accidents in the

mines and to suggest corrective
measures.
In the meantime, after series of

meetings at official and ministerial
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levels, Delhi Adminisiration has heen
asked to take the following steps:

1. Mining operations ghould be
stopped, where conditions are
found to ne dangercus.

2. Police pickets should ke posted
and the areas where prohibi-
tory orders are cnforced
should be combed to stop and
prevent mining operations.

3. In order to provide employment
to those who  have lost their
employment zs a result of clo-
sure of some mines new mir-
Ing areas should be identified
ang the DSIDC should under-
take mining overations in a
systemtic and scientific man-
ner in these areas directly
without intermediaries.

4. The Delhi Administiration
should ‘ake immediate steps
fo improve the working con-
ditions in the mines particu-
larly to remove over-buiden/
over hangings where they are
dangerous and to make ade-
quate provisions for drinking
water ang other essential
amenities.

5. The Delhi Administration
should 4rrange expeditiously

for the payment of compen--

sation gs per law.

In addition, Chief Labour Commis-
sioner and Director General of Mines
Safety have been directed to intensify
their insvections and to initiate legal
action against al] those responsible for
violation of the labour laws.
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Amendment to Gratuity Act

298. SHRI JAGDISH TYTLER: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government are ~on-
sidering to make drastic changes in
the system of graluily payment to its
employees like the elimination of the
ceiling and salary limits etc.;
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(b) if so, the details of the proposals
placed before Government for clear-
ance; and

(¢) when these steps will be luken
for the benefit of employeces?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILIATION (SHRI DHARMAVIR):
(a) to (¢): A Bill has already been in-
troduced in Parliament for amend-
ment of the Payment of Gratuity
Act, 1972 in certain respects, na-
mely, extension of the coverage of

the Act to persons drawing wages
up to Rs, 1600 per month, etc.
Suggestions have been  received

for further amendment of the
Act in the context of the Supreme Court
judgement in the case of Lalappa
Lingappa and others Vs. Lakshmi
Vishnu Textile Mills, Sholapur. These
suggestions are bheing processed.

Revenue Earned Through  Advertise-
ments on TV

299. SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) The number of licensed televi-
sion sets in India;

(b) The total r2yvenue earhed per
annum through licence fee, advertis-
ments sponsored features ang royal-
ties, ete; and

(c) the total expenditura per annum
including that of establishment. opera-
tion and other?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF FARLIAMENTARY
AFFAIRS (SHRI MATLLIKARJJUN)
(a) The number of TV licences for 1981-
82 was 18.43 lakhs.

(b) The total revenue earned in

1981-82 through:
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(i) licence fee—Rs. 8.82 crcres

(ii) advertisements and sponsored
features Rs. 9,53,227,—00.

(iii) royalities—nil.

(¢) Total expenditire on Doordar-
shan Commerecial Service
during 1981-82 was Res. 1,77,
36,900—00.
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LL.O.'S Suggestion Regarding Amend-
ment to ESMA

301. SHRT BALKRISHNA WASNIK:
SHRI K, MALLANNA:

O TR

Will the Minister of LABOUR AND

REHABILITATION be pleased to
state:

(a) whelher the International La-
bour Organisation has recommended
to Government to review the Essential
Service Maintenance Act by narrowing
down the list of services in which
strikes may be prohibited; and

(b) if so, the reaction of Govern-
ment to the said recommendation?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir. The Gov-
erning body of the International
Labour Organisation had expressed
the hope that the Government of India
would consider the passibility of such
a review.

(b): It has not been considered
necessary to review the legislation at
this stage nor does such a review seem
called for as all steps are being taken
to ensure that the Act is invoked only
in extreme exigencies,

Setting up High Court Benches in
States

302. SHRI UTTAMBHAI H. PATEL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have déci-
ded or are considering to open High
Court benches in various States during
1983 and 1984;

(b) if so, the details thereof;

(c) how many iiigh Courf{ benches
have been set up in cach State during
1975 to 1982;

(d) whether the demands for open-
ing high court benches in Gujaral and
various other States have been made
by the public, State Geverniments,
Bar Associations, various organisations
and institutions and Chambers of Com-
merce and Industries during 1980 to
1982;

(e) if so, the details of each demand
and representation received from each
of the above; and

(f) the action taken on each one?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (f)
A statement is appended.

Statement

the followiug
High Courts

During 1975 to 1982.
Permanent Benches of
were set up:—

Name of Name of the Bexch Date from
State and High Court which qench
begin
functioning
Bithar  Ranchi (Patna) 19 4 1976
Rajasthad  Jaipur (Rajasthan 31 1 1977

Mahatashtra Goa Bombay 30 1o 1982

2. Representations/Memoranda and
Demand have been made by various
sections for setting np of Benches of
High Courts in different States.

_3. So far as Gujarat State is concern-
ed, Shri Patel Ramiji Bhai B. Mavani,
M. P. (Lok Sabha) wrote a letter to
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the then Union Minister for Law, Jus-
tice and Company Affairs in May 1981
for establishment of High Court Bench
for Sauashtra Region. MLAs/Bar
Associations etc., have represented to
the State Government  for establish-
ment of Benches at Rajkot, Surat and
Baroda. The Stale Government has
not made any pioposal to the Central
Government in this regard. The Con-
tral Government considers such a
malter on receipt of proposal from
State Government.

4. So far as other States gre concern-
eq the position 1s as follows:

(1) Establishment of Bench of Kerala
High Court

The State Government sent a pro-
posal for the estublishment of a Bench
of the Kerala High Court at Travan-
drum in September, 1971. Thev were
addressed in July, 1973 for completing
certin statutory consultations. The
State Government intimated in June,
1978 that the matter was still engag-
ing their attention. No communica:
tion has been received from them
{hereafter.

(1i1) Establishment of Bench of the
Madras High Court

The State Government sent a propo-
sal for the establishment of 3 Bench of
the Madras High Court at Madurai in
September, 1977. After carrying out
certin consultations which were re-
quired to be effected, the Chief Minis-
ter of Tamil Nadu again proposed in

- July, 1980 that a Bencn «f the Madras
High Court may he set up at Madurai.
The matter is engaging the attention
cf the Government of India.

(iiiy Establishment of Benches of
Bombay High Court

In January, 1977 the then Chief
Minister, Maharashira  proposed the
establishment of a pvermanent Bench at
Aurangabad. The State Government
were requested to carry out certain
consultations. The State Government
suggested In April, 1978 that two Ben-
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ches of Bombay High Court might be
established, cne at Aurangabad and an-
other at Pune. However, in its com-
munication dated 28th February, 1981,
the Government intimated that a per-
manent Bench may be set up at Au-
rangabad. While this matter was still
under consideration, the Government
of Maharashira set up a circuit Bench
at Aurangabad. The Union Govern-
ment have agreed 1o the creation of a
permanent Bench at Audrangabad and
have addressed the Sfate Governmnt
regarding various administrative ar-
rangementis that are required to be
made.

((iv) Establishment ¢f Bench of the
Gauhati High Court at Agartala and
Imhal.

The Chief Ministers of Tripura and
Manipur have j;equested that perma-
nent Benches of the Gauhati High
Court may be established at Agartala
and Imphal. The Chief Justice «f the
Gauhati High Couart has made a:range-
ments under section 31(3) of the North-
Eastern Areas Reorganisation Act,
1971 by which a Judge of the
Gauhati High Court is available at
Agartala and Imphal. A Division
Bench is constituted when consi-
dered necessary, The Chief Ministers,
however, desired that permanent Ben-
ches under section 31(2) of the North-
Eastern Areas Reorganisation Act,
1971, may be established. The load of
work at Agartala and Imphal does
not justify permanent Benches under
section 31(2) of the said Act,

(v) Establishment ~f Beuch of the Gau-
hati High Court at Kohima.

The Government of Nagaland pro-
posed in October, 1981 that a perma-
nent Bench of the Gauhati High Court
may be established at Kohima. A cir-
cuit Bench is at present functioning
there. The load of work does not jus-
tify a permanent Bench.
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(vi) Establishment of Bench of the
. Gauhati High Court in Megha-

laya.

The laod of work does not justify a
separate Bench for Maghalaya.

(vii) Sstablishment of a  Bench of
the Karnataka High Court at Hubli
Dharwar.

The Government of Karnataka pro-
poseq that a Bench of the High Court
of Karnataka may be established at
Hubli Dharwar. 1n this conneclion,
detailed information wag called for
from the State Government vide Jetter
dated 15th September, 1981 which has
not yet been received. Further action
in the matter can be taken on receipt
of the requisite information from the
State Government.

(viii) Establishment of a Bench of
Allahabag High Court for the Western
Districts of Uttar Pradesh.

The State Government have made
y recommendation to the Government of
India that legislation be undertaken
to establish a Bench for the Wesfern
Districts of Uttar Pradesh comprised
in the Commissioner’s Division of
Garhwal, Meerut, Agra, WMoradabad,
Bareilly and Kumaon, They have
left the decision about the seat of the
proposed Bench to the Government of
India. They have further requested
the Government of India to look into
the matter from all aspects and take
necessary action. The (iovernment of
India have gset uo a three membet
Commission under the Chairmanship
of Shri Justice Jaswant Singh, retired
Judge of the Supreme Court, to con-
sider all aspects arising out of the
"demang for constitution of a Bench for
the Western Districts of Uttar Pradesh
and the various aspects of the recom-
mendation made by the State Govern-
ment. The report of the Commission
is awaited.

3170 LS5,
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Committee to -go imto Funectioning of
Coa} India Ltd. and other Coal Com-
panies

303. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of EN-
ERGY be pleased to state:

(a) whether Government are consi-
dering to constitute a Committee which
will go through the affairs and funct-
ioning of Coal India Limited, Bharat
Coking Coal Limited and other coal
companies under Central Manage-
ment;

(b) if so, when: and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) No, Sir.

(b) Does not arise,

(¢) On the recommendations of the
Expert Committee, headed by Shri
Mohd. Fazal, Member, Planning Com-
mission, which studied, inter glia, the
working of Coal Industry, certain de-
cisions in regard to the re-organisa-
tion of 'Coal India and its subsidiaries
have been already taken.

Leakage in OQOil Pipeline

304. DR. A. U. AZMI: Will the
Minister of FNERGY be pleased to
state:

(a) whether it is a fact that {here
is a system of constant monitoring of
the pressure gauges at the Central
Tank Farm and the Pumping Stations;

(b) if so, how is it that the leakage
in the pipeline caused by thieves was
not detected by ONGC for over 36
hours till it was reported by the farm-
er whose fleld had been soaked by 4
to 18 inches crude oil: and

(c) what is the quantity of crude
that has been lost and has the ONGC
compensated the farmer whose feld
has been spoiled and whether the offi-
cials of ONGC are involved in it as
otherwise it is not possible to pin-point
the route of the pipeline and no one
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can tamper with the same without clas-
sified information?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA):
(a) Yes, Sir.

(b) It is not possible to detect min-
or leakages by the pressure gauges.

(¢c) The quantity of crude oil lost
is approximately 50 cubic metres. "i'he
application of the farmer for compen-
sation is being processed. The matter
is pending investigation with the Staie
Police.

Marker stones for indicating the
route of the line are fixed every 100
metres.

Setting up Newspaper Development

Commission

305. SHRIMATI USHA PRAKASH
CHAUDHARI: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the Second Press Com-
mission had recommended setting up
a newspaper development commis-
sion;

(b) if so, the details thereof: and

(e) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). Yes, Sir. The details are
contained in para 75 to 79 of Chapter
VIII of the Second Press Commission’s
Report, a copy of which was placed or
the table of Lok Sabha on the 5Hth
November, 1982.

(¢) The recommendation has been
considered in detail, but a final deci-
gion has not vet been taken.

FEBRUARY 22, 1983
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Recommendations of Seminar on Pro-

jeet Management in Power Sector

306. DR. KRUPASINDHU BHOI:
Will the Minister of ENERGY be
pleased to state: s

(a) whether seminar on project
management in power sector was held
in New Delhi in November 1982;

(b) if so, the recommendations made
at the seminar; and

(c¢) the steps taken to evolve nation-
al standards for ihe time and cost es-
{imates for completion of hydel and
thermal power projects to ensure uni-
formity throughout the country and to
remove impediments and bot:tlenecks__
in their execution?

THE MINISTER OfF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (2)
Yes, Sir.

(by and (c¢). Information is being
collected and will be placed at the
Table of the House.

Decrease in Manufacture of Life Sav-
ing Drugy by Multinational Companies

307. SHRYI G. NARSIMHA RED-
DY: Wil the Minister of CHEMICALS

AND FERTILIZERS be pleased to..

state:

(a) whether it is a fact that {here
has been a steady elimination in the
manufacture of life saving drugs Dby
the multinational companies over the
last three years because they do not
give them high profit;

(b) if so, whether Government
would place on the Table of the Housze
the details of the above; '

(c) what steps were taken during
the ]ast three years to ensure that at
least the leading Indian companies are
allowed and persuaded to manufacture
them so that the poorer sections nf our
people do not have to buy costly
replacements which are being manu-
factured by the same companies; and
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(d) the plans, if any, formulated to
ensure that such sabotages in the sec-
tor of life saving drugs do not occur
this year?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) There are cer-
tain foreign companies which are not
licensed to produce any Category I
and II formulations. These companies
are M/s. Organon (India) Limited, E.
Merck (India) Limited  Uni-Sankyo
Limited, Roche Products Limited Es-
kay Labs, formerly Smith kline and
French (India) Limited etc. A State-
ment showing the production of Cate-
gory I and II formulations by some
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other foreign companies is attached,
The Statement reveals that there has
been no systematic curtailment of pro-
duction by these companies.

(¢) and (d) The Availability of
Category-I and II formulations which
are considered essential is adequate.
A number of Indian companies gand
small scale sector unitg are also pro-
ducing Category I and II formulations
besides the Public Sector Undertak-
ings. Government {8 committed not
only to increase the availability of
Category I and II formulations, but,
also to make them available at fair
and reasonable prices to the consu-
mers,
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Low Investment ix} Trangmission lines
as a reason for High percentage of
power loss

308. SHRI ERA AMBARSU: Will the
Minigster of ENERGY be pleased to
state:

(a) whether it is a fact that in
India the investment on transmission
is just 25 per cent of the total outlay
on the power sector, which is proba-
bly the principal reason for the high
percentage of power losses in our
country;

(b) whether 40 per cent to 50 per
cent of the tolal outlay on the power
sector is invested in transmission and
distribution in the UK., the U.S.A,
France and Japan, where transmission
loss is minimal; and

(¢) if so, the steps being taken to
augment the investment {ransmission
and distribution in India?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
and (b). Yes, Sir.

(¢c) The Central Electricity Autho-
rity has advised the States to identify
and implement specific system impro-
vement projects with a view to achi-
eving maximum possible reduction in
transmission and distribution losses

within the limited resources availa-
ble.
[
Additional Power Generation Capacity
Target
309. SHRI MOHAMMAD ASRAR

AHMAD: Will the Minister of ENER-
GY be pleased to state:

(a) whether it is a fact that the
additional generation capacity in pow-
er fell much short of the target set
up for 1982:

(b) if so, what was the target sct
up and what is the actual additional
capacity generated: and

(¢) the reasons for the shortfall; if
any?

FEBRUARY 22, 1983
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
to (¢). The target for additional gen-
erating capacity for the year 1982
was fixed at 3507 MW, out of which a
capacity aggregating 3457 MW was
commissioned/rolled. Thus the achie-
vement was about 98.6 per cent. The
following two units could net be
commissioned on schedule during this
period:—

(i) Loktak H.E. Project Unit-I
(35 MW). (Commissioning of this
unit has been delayed due to delay
in completion of head race tunnel

(ii) Lekwa Gas Turbine Unit-I11
(15 MW). Commissioning of this
unit has been delayed because of non-
receipt of some imported components.

Power Shortage in Kerala

310. SHRI M. RAMANNA RAIL
Wil] the Minister of ENERGY be plea-
sed to state:

(a) whether Government are aware
that there is acute shortage of elec-
tricity and consequential power cut in
Kerala and industries are adversely
affected on account of that:

(b) what are the public sector en-
terprises affected adversely by the
power cut; and

(¢) whether Government of Kerala
has approved the Union Government
with specific proposals for help to
improve the electric energy situation
in that State?

TIIE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Yes, Sir.

(b) No Central Public Sector un-
dertaking is affected by the power
cuts. :

(c) No specific proposals for help to
relieve the present power shortage
have been received.
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Iniroduction of Electromic Switching
system

311. SHRI K. A. RAJAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have de-
cided to go in for electronic switching
system in the telephone industry;

(b) if so, the delails;

(c) whether it is a fact that the
National Council of Applied Economic
Research (NCAER) has warned against
introducing this system; and

(d) if so, on what grounds and Go-
vernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir.

(b) As per policy approved, two large
ESS factories are to be set up_ in the
country each with an annual produc-
tion capacity of 500,000 lines,

The Palghat ESS Factory unit of
ITI is to be expanded to  produce

150,000 lines (Trunk Automatic Ex-
changes, Small Rural Exchanges,
PABXs etc.).

-~ (c) NCAER has ciserved that “Major

cause of inefficiency of Indian Tele-
phone System has been ils unsuitabili-
for the heavy traffic conditions preva-
lent in India under which most of the
system developed in the advanced
countries are prone to break up.”

(d) Suitability for Indian traffic en-
vironments one of the essential criteria
in choosing a foreign system.

Suspension of work of ‘Karnataka and
Kalidaspur Collieries

312. DR. SARADISH ROY: Will the
Minister of ENERGY be pleased 1o
state:

(a) whether orders have been issued
for suspension of work of opening of
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two collieries at Kankartala and Kali-
daspur, all in West Bengal;

(by whether foundations were laid
for each of the projects and amounts
spent for each of the foundalion laid;

(¢) amounts go far spent for ¢ach of
the projects separately;

(d) whether State Government were
asked to requisition jand for the pro-
iects; and

(e) what are the rzasons for such,
orders of suspension and how far such
orders will upset the States estimates
of availability of coal in the next Five
Year Plan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (e) Orders
were issued by the colliery company
for suspending advance action at Kan-
kartala and Kalidaspur pending Pro-
ject sanctions due to waunt cf firm de-
mands. Availability of coal in the
next five year plan will not be affected
by this.

(b) to (d). Information is being col-
lected and will be laid on the Table
of the House.

Proposal to set up Fertilizer Plants

313. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the number of Fertilizer Plants
proposed to be set up in 1983-84;

(b the names of the places where
those Fertilizer Plants are proposed to
be set up;

(¢) the estimated cost of each of
those Fertilizer Plants; and

(d) the progress made so far in set-
ting up those plants?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) It is proposed
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to start work on a gas-based fertilizer
plant in Guna District -of Madhya Pre-
desh in the public sector during the
year 1983-84.

(¢) The estimaled cost of the pro-
ject is tentativgly placed at Rs. 690
crores.

(d) Techno-economic feasibilty re-
port required for investment decision
has been prepared. Action tc finalise
financing and other arrangements is on

hand.

Progress of Nagarjuna Fertilizers
Factory

314. SHRI P. RAJAGOPAIL NAIDU:
Will the Minister of CHEMICALS AND
FERTILIZERS Dbe Dleased to state:

(a) whether Nagarjuna Fertilizers
factory is being executed in Andhra

Pradesh; and

(b) if so, when the work will be
completed?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). M/s. Nagarjuna
Fertilisers and Chemicals Limited
(NFCL) were issued an industrial li-
cence on 3-6-1978 for the manufacture
of Urea based on fuel oil as feedstock.
The extended period of the licence en-
ded on 3-6-1982, The company has come
up with a request for extension of the
licence and amendment of the licence
to allow the use of nephtha as feed-
stock with the idea of eventual conver-
sion to gas as feedstock.

The present policy of Govt. -is to
allow the use of naphtha as feedestock
only in inland areas where alternative
methods of disposal are not economic.
The application of NECL can be consi-
dere if the availability of gas in suffi
cient quamntity in this area is confirmed.
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Electrification of villages in OQrissa

315. SHRI RASA BEHAR] BHERA:
Will the Minister of ENERGY be plea-

sed to state:

(a) the number of villages in QOrissa
electrified during 1982-83 uptodate, dis-
trict-wise in comparison to the pro-
gramme undertaken in this regsrd;

(b) the details of the scheme being
undertaken for the y~ars 1982-83 and
1983-84, district-wise; and number of
villages to be benefilted under these
schemes, and Rural Electrification Cor-
poration Schemes, scheme-wise:;

(c) is it a fact that Kalahandi and
Phulbani district of Orissa are lowest
in village electricity percentage; and

(d) if so, what are the special
scheme in the districts mentioned in
part (c) introduced to electrify the
villages?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
to (d) The information is being collee~
ted and will be laid on the Table of
the House.

Setting up T.V. Station at Kodaikanal,
Tamil Nadu

316. SHRI K. T. KOSALRAM: Wili

the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) whether the land for TV station
at Kodaikanal has been handed over
to the Centre by the State Govern-
ment of Tamil Nadu; and

(b) if so, the steps being taken to
expedite the setting up of TV station
at Kodaikanal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) -
(a) Yes, Sir,

(b) Building drawings have been
finalised and estimates prepared. Order
for transmitting und studio equip-~
ment have been placed. A firm de
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mand has been placed with P&T De-
partment for securing microwave link
between Madras-Kodaikanal. Neces-
- sary clearance from. Civil aviation au-
thorities has already been taken.

Hydel Power Capacity of Kerala
barnessed till date

317. SHRI E. BALANANDAN: Will

the Minister of ENERGY be pleased to
state:

(a) what is the extent of hydel
power capacity of the State of Kerala
bharnessed till date; and

146

(b) which are the projects now under
construction in Kergla and which are
the Projects pending clearance {rom
the Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF = ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
The present installed capacity in
Kerala State is 1011 5 MW,

(b) The information relating to the
projects under comstruction and the
projects pending clearance from the
Central Government is given in Annex-
ure I & II respectively.

Statement—J

Hydroelectric projects under constructionfexecution in Kerala

S.No. Name of Project

Installed Capacity

(MW)

1 Idamalayar 2X37°5

2 Kakkad 2 X 25

3 Idukki Stage -II 3X130

4 Idukki Stage-ITT Diversion project en-
abling additional gen-
eration.

5 XKallada ' 2X75

6 Sabarigiri Augmentation For enabling addi-
tional generation.

Note:—In addition to these prcjects, Lower Periyar Project with an installed capzcity of
3 X60 MW has been approved by the Planning CGommission.

Statement—JI

Hydroelectric projects of Kerala pending clearance from the Central Government

S.No. Name of the Project

Installed Capacity (MW)

—t

Karapara Kuriayar Kutty
2 Pandiyar Punnapuzha
Mananthawady
Puyankutty

Chalakudi Stage-II

Sy Bt e W

Silent Valley

Kutiyadi Augmentation

~l

1X15-41X20+42X30=9;5
2X85=70

. 4 %60=240
2 X50+2 X45}+2X404+4 X120
2><=‘;Z)§1?2x60=200

i . 2x6bo=120

Diversion Project enabling addi-
tional energy.
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Imperfect Transmission of T.V. Relay
Programme in Goa

318. SHRI EDUARDO FALEIRO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether transmission of T.V. re-
lay started in Goa is very Imperfect
and does not reach several parts of
that Territory; and

(b) if so, what action have Gocvern-
ment taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) The existing TV service at Pana-
ji is interim. This covers , range of
20 Km.

(b) The 10 KW TV transmitter is
being commissioned at Panaji by the
end of the 6th Plan. This is expected
1o provide coverage over the entire
territory of Goa.

§ Ty fomd fareit 7 wt g qan
g v Wt fawelt & 7wy | wvew
frat &

319. Mt qeg ARMH Afear ¢
Far FAt 9 AF FA(T F FIT FA
f

(F) T H IA UAT F 7R F4T
g faa®  faser £ 47 & 97 M
fawet & wrow 7 megfadaT 3 o
g . IR

(=) faa wsat 7 fassT &1
qAT g IZ  AFEFIFATR faaat
1 gens & fao sar 3q7 &y S
@ & # fasdr IeorEw & oaagr
4T Fearaw Fgry & fao ag gfae
FFGET  AIAAT FT AT AT 7
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Fal dWamg d Tew  H&t
(st == wax fag) : (F) sqad
1983 #warg # aruA fafaw fagg
gorrfaat W faag 1 gaarfog #@a-
THAT  FAATES JGT KRAT  ITEH-
Uw # I wS g [gewrAm A o@T
wmar | fgu FEgT tw @Y 5799 /
83]

(=) fagq SoreR @gad &
fag o fagg F=X F wrgfqoaraa
q guIT A A Ts fag g aferrsaom
FowWe =W KA & fAg 3T
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FFAr T AT F fHGT FToAA
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g | fegbrere w9 faga 7\ am
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Micro Hydel Schemes in Himachal
Pradesh

320. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of INER-
GY be pleased to state.

(a) whether any MICRO . del
Schemeg for the generation of electri-
city have been sanctioned on small ri-
vulets in Himachal Pradesh and o:her
parts of the country;

(b) if so, the names thereof, district-
wise in case of Himachal Pradesh, the
details of each scheme including the
estimated expenditure and the aelails
of the commencement of execution of
the projects; and

(¢) if not, whether any such schemes
would be sanctioned in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Yes, Sir.

(b) The information is given in the
Annexure.

(cy Does not arise.
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Statement
Micro| Mini|Small Hydro-clectric Schemes of Himachal Pradesh which are currently under consiruction
Name of Scheme District Installed Aggregate  Estimated Date of
' Capacity Capacity cost sanction
(no. xkw) (KW) (Rs. in lakhs) by Plann-
ing Commi-
ssicn
Andhra Simla 3 X 5000 15,000 974-23 21-9-1976
Binwa Kangra 3 X 2000 6,000 432:29 21-9- 1976
Rangtong Lahul Spiti 4 X500 2,000 281-00 20-9-1976
Baner Kangra 2 X 3000 6,000 720-46 11-9-1981
, Thirot Lahul & 3 X 1000 3,000 45450 1-5-1982
Spiti .
" Gaj Kangra 3 X 3500 10,500 1286-00 1-5-1982
Chamba Augmentation Chamba 1 %250 250 42-68 Taken up by
State under
their own
powers.
Salal Hydel Project (iv) escalations of costs of mate-
: rial, equipment and labour.
321. SHRI SUNIL MAITRA: Will P A

the Minister ¢f ENERGY be pleased
to state:

(a) what were the cost and time
over-run of the Salal Hydro Project of
x115 MW in the Central Sector; and

(b) the reasons thevefor?

THR MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
The cost of the 345 MW installed capa-
city for the Salal Hydro-electric Pro-
ject was estimated at R's, 222.15 crores
in 1978, and the first unit was expected
to be commissioned in March, 1982.
The first unit is now expected to be
commissioned in December, 1985. The
present estimated cost of the project
is Rs. 431 crores.

(b) The major reasons are:—
(i) Geologlcal surprises:
(ii) difficult geological conditions;

(iii) change ir. scope of works;
and

Employmen$ of Child Labour

322. SHRI ANANDA PATHAK: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
that thousands of children in Delhi aie
employgd in ‘dhabas’ (eating places)
but they are made to work more than
the working hours and no rest inter-
vals are granted and they are subject-
ed to worst service condition in viola-
tion of the Delhi Shops and Establish-
ment Act and the Minimum Wages Acl;

(b) whether similar conditions are
prevailing in other seclors as wel] as
in other parts of the country; and

(¢) if so, whether Government pro-
pose to thoroughly enquire into the
matter and safeguard the interest cf
such child workers?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) Government is aware of children
being employed in smal] dhabas (eat-
ing houses) in Delhi. Under the Delhi
Shops & Establishment Act, 1954,
‘Child’ has been defined as a person
who has not attained 12 years of age.
No complaint of violation of hours of
work regarding child labour has been
reported to Delhi Administration.

(b) Information is being collected
from State Governments/Union Terri-
tories.

(¢) In pursuance of the recommenda-
tions of the Gurupadaswamy Commit-
tee on Child Labour, a Central Advi-
sory Board on Child Labour has been
set up to advise Government on the
problem of child labour, State Govern-
ments and Union Territories have been
requested to set up State/District level
Advisory Board on Child Labour to
deal with the problem of child labour.
Besides, they have also been advised
to strengthen their existing machinery
for the strict enforcement of labour
laws concerning the employment  of
children,

Petro-Chemical Complex and Capro-
Jactum Project at Barauni

323. SHRIMATI KRISHNA GAHI:
Will the Minister of ENERGY Dbe
pleased to state:

(a) whether a team of senior »ffi-
cers from BASF, Germany visited Bihar
in May 1982 and in November 1981,
and submitted a report to the Govern-
ment of India to set up a petro-chemi-
cal complex and a caprolactum project
at Barauni;

(by is it a fact that Barauni Refi-
nery was established in 1960’s with an
object to establish a petrochemical
complex at Barauni;

(c) is it a fact that a technical com-
mittee constituted by Government of
India had already submitted a report
in favour- of Barauni site selection;
and

(d) what progress has been wmade
upto now in this matter?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PETRO-
LEUM IN THE MINISTRY OF
ENERGY (SHRI GARGI SHANKAR
MISHRA): (a) No such report has
been received by the Government.
BASF India Ltd., has submitted an
application for Industrial Licence for
the manufacture of Caprolactum.

(b) The Barauni Refinery was esta-
blished to essentially refine indigenous
crude oil to meet the demand for re-
fined petroleum products.

(¢) In 1981, a Site Selection Com-
mittee had recommended that a large
petro-chemical project can also be
erected in Bihar.

(d) A decision is expected to be

taken shortly.

Power shortage inm Tamil Nadu and
Karnataka

324. SHRI T. R. SHAMANNA: will
the Minister of ENERGY be pleased
to state:

(a) are Government aware of the
acute shortage of power in some
States like Tamil Nadu and Karna-
taka; and

(b) do Government propose to take
steps to mitigate the difficulties due
to power shortage faced hy industries,
labour and domestic consumers?,

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): “a)
Yes, Sir,

(b)y Power shortage in the States of
Tamilnadu and Karnataka are mainly
due to failure of monsoons. In Tanmul-

nadu the supplies of eoal for their
Tuticorin Thermal Power Station
have been stepped up from Haldia

Port and generation at Neyveli Ther-
mal Power Station has been stepped
up. Assistance to Karnataka is being
given from Maharashtra to the tune
of about 100 MW.
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Exploration for Oil in Rajasthan

/ 325. SHRI VIRDHI  CHANDER
JAIN: Will the Minister of ENERGY
he pleased to state:

(a) the detailed information regard-
ing the progress made in exploration
and driliing of oil and gas in Jaisal«
mer districl, particularly of drilling
work at Gotaree in the Southern halt
of Jaisalmer district; and

(b) the detailed information regard-
ing the progress made in exploration
of oil and gas in Barmer, Bikaner and
Nagaur sedimentary basins in Rajas-
than? .

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETRO-
LEUM IN THE MINISTRY OF
ENERGY (SHRI GARGI SHANKAR
MISHRA): (a) and (b). The ONGC
have so far drilled 17 exploratory
wells in Jaisalmer district of Rajas-
than. However, no commercial re-
serves of hydrocarbons have been
found in the area. The Gotaru well
completed at the depth of 3548 mts.
is currently under testing.

The entire stretch of the Western
' shelf of Rajasthan from Jodhpur west
wards has been mapped geologically
by the ONGC covering: Reconnais-
sance survey 17890 sq. kms. semi de-
tailed mapping 25110 sq. kms. detailed
geological survey 3584 sq. kms., and
traversing 1734 kms. Gravity Magne-
tic surveys have been conducted in
Shahgarh Jaisalmer, Marl Arch and
Kishangarh shelf extending further to
the east upto Nagaur: total number
of stations—35469. Seismic surveys
have been conducted over 3554 line
kms. in selected interesting area. In
so far as the Northern half of the
Jaisalmer basin is concerned, this has
recently been assigned to OIL. The
commencement of drilling operations
would depend upon the identification
of structures after completion of the
seismic survey work.

The ONGC have drilled one strue-
tural well (Pugal-I) in the Bikaner

Nagaur basin to obtain sub-surface
stratigraphic and structural informa-
tion. This well did not indicate pre-
sence of oil or gas. Barmer area is
rated as having low prospects.

Failure to evolve a sound wage and
Labour Policy

326. SHRI K. LLAKAPPA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have failed to evolve a sound
wage and labour policy in the coun-
try;

(b) whether it is also a fact that a
larger number of trade union leaders
have also criticised Government in
this regard; and '

(c) if so, what steps have been con-
templated by Government in this re-
gard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) No, Sir. Govern-
ment have evolved a labour includ-
ing the wage policy through tripartite
consultations in various fora over a
period of time, the basic elements of
which are described in the Sixth Five
Year Plan, The issues relating to
wage policv were specifically consi-
dered at the National Labour Confer-
ence in September, 1982 which recom-
mended that a tripartite committee
with experts be appointed to go into
the matter and make a recommenda-
tion.

(b) Some trade union organisations
may be critica] of certain aspects of
the policy but the Government is con-
fident that majority of the workers
support it as it promotes their inter-
ests.

(¢) Government is having a conti-
nuing dialogue with organisations of
workers as well 3s employers in vari-
ous fora with a view to see what
changes if any need to be made in the
policles and programmes.
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By-Elections filling wp vacancies in
Lok Sabha and State Assemblies

327. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) number of by-elections to Le
held to fill the vacancies caused SO
far both in State Assemblies and I.ok
Sabha (State-wise); and

(b) steps taken or proposed to he
taken to hold by elections with a view
to fill the vacancies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b). A statement received from the
Election Commission showing State-
wise, the number of bye-elections to
be held $o fill the vacancies both in
State Assemblies and Lok Sabha and
the steps taken for holding the bye-
elections is laid on the Table of the
House. (Placed in Library. See No.
L'T-5800/83).

Kahalzaon Super Thermal Station.

.:-328. SHRI SUSHIL. BHATTA-
CHARYA. will the  Minister of

ENERGY be pleased to state:

(a) whether the proposal of 1,000
MW. _Kahalgaon Super Thermal Sta-
tion in the Central Sector has been

approved by the Public Investment
Board;

fb) if so, whether the project is
gomg {o be started in 1983-84 initially
financed from the Plan outlay; and

(c) what long term measures are
going to be taken by Government for
financing this unit in Bihar which is
expected to cost Rs. 1,000 crores.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
to (c¢). The proposal of National Ther-
mal Power Corporation Ltd. (MTPC)
for setting up of stage-T (4 x 200 MW)
of Kahalgaon Super Thermal Power
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Station has been accorded techno-eco-

nomic clearance by Central Electricity

Authority. The Project can be ap-
praised for investment decision only
after necessary financing arrange-
ments are made,

Strike by Coal Mine Workers in
January 1983

329. SHRI INDRAJIT GUPTA:
SHRI N. E. HORO:
SHRI NARAYAN CHOUBEY:
SHRI R. P. DAS:

Will the Minister of ENERGY be
pleased to state:

(a) whether the coal mine workers
all over the country went on a three
day strike from January 17 to January
19, 1983 to press from their demands;

(b) if so, the details of their demands
and Government's reaction thereto:
and

(c) what was the total loss of pro-
duction incurred thereby?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIL SINGH): (a) Yes, Sir.

(b) The demands related to, among
others, settlement of various pending
issues, provision of adequate safety
measures, scrapping of guidelines of
BPE on wage negotiations in Public
Sector Undertakings and appropriate
representation of various Trade Unilons
on the JBCCI ‘

(¢) The loss of production in Coal
India was 249405 tonnes.

Removal of Ban and Export of
Industrial Alcohol

330. SHRI HARIKESH BAHADUR.
Will the Minister of CHEMICALS

AND FERTILIZERS be pleased to
state: :

(a) whether Government’s attention
has Dbeen drawn to a news-report
regarding removal of ban on export of

»



157 Written Answers PHALGUNA 3, 1904 (SAKA) Written Answers

industrial aleohol (Business Standard-
5.12.82) and if so, the reasons for re-
moval of this ban in the light of shor-
tage of alcohol in the country;

(b) whether it is correct fl.at 20 per
ecent alcohol was being admixed with
petrol during World War, 1T and rea-
sons for discontination of this practice;

(¢) what is the cost per litre of in-
dustrial alcohol and whether it would
uneconomic to use it in petrol at to-
day's prices and in view of heavy im-~
ports of petroleum; and

(d) whether Government propose to
continue to follow policies aimed at
export of molasses or their being thro-
wn away?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) The ban on export of alcohol has
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not been lifted. For various reasons,
alcohol-baseq industries could not lift
alcohol from distilleries, The All India
Distilleries Association, and the Gove-
rnment of Uttar Pradesh and approa-
ched the Government of India stating
that alcohol tanks in some distilleries
were full and there was threat of clo-
sure of the distilleries. They requested
Government of allow some export of
alcohol. After reviewing the Position
Government allowed only as on ad-hoc
measure export of fifty lakh litres of
alcohol each from Maharashtrs and
Uttar Pradesh.

(b) and (c¢). The price of ethyl alco-
hol, fixed by Government under the
Ethyl Alcohol (Price Control) Order,
1961, is as follows with
25th August, 1980: —

effect from

(i) Absolute Alcohol conforming to ISIS Standard No. 321-1952

naked, or equivalent volume at 100 per cent v/vstrergth

(ii) Rectified spirit conformirg to ISI Stardr:d’ No. 323-1659 raked,
for equivalent volume at 100 per cent v/vstrergth :

. Rs.glosop.ra k'lo
litre

Rs. 8473.37 per kilo
litre

(iii) Rectified spirit conformir g to ISI Standard No. 323-1959 naked,

for equivalent volume at 94.€8 pe1r cent v/vstrength

The above are only base prices and
some distilleries will be reimbursed
on account of transport charges of mo-
lasser, use of furnace oil salaries of
State Government excise staff and
octroi etec., charges payable on mola
sses. In additjon, some State Govern-
ments levy a number of cesses and
duties on industrial alecohol and conse-
quently the consumer prices are
higher than the above prices.

During the World War II. absolute
alcohal was used as a fuel additives. It
was presumably discontinued due to
easier availability of gasoline, Propects
of the use of alcohol as an additive to
petrol were gone into by the Commi-
ttee of Technical Experts on Alcchol
and Alcohol-Based industries. Direc-

Rs. €26, go p. per
kilo litre

tor-General, DGTD which submitted
its report in January, 1980 and their
conclusions were as follows:—

(i) Our present methods of produc-
ing acohol from molasses required
more energy than it provides when
used as an automobile fuel in admix-
ture with gasoline,

(ii) Our per capita consumption of
gasoline is relatively small in relation
to the need for heavier petroleum pro-
ducts like kerosene, diesel and fuel
oil. The demand of these heavier pet-
roleum products from past and pre-
sent indications will grow at a higher
rate than that of gasoline. Present
availability of naphtha and gasoline is
larger than the demand and some gquan-
tities are exported.
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(iif) The economic advantage will
be higher if alcohol is preferentially
used for making higher value added
chemical products not only to meet
their increasing demand but also ifcr
exports.

(iv) The present capacity for pro-
ducing absolute alcohol is only 800 kL
per year distributed between two units.

(d) According to Government policy,
all the molasses available should be
gainfully used within the country to
the maximum extent possible. Ex-
ports of molasses are usually allowed
only if availabilily is surplus to re-
quirement, i

Ban on Child Labour

331. SHRI K. PRADHANI: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government are aware
that child labour is a major reflection
on our society’s economic health: and

(b) whether Government propose 1o
place a ban or some resirictions on
the employment of children below ihe
age of 127

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RF-
HABILITATION (SHRI DHARMA-
VIR): (a) Yes Sir. Government is
aware of the problem of child labour
as a part of our complex Socio-econo-
mic condition.

(b) The employment of children be-
low the age of 12 is already prohibit-
ed under the provisions of various la-
bour laws.

Film on Jawaharlal Nehru

332. SBHRI R. P. DAS: Will the Min-
ister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Doordarshan will co-
produce with Czechoslovakia a TV film
on Jawaharlal Nehru: and

(b) the some salient features of the
plan?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes, Sir, A proposal is under con-
sideration.

(b) The title of the film will be ‘THE
BITTER AUTUMN WITH A SCENT
OF MANGO’. On Behalf of Czecho-
slovakia, the Director would pe Jiri Se-
quens who represents the Barrandov
Film Studio, Prague. The Associate
Director from India would be Shri
Basu. Bhattacharya. Expenditure in
Indig limited to Rs. 7 lakhs, would be
borne by Doordarshan while the Czech
side woulg ©provide the remaining
funds for production of the film.

High Court Bench for Saurashtra,
Gujarat

333. SHRI RAMJI BHAI MAVANI:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the
Centre has received representations,
letters and memoranda from the Chief
Minister paw Minister and Chief
Justice of Gujarat for 5 High Court
Bench in Saurashtra Region of Guja-

rat recently as well as during 1977 to
1982;

(b) if so, the details thereof:

(c) when the said bench is likely to
Le given ang announced; and

(d) what are the difficulties of Guja.
rat and Centre for not opening the
said High Court bench in Saurashfra
Regjon and other parts of this area?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to
(d) The Hon’ble Member had writfen
to the Union Minister of Law, Justice
and Company Affairs in May, 1981
for establishment of a High Court
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Bench for Saurashtra Region, De-
_mands have peen made to the Govern-
ment of Gujarat py MLAS’' Bar Asso-
ciations etc,, for establishment, of
Bench at Rajkot Surat and Baroda.
The Central Government has not recei-
ved any proposal from the State
Government in thig regard. The Cen-
iral Government considers such a
matter on receipt of proposals from
{he State Government.

Import of Crude

334. SHRI NAVIN RAVAMNI:. Will
the Minister of ENERGY pe pleased to
state:

(a) the total guantity of crude im-
ported during the year 1980-§1, 1081-82

and likely to be imported during tha
year 1982-83 and the amount sbent;

and

(b) whether it is a fact that India
is also exporting crude; if so, the qu-
antity likely to be exporled this year
ife, 1982-83, the foreign exchange ex-
pecteg to be earned and the names of
the countries to whom the export is

being made?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and
(b) The information is given below:—

Qty. in million tonnes
Value :in Rs./creres

I

Crude Oil Imports Crude Oil Expcrts
Qty. c.1.f. Qty. c.if

value value

S -
1980-81 16:248  3348:97
1081-82% 15-298 373610 0838 196-23
1982-63%* 17:683 4261 .00 5922 1296

*Provisional
#*Fstimated
Exports of crude oil are finalise<d
after inviting tenders wnich prchibit
the sale of this crude oil to South Afri-
ca, South-West Africa and Israel Dur-
ing 1982-83, the following parties pur-
chased crude oil from India:

(a) Transworld Oil (Bermuda)

(b) Tradinaft (Geneva)

{c) Shell International Trading Co.
(London)

(d) Gulf Oil Trading (Bermuda)

{e) Petronor (Madrid)
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Utilisation of Hydel Power Potential

336. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of ENERGY
be pleased to state:

(a) the total hydel potential avail-
able in the Country;

(b) how much of it has been ulili-
sed so far;

(¢) whether there is any scheme to
utilise the unutilised potential in a big
way; and

(d) if so, the details thereoi?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
As per the reassessment of phydro elec-
tric resources of the country being
carried out by the Central Electricity
Authority, hydroelectric potential is
tentatively estimated at 75 million KW
at 60 per cent load factor,

(b) 11.33 per cent of the potential
has heen developed so far and further
7.8 per cent would be developed after
completion of the schemeg under cons-
truction.

(c) and (d). The Sixth Plan envi-
sages addilion of 4768 MW of hydro
capacity from 43 hydro electric schemes
having a total installed capa-
city of 5567 MW, In addition,
hydroelectric schemes with a total ins-
talleq generating capacity of 7313 MW
are under execution/sanctioned by
the Planning Commission. The Cen-
tral Electricity Authority have since
accorded techno-economic approval to
hydrecelectric schemes having an
installeg generating capacity of 3476
MW, Besides this_ there are a number
of HE Schemes under various stages
of investigation/formulation py State/
Central agencies,
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Amendments jn Defamation Act

337. SHRI J.S. PATIL;
SHR] T.S. NEGI:

W1l the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government’s attention
has been drawn to the recent resolu-
tions passed by Indian Editors’ Guild
demanding deletion of section 5 of the
Government Secrets Act and also cer-
tain amendments in the Defamation
Act sp as to prevent its misuse in
harassing newspupers;

(b) Government’s response theretq;
ang

(c) have Government gone into
specific instances of parasSment{ of
newspapers; if so, their conclusions?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (e¢), The Ministry of Information
& Broadcasting has only a few days
ago received a copy of Resolutions on
the subject from the Editors’ Guild
of India, There are being sent to
Ministry of Home AfTairs ‘which is
concerned with the subject matter ot
the Resolutions.

Modernisation of F.A.C.T.

338. SHRI XAVIER ARAKAL: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether F.A.CT. of Udycga-
mandal is one of the oldest fertiliser
units in India which is not yet moder-
nised; and

(b) if so whether Government pro-
pose to modernise and diversity this
unit with details thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) It js a fact that FACT
of Udyogamandal is one of the oldest
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fertilizer manufacturing units in cur
country, Construction work in the
Udyogamandal Unit of FACT started
in 1944. The Udyogamandal Unit . has
gone through four stages of expansion/
modernisation upto 1976,

(b) Government have decided to set
up a high sulphat route caprolactam
plant at Udyogamandal with a capacily
of 50,000 tonnes per annum based on
Bennene as raw material ‘which in-
volves a total outlay of approximately
Rs. 14794 crores with a foreign ex-
change component of Rs. 3241 crores.
The project will be completed within
46 months from the date of clearance
of the principal contract,

U.S.S.R to develop Coal Mines

339. SHRI RAVINDRA VARMA:
Will the Minister of ENERG { be plea-
sed slale:

(a) whether the U.S.S.R. has agreed
to develop our coal fines to produce
36 million tonnes of subevior grade
coal annually;

(b) if so. which are the coal fields
selected for this purpose, with the pro-
posed production in each;

(¢) whether the feasibilily reports
have been prepared to carry out this
stipulated production and

(d) when is the work expe:ted {o be
started and by what time the target of
36 million tonnes is expected to he rea-
ched?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SLiR1 DAL-
BIR SINGH): (a) to (d). US.SR, has
agreed 1o assist in the development of
certain coal mines in India, Details of
the ongoing mine assistance program-
mes are given in the attachad state-
ment. '
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“ Statement
Name of project Capacity Nature of Stagc When ulti-
(million  assistance mate capa-
tonne/Yr.) city is likely
to be rea-
ched

M ukunda Opencast (B.C.C.L) . 12 Preparation of Under 1989-g0
detailed Feasi-  Preparation
bility Report

Nigahi Qpencast (C.C.L) . . 14  Preparation of Under 11m.t. in
detailed Feasi-  Preparation 1995-96
bility Report

Jhanjhra Underground (E.C.L.) 35 Assistance in  Contract under 1G93-94
shaft sinking & negotiation
drivage of incli-
nes

Tipong Underground (NEC) . 0-221 Garrying out ex- Contizct urder 185-86
periment in negotiation
shield methed of
mining

Total 29-721
Contract for Vindhyachal Rihand etc. Vindhyachal Super Thermal Power

Power Stations

340. SHRI RAM JETHMALANI:
Will the Minister of ENERGY be pleas-
ed to state:

(a) terms and conditions and values
of the contract regarding the Vindhya-
chal Power Station and Rihand Power
Station Chandrapur (2x500 MW) and
Ramagundam (3x200 MW) power sta-
tions;

(b) when were the contracts inade.
with whom and the reasons for deter-
mining the parties in each case:

(¢) were any tenders global or other-
wise-invifed In each case; if so, names
of parties who submitted their ten-
ders; if no, reasons thereof; and

(dy stipuiated period for completion
of each project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (2)
to (d).

Station (Stage-I):

In pursuance of the Inter-govern-
mental Agreement on Economic &
Technical Cooperation concluded bet-
ween India and USSR in December,
1980, NIPC signed a contract with M/s
Technopromexport of USSR in June,
1982 for the setting up of the first
stage (1260 MW) of Vindhyachal Su-
per Thermal Power Project. The pro-
ject is being partly financed from So-
viet credit. The total value of the con-
tract signed with M/s Technopromex-
port is approximately Rs. 321.3 crores
(based on a conversion factor of one
rouble is ejuali to Rs. 10.13). The con-
tract covers the supply of eguipment
with necessary auxilliaries and spares.
material, steel structures, project en-
gineering and specialists’ services but,
excludes the supply of coal, pulveri-
zers and some of the auxiliiary sys-
tems such as coal handling eguipment
transformer s,etc. The project is ex-
pacted to be completed during 1989.
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Rihand Super Thermal Power Project
(Stage-I)

Stage-I (1000 MW) of Rihand Super
Thermal Power Project is being set up
with financial assistance from U.K. On
the basis of direct negoliations, NTPC
signed Supply Contracts with M/s Nor-
thern Engineering Industries, UK on
30-9-1982 and Erection Contract with
M/s NEI Projects (India) Ltd., UK
on 19-10-1982. These contracts cover
the supply of total equipment required
by the power station’ station engineer-
ing and supervision of the first stage
(1000 MW) of the power station. The
total value of the contract is approxi-
mately Rs. 410 crores (based on a
conversion facor of 1.00 pound is equél
to Rs. 16.5).

The project is expected {o be com-
pleted during 1988.

Ramagundam Super Thermal Power
Station (3x200 M.W.)

There is no single contract which
covers the entire scope of work for
Ramangundam  Project. One of the
major contracts for this project is for
the supply, erection and commission-
ing of turbines and steam generators
for 3 units of 200 MW each. The value
of this contract comprises of US § 101,
041, 640 plus Rs. 240,890,002
(on the basis of a conversion factor of
1 US dollar is equal to Rs. 10). The
total value would work out to Rs. 125.13
crores approximately.

This contract was entered into ket-
ween NTPC and M/s AMN and M/s
ANSALDO Spa of Italy on 9-10-80.
These parties were chosen since their
quotation was evaluated as the lowest
technically acceptable offer amongst
the bids received. Global tenders were
invited for this contract and M/s Ana-
saldo and M/s BHEL submitted bids.
The first three 200 MW wunits of the
project are expected to be commis-
sioned during 1984 and 19835.
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Chagndrapur Thermal Power Station:

No decision has been taken in res-
pect of procurement of equipment for
Chandrapur Thermal Power Station
(2x 500 MW) in Maharashtra.

Transport contractors carrying Sand to
Mines

341. SHRI A. K. ROY: Will the Min-
ister of ENERGY be pleased to stale:

(a) particulars of the transport con-
tractors carrying sand to the mines as
on 1-1-83;

(b) amount of sand transported per
year for the last three years;

(c) cost per cubic metre ton of sand
for the last{ three years;

(d) amount paid tfo the sand trans-
porting contraciors per year for the last
three years;

(e) whether the cost of sand stow-
ing by truck per ton of coal raised from
underground mine is increasing per
year; and

(f) if so facts in details with the
yvear-wise break up for the last three
vears and lhe steps taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (f). Information
is being collected and will be laid on
the Table of the House.

Electronic Voting Devices

342. SHRI LAKSHMAN MALLICK:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether electronic voling devic-
es have been introduced in the Assem-
bly or in Lok Sabha elections,

(b) if so, when, where and how
many times such devices have been in-
troduced: and

(c) the success made in {he introduc-
tion of such devices?
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THE MINISTRY OF LAW, JUSTI-
CE AND COMPANY AFFAILS (SHRI
JAGAN NATH KAUSHAL). (a) Elec-
tronic voting devices have heen used
in some Assembly elections.

(b) The Electronic Voling Machines
were first tried on exprimental basis
in 50 polling stations of 70-Parur

assembly constiluncy in general elec-
tion to Kerala Legislative Assembly
held in May, 1982. Thereafter these
machines were used in general elec-
tions to the Nagaland, Karnataka,
Andhra Pradesh and Tripura Legisla
tive Assemblies and Delhi Metropoli-
tan Council elections in the following
constituencies: —

8. No. No. and Name of Constituency

No, of No, of Year

polling machines
stations used
1 2 3 4 5
1 70-Parur (Kerala) 50 50 May, 1982
2 10-Northern Angami-I (Nagaland) 12 12 Nov. 1982
8 84-Shanthinagar (SC) (Karnataka) . d9 75%* Jan. 1983
4 191-Shadnagar (SC) (Andhra Pradesh) 126 126 Jan. 1983
5 9-Banamalipur (Tripura) 20 12% Jan. 1983
© 1-Sarojini Nagar 37 26%
7  3-Gole Market (SQ) Delhi 41 27+ Teb. 1983
8 5- Delhi Cantonment 36 25% !

(*Oae common machine was used in two polling stations located in the same premises).

The Election Commission has reported that the experimants conducted so far have proved

a SUcCCess,
Telecasting of Films

343. SHRI ANANTHA RAMULU
MALLU: Will the Minister of INFOR-
FATION AND BROADCASTING Dbe
pleased to state:

(a) whether there is any proposal
under the consideration of Government
10 increase the number of “good films”
telecast particularly in black and white
to at least thrice a week on Doordar-
shan; and

{(b) if so, whether Government also
propose to increase the number of
Indian historical films, social films,
which could be seen by ithe whole
family sitting logellor and may in-
crease the knowledge of children?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) No, Sir.

(b) Indian historical films and social
films are already being shown by Door-
darshan,

Mushroom Growth of Captive Power
Stations

344. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that failure
of Public Undertakings to provide
adequate .power supply has led to
mushroom growth of captive vower
stations in areas having ferrous and
non-ferrous metal industries; and

(b) if so, what remedial measures
have been taken to ensure maximum
capacity utilization in view of the new
giant aluminium plant in Orissa?
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THE MINISTER OF STATE IN THE

INISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
There has been no mushroom growth
of captive power stations in areas hav-
ing ferrous and non-ferrous metal in-
dustries. Government, however, have
sanctioned captive plants to industries
“taking into consideralion the continu-
ous process involved in their opera-
tion. Proposals for settthg up of cap-
tive power plants received from time
to time are examined on t{he merits
of each case taking into account tne
power supply situation in the region,
the power intensity of the industry
concerned and other relevant factors.

(b) In order to meet the power re-
quirements of the new aluminium piant
being set up by National Aluminjum
Company at Talcher and to ensure
maximum capacity utilisation of plant,
Government of India have sanctioned
a scheme for setling up of 6 x 120 MW
captive power plant at Talcher.

Cance!lation of Registration of various
Newspapers

345. SHRI PIUS TIRKEY: Wwill the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is 5 fact that some
district magistrates have cancelled the
registration and declaration of various
newspapers without even filing a Zfor-
mal complaint {0 the Press Council of
India; and

(b) if so the names of the news-
paperg plong with the reasons furnish-
ed by the respective magistrates for
the cancellation of their registration
and declaration?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)

FEBRUARY 22, 1983
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(a) and (b) Under the provisions
containeq in Section 8-B of the Press
and Registration of Books Act, 1867, a
Magistrate may, by ocder, cancel the
declaration of a  newsvape<is if he is
satisfied, after due enguiry, that the
newspaper, in respect of which the
declaration has been made, is being
published in contravenlion of the pro-
visions of the Act or rules made there-
under or has contravened other pro-
visions contained in *he said section,
and forward as soon a$ pussible a copy
of the order so  passed to the person
making or subscribing the declaration
and also to the Press Registrar. The
Magistrate cencerned 18 not required
to file a formal complaint tu the Press
Council of India. Al] the details about
the newspapers whose declartion have
been cancelled or reasons for the can-
cellation are not availakle with the
Ministry of Information and Broadcast-
ing.

Installation of Temporary Telephones
in Delhi

346. SHRI PIUS TIRKEY: Will~the
Mipister of COMMUNICATIONS Le
pleased to state:

P

(a) what are the criteria laid down
for the sanction of a lemporary tele-
phone in Delhi; and

(b) total number of Temporary tele-
phones in Delhi area-wise, with the
dates of their respective installation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VLJYA N. PATIL): (a) Tempo-
rary telephone conneclions are sanc-
tioned to meet temporary needs. Such
telephones can also be sanctioned for
Government Departments and in ta~
public interest..

L
[
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in the Delhi Telephone District as on

(b) The information regarding tem-
1-1-83 is given below:—

porary telephone connections working '

— —

Tclecom. Area. Upto 6 More than More than More Total
months 6 months one year thantwo

& Upto & upto years.

1 year. 2 years
Central 317 196 1€g ey 769
North 203 70 50 22 345
West 406 216 114 56 882
South 909 520 158 61 1657

Total 1925 10711 491 226 3653

Power cut in Tami] Nadu

347. SHRI PIUS TIRKEY:
SHRI C, CHINNASWAMY:

Will the Minister vf ENERGY be

pleased to state:

(a) whether it is a fact that the State
of Tamil Nadu is currently under a
severe power cut, with energy shut-of
totally to all major industries, in view

of the erratlic coal supplies; and

(b) if sc, what steps are being taken
by Government of India for the move-
ment of coal to Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) and
(b) The State of Tamil Nadu current-
ly is facing power shortage primarily
due {o failure of successive monsoons.
the State for
their Tuticorin thermal power station
has been stepped up from Haldia Port.

The supply of coal to
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Absence of Preparation Plant for pro-
cession non-coking coal for thermal
Generation

350. SHRI DAULAT SINGHJI JA-
DEJA ;

SHRI NAVIN RAVANTI:

Will the Minister of ENERGY be

pleased to stale:

(a) whether it is a fact thatl there is
no preparation plant for processing
non-coking coal for thermal generation
and due to that pcwer  production
suffered, and

(b) if so, the steps being taken by
‘Government in this direction?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHR! DAL-
BIR SINGH): (a) and (b). Power
‘Generalion has  not suffered for
want of preparation plant for non-
coking coal. However 3 Project Re-
ports for setting up Coal Preparation
Plants for processing non-coking coal
have been prepared.

186

USSR’s Financial Assistance for Power
Projects in India

ﬂ 351. SHRI DAULAT SINGHJI
JADEJA:

SHRI NAVIN RAVANI:

Will the Minister of ENERGY be

pleased to state:

(a) whether USSR has offered finan~
cial assistance for power projects In
India;

(b) whelher any agreement has been
signed in this respect; and

(¢) the delails of the power projects
likely to be commissioned with the
help of the Soviet Union?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) to
(¢). National Thermal Power Corpora-
tions has signed contracts with M/s.
Technopromexport of USSR for the
preparation of detailed project report,
supply of main plant and equipment
and deputation of specialists for setting
up Stage-I (6 x 210 MW) of Vindhya-
chal Thermal Power Station. These
will be covered under Soviet Credit.

Clashes in States where elections
were held

352. SHRI B. V. DESAI: Will {the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact tkat during
the recent elections held in the three
States, a number of clashes took place
in the all three States;

(b) whether it is also a fact that a
number of cases of looting of ballot
papers were brought to the nolice of
the Election Commission;

(¢) what was the total number of

clashes;

(d) whether allegations of rigging
were. also brought to the notice of the
Election Commission; and
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(e) what were the steps taken by the
Election Commission to deal with the
complaints and what were the details
of the complaints?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to
(e). The requireq informalion is being
collected and will be laid on the Table
of the House.

International Press Institute's Criticism
of Indian Government

353. SHRI B. V. DESAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to stale:

(a) whether it is a fact {hat India
has come in for pointed criticism on
account of the Government’s efforts tc
put the press ‘under some form of
effective control ang regulation;

(b) if so, whether in the World Press
Freedom Review for 1982, the inierna-
tional Press Institute (IPI) has remark-
ed that economic pressures in the
shape of penal customs duties on ex-
pensive imported newsprint continue
while newspapers hardly worlh the
name are given larger quotas and are
exempted from duty:

(¢) if so, whether the Union Govern-
ment have seen the World Press Free-
dom Review for 1982, and

(d) if so, to what extent Government
have examined the points raised
therein and what action Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (c). Press reporls about the
commen’s in the annual ceport of the
International Press Institute (released
in December, 1982) on the measures
taken by a large number of countries,
including India, allegedly aimed at
controlling and regulating the Press
have been brought to the notice sf the
Government. '
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(d) The avowed policy of the Gov-
ernment is to preserve the {reedom ol
the Press and no steps have been taken
to curb it. The conclusions reached in
the Report insofar as the Indian Press
is concerned, are not justified.

Arrangements for Coverage of Asian
Games

354 SHRI B. V. DESAIL: will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)y whether it is a fact that there
have been a large number of complaints
ang lhe arrangements in T.V, cover-
age were inadequate during the Asian
Games;
~(b) if so, what were the main rea-
sons for the inadequate coverage;

(c) to what extent the Union Gov-
ernment had t{aken steps to meet the
demands and also increase the cover-
age in T.V, and AIR; and

(d) whether Government were satis-
fied that {he arrangements madle for
coverage of T.V., were inadequate?

THE DEPUTY MINISTER IN THE
MINISTRY OF BROADCASTING AND
IN THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MAL-
TLIKARJUN): (a) No, Sir, Tn fact,
Doordarshan and Government have re-

188

=

e

ceived  series of appreciation letters wy

from various quarters, including press
and foreign broadcasting
tions, applauding the T.V, coverage of
the Asiad, 82.

(b) Does not arise.

(c) Doordarshan had taken steps to
relay the Asiad events from all the 41
transmitting centres in existence Faci-
lities were alsg provided to the foreign
broadcasting organisations for cover-
age of the Games. The total coverage
of various disciplines put out by Door-
darshan was approximately 10 hours
daily, eilther live or recorded, Besides
giving a comprehensive daily coverage
to the national audience, Master In
ternational Picture was also provided
to the foreign broadcast T.V, Organisa-
tions.

AIR had also provided extensive
national coverage of the games in

organisa- ..
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Hindi and gnglish alternately. It also
brought coverage in 11 regional laa-

guages.

(d) Yes sir.

Opening of Post Office in Sector VI of
Bokaro Steel City in Bihar

335, SHRI VIJAYA KUMAR YA-
DAV: Wilj the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that Sector
VI of Bokaro Steel City in the State
o< Bihar having a population of more
than ten thousand hasS no post office,;
and

(by if so, the detailg of the steps to
be taken by Government t{p open a
Post Office in the said Sector of Bok-
are Steel City?

THE DEPUTY MINISTER [N THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir.

(b) Proposal for opening 5 post offi-

ce is already under active considera-
tion of the Department.

Large Supreme Court Bench to clear

arrears

356. SHRI VIJAY KUMAR YADAV:
Will the Minisler of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Supreme Court Bar
Association has suggested a large S.C,
Bench to clear puge arrears;

(b) if so0, the details; and

(¢) ‘Government’s reaction thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL): (a)
and (b). No such suggestion has been
received by the Government from the
Association.

(c) The guestion does not arjse.
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Strikes in Private and Public Sector -

318, SHRI HANNAN MOLLAH: Will
the ppinister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) how many strikes both in pri-
vate and publjc sector occurred due
to industrial disputes or otherwise
during last one year upto 31st of Janu-
ary, 1983 and their break-up State-
wise;
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(b) how many man-days were lost
in those strikes, Stale-wise;

(c) how many lockouts occurred in
the country in the same period, State-
wise;

(dy how much loss of production
was caused due to strikes and lockouls
separately; and

(e) how
small industries were closed down
during that period State-wise?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) and (b) State-
ment I showing State-wise number of
strikes and mandays lost in the pub-
lic and private sectors, during Janu-
ary-October 1982 is enclosed. Corres-
ponding information for t{he on2
year period ending January 1983 is
not readily available because of a time
lag in reporting by the State Govern-
ments.
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(c) Statement II showing State-wise
number of lockouts during January-Octo-
ber 1982 is enclosed. Corres;:ond‘ing in-
formation for the one year 2nding January
1983 is not readily available bacause of u
time lag in reporting by the State Govein-
ments.

(d) Value of production lost due to
strikes and lockouts respectively during
lJanunary-October 1982  amounted to
Rs 76.88 crores and Rs. 41.77  crores
respectively.

(e) Statement 111 showing  Statc-wise
number of closures during January-May
1982 is enclosed. Corresponding informa-
tion for the one year ending Tanuary 1983
is not readily available because of a time
lag in reporting by the State Governments.
Information regarding closures of indus-
trial units is not maintainad by size of
establishment,

Statement - I

Statement showing number of  Strikes and number of Manday lost due to them

during January-October, 1982 (P), Public and Private Sector-wise on
State-wise
SNI(.). Name of the States/Union Territories. PUBLIC SECTOR PRIVATE SECTOR
No. ;rf No. od ﬁ:gf— Ll\'c:-:f——
Strikes Mandays Strikes Mandays
lost (in Lost (in
| ‘000) ‘000)
1‘ 2 3 4 5 6
1 Andhra Pradesh 204 6?5—7 71 443
2  Assam 3 I 2 1
3 Bihar 81 71 66 265
4 Gujarat 14 12 144 276
5 Haryana — - 10 21
6 Himachal Pradesh . — —
7 Jammu & Kashmir — - — -
8 Karnataka 5 4 21 139
9 Kerala . 10 53 47 597
10 Madbya Pradesh 55 174 41 54

11 Maharashtra

19 677 93 528@
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/ 12« Manipur . . . . . . —_ — o iy
13 Meghalaya . . . . . . — — —_
14 Nagaland . . . . . . — — —

15 Orissa . . ‘ ) ‘ . . 11. 69 4 4
16  Punjab ; . . " . ‘ 2  { 54 ;109
17 Rajasthan . : . 7 . ‘ 6 195 54 123
18 Sikkim . . . . . : a - — — —
19 TamilNadu . . . . .o 9 123 142 901
20 Tripura . - . . . . — - —_ —
21 Uttar Pradesh . . . . 19 62 67 161
22 West Bengal . . . . . . 87 258 19 136
23 Andaman Nicobar . . . . . 1 53 I *
24 Arunachal Pradesh . < i . i = — —
25 Chandigarh . 3 . 3 : ; — - 2 2

26 Dadra & Nagar Haveli . 4 X 3 - — - —

27 Delhi . . . . ’ i ; 1 * 21 23
28 Goa-Daman & Diu . ‘ § . 2 22 11 26
29 Lakshdeweep s . . a . — — - —
30 Mizoram . ; . : . . — —
31 Pondicherry , . ‘ . . 16 8 —

- Total . . . . 549 2440 870 8560

(P) =Provisional. and based oninformation recived at Labour Bureau, Simla till 18-12-82.
(--) = Nil. (..)—Not available . (*)— below 500

@ =Dose notinclude mandays lost due to the textilestrike wlich is estimated at 48-67 million to
the end of September, 1982.

Stagement—II

Statement showing number of Lock- outs during January,-October, 1982 (P)

State-wise
Sl Name of the States/Union Territories. : No. of
No. Lockouts
1 AndhraPradesh . . . . . . . . . . . 105
2 ASSHID . L] L] () e o o~ » - o a - L — -
s Bihar . . . . . . . . . . . . . 19

v 5 B

8170 LS. | -
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S1, Name of the States/Union Territories, No. of
No. Lockouts:

4 Gujarat . . . 17 *-'
5 Haryana . . . . . 2
6 Himachal Pradesh . . . . . -
7 Jammu & Kashmir . ..
8 Karnataka . 3
9 Kerala . 26
10 Madhya Pradesh . I
11 Maharashtra . . . 15
12 Manipur . -
13 Meghalaya . T
14 Nagaland . . .
15 Orissa . . 2
16 Punjab . . 5
17 Rajasthan . . . 19
18 Sikkim . —
19 TamilNadu . . 24
20 Tripura . . .
21 Uttar Pradesh . . 13
22 West Bengal . = 86
23 Andaman & Nicobar . ) G
24 Arunachal Pradesh : .
25 Chandigarh . N
26 Dadra & Nagar Haveli "
2% Delhi . .3 9
28 Goa, Daman & Diu —
29 Lakshdweep . . -
30 Mizoram
31 Pondicherry —
Total . 348

(P)=Provisional and based on returns received at Labour Bureau, Simla till 18-12-82.
(—)=Nil

( ««)=Not available
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Statement—III

Statement showing number of Closures during January-May, 1982 (P) State-wise

S1.No. Name ofthe States/Union Territories. No. of Closures*’
1 Andhra Pradesh
2 Assam . . I
3 Bihar 7
4 Gujarat . 12
5 Haryana - . . . . . 2
6 Himachal Pradesh . . —
Jammu & Kashmir . . . ‘e
8 Karnataka I
9 Kerala . i . . . . .
10 Madhya Pradesh . 3
11 Maharashtra . 25
12 Manipur ‘ . . . . —
13 Meghalaya -
14 Nagaland . . . ; . =
15 Orissa 4
16 Punjab . .8
17 Rajasthan . . . . . 2
18  Sikkim . =
19 TamilNadu . 6
20 Tripura 156
21 Uttar Pradesh 2
22 West Bengal . 4
23 Andaman & Nicobar ==
24 Arunachal Pradesh
25 Chandigarh . R . . .
26 Dadra & Nagar Haveli
27 Delhi 20
28 Goa,Daman & Diu
29 Lakshdweep . . . .
30 Mizoram
g1 Pondicherry . . . . . I
| iTotal

254

(P)=Provisional. (—)=Nil. (..)=Not available

(*) =Relate to closures for the reasons other than industrial disputes i.c. due to shortage of raw

material power cut , breakdown of machines etc.
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Hydel Power from Tubewells Water
Falls

359. SHRI BHOGENDRA JHA: Will
the Minister of ENERGY be pleased
to refer to the reply given on 12
October, 1982 to Unstarred Question
No. 1317 regarding hydel power {rom
tubewells water falls and state:

(a) whether Bharat Heavy Electri-
cals and other agencies are involved
in ahy exercise to energise tube-wel.s
through mini-hydel, bio-gas, solar en-
ergy or any other such method;

(b) if so, the details thereabout and
results thereof; and

(c) whether cottage and other mini-

industries for seli-employment etc. .

and irrigational tube-wells are idle or
not developing due to lack of power
in North Bihar and other parts of the
country; if so, whether it is proposed
to subsidise diesel or other sets for
them; if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
and (b). BHEIL have installed an
experimental solar Thermal vump at
their Research & Development Divi-
sion in Hyderabad in cooperation with
M/s. Dornier of the Fderal Republic
of Germany. The performance of this
pump is presently being evaluated.
Work has also been taken up on the
development of a large capacity nump
with a hydraulic output of about 1
KW. Solar thermal pumps have not
yet reached the stage of field applica-
tion.

Solar photovoltaic pumps have heen
developed by Central Electronics Ltd.
About 60 such pumps, each energised
by a panel of about 300 watts ave
been installed jn various parts of the
country for demonstration, field trial
and wuse in different conditions. The
production of these pumps is being
expanded.

Water pumping windmills have »een
developed for micro-irrigation and
driqkinz water purposes. The agencies

FEBRUARY 22, 1983
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involved in the ‘deve10pment of wind-
mills are IBERT. Allahabad, NAL,
Bangalore, Indian Institute of Science,
Bangalore and Corporate R&D Divi=
sion, of BHEL, Hyderabad. An-engine/
pump operated on 100 per cent biogas
is under test at BHEL’s R & D centre,
Hyderabad.

A decision on the wutilisation of
power generation at canal fall power
statjons for energising tube-wells in
general and from the proposed eastern
Gandak Canal, Hydro Electric Pro-
ject in Nyorth Bihar area in particular
would depend on the result of further
considerations of issues like suitability
o7 he pattern of energy generation, se-
parate transmissjon lineg for tube-
wells, reservation of power tube-wells
etc.

(c) There is no notified power cut in
Bihar and the State is resorting to
occasional load-shedding depending on
availability of power, There s no
proposal to subsidise diese]l sets.

Film on Jawaharlal Nehru

360. SHRI MOHANLAIL PATFL:
SHRI CHINTAMANI JENA:-

Will the Minister of INFORMAT-
ION AND BROADCASTING he pleas-
ed 1o state:

(a) whether the script of the film
on Pt Jawaharlal Nehru has been
prepared from Government:

(b) whether it is a joint Indo-Sovjet
venture;

~ (c) the name of the agency which is
financing this film;

. (d) whether an agreemeni bas also
m reached in regard to the distribu
tion of the film all over the world; and

(¢) if 50, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b) Yes, Sir,

(c) ALl Unjon Corporation “Sevin-
film” and Centrnautchfilm Studio, Mos-
cow, from the Soviet side and Films
Division Bombay from the Indian Side

(d) Yes, Sir,
(e) The Distribution Agreement pro-

vides that the rights for distribution of -

the film will belong to the Soviet side
in the territories of USSR, Bulgaria,
Cuba, Czechoslovakia German Demo
cratic Republjc, Hungary, Mongolia,
poland, Rumania’ vietnam, Kampuchea
Laosg, People’s Democratic Republic of
Korea, China Angola, Ethiopia noza-
mbique, People’s Democratic Republic
of Yemen Yugoslavia and Finland.
The rights ijn the rest of the world
will belong to the Indian Side. In
other words, distribution rights in
the entire American continent (ex-
cluding Cuba), UK., Western Europe,
most of Africa Australja, Newzealand
and a large number of Asian coun-
tries will rest with India.

Settlement of Bombay Textile Milt
Strike

361. PROF, MADHU DANDAVATE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is 5 fact that Justice
Pratap of Bombay High Court has
observed that the dispute arising out
of the ©prolonged Textile Worker’s

-~ Strike in Bombay could be settled by
referring the dispute to the industrial
court peiore which Government, re-
presentative  Union as well ag other
Unions could make their respective
representations; ang

(b) it so, whether Government are
willing to accept this suggestion to
ensure the settlement and the year old
Textile in Bombay?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN
DRA PATIL) (a) In the course of
a pre-admission hearing on a wrif
petition filled in July 1982 by a Bombay
Advocate in which the Bombay Mill
Owners Association gubsequently join-
ed as a second petitioner the Bombay
High Court consisting of Justice Pra-
tap had, on August 12, 1982, desired
to kmow whether the Government of
Maharashtra would be willing to refer
the dispute petween the Bombay Mill
Owners Association and their work
men to the Industrial Court for arbi-
tration under Section 73 of the Bom-
bay Industrjal Relations Act,

(b) According to information re-
ceived from the Government of Maha-
rashtra, in view of the facts that (i)
there was a subsisting award already
in force covering the demands oZ the
workmen till the end of December
1984; (i}) the Maharashtra Girni
Kamgar Union which has called the
strike had no right wunder the Bom
bay yndustrial Relations Act to repre-
sent the Bombay Textile workmen be-
cause the recognised and approved
union in the textile industry hasg heen
the Rashtriyva Mill Mazdoor Sangh;
and (iii) the Government of India had
appointed a National Tripartite Com-
mittee to look into the problemg of
the textile jndustry and the demands
of the striking textile workers the
State Government had indicated to
the High Court that a reference of
this dispute to the Industrial Court
was not called for. *

Drilling in Mahanadi Basin by Oil
India Limited

362. SHRI CHINTAMANI JENA»
Will the Minister of ENERGY be
pleased to state:

(a ) whether Oill India Limited hag
resumed drilling in  the Mahanadi
Basin;

(b the number of wells likely to be
drilled;
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(c) whether any  foreign help has
been sought for the drilling gperations,
if 80, the names of the concerns and
what are their terms and conditions;

and

(d) the amount
project?

earmarked for the

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) (a) 0Oil
India Limited expects to resume dril-
ling March 1983.

FEBRUARY 22, 1983
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(b) 6 exploratory wells are proposed
to be drilleq in period of 27 months.

(¢) For the 6-wells exploratory dril-
ling programme, QOil India I imiled has
entered into contracts with foreign
firms for charter hire ¢f a mobile dril-
ling unit, two supply vessels and other
engineering  technical services. The
major contracts and their main {erms
and conditions are given in the attach-
ed statement.

(d) An amount of Rs. 122 crores has
been sanctioned for this project.
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Power programmeg for rural develop-
ment

364. SHRI CHINTAMANI PANI-
‘GRAHI: Will the Minister of ENERGY
be pleased to state:

(a) whether in the field of rural
development, State-wise targets were
fixed for providing electricity in 1980-81
1981-82 and 1982-83;

(b) if so, whether targets for such
programmes were fixed for Orissa;
and

(c) if so, the year-wise targets .fixed
and the achievements made go far in
the power field in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI

CHANDRA SHEKHRA SINGH): (a)
and (b). Yes, Sir.

(¢) The year-wise targets filxed and
achievements made are as under:—

Target Achieve-

Year
meant
1980-81 . 1,600 1,573
1981‘82 . - ™ . . . . . 1,550 I,ﬂﬂs
1982-83 . 1,250 471
(ii) Energisation of pumpsets| Tubewells
Year Target Achieve-
ment
'980'81 « . . . . . - . . - . 5,[30 3’936
. . 11,010 2,929

1981-82 . . .

1982-83 . - . 4

9,000 2,045*

# Progressfor the period from 1-4-1982 to g1-12-198a.
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Supply of Keroseme and Diesel to
Orissa

365. SHRI ARJUN SETHI: Will the
‘Minister of ENERGY be Pleased 1o
state the details of diesel as well as
kerosene allocations to Orissa during
19827

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRAY OF ENERGY
(SHRI GARGI SHANKAR MISHRA):
96046 tonnes of kerosene and 181700
tonnes of diesel were allocated to
‘Orissa during 1982,

‘Fire in OQil Well near Aguda in Gujarat

366. SHR1 GHULAM RASOOL
KOCHAK: Will the Minister of EN-
ERGY be pleased fo stale:

(a) whether a fire broke out in 2nd
December, 1982 in one of the oil wells
of the Oil ang Natural Gas Commission
near Aguda village in Mehsana dis
trict of Gujarat;

(b) if so, whether this was the se-
cond time that such fire broke out in
a GuYarat oil well during 1982;

(c¢) what were the main reasnns for
the same;

(d) what was the total
suffered due to fire; and

loss India

(e) what steps were being taken to
strengthen the security measures
there?

FEBRUARY 22, 1983
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) No,
Sir.

(b) to (e), Does not arise,

Introduction of Comprehensive Indus-
trial Relations Bill

367. SHR1 MOHAMMAD ISMAIL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state
when Government are going to intro-
duce a Comprehensive Industrial Re-
lations Bill, in consultation-with vari-
ous Central Trade Union Organisa-
tions? '

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): The National Labour
Conference and the Sanat Mehta Com-
mittee have made certain recommenda-
tions for changes in industrial relations
laws which are under examination of
the Government.

Koel-Karo Hydel Project

268. SHRI RAJESH
SINGH:

SHRI JAGPAL SINGH:

KUMAR

Will the Minister of
pleased to state:

ENERGY be

(a) when was the Koel-Karo Hvdro
Electric Project in  Bihar conceived
and when the project was finalised;

(b) when the Centre took over the
project execution, stating the rezsons
therefor; and

(¢) what are the difficulties in tak-

- execution and
what steps have been taken by Govern-
ment to remove these difficulties?

i
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THE MINISTER OF STATE IN THR
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
The project was conceived in 1973
after completion of investigation and
the scheme was approved by the Flan-
ning Commission in September, 1976.

(b) It was decided to take over
the project for implementation in the
Central Sector in July, 1980. The
reasons for taking it up in the Central
Sector are the magnitude of the pro-
ject which bas a capacity of 710 MW
that could reduce the imbalance in the
Hydel-thermal mix in the Eastern

" Region, and the massive investment
required for such a project.

- (¢) Land  acquisition and taking
over possession of land posed some
problems. These are being sorted out
now after dialogues by the Govern-
ment of Bihar with the land owners,
and discussions between Government
of Bihar and Government of India.

Setting up an Export Committee/Group
to Advise on Broadcasting and TV
Media

369. SHRI RAJESH KUMAR SINGH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
state:

] (a) whether Government have recen-

meily set up an Expert Committee/
Group to advise on the broadcasting
and TV media;

(b) if so what are the terms of re-
 ference of the Expert Committee/
Group; :

(c) how many times in the past such
expert Committees/ Groups were set
up; and

(d) what actlion has been taken by
the Government on the recommenda-
tions/suggestions made by these Com-
mittees/Groups?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes, Sir. A Working Group has

been set up in December ’82 to pre-
pare a software plan for Doordarshan.

(b) The terms of reference of the
Group are laid on the Table of ihe
House (Placed in Library See No, LT-
5801/83)

(c) ang (d). A Working Group was
set up for drawing a software plan
for TV utilisation of INSAT. The re-
commendations of this Group have been
kept in view while preparing detailed
action plans for extension of TV ser-
vices to rural areas with the help of
INSAT. In addition, Government had
earlier set up a Media Advisory Coms-
mittee to advise the Government on
policy issues relating to its media.
The recommendations of this Commit-
tee regarding introduction of colour TV
and News policy were considered and
implemented in respect of Doordarshan
and A.LR. Similarly implementation, as
decided by Government regarding the
recommendations on grant of pension
to Staff artists is underway.

Purchase of Turbo-Generations from
U.S.S.R.

370. SHRI RAJESH KUMAR SINGH:
SHRI RASHEED MASOOD:

Will the Minister of
pleased to state:

ENERGY be

(a) whether it is a fact that some
210 MW turbo-generators have been
purchased from the USSR for the
Kahalgaon Super Thermal Power Sta-
tion in Eastern Bihar when BHEL has
been manufacturing exactly the same
generators for almost a decade now,;

(b) if so, what is the number of the
generators purchased from the USSR
and what is the cost involved; and

(c) the reasons which weighed with
Government to purchase these generas-
tors from the USSR when simijlar
generators are being indigenously
manufactured?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) to
(¢). Reference is perhaps to the pro-
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posal regarding the Kahalgaon Supe:
Thermal Power Project. No orders for
eguipment for this project, have been
placed so far, as the investment deci-
sion on this project has mot yet ‘ieen
taken.

Clandestine Import of tetracycline

371. 'SHRI RAJESH KUMAR SINGH.:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased fo
state:

(a) whether Government are aware
of the clandestine imports of huge
quantities of tetracycline under ‘the
name of tetra-urea complex besides
its imports under the revalidated licen-
ces and the open general Licences;

(b) if sa, the details thereof stafing
whether the restricate import of tetra-
c¢ycline is the cause of the clandestine
imports of the drug and whether it

. has severly affécted fhe Indian drug
industry, particularly the IDPL; and

(¢) if so, what steps have been
taken by Government in the matter?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (c). Instances of im-
port -of Tetracycline Urea Complex
have come to the notice -of the Gov-
ernment. Tetracycline is a canalised
@rug under Import and BExport Policy
1982-83. ‘However, during 1982-83 'the
production -of Tetracycline within the
c¢ountry from basic stages increased
greatly. It was not found necessary to
make ‘imports through STC. Govern-
mert ‘have ‘tdken steps to -ensure that
unauthorised or clandestine imports
of Tetracycline do not take place.

Induction of High Court Judges into
Supreme Court

872, SHRIMATI GEETA MUKHER-
JEE :

SHRI RAM VILAS PASWAN:

. Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to, state: _

.“%a) ‘whethey Government have de-

" cided to induct five High Court judges
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i‘;rom various States into
Court:

(b) if so, the details thereof;

(c) whether Government's atten-
tion ‘has been drawn to the concern
expressed by about 70 members of the
Supreme Court Bar Association over
the selection of these judges: and

(d) if so, the details
ment’s reaction thereto?

Supreme

and Govern-

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

JAGAN NATH KAUSHAL): (a) and -~

(b) The question of making appoint-

ments to the Supreme Court is engage,.t

ing the rattention of the Government,.

(¢) Government ‘have seen a Press
report to this effect in the “Statesman”
of January, 1983.

(d) The Government makes dppoint-
ments to the Supreme 'Court with a
full awareness of the need to main-
tain the Taith and confifence 4t ‘the
citizents in ‘the fairness and impatrtidli-
ty of the court. The safeguards provi-
ded in Article 124 of the Constitution
are always observed and appointments
to the Supreme Court are made only
after consultation with the Chief Jus-
tice of India. 2

Instructions against misuse of Oﬂebl
Machinery in Hlections

373. SHRIMATI GEETA MUKHER-
JEE: Wil] the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Election Commis-
sion issued detailed instructions to the
Chief Electoral Officer in ‘Karnataka,
Andhra ‘Pradesh and Tripura to guard °
against the misuse of the official
machinery; and

(b) 1f so, the deétails thereof?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) and (b). An extract of para VII
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of the Model Code of conduct for the
guidanee of pelitical parties and

didates issued by the Election G0
mxsszon containing the gu1dehnea"ﬁ
regard to use/misuse of ofﬁcml ma-
chmery at elections is laid on tne
Table of the House (Placed in Libra-
ry, See No. LT-5802/83). Attention of
the Chief Electoral Officers/Chief Sec-
retaries of the States of Andhra Pra-
desh, Karnataka, and Tripura was
drawn by the Commission to these
guidelines. By its telegrams dated
the 30th November, 1982, 2nd Decem-
. ber and 14th December, 1982, the
Commission also specially invited the
attention of the authorities concerned
» in these States to the consolidated
instructions of the Commission in con-

enection with conduct of elections.

Bihar Press Bill Discussions with
Press, Journalists

374. SHRIMATI GEETA
MUKHERJEE:

SHRI KAMAL NATH:

SHRI KAMLA MISHRA
MADHUKAR:

SHRI P. M. SAYEED:
SHRI EDUARDO FELIERO:
Will the Minister of INFORMA-

TION AND BROADCASTING be plea-
sed to lay a statement showing:

T

(a) whether the Bihar Press  Bill
was discussed with various represen-
tatives of Press, Journalists etc.;

(b) if so, those who attended the
meeting and names of the organisa-
tions represented by them,;

(c) the main points/objections

raised;
(d) outcome of the talks;

(e) whether the Ministry have
made some suggestions to the 3ihar
Government; and

(f) if so, the details?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes Sir.

a

(b) The names of the persons who
participated in these discussions und
the names of the organisations which
they claimed to represent are given in
the attached statement,

"(¢) and (d). The representatives
of these organisations were of the
view that there is no =justification for
the enactment of the ‘Bihar Press
Bill’, However, as result of the dia-
logue with the Associations of the
Press and the newspaper industry,
the Government was able to get a
clear picture of what were considered
by them to be the objectionable fea-
tures of the Bill. This was helpful
in the consideration of the Bill by the
Government. Further, the agitation
launched by the Press at the national
level against the Bill was also sus-
pended.

(e) No, Sir.

({) Does not arise.

Statemnent

(a) The meeting held on 29th October, 1982

Name of the Press Associations

% S.No.

Represented by

1 Indian Federation of Working Journalists

2 The National Union of Journalists (1)

-

1. Shri A. Raghavan and

2. Shri M. K. Ramamurthy
. . . 1. ShriN. K. Trikba and

2. Shri Prithvis Chakravarti
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S.No. Name of the Press Associations Represented by
3 Press Association of India. . . . . 1. ShriS.C . Antharaman and
2. Shri Sunit Ghosh
4 AllIndia Newspapers Editors’ Conference . 1. Shri Vishwa Bandhu Gupta
5 Editors’ Guild of India . . . 1. Shri S. Sahay
2. Shri K. Narendra and
3. Shri M. V. Desai
6 Indian & Eastern Newpapers Society 1. Shri Ramesh Chandra
7 Indian Language Newpapers Association 1. Shri Pratap T. Shah
8 AllIndia Small & Medium Newspapers Association 1. Shri Prem Chand Verma
9 AlllIndia Small & Medium Newspapers Federation 1. Shri Haiblajan Sirgl
2. Shri C. L. Khanna and
3. Shri KesarSingh
(b) Meeting held on 6th December, 1982,
1 Indian Federation of Working Journalists . 1. Shri A. Raghavan and
2. Shri Upendra Vajpeyi
2 National Union of Joutanlists (I) 1. ShriN. K. Trikl:a and
2. Shri Prithvis Chakravarts
3 Press Association of India. 1. ShriS.C. Anantharaman
2. Shri Sunit Ghosh and.
3. Shri Vijay Sanghvi
4 AllIndia Newspapers Editors’ Conference 1. Shri Vishwa Bandhu Gupta
5 Indian & Eastern Newspapers Society . 1. Shri Ramesh Chandra
2. ShriBasudev Ray
6 Indian Language Newspapers Association . 1. Shri Mahendra Mohan Gupta:
7 AllIndia Small & Medium Newspapers Association 1. Shri Prem Chand Verma
8 AllIndia Small & Medium Newspapers Federation . 1. Shri Atur Sangtani

2. Shri Harbhajan Singh
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Theft of spares belonging to ONGC

375. SHRI TRILOK CHAND
SHRI JAGPAL SINGH:

SHRI NAWAL KISHORE
- SHARMA:

Will the Minister of ENERGY he
pleased to state:

(a) whether it is a fact that spares
worth several lakhs of rupees belong-
ing to the ONGC and meant for the
Bombay Unit were stolen:

(b) if so, the details thereof, stating
the cost of the spares involved;

(c) whether Government have made
any inquiry into the theft; and

(d) if so, what is the result thereof
and what action has been taken in the
matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir.

(b) Spares worth Rs. 3.05 lakhs be-
longing to ONGC and meant for
Bombay Offshore Project were stolen
from open area of 12 Victoria Dock
which was guarded by Central Indus-
trial Security Force unit.

(¢) and (d) Police have registered
an offence under section 379/114 IPC
vide CR No. 242/82 on 13th December
1982. The enquiry made by the Police
has revealed that no employee of
ONGC or CISF had abetted in this
offence. Property valued at Rs. 2.87
lakhs has been recovered from two
accused. Investigations are in pro-
gress and chargesheet against the ac-
cused will be submitted on completion
of enquiries by the Police.

222"

Errors in stamps, folders and first-day
covers brought out by Government

376. SHRI TRILOK CHAND:

SHRI JAIPAL SINGH
KASHYAP:

Will the Minister of COMMUNICA--
TIONS be pleased to state:

(a) whether Government are awadre-
of an exhibition organised recently in
New Delhi by a Philatelist which point-
ed out glaring errors in the stamps,
folders and first-day covers brought
out by the Government during the
last three decades; and

(b) if so, what is the reaction of
Government with regard thereto and
what steps have been taken by the
Government to ensure that the Indian
Stamps, Folder and First-day covers
brought out are factually, visually and
chronologically correct?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJYA N. PATIL): (a) Yes,
Sir.

(b) The errors and omissions pointed
by the holder of the exhibition per-
tained mostly to the information sheets
and first day covers and generally
related tp printing error and transla-
tion mistakes, Only in a few cases,
some mistakes in stamps were also
pointed out. While the Government
makes all possible efforts to ensure
that the information contained in the
information sheets, first day covers and
stamps 1s correct, it may often be
possible to have different interpreta-
tion and in some rare cases inaccura-
cies may also have crept in. To avoid
errors and omissions the Government
have started the practice of consulting.
the acknowledged authorities on the
subject to vet the material before the
issue of stamps, first day covers anc
information sheets. '
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Testing of defective LPG cylinders

377. DR. VASANT KUMAR PAN-
DIT: will the Minister of ENERGY be
pleased to state:

(a) whether Bharat Petroleum Cor-
poration has launched in Bombay in
October, 1982 the ‘“operation with-

_drawal” to find defective L.P.G. cylin-
ders distributed to householders;

(b) if so, how many cylinders were
tested from how many manufacturing
units, the results of clock and dagger
method applied and the number . of
cylinders found leaking;

(¢) what steps are being taken to
test cylinders of al] manufacturers,
and the stage at which they would be
examined and decisions taken;

(d) whether “operation withdrawal”
+has been applied for testing in Delhi,
Bhopal, Madras, Calcutta and other
major centres of distribution:

(e) how many second additional
L.P.G. cylinders have bheen issued to
the existing consumers in Bombay,
Delhi and 'other places till today; and

(fy what other methods and attach-
ments are to be used to detect defected
or leaking cylinders to protect house-
holders and gserve consumers’ interest?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) No,
Sir.

(b) Does not arise.

(¢) Onmly ISI tested and marked LPG
cylinders. are acecepted by oil company.
Chief Controller of Bxplosives’ -certi-
ficate is also obtained: for these cylin-
ders. hefore they- are put into circula-
tion.

(d) No, Sir, excepting for some
Touselouds in the Pune market.

(e): Duging: Jemuary, 1983: second:
<ylindeng: installed: by Bharat Petro-
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leum Corporation in various markets
were as under:

Hyderabag 2100
Kurnool 250
Delhi 1735

No lease has yet been commenced by
Bharat Fetroleum Corporation in res-
pect of their other markets,

(I) Apart from the statutory testing
and regular routine inspections of
LPG cyliuders all eylinders at the filling
plant are subjected to water bath test
and soap solution tests to esure that
there are no leaks. Further; cylinders
are visually inspected at the distribu-
tors’ godvwns and any cylinders found
leakly /defectlve are segregated. Every
effort is made to ensure that only sound
cylinders are delivered to the custo-
mers.

Allocation of Associate gas to
Maharashtra

378. DR. VASANT KUMAR PANDIT:
Will the Minister of ENERGY Dbe
pleased to state:

(a) whether Government of Maha-
rashtra has sought allocation of 32
Million cubic Metres of Associate g£38
per day from Bombay High for various
projects: ’

(b) the quantum of gas sanctioned
by the Union Government against the
above demand of Maharashtra;

(¢) whether the State Industrial and
Investment Corporation of Maharashtra
(ST/COM) has already sent to the
Centre a detailed memorandum regard-
ing the requirement of Assaciate yas;

(d) what are the actual requirements
of' projects (i) Rashtriya Chemical and:
Pertilizers at Trombay and Thal Vai-
shet, (ii) Deepak Pertilizers at Taleja,
(liiy DRG production, off ONGC (iv)
Tata Thermal Station, and (v) Maha«~
rashtra Electricity: Boards project' at
Uran during’ the next' 5. years; and’
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(e) whether Government are con-
sidering the request of Maharashtra
Government for additional allocation of
Associate as, if so, to what extent and
when?

THE MINISTER OfF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
to (e) With the discovery of
crude oil and natural gas in Bombay
High, attempts were made to prepare
a perspective for the optimal utilisa-
tion of thig natural gas. The first such
working groups, for this purpose were
appointed in 1977 and in their reports
regarding the utilisation of offshore gas
in Gujarat and Maharashtra -were of
the view that natural gas in the guian-
tities that appeared likely to be avail-
able was so valuable a raw material
that it must be utilised in high = alue
priority useg such as in the manufac-
ture of fertilizers, where the oppor-
tunity cost of gas exceeds the oppor-
tunity cost of naphtha and far exceeds
the opportunity cost of fuel oil, and
secondly, that a major proportion of
the present consumption of fue] oil in

the country could be economically sub-
stituted by coal but not natural gas
unlesg either the availability of gas
became sufficiently large or when there
were very specific reasons such as seri-
ous environmental problems.

The next working group on the
optimum utilisation of natural gas
which submitted its report in 1979
was of the view that the previoug re-
commendations and the general policy
followed of reserving the country’s
limited resources of hydrocarbons for
high value products should be r2-em-
phasized. According to this working
group the highest opportunity cost of
lean gas is in the production of nitro-
genous fertilizers, and the utilisation
of the C2 and C3 fractions is in the
production of petrochemicals and that
the utilisation of the C4 and a part of
the C3 {fraction is in the production of
LPG, which substitutes kerosene.

The requirement of gas of the pro-

jects mentioned in part (d) for the
next four years as estimated by ONGC

is ag follows:—

1982-83  1983-84 1984-65  1985-86
o MMMS#/day

1.  RCY Trombay 1-8 1:8 1-80 1-80

2. RCY Thal 0:275 0-53 2-80 3-00

3. DFPCL 025 0-25 0-a5 0-25

4. LPG Urban 040 0-40 0-80 o-80
TATA Thermal 1-4 14 14 1°4

6. MSEB . 1-8 1-8 1-3 1-8

Because of accelerated production of
crude oil and increased gas oil ratio
production of gas has increased signi-
ficantly as compared to the previous
estimates. To study the optimum uses
and make recommendationg on the
utilisation of the gas, a task force
on gas has been set up by the Depart-
3170 LS—8

ment of Petroleum. The final report
of the task force is awaited.

The Government of Maharashtra had
sent a request estimating their require-

ment of gas at 32 MCMD.

The question of  sanctioning any
more gas against the above request
can only be considered after the report
of the task force is received.
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Diging of off-shore oil wells

379. DR. VASANT KUMAR PANDIT:
wells dug off-shore till now in each
pleased to state-

(a) what is the total number of o1l
wells dug off-shore till now in each
sector; how many wells are under pro-
cess at present;

(b) how many oil wells are utilised
for production of (i) Oil, and (ii)
natural gas and total average dai.y
production of oil and natural gas in
each sector: and

(c) whether all the oil wells in each
sector are being exploited to their ful-
lest capacity; if nof, the reasons
therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Upto
1-2-1983 a total of 239 wells have been
drilled in the off-shore, Qut of these
209 wells were in the West Coast (93
exploratory and 116 development) aad
30 exploratory wells in the East
Coast,

(b) As on 1-2-1983, 96 wells were
on production in Bombay High. Aver-
age production of oil and associated
gas is 310,000 BOPD and 7.8 MMM?/
day respectively.

(¢) Yes Sir.
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Guidelines followed by Film Censor
Board

382. SHRI MANOHARLAL SAINI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: a

(a) whether it is a fact that the laws
and guidelines are not strictly adhered
to by the Censor Board because of
which Hindi Films *“Apradh” and
“Phir Bhi” were given ‘U’ and ‘A’ cer-
tificates in the first instance respec-
tively even though the films were do=
minated by scenes of vulgarity and
violence and revolved aroundq the
theme of extramarita] relations;

(b) whether the film “Apradh” was
banned when the producer applied for
renewal of Censor certificate after some
vears on the plea that it aroused the
baser instincts and the film “Phir Bhi”
was granted ‘U’ certificate; and

(¢) if so, reasons for firstly issuing
‘U and ‘A’ certificates and then ban-
ning and granting ‘U’ certificates?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (¢) No, Sir. The film “Aparadh”
(Hindi) was granted ‘U’ certificate
with cuts in 1972. When the film came
up for re-certification in 1982, it was
examined by the Board of Film Cen-
sors again. Since the Revising Com-
mittee is divided in its opinion, the
film has been referred to Government.
No final decision has yet been taken
by Government in the matter.

The film “Phir Bhi" (Hindi) was
granted ‘A’ certificate in 1971. The
Examining Committee which examined
the film felt that the film could &te
granted U’ certificate subject to the
deletion of a dream sequence. Subse-
quently, the applicant requested for
‘A’ certificate as he wanted to retain
the dream sequence.

The film was thus granted ‘A’ certi-
ficate with one cut. When the film
came up for re-certification in 1982,
the applicant requested the Board to
examine the film again to see whether
the film could be granted ‘U’ certificate.
The film was seen by a Revising Com-
miftee which recommended by a
majority of 7 to 1 a clear ‘U’ certi-
ficate. Accordingly the film was %rant-
ed ‘U’ certificate in 1982.
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Sale of tickets for .Ninth Infternatiomal
Flm Festival

383. SHRI JAI NARAYAN ROAT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the number of tickets printed in
each denomination for the Ninth tnter-
national Film Festival held in New
Delhi from 3rd January to 17th January
1983;

(b) the number of tickets sold in
each denomination for the IFF and

(¢) the number of tickets which were
not sold in each denomination and the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (¢) A statement showing the
number of tickets printed in each de-
nomination  tickets sold in each de-
nomination is attached. The festival
aimed at providing a common platfiorm
for the cinematographies of the world
to project the excellence of their film
art and promoting friendship and co-
operation among different peoples of
the world. It was in the nature of a
cultural event and not a commercial

venture. The films shown in the Fi'm-=-«

Fegtival are not commercial films out
films with serious artistic content.

Statement

STATEMENT SHOWING TOTAL NUMBER OF TICKETS PRINTED|SOLD AND

UNSOLD
Denomination Total Sold Unsold
Printed
Rs. 25 55216 16567 38649
Rs. 20 119084 43127 75957
Rs. 15 117740 63188 54552
Rs. 10 66892 47663 19229
Rs. 5 54530 16580 37950
Rs. 4 40152 5953 34199
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Pending cases in various Courts (a) the number of pending cases im
the Supreme Court and - High Courts

as on date type wise; and

384, JAI NARAYAN ROAT: (b) steps taken by Government for’

SHRI VIRDA RAM PHUL- their speedier disposal?
WARIA: THE MINISTER OF LAW, JUSTI-
CE AND COMPANY AFFAIRS (SHRI
SHRI CHIRANJ AL

SH;ARMA: I L JAGAN NATH KAUSHAL): (a) AS
per the information furnished bHy the
SHRI MOHAMMAD registry of Supreme Court and High
ASRAR AHMAD: Courts the pendency of cases type-

wise is given in statement No. 1.
Wll]. the Minister Of LAW, J—USTICE (b) The Steps taken for their spe-
AND COMPANY AFFAIRS be pleased edier gisposal are indicated in state-

to state: ment No. II.
Statement-I

Numbher of cases pending in Supreme Court and High Courts

Name of the Gourt Types of cases
Supreme Gour't : . Regular Adminission Total
(as on 31-12-82) . . Hearing matters
matters
33949 29092 63041*
High Gourts . . . Givil Griminal Total
(As on 30-6-82) : ! 811973 100791 912764@

* Inaddition, 52233 Miscellancous Giviland Griminal Petitions were also pending ason 31-12-8q
in the Supreme Gourt.

@ Thesefiguresinclude only Main cases pending in the Galcutta, Karnataka, Madhya Pradesh
Patna and Rajasthan High Gourts, and the Main as well as Miscellaneous cases pending in the
- other High Gourts , as per reports received from these Gourts.

Statement—II (3) The Judge strength of the Sup-
Steps taken to reduce Pendency reme Court has been raised from 13
to 17 excluding the Chief Justice
with effect from 31-12 77 by am-
ending the Supreme Court {Num-=
ber of Judges) Act, 1956.

The following steps have peen taken
to reduce pendency in High Courts
ang Supreme Courti—

(1) The Code of Civil Procedure

was amendeqd in 1976 to abulish Let- (4) The sanctioned strength of

ters Patent Appeal from Judge- the High Court Judges has been in-

ment of Single Judge of the High creased from time to time.

Court in second appeal (vide Sec- ‘

tion 100A) (5) The Supreme Court rules
(2) The Code of Criminal Pro- have been amended to vest more

cedure baseq on the recommenda- powers in the Registrars and Judg-

tions of the Law Commissjon was es in Chambers so that the time of

enacted jn 1973 and amended in 1978 the court is not wasted in petty

and 1980. miscellaneoug matters,
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(6) The Supreme Couri have also

~ taken the following measures.—

(i) Priorjty is to certain

matters

given

{ii) Miscellaneous matters are fix-
ed daily.

(iii) Writ petitions with jdentical

questions are grouped together

and batches running from 50 to

100 matlers gre listed together fol
hearing.

(iv)Other matters involving identi
cal questions are also ijdentified
“rom time to time and put toge-
ther and efforts are made to see
that such groups are disposed of
early.

{v) The Supreme Court Rules were

revised in 1966 providing for
printing of records under its own
supervision. As that was also
taking quite some time the court
of late has started wherever pos-
sible dispensing with the prepara-
tion of records and hearing the
appeals on specia]l leave paper-
book jtself ,fter the parties have
filed their counter affidavits and
affidavits in reply.

(7y Apart from the above certain
High Courts are taking the follow-
ing steps for ensuring better dispo-
sal of cases:

(a) Cases involving common

questiong are peing grouped by sev-
eral High Courts,

(b) Matters fixed for hearing by
giving short returnable date.

(c) Dispensing with printing of
Tecords.

(d) Expediting and giving priority
to matiers under certain Acts.

(8) The '‘Government have also
addressed the Chie? Ministers of
States and Chief Justices of High
Courts in which there is a heavy
I:hc.-ndency of cjvil cases over 5 years’
old to consider appointment of re-
tired judges under Article 224A of
the Constitution,
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(9) The Government have also ap-
pointed Law Commission (10th
Law Commission) to keep under re-
view the system of judicjal Ad-
ministration in the country. Among .
the terms of reference of the Law
Commission are:

(a) To keep under review the
system of judicial administratjon to
ensure that it is responsive to the
reasonable demandg of the times
and in particular to secure—

(i) Elimination of delay, speedy
clearance of arrears gnd reduction
in costg so as to secure quick-
and economical disposal of cases
without affecting the cardinal
principle that decjsions should he |
just and fair;

(ii) simplification of procedure to
reduce and eliminate technicali-
ties ang devices for delay sp that
it operates not as an end in it
self but as a means of achieving
justice. and

(iii) improvement of standards of
al] concerned with the administra-
tion of justlice,

(b) To revive the Central Acts
of general importance sy as to simpli-
fy them and to remove anomalies, am-"
biguities and inequities.

(c) To recommend to the Govern-
ment measure Zor bringing the statute
book up-to-date by repealing obsolete
laws and enactments or parts thereof
which have outlived their utility.

Violation of Drug Policy by Foreign
Drug <Companies
385. SHRI B, D. SINGH:
SHRI RASHEED MASOOD:

Wil] the Minister
AND FERTILIZERS
state:

of CHEMICALS
be pleased to

(a) whether it is a fact that certain
foreign drug companies have heen
persistently violating the output nor-
ms in the production of bulk drugs
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and formulations as required ynder
the Drug Policy announced in 1978;
and

(b) if so, what are the details
thereof and what precise action has
been taken by Government in the
matter?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VAS-
ANT SATHE): (a) and (b), The Drug
Policy announced in 1978 provides that
the ratip bhetween values of produc-
tion of pulk drugs and formulations
should not exceeq 1.5 in the cagse of
foreign drug companies. During
1981-82 thig ratio was not satisfied
by M/s. Sandoz (I) Ltd, M/s E
Merck (I) Ltd. M/s. SK&F and M/s.
Warner Hindustan, The companijes
not satisfying this ratip are not eligi-
ble for grant of yndustrial Licences fcr
additional formulalion capacity. Such
companjes can get recognition of in-
stalled capacities under August/Sepi.,
80 policy ag also re-endorsment of capa-
cities under April, 82 policy only
subject to the condition that within
a period of 2 years they ghall achieve
this ratio failing which they would he
required to export the total excess
production of drug formulations iill
the said ratio is pchieved. Further
such companies are not eligible for
recognition/re-endorsement / regular-
jsation of excesg production in respect
of price-de-controlled formulations
and pousehold remedies,

Recommendations of Press Council

386. SHRI B D. SINGH: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Press Council has
made certain recommendations on Par-
liamentary Privileges and freedom of
the Press;

(b) if so_the details thereof, ond

{¢) the reaction of
thereto?

Government

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes Sir,

(b) A copy of the recommendations
made by thg Council is attched.

(c) It is felt that the matter should
be left to be decided by the legislature,

Statement

1. The legislature should not
expand its existing privileges,
which, in fact, are required t{o
be minimised, Even in England

the House of Commons can not
claim any new privileges other
than those already claimed and
accepted by the Brilish courts
as such. '

2. The right of the press to be
present in the legislature as in
the courts and to report its
proceedings should be exuressly

recognised.

3. Tne Council agrees with the
views expressed by the Select
Committee appointed by the
House 02 Commons in 1966 {that
the Law of Parliamentary Pri-
vileges shoulg not be adminis-
tered in a way which would
fetter or discourage the free
expression of opinion or
criticism however prejudjced or
exaggerated such opinion or
criticism might be.

4. The penal  jurisdiction of the
House should pe exercised as
sparingly as possible and only
when the House js satisfied that
to exercise it is essential in
order to provide reasonable
protection for the House K its
members or jtg officers, from
such improper obstruction as
may cause jnterference with (he
performance of their respective
functions
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5. Where 5 member has a remedy (b) the content of any motion
in courts he should not pe which has in fact been tabled in
permitted to invoke the penal Parliament.
jurisdiction of the House in lieu
of or in addition to that remedy. (iiy To publish the expressed in-

tention of a member to vote in

6. The penal jurisdiction should particular manner (or to abstain
never be exercised in respect cf from voting). :

complaintg which appear to be
of a trivial character or
unworthy of the attenticn of
the House. Such complaints
should be summarily dismissed,

10. The House should enjoy lhe
power to remit, suspend or
vary any penalty which it has
imposed, upon receiving ade-
quate undertakings from the
person found guilty of contempt

7. In general, {the power to commit or for other good cause,

for contempt should not he
used as a deterrent against a 11. The legislature should take a lib-

person exercising a legal righ!, eral view of the press publish-
whether well-founded or not, to ing expunged proceedings as no

bring legal proceedings against satisfactory mode to indicate

a member or an officer. to press reporters that certain
proceedings have been expung-

8.1t should be open to the House ed exists. In such a situation the
in deciding whether or not a reporter may commit genuine
contempt has been committed mistake which should be con-
to take into account an honest doned.
and reasonable pleas in the
truth of the allegations made, 12. The presiding officer should not
provided that they have heen order wholesale non-recording of
made only after all investigations the proceedings as in a parlia-
had taken place, nhad been mentary democracy, the citizen
made in the honest and reason- has the right to be informed of
able belief that it was in the the views and conduct of This
public interest to make them, representatives in the legisla-
and had been published in a ture.

manner reasonably appropriate
to that public interest. If the
person against whom_ the com-
plaint had been made is able to
satisfy the House of all these
matters, he cannot be said to
have improperly obstructed or
attempted improperly to obstruct
the House and ought gccordingly
to be acquitted of contempt.

13. A limitation of one year should
be prescribed for taking cogni-
zance of publication of offend-
ing material in the newspapers
on the ground of breach of pri-
vilege.

14. Necessary provision should be
made in the Rules of Business
and the conduct of the House to

9. The following conduct should not provide for a reasonable oppor-
be itself be regarded a contempt tunity to alleged contembers to
of the House; defend themselves in the procee-

dings for the breach of privilege.
(i) To publish, in advance of the

publication of the relevant papers: 15. The person against whom a
complaint of the breach of the
(b) how any member in fact privilege has been made should

votyd in a division; be entitled as a matter of right
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to atted the proceedings of the
Privileges Committee, to be Tre-
presented by a lawyer, to call
witnesses, and to be provided
legal aid, if necessary.

16. The Privileges Committee sho-
uld be entitled to permit the
calling of any witness by the
person against whom a complai-~
nt of breach of privilege is made
including the rights of exami-~
nation, cross-examination and
re-examination of witnesses.

17. There should be caccess to do-
cuments or evideuce presented
before a parliamentary Commi-
ttee after laying its report be-
fore the legislature, unless
the court determines that it will
be in the public interest not to
do so.

18. It will inspire greater confiden-
ce among all the citizens if the
legislature co-perates with the
judiciary in a matter of any al-
leged breach of privilege chal-
lenged before courts of law,

19. The Council reiterates its view
that the Privileges of Parlia-
ment and State Legislature
should be codified in the intere-
st of the freedom of the press.
The Second Press Commission
has also found it essential.

20. The Joun:zil suggests that the
Speaker of the Lok Sabha and
the Chairman of the Rajya Sab-
ha may set up a Joint Parlia-
mentary Committee for the co-
dification of privileges of
Parliament. The Press should be
associated in this exercise in the
manner in which the committee
may think fit.

21. Meanwhile it will be advisable
to publish an official digest, un-
der suitable headings, of the
privilege cases whi~nh have
taken place In the various legis-
latures durlng the last 30 years,

gaT saw ¥ gaww for &
w1  EqmEt
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Becosule Syrup
Beconex tablets

Manufacture of drug by foreign Com-
Panies against Drugs Control Act

388. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that several
foreign drug and pharmaceutical ma-
nufacturing companies like PFIZER
Group have been making more than
31 drugs without any authorisation;

(b) whether popular items like Be-
cosule capsules, Beconex tablets, Mul-
tivitaplex and Terramycin Capsules
have been produced and marketed by
foreign companies: and

(c) if so, what action has been tak-
en against these companies under the
Drugs Control Act with details th=reof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE). (a) and (b), A number of
drug manufacturing companies, both
foreign and Indian, have been found
to be producing certain drug formula-
tfions in respect of which authorisa-
tions claimed by the companies under
the 1 (D&R) Act have been found 1o
be not acceptable. As regards M/s.
Pizer there are 32 items of drug for-
mulations of the above nature, A list
of such items is attached, It will be
obseryved that items Becosule Capsul
es, Beconex tables and Multivita-
plex are included in the attached list
but Terramycin Capsules is not in-
cluded therein.

(¢) A decision on the production of
such items by individual companies
will be taken after general policy de-
cision is taken regarding such instanc-
es of production of jtemg for which
authorisations have not been estab-
lished.

Statement

1. Beconex Inj consisting of Vita-
mins ete,

2. Multivitaplex drops
3. Multivitaplex FElixir

Multivitaplex forte capsules
Dumasules capsuleg

Becosule capsules
Vermex liquid Wormer 100 ml,
500 ml. & 4.5 litres

10. Corex cough syrup 50 ml. 100 ml,
11, TAO Syrup 30 ml.

12, TAO Pad. drops ml

13. TAO Capsules

14. Visine opth. solutiln 10 ml,

L o3 o

15, Fenocin tablets
16. Deltacortril tablets
17. Deltacortri] forte tablets

18, Deltacortril IM/IA injection
3 ml, vials
19. Nebasul eye ointment 3 gm.

20. Nebasul skin pintment 3 gm, 15
gm.

21, Nebasulf Instillation 10 ml
22. Nebasulf powder 10 gm.
23, Nebacortril eye ointment 3 gm.

24. Nebacortri] skin ointment 5 gm.,
15 gm,

25. Durol 100 ml.

26. Nephril R. tabs.

27. Mastalone U. vyials
28. Terramycin S.F. caps.
29. Terramycin Instermuscular Sols. )
30, Terrammecein Otic solution
31. Terramycin Egg formula
32. Pasonex<S,

Loss at Talcher Fertiliser Plant

389. SHRI ARJUN SETHI: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whelher due to faulty manage-
ment methods adopted by the Talcher
Fertilizer Plant in Orissa, the plant is
being run at a huge loss;

(b) if so, the total amount of loss
suffered at plant since its commissio-
ning; and
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(¢) the steps taken to see that the
plant does not stop production due to

power cut?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The Talcher Fertilizer
Plant is incurring huge loss due to
power cuts imposed by Orissa State
Electricity Board, various technologi-
cal and equipment problems and sup-
ply of poor quality of coal.

(b) The total loss suffered at Tal-
cher Fertilizer Plant since commis-
sioning i.e. on 1.11.80 to December,
1982 is Rs. 88.70 crores,

(c) State Government and the
Orissa State Electricity Board are
being approached constantly to main-
tain regular supply of power to this

plant. Government is also considering

the desirability of installation of
Captive Power Plant to meet the long
term requirements of power.

Complaints RE: Mismanagement of
9th International Film Festival

390. SHRI CHITTA MAHATA: Wil]
ithe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that com-
plaints have been received by Covern-
ment from the exhibitors and foreign
countries in connection with the mis-
management of the 9th International
Film Festival hel recently in New
Delhi; and ’

(b) if so, the details thereof and
action taken by the Government in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) No Sir.

(b) Does not arise.
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Implementation of Jalan Committee
Recommendations on Aicoholand and
Molasses

391. SHRI K. RAMAMURTHY : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the names of States that have
implemented Jalan Committee recom-
mendations regarding excise duty
structure on alcohol and molasses.

(b) whether the financial provisicn
(fund) for construction of storage faci-
lities for molasses has been utilised
by any State Government so far, and
if not, the reasons for the same;

(c) the details of three working
groups that have been set up to exa-
mine the important facts of the deve-
lopment of alcohol indusiry and al-
cohol-based industries; and

(dy) the surplus quantum of alcohol
available presentlly in the couniry for
export?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C, RATH):
(a) The State Govcernments have not
so far satisfactorily implemented the
Jalan Committee recommendations,
even though the Central Molasses
Board, on which all states are repre
sented, at its meeting held on
18-12-1976, unanimously adopted the
recommendations of the Committee
and suggested that the recommenda-
tions should be accepted and imple-
mented expeditiously. The Govern-
ment of India have been from time to
time urging the States to implement
the recommendations and to rationa-
lise the quties on industrial alcohol
and on alcohol transported to other
States.

(b) Under the Molasses Control Or-
der, 1961, read with the Molasses Con-
trol (Regulation of Fund for Erection
of Storage Facilities) Order, 1976, the
responsibility for ensuring adequate
and timely storage capacity for molas-
ses rests with the Molasses Controllers
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who are officers appointed by the State
Governments, Thus is primarily for
the State Governments to ensure buil-
ding up of storage facilities for mo-
lasses. As per the information avail
able, most of the States barring a few
have substantially utilised the funds
credited for building up storage of
molasses.

(¢) A statement is laid on the Table
of the House, [Placed in Library. See
No. LL.T—5803/831.

(d) Estimates of availability ang de-
mand of alcohol, as assessed by the
Central Molasses Board in the Meeting
held in January, 1983, indicate an
overall deficit of alcohol in the country
for the alcohol year 1982-83.

‘Y’ femw o g

392. ®t swaTe fag : #@n gEa
WYX 9GO §F! g FATA F FAT
CEU IR E

(%) @ ‘e’ fRew & fwta
fgg w@aed A e s ¥ @
fRY HE AT FWOTRT IRT AT
¥ awer FE ave qEgA fhar v ;

(@) afs g, @ avEdr QO
T §WTE; TR

(1) wE HEw fF S & A
T 9T ¥ TAE WY & e et
wfr faard w% w57 foew & fraio
9T agt gaw WY G Hend 99 aF
fraet wfir @v AT ME 8 7

AN WY AN FATT H - q9T
gadvg w19 faamr § gwRar (s
sferwsfr © (%) & (7) g
THE A O WP WX IEH FqEA
A o @ fegr. S )

FEBRUARY 22, 1983

Written Answers 248

“ariet” fmew w fawtor w33 & fero
X[

393. »t srrare fag :
wt faom g awEw

M| gEal wR A 54T g
TAE AT FAT W |

aigr fwew ar fawfonr Fv9
¥ fag gw feo wfo s i €
#IX 9ag feeq fawe g 7 @
a7 fear feem feam

(@) ¥ ag Tfr wqEe qyar
T & EYH I TS

(7) =1 F© AW FEATHT A WY
ma i & faw wEm e
U & €7 § g9 faar @ AR g
WAl A uSteyl gra {5
9 T #I I AGAT TG Al &
a) § S #®@E; AR

(a) =7 faguit feew fwtamn &
T oRT g e wa g T
e aF faxig ggEar &g ?

AT HIT TQIT JAHG 7 G4
deda #14  faqgm § SIHA! (s
Aot ) (F) & (9) g
UFd H AT Gl g WX IHHT a9 &
A9 9} @ fgr S )

Facilities for Coal Washeries in the
country

304, SHRI T. S. NEGI: will the
Minister of ENERGY be pleased to
state:

(a) what is the progress in respect
of creating facilities for washeries for
coal in the country; and

(b) what percentage of coal is now
being washed in public collieries and
in private collieries and what is the
time schedule of achieving 100 percent
coverage?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) At present, 17
washeries with total raw coal input
capacity of 28.89 million tonnes per
annum are in operation and 5 washe-
rie with total raw coal input capa-
city of 9.35 millirn tonnes per annum
are under construction.

(b) About 23 per cent of raw coal
is now washed in Public Sector and
1.7 per cent in Private Sector, There
is no proposal to wash all the raw
coal.

QOil Thefts in Gujarat

395. SHRI T.S. NEGI:

SHR1 SUSHIL BHATTA-
CHARYA:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government's attention
has been drawn to the fresh activities
of oil thieves in Gujarat (Indian Ex-
press-17.1.83);

(b) if so, what corrective steps they
have in ming and full facts of these
thefts; and

(c) whether in view of the gross
and colossal failure of the ONGC staft
and their suspected collusion, Govern-
ment propose to take drastic steps and
place it in safe hands?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENEFRGY (SHRI
GARGI SHANKAR MISHRA): (a)
Yes, Sir.

(b) On 31-12-1982 information was
received by the. ONGC from a lsnd
owner of Dhanej village in the Gujarat
State stating that oil was leaking in
his land from the pipeline passing
through it. The ONGC officials rushed

1. Alleppy.
2. Alwaye.

3. Gannanore.

4. Ghangannur.

1o the spot and afler inspection of the
site by Police repaired the punctured
pipeline. A number of tools were re-
covereq from the sile. Accordingly, an
FIR was lodged on 1-1-1983 with the
Kalol Police Station. The case is pen-
ding investigation with the Police.

The measures taken to check the
theft of oil and equipment include in-
creasing the number of patrolling par-
ties and intensifying patrolling by the
ONGC, BSF and Gujarat State
Police; deployment of SRP to-:check
vehicles at junction point and abp-
proach road to the oil fields; the killing
of the non-producing closed wells
without harming the formations; utili-
zing the services of village -defence
parties like Gram Rakshak Dal; impro-
ving the system of issue and receipt of
materials and surprise checks by
senior officers of the ONGC.

(c) The case is under investigation
by State Police and those found
guilty would be firmly dealt with.

S.T.D. facilitieq at Kayamkulam and
Mavelikara in Kerala

396, PROF. P. J. KUREN: Will the
Minister of COMMUNICATIONS be
pleaseg to state.

(a) details of towns in Kerala hav-
ing STD facilities;

(b) whether he has received any re-
presentation to provide STD (facilities
at Kayamkulam and Mavelikara in
Kerala; and

(c) it so, the action taken?}

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N, PATIL): (a)
Following cities in Kerala are having
STD facility: —

. 5. Ernakulam.
. 6. Kottayam.
. 7. Kozikode.

. 8. Kunnamkulam.
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9. Narakkal.

10. Palghat.

11. Quilon.

12, Tiruvalla.

13. Trichur

14. Trivandrum.
15. Neyyatinkara.
16. Kottarakara.

17. Taliparamba.
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. 18. Angamully.
. 19. Chalakudy.
. 20. Palai.
. 21. Ghoughat.
. 22. Guruvayur.
. 23. Malapuram.
. 24. Najeri
. 25. Adoor

. 26. Mavelikara*

#Subscribers of Mavelikara can only receive incoming STD calls full time and cannot make

outgoing STD calls.
(b) Yes Sir,

(¢) Mavelikary is already having
limited incoming SII'D {facility, Pro-
vision of full STD {facilities for Mav-
elikara and Kayamkulam has been
included in he long term plans.
Thermal Power Station in Kerala

397. PROF. P.J. KURIEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether there is any proposal
to set up a Thermal Station in Kerala
in view of the recent power crisis;

(b) if so, the details; and

(¢) whether Government of Kerala
have approached the Centre in this ~e-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
No, Sir.

(b) Does not a‘rise.
(¢) No, Sir.

Construction of Trivandrum T.V.
Centre

398. PROF. P. J, KURIEN: Will the
Minister of INFORMATION AND
BORADCASTING be pleased to state:

(a) details of econstruction of Tri-
vendrum T.V. Centre’ amount spent
and expected time of completion;

(b) the places around Trivendrum
covered by this T.V. Centre;

(c) whether there is any proposal
to bring the whole of Kerala under

T.V. coverage; and

(d) whether Keltron has submitted
such a proposal and if so GGovern-
ment's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Civil construction for the VI plan
scheme of T.V, Centre, Triveadrum is
in progress. Orders for the 10 KW
transmitter and studio euipment have
been placed on M/s. Bharat Electro-
nics Ltd. Upto December, ‘32, an ex-
pendiure of Rs. 187.20 lakhs was incur-
red on this Centre. The Centre is ex-
pected to be commissioned by 1984-85.
In the meanwhile, a low power TV
relay cenre was set up at Trivendrum
before Asiad, ‘82.

(b) The 10 KW TV t{ransmitter at
Trivendrum is expected to cover entire
Trivendrum district and about 60 per
cent of Quilon district, Kanya Kumari
and Triunelveli districts in Tamil
Nadu will also get service from this
transmitter. The present low power
TV receive-cum-relay system at Tri-
pandrum is providing TV service
-within a range between 10-12 Kms.

(c) Ernakulam and Kozhikode have
been identified for setting up T.V. re-
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lay centres along the P&T Depart

ent’s microwave route under a Pers-
/g‘ective Plan. Implementation of this
Plan will, however, dapend on avail-
ability of resources.

(d) Broadcasting (including tele-
casting) is a Central subject and no
yther agency can be permitted to
operate T.V. transmitters.

J

Lockout in Birla Cotton and Spin-
ning Mills, Delhi

e 399. SHRI SUBHASH YADAYV:

SHRT M. RAMGOPAL
REDDY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government zre sware
that there has been a lockout in the
Birla Cotton and Spinning Mills Co.
Ltd., Delhi with effect from 22-12-82:

r (b) if so, the number of workers

I;f‘fected; and

we. (C) whether any steps have been
taken to lift the lock out and if »ot,
the reasons thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) and (b) Yes, Sir,
According to information received
from the Delhi Administration, the
managemnt of M/s. Birla Cotton
and Spinning Mills Ltd., Delhi decla-
red a lockout from 22-12-1982 affecting
about 4000 workers,

(¢) On the intervention of the
Delhi Admiinistration and after discus-
sions were held with the management
and the Unions, the lockout was lifted
with effect from 22-1-1983 and as on
todate 1500 workers have already
resumed work.

254,
Pilferage from oil wells in Gujarat

400. SHRI SUBASH YADAV:
SHRI M. RAM GOPAL
REDDY:

Will the Minjster of ENERGY te
pleased to state:

(a) whether it js a fact that ihere
has been pilferage on 5 large scale
from oil wells in Gujarat State during
the last three years;

(b) if so, number of pilferage cases
detected by the Government during
the last three years; and

(c) what measures have been taken
to stop pilferage from the oil wells of
Gujarat and other States of the coun-
try?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
Cases of pilferage/theft from oil wells
in Gujarat State have come to the
notjce of the ONGC during the past
three years.

(b) 92 cases during the three years
1980, 1981 and 1982 have been de-
tected,

(¢) The measures taken to check
the theft of o0il and the eqguipment
include increasing the number of
petrolling parties and intensifying
patrolling by the ONGC, BSF and
Gujarat State Police: deployment of
SRP to check the vehicles gt junction
point and approach road to the oil
wells; killing of the non-producing
closed wells without arming the forma-
tjons: utilising the services of village
defence parties like Gram Rakshak
Dal; improving the system of issue and
receipt of material and surprise
checking by senior Officers of the
ONGC.

Setting up of a Radio Centre at
Keonjhargarh, Orissa

401. SHR7] HARIHAR SOREN: Wwill
the Minister of INFORMATION AND
BROADCASTING be peased to state:

(a) whether stepg have been taken
by Government to set up a radio cen-
tre at Keonjhargarh in Orissa;
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(b) if so, the site selected for the
location of the radio station;

(¢) whether work has been started;
and

(d) if so, the progress made so far
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes Sir.

(b) to (d) A sile near Besanlpur
village has been selected, State
Government has been requested 1o
transfer the site to All India Radio for
the purpose. Work on the construction
of building will pe started after the
site is handed over by the State
Government

Retrenchment of staff in manganese
Mines in Keonjher district (Orissa)

402. SHRI HARIHAR SOREN: Wwill
{he Minister of LABOUR AND REHA
BILITATION be pleased 1o state:

(a) whether Government are zware
of the large scale retrenchment of wor-
kers in the manganese mines of Keon-
jher district of Orjssa managed by
TISCO:;

(b) if so, the reasons cited by
TISCO Zor the retrenchment of those
workers; and

(¢) the efforts made by Tata to
readjust or re-instate those workers
in some other organisations under it®
management?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMA-
VIR): (a) There has been no retrench-
ment in any Manganese Mine of
TISCO in Keonjher District. 375 wor-
kers have opted for Voluntary retire-
ment under Voluntary Retirement
Scheme. 333 workers have already re-
cejved their final payment

(b) ang (c) Does not arise.
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Notice of Strike by Railway Mail Ser-
vice Employees

403, SHRI MADHAVRAO SCINDIA
SHR] JITENDRA PRASAD:
SHRI R, P. DAS:

Will he Minister of COMMUN’lCA-
TIONS be pleased to state:

(a) whether the Railway Majl Ser-
vice Employees and given notice of
strike preceded by ‘work-to-rule”, to
press their demands;

(b) if so, what were their demands;
and

(c) what is Government's decision in
regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJYA N. PATIL) : (a) Yes, Sir,

(b) As given in the Annexure,. The
main ground advanced by the union
for he agitation relates to conversion
of sorting sections to transit sections,

(¢) The representatives of the NEPTE
discussed with Minister of State on
27-1-83 the union’s grievances arising
from conversion of sorting sections to
transit sections, The Minister of State
informed the representatives that thei™ e=
suggestions would be looked into, Fol-
lowing this, the Union has deferred
lhe proposed strike.

Statement

DEMANDS OF THE UNIONS

1. Stopping, abolition and con-
version of sorting sections, abclition
of malil offices, abolition of sets of
mail offices causing delay to public -
mails.

2. The recommendations of work
study constituted regarding mail
motor services problems particularly
with regard to providing mail peonsy
mailguards with all drivers and stan
dards for non-gazetted categories be
implemented.
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3. Introduction of Reserve Trained
Pool system for Class IV and conver-
ting the present casual labour as
R.T.P. as has been done in respect
of short duty staff in Class III cadre,

4. Regularisation of all casual la-
bour including part time employees
paid from the contingencies and ED
employees working in RMS with or
without sponsorship of employment
exchange,

Import of Entire power to Plant (o
Achieve Sixth Plan Target

404. SHRI MADHAVRAQ SCINDIA -
Will the Minister of ENERGY be
pleaed to state:

(a) whether Government have ] tely
decided to import entire power plants
to achieve Sixth Plan Power target
and to make up for the heavy slippa-
ges anticipated in additional generat-
ing capacity at the end of the Plan.
and

(b) if so, what gre the details of the
decision?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
and (b): No, Sir. Out of the total
capacity of 19666 MW envisaged for
the Sixth Plan, the share of import is
hardly 11 per cent. Primary reliance
for procurement of power generating
equipment is on indigenous manufac-
turers. Sometimes, however, the im-
port of equipment has to be resoried
to selectively on merits under special
circumstancs. The equipment may be
imported where the projects from part
of the World Bank  assistance, assis-
tance from bilateral sources or where
credit facilities are readily available.
Some specialised equipments, which
are outside the manufacturing range
of the indigenous manufacturers, are
also imported depending upon the tc-
tality of the circumstances obtaining in
the question.

3170 LS—9.

Oil/Gas Strudk in Godavari-Krishna
Bagin ' - |

405. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a l‘act that sub
stantial quantities of oil and gas have
been struck recently in the new ofl-
shore well G-2-2, in the Godavari
Krishna basin; -

(b) if so, what is the precise asSess-
ment about the presence of oil and gas
reserves in the area; and _

(c) what steps have Dbeen and are
being taken for fuller exploration and
explotation of the reserves?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
and (b) Oil has been struck in
structure named G-2 in the Codavari
Offishore basin on 14/15th Febrnary
1983. On production testing, a fluw of
865 barrels per day through a 1/4”
choke and 1700 barrels per day trough
a 3/8” choke has been observed. Be-
fore an assessment of the cil & gas
resernes in this structure can he
fedand data analysed. This discovery
further enhances the possibilities ot
finding commercial accumulations ol
hydrocarbons in this basin.

(¢) 15 prospects have been delinea-
ted and 2 rigs are at present drilling in
this area. A third rig is also proposed
to be brought over from the Western
Coast to start operations in this area.

Exploitation of Labour by Contractors
and Existence of Bomded Labour in the
Country

406. SHRI MADHAVRAO SCINDIA:

SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of LABOUR AND
REHABILITATION be npleased to
state:

(a) have Government collected any
data to ascertain the extent of wide-



259  Written Answers

spread exploitation of labour by con-
tractors and ex.stence of “Bonded La-
bour” systems in varipus States in our

country, ‘Stateswise; and

(b) what steps Governmeni have
taken so far to check the evil of bon-
ded labour®?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARAMAVIR)
(7)Y Governmen: have not cclie "o
wy nuta relaliag to exploitation of la-
Luac by contracss vs However. ¢ata re-
garding existence of bonded labour
system in various ‘States has been ob
tained. A statemerit showing the num-
ber of bonded ldbourers identified
and freed and those rehabilitateg in
differenit States .as per the reports re-
ceived Irom the ‘State Governments
as on 31-1282 is appended.

(b) The bonded libour system has
been abolished "throughout the country
with effect ‘from 25th October, 1975
under the Bonded Labour System
(Abolition) Act, 1978, The responsibility
for identificatlon, release and rchabili-
tation of bonded libourers rests entire-
ly with the State Governments who
are the “Appropriate Governments”
under the Act. The State Governments
have been requested from time to time
to take urgent and eflective steps, in-
cluding undeftaking of intensive sur-
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veys in susceptible areas, to secure
early release and rehabilitation of bon-
ded labourers, wherever found exist-

ing. With a view to supplementing the
efforts of the State Governments, a
Centrally Sponsored Scheme has been
launched from 1978-79 under which
the State Governments are provided
central financial assistance on match-
ing grant (60:50) basis for rehabilita-
e of released ponded labourers
The scheme envisages provi
sion of rehabilitation grant of Rs.
4 000/- per bonded labourer, half of
which is given as reniral share. In
order to ensure that the bonded lebou-
rers are rehabilitated on a permanent
hasis, the State Governments have
been advised (in September, 1982)
to  suitably integrate/dovetail the

Centirally Sp.pnsord Scheme with
similar other schemes, vis. IRDP,
NREP, Special Component Plan

for Scheduled Castes and  Tri-
bal Sub-Plan and other on-going sche-
mes of the State Governments so as to
pool and integrate the assistance avai-
lable undey different schemes for the
purpose of effective and permanent re-
habilitation of released bonded lobou-
rers. A set of detailed guidelines has
also been sent fo the State Governmen-
ts for bringing about such an integra-
tion for ecuring a meaningful rehavi-
litation of released bonded labourers.

Statement

State

= 1

Andhra Pracdngh
Yilar
Gujarat .

Karnataka

Nuntber of bonded
labourers

Identified Rehabilit
and freed; ated

2 3
13,458 0,449
7.903 7,55
63 360

62,699 40,35
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Kerala
Madhya Pradesh

Orissa

2 3
829 467
1,858 193

21,726 12,878

Rajasthan 6,150 6,069
Famil Nadu 28,686 27,960
Uttar Pradesh . f:.ﬁﬁ.} 6.810
Maharashtra 302 292
Total: 1)52!338 11‘11769

P — JR

Fire in Gavasad Oj] Well

407. SHRI RASHEED MASOOD:
will the Minister of ENERGY be
nleased to state:

(a) what precise Dpreventive mea-
sure were taken by Government after
the incident of fire in Gayasad il
well to check the theft of oil and
equipment and how far these mea-
sures have been able to check such
incidents: and

. (b) what is the result of the investi-
gations made to the fire incident in
Gavasad oil well and what action has
been taken by Government against the
officials of the ONGC, if any, found
responsible for this lapse?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTER OF ENERGY (SHRI
GARGI SHANAR MISHRA): (a) The
measures taken to check the theft of
oil and the equipment include increas-
ing the number of patrolling parties
and intensifying patrolling by the
ONGC, BSF and Gujarat State Police,
deployment of SRP to check the
vehicles at junction point and apprecach
roal to the oil wells; killing of the non-
‘producing closed wells withont har-
ming the formations; utilising services
of village defence parties like Gram
Rakshakh Dal; improving the system
of issue and receipt of materials and
surprise checking by senior officers of

the ONGC. As a result of thése wmeéa-
sures, there appears to ba falling trade
in the number of cases of theft.

(b) Th case is pending invesligation
with the CBI.

Losses to N.E.D.C.

408. SHRI RASHEED MASQQOD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the National Film De-
velopment Corporation has incrurred
heavy losses during 1982-83;

(b) if so, extent of loss suffered by
the N.F.D.C. during the year 1982-83
(till date as against the losses suffered
by the Corporalion during the years
1980-81 and 1981-82; and

(c) what are the reasons for the con-
tinuous loss being suffered by the
NFDC and what precise measures hava
heen taken by Government to improve
the situation?

THE DEPUTY MINISTER (N THE
MINISTRY OF INFORMATION AND
BEROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS): (SHRI BALLIKARJUN):
(a) and (b). The financial year of the
National Film Development corpora-
tion will end on 31-3 1983. It is,
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therefore, premature to say whether
the Corporation will earn profit or
make loss during the year 1982-83. The
Corporation had earned a  profit of
Rs. 458 lakhs during the year 1980-81
and suffered a loss of Rs. 1.22 lakhs
during 1981-82.

(c) Government are continuously
monitoring the financial performance
of the Corporation and corrective mea
sures are suggested lo the Maga
ment wherever necessary, The Corpo-
ration has been specifically advised
to control expenditure and take in-
vestment decisions after a thorough
examination.

Coal to Fuel-grade Methanol Project
Submitted by West Bengal Government

409. SHRI NIREN GHOSH: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether a coal {o fuel grade Me-
thanol Project been submitted by the
Government of West Bengal to Centre,

(b was the Project approved by
the Department of Coal,

(c) has it been cleared by the Minis-
try of Petroleum; and -

(d) if not, the reasons therefor?

THE MINISTER OfF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Yes, Sir.

(b) The Department of Coal is con-
cerned only with the coal linkage as-
pect.

(¢) and (d). The Government are
vet to take a view on the project.

Schemes for Fuel Grade Methanol and
Synthetic crude

410. SHRI NIREN GHOSH: Will the
Minister of ENERGY Dbe pleased to
state:

(a) whether coal linkages for the
two schemes proposed by the West
Bengal Government viz. Fuel-Grade
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Methano] and Synthetic crude have
been finalised in consultation with the
Depariment of Coal;

(b) if so, has that been accepted by
the Planning Commission;

(¢) whether Government of West
Bengal has submitted by way of appii-
cation to the Government of India for
UNDP’s participation for drawing up
a Techno-Economic Feasibility Repart
for production of synthetic crude from
coal through their financial and techni-
cal assistance:

(d) if so, whether it has been sent
for due consideration by the Ministry
of Finance:

(e) have recommendations from
Planning Commission been meanwhile
obtained;

(f) has it been approved by the Gov-
ernment of India; and

(g) if not the reasors therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAIL-
BIR SINGH): (a) The original propo-
sal of Government of West Bengal for
conversion of Raniganj coal into diesel
and methanol in Raniganj Coalfield
area was modified by them and propo-
sal was put up by West Bengal Gov-
ernment for conversion of coal into
Methanol with an annual capacity of
} million tonne of Methanol. Coal
linkage was given by the Department
of Coal. Linkage was also indicated
for a possible second stage of the »lant
if synthetic crude could be produced.

(b) Coaj linkage is not a matter put
up for approval by Planning Commis-
sion.

(c) Yes Sir.

(d) Yes, Sir.

(e) Reference {o Pianning Commis-
sion is relevant after Feasibility Report
is obtained.

(f) Feasibility Report has not .cen
prepared with UNDP participation and
hence the question of Government ap-
proval does not arise.

(g) Does not arise.
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39 Point Charter of Demands by Juqe
Workers

¢11. SHRI NIREN GHOSH: Will the
Minister of LABOUR AND REHABILIL
TATION he pleased to state:

(a) whether Government are aware
that the jute workers’ uniong have

submitted a 30 point charter of de--

mands including basic and economi~
demands to the respective manage-
ments and also to Government;

(b) what are the demands put for-
ward by the Jute workers;

(c) steps taken by Government o
Lulfill those demands; and

(d) if not, the reasong for the delay?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir. Govern-
ment's attention has been drawn to a
29-point chartier of demands submit-
ted by the Bengal Chatkal Mazdoor
Union to the Government of West Ben-
cal the National Jute Manulacturers
Corporation, the Indian Jute Mills As-
sociation and the individual mill man-
agements concerned.

(b) The demands made by the Union
relate, among others, to: (i) national-
isation of Jute Industry, (ii) imple-
mentation of the decisions of the lLa-
bour Minister of West Bengal on the
recommendations of the Grades and
Scales of Pay Committee and the ‘Work
Load Committee’, (iii) bonus at a ni-
nimum rate of 20 per cent every year.
(ivy upward revision of wages a1d
variable DA, (v) Housing facilities for
workers and employees, (vi) leave
facilities and (vii) leave travel allow-
ance.

(¢y and (d). According to informa-
tion received from the Government ol
West Bengal, the State Government
had suggested to the Central Govern-
ment the nationalisation of the Jute
Industry with a view to protecting the
interests of the jute growers, workmen
and the Industry itself, The woropo-
sal which was duly considered in the
Ministry of Commerce was not agreed

to because it did not meet the reguire-
ments of Government’s policy on na-
tionalisation. The demands regarding
Grades and Scales, Workload, revision
of wages and DA, service conditions of
jute workers etc., are under discussion
in tripartite talks being held by the
State Conciliation Machinery.

Proposal to Invest Amount on Oil/Gas
Exploration in Krishna-Godavari Basin

412. SHR] ANANTHA RAMULU
MALLU: Will the Minister of ENERGY
be pleased to state:

(a) whether there is any proposal
under consideration of Government
to invest some amount on oil and gas
exploration in the Krishna-Godavari
basin during the Sixth Five Year
Plan:

(b) if so, the details regarding pro-
gramme in thig regard; and

(c) whether financial assistance from
the World Bank has also been sought
in this regard?

THE MINISTER O STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARG] SHANKAR MISHRA): (a)
Yes, Sir.

(by Physical Programme:

(1) Oflshore Seismic programme en-
visageg survey of 10377 line Kms. dur-
ing VIth pian period from 1980-81 to
1984-85.

(ii) Onshore Seisnric survey pro-
gramme envisages deployment of 8 de-
partmental parties with target of 2400
Line Kms. of survey work for the pe-
riod 1980-81 to 1984-85. In addition,
1000 Line Kms. of survey work is prn-
posed to be carried out by contract
parties, during the same period.

(iil) Drilling Programme-offshore
The programme of drilling for the pe-
riod 1980-81 to 1984-85 is 60600 Mts.

(iv) Drilling Programme-Qushore
For the period 1980-31 to 1984-85, a

SR R =
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dfﬂﬂns progranune _of 55850 Mis. is
envisaged - ‘

() A project( consisting of the fol-
lowing work programme for this area
wds projected to the World Bank:

(a) Onshore: |

(1) About 1700 lme-km of seisinit
surveys;

(i) Drilling of 12 exploratory
wells of which 5 would be in the
deep high pressure gas prospects:

(b). Offshore:

(i) About 3500 line-km of very
shallow water seismic survey and
upto 4,000 line-km of conventional
infill seismic surveys;

(liy Drilling of 16 exploratory wells,
of which 5 would be on the outer
shelf,

The above project including techn:-
cal assistance, taxes duties, etc. was
estimated to cost US $631.4 million
out of which the foreign exchange
expenditure is estimated at US $396.5
million.

The World Bank has agreed to fin-
ance a part of this project amounting to
US S 165.5 million.

Facilities provided to Foreign TV
Organisations for ASYAD Coverage

413. SHRI ANANTHA RAMULU
MALLU: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) what were the special facilities
provided by the Doordarshan from ‘he
Asiad coverage to foreign TV organisa.
tions; and

(b) what are the details, country-
wise, regarding the earning of foreign
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exchange through the sale of Asiad
coverage?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Special facilities provided by Door-
darshan for foreign organisations fnr
the coverage of ASIAD ’'82 are listed ot
Annexure-I.

(b) Detailg are atﬁ Annexure-II,

Statement

Facilities provided to Foreign T.V.
Organisations

1. Live feed of Opening Ceremony
through Satellite to 15 countries

2%

Live feed of Summary Highlighls
every day through Sateilite to 11
countries,

3. Copies of Summary Highlighls on
tape to 7 countries.

4. Live feed of Closing Ceremony
through Satellite to 1¢ countrics,

5. Feeding of Unilateral Capsules
through Satellite to 8 countries,

6. Tape copies of individual events
of total duration of 31} hrs.

7. Live feed through Sateliite of in-
dividual events.

8. Provision of Technical Space near
Master Control Room for 7 Organ-
isations.

9. Provision of Commentator Booths
in the Stadia.

10. Provision of 4-wire Coordinafion
Circuits from the Stadia or MCR
to the respective countries.
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Statement-II -

DETAILS OF FOREIGN EXCHANGE EARNINGS C‘OUNTRY WISE FOR. I'EF.J-{’\'I‘“‘ AL
F’\""ILITIES‘ PROVIDED BY DOORD ARSHAN DURING A‘S[AD ;

SLNo. Gountry

Amnrunt Afn'w‘mt Balanee .
dn~in pridin’  daein
use - Us= Us <

1 Japan

15

HK TVB Hong Kong
3 ATV Hong Kong

TV RI Indonesia
KBS Korea

[ TS B

PBS Phillipincs
ASBU

~1

8 China

9 RTM Malasiv
10 Pakigtan

11 Iran

12 Tiniland

13 Bangladesh

14 Sydney

15 Sri Lanka

16 Chnadh

Total:

- 6345 f345 - {

3725 3725 N
9na ., 920.. Ni
4575 4575 Nil
9300 9300 Nil

150 45 Nit
23575 23575 Nil
4800 48300 Nil
4000 4000 Nil
3325 Nil 3325
10250 10250 Nil
gno Qo Nil
1775 1775
4000 4000
4000 4000 Nil
4000 % 4000

85,020 72,020 13,100

Proposal to Constitute Specialist Team
to Handle Emergency Situation in Qil
Exploration

414. SHRI H. N. NANJE GOWDA:
Will the Minister of ENERGY be pleas-
ed to state;

(a) whether there is a Dproposal
under Government's consideration (o
build a team of specialists to handiz
emergency situations in oil exploration
like the blow-out witnessed in the Bom-
bay High fields last year;

(b) if so, whether the ONGC person-
nel are prepared to be sent abroad for

the training and :expertise to the il
exploring countries ' in..tackdng such
situations; and

(c) if so, the details thereof un<
what other steps have been contemplat-
ed by Government in thig regard? '

THE MINISTER OF STATE. IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
Yes, Sir.

(b) Yes Sir.

(¢) ONGC has identified a specialist
group for this purpose and identifica-
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tion of their training needs is curreni-
ly in hand. Some of these personnel
could be trained abroad including with
the ‘Red Adair' group. As a result of
the lessong learnt in the blow out
which nccurred on the 30th July, 1982
and also in accordance with the recom-
mendations of the Enquiry Committee,
which went into the causes of the blrw
out. ONGC plans to further improve
the existing systems and procedures
and also further intensify training of
personnel.

Manufacture of cooking gas stove by
Indian Oil Corporation

415. SHRI H. N. NANJE GOWDA:
Will the Minister of ENERGY br
pleased to state:

(a) whether Indian Oil Corporation
has designed a new cooking gas stove
in the country which would improve
rne efficiency to 70 per cent while th:
present models in the country are hov-
ing 50 per cent efficiency;

(b) if so, by when the stove is likel
to be available in the market; and

(c) what steps have been taken by
Government to supply it compulsorily
to the consumers with the new gas co-
nections?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA . (a) Yes,
Sir. The Indian Oil Corpqration
through its' Research and Development
Centre at Faridabad has esigned a
cooking gas stove with improved efli-
ciency of 70 per cent plus or minus 2
per ¢en{ as against minimum 58 pcr
cent with the present models.

() This slove is expected to be
available in the market by the mid.lle
of the year.

(c) While it is not obligator on the
consumers to purchase the stove wilh
the new gas connections but in (heir
own interest, on account of reduce!
fuel consumption, it is hoped that they
purchase this high efficiency stove.
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Film Festival (9IFFI1)

416. SHRI SUDHIR KUMAR GIRI:
PROF. RUPCHAND PAL;

SHRIMATI USHAPRAKASU
CHOUDHARI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stale:

(a) whether Government are aware
that several documentary and short
film makerg have lodged a protest in a

letter to the Directorate of Film Festi-
vals (9 IFFI);

(b) if so, the names of those film
makers:

(c) the salient points raised v the
film makers in the said letter:

() whether Government have 'aken
any steps in this regard;

(e) if so, the details thereof: an¢l

(I) if not, the reasons thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEF-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN).
(a) Yes Sir.

(b) The letter was written by Shrt
Anand Patwardhan, Producer-Dire tor
of the documentary film “A Time to
Rise”, and was aiso signed by the [ol-
lowing:—

S /Shri:

1. Amol Palekar

2. Buddhadeb Dasgupia
M. K. Raina
4. S. Jindal

-

Virendra Saini
6. Jahnu Barua

~1

Utpalendu Chakravorty
8. Partha P. Chatterjee

9. M. S. Sathyu

10. Pervez Merwanji

11. Suhasni Dey

12. Mani Kaul



—

13. Smt. Chitra Palekar
14. Smt. Meera Dewan
15. Smt. Shama Zaidi

(¢) Shri Patwardhan’s conlention in
the letter is:

(1) that his documentary (il
“Time to Rise’ was not screened iv
the IX IFFI although it was selected
for the Indian Panoramga section of
the Festival;

(11) he has also protested against
the non-provision of local hospita-
lity to documentary film makers
whose filmg were selected for the
Indian Panorama.

(d) to (f), In the Indian Panoramad,
films, both short and feature, are
shown only in 35 mm as per rule 5 o!
Indian Panorama Regulations. Shri
Anand Patwardhan's {ilm "A Time to
ise"was telected fo, Indian Panerama
and he was asked to provide the prio:
in 35 mm. Shri Patwardhan expressed
his inabiiity to provide 35 mm print
hecause of financial difficulty, However.
with a view to promoting the film and
encouraging the  young film maker,
Director of the festival included the
dlm ' the SCredinog programmre of 1y
=nm f{ilms at the festival. Shri Patwar-
dhan was not satisfied about the date
of screening of his film and withdrew
the film before the screening. Screen-
ing of the film on the finai day of the
lestival does not imply any disrespect
lo the film or {ilm maker as allege:l
by Shri Patwardhan.

(ii) Air passage and local nhospitality
was provided only to the feature film
makers of Indian Panorama. Because
of budgetary constraints this facilily
was not extended to short film makers
48 a general rule. However, two docu-
mentary Film makers, whose documen-
tary films were almost feature length
were treated on par with the fealure
film makers as a special case un the
specific approval of the Core Com-
Mmittee of the Festival,
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Expansion of refining capacity

417. SHRI SUDHIR KUMAR GIRI:
Wili the Ministey of ENERGY be
pleased to state:

(a) 1s there any proposal for the ex-
pansion of the reflning capacity Juring
the current plan;

(b) if so, details thereof; and

(c) steps so far taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF +ETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) to
(¢). A statement is laid on the Table
of the Sabha.

Statemeni

1. A number of refinery expansion
and modernisation projects presently
under implementation, are expected to
pe completed by 1984-85.

(i) 1.2 million tonnes per annum
(MTPA) expansion (to achieve a1 ve-
fining capacity of 4.5 MTPA) and
1.0 MTPA fluid catalytic cracking
unit in Cochin Refinery.

(i) O.75 MTPA expansion (to
achieve a refining capacity » €
MTPA) and 0.6 MTPA fluid catalyvtic
cracking unit in the Bharat Petro-
leum Refinery, Bombay.

(iii) 2.8 MTPA  expansion (o
achieve a refining capacity »f 5.6
MTPA) and (0.6 MTPA fluid cata-
lytic cracking unit in Madras I~
finery: and

(iv) 3.0 MTPA expansion (to
achieve a refining capacity of 4.5
MTPA) with 0.6 MTPA fluid cataly-
tic cracking wunit in the Hindustan
Petroleum Refinery, Visakhapatnam,

The following secondary processing
facilities are also under implementa-
tion: —
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(i) 1.0 million tonnes per annum
fluid catalytic cracking unit in the
Koyali Refinery of Indian Qil Cor-
poration; '

(ii) 1.0 million tonnes per annum
fluid -catalytic cracking unit in tihe
Mathura Refinery of Indian Qil Cor-
poration; and :

(iii) 0.5 million tonnes delayed
coking plant in the Barauni Re-
finery.

2. In addition two new refineries of
- 6 miliion tonnes per annum capacity
each are to be taken up, to be located
near Karnal and Mangalore respec-

tively.

3. A proposal to expand Haldia re-
finery by 3 0 million tonnes per annum
is also under consideration
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Release and rehabilitation of bonded
Iabour

423. SHRI RAM VILAS PASWAMN:

SHRI CIHINTAMAN]
PANIGRATHI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to st
(a) what is 1}1('4101111 number Gl
bonded labour who have been got Irouv !
and have been rehabilitated so [ar.

FEBRUAZY 22, 1983

Written Answers 280

(b) the sites where those bYonded
labourers have been rehabilitated:

(¢) mode of the rehabilitation e¢x-
tended to them; and

(d) financial implications {herenf?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REFMA-
BILITATION (SHRI DHARMA VIR)-
(a) and (b). A statement showing the
number of bonded }abourers identifted
and freed and those rehabiiitated in

different States as per the reports re-

ceived from the Governments as o9
31-12-1982 is appended. ;

(¢c) and (d). The f{reed bonde
labourers are being rehabilitated T\
the State Governments under their on-
going schemes relating to area develop-
ment and welfare of SC, ST and back-
ward classes as also under the Cen-
trally Sponsored Scheme under overa-
tion from 1978-79 which envisages re-
habilitation under land based, animal
husbandry/pouitry based and ckill/
craft/occupation based schemes, ete,
Under this scheme, the State Govern-
ments are provided central financial
assistance on matching grant (50:50)
basis for rehabilitation of bonded lab-
ourers, the ceiling limit of rehabilitu-
tion grant per bonded labourer ek
Rs. 4 000. half of which is given &
central share.

So far, a sum of R

by |

(|
L

798.53 lakhs huag been reicased to (he,
State Governments as Central share <i -

assistance under the Centrally 3Spor-
sored Scheme for the rehabilitation of
freed bonded labourers during 1978-79°
to 1982-83. ’

Statement

State

Ninmber of bonded
labow er:

Identified Rehabilit- I

Andhra Pradesh
Bihar

Gujarat .

and freed ated
2 3
13,458 9.449
7:003 7,555
63 63
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1 2 3
. = -
Karnataka 62,699 40,033
Kerala 829 467
Madhya Pradesh 1,858 193
Orissa 21,726 12,878
6,150 6.06q

Rajasthan
‘Iamil Nadu
Uttar Pradesh .

N Maharabtra

'I‘ul;lll

Calorific value of coal] for boilers in
M.P. power stations

424. SHRI BABURAO PRANJPE:
Will the Minister of ENERGY ! e pleas-

ed to state:

(a) what is the calorific value of coal
for which various boilers in the power
Stations in Madhya Pradesh are de-
signed;

(b) is the coal being supplied (o
the Power Stations of correct quabity;
¥ not, what is the calorific value of
al being supplied to the various
) 'glwer Stations;

(¢) what is the reduction in power
generation due to poor quality of coal
~ being supplied; and '

(d) what steps are being taken to
ensure supply of correct quality of coal
to Power Stations?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
,CHANDRA SHEKHAR SINGH): (a)
and (b). The quality of coal that has
been supplied to thermal power stations
of the Madhya Pradesh State Electri-
city Board during the period April,
1982 to December, 1982 in terms of
calorific value falls in the range of
3000 K Cal./Kg. 5600 K. Cal./Kg.
against there design requirements of
gross calorific value falling in the

28,686 27,960
8,664 6.610

302 242

1,52,338 1,11,709

range of 3600 K. Cal/Kg. 550 K. Cal/
Keg.

(¢) It is difficult to quantify the loss
in generation caused exclusively on oo-
count of poor quality of coal.

(d) The supplies of coal are Leing
continuously monitored in qualitative
terms. Strict supervision is exercized
over the loading of coal so as to en-
sure that coal of proper size, and free
from extiraneous material, shale etc. is
despatched. The Government have 1e-
cently set up a Committee under the
Chairmanship of Shri Mohd. Fazal,
Member, Planning Commissioin to ex-
amine, inter-alia, the requirement of
coal for thermal stations in qualitative
terms and recommend specific measures
for improvement, wherever necessary.

Suspension. of Film Financing Activity
by N.F.D.C.

425. SHRI PIUS TIRKEY:

SHRI D. S. A. SIVAPRAKA-
SHAM :

Will the Miniser of INFORMATION
AND BROADCASTING be »leasec to
state:

(a) whether it is a fact that the
Ministry have directed the National
Film Development Corporation to sus-
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pend film financing activity complete-
ly;
(b) if so the reasons therefor;

(¢) full details of the outstanding
loans to be recovered from the various
film preducers, with he particulars
thereof and the respective outstand-
ing loan against them,

(d) whether it is a fact that wfter
financing ‘GANDHI' in a big way all
the funds with the NFDC have been
exhausted;

(e) details of the applica ions for
loans pending with the NFDC till date
and the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE
MENT OF PARLIAMENTARY AF-
FAIRS (SHR] MALLIKARJUN):
(a) and (b): The Naional Film De-
velopment Corporation Limited was
advised to temperarily suspend film
financing activity and to undertake a
a detailed review ahd examination of
one going policies and practices in
respect of this activity., This advise
was given in view of the past exper-
ience where many loans had to bhe
written-off due to accumulation of bacd
debats adversely affecting the finances
of the Corporation.

(¢) The information is being cellect-
ed and will be laid on the Table
of the .ok Sabha.

(d) No. Sir. The Corporation was
provideq funds separately for financ-
ing ‘Gandhi’ filf.

(e) The information is being collect-
ed ang will be laid on the Table of the
T.ok Sabha.

g wearfeat @

426. ®t TH WA : FIT AN
WiIT wETw HET g FaE &Y FT

(%) #=1 ga & 5 1982

7 ofigr @@ F IR gREed
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Shortage of Staff in R.M.S. Delhj Cir-
Circle

428. SHRI UTTAMRAQO PATIL :
Wil] the Minister of COMMUNICA-
TIONS pe pleased to state-

(a) whether it is a fact that there
was a shortage of working staff in the
Postal Wing, especially in RMS Delhi
circule during the months of Novem-
ber and December, 1982 and the first
fortnight of January, 1983;

(b) whether 1t is also a fact that due
to shortage of staff, work of one shift
1s transferred to subsequent shifis, and
so on; and

(c) if so, the reasons for adopting
the policy of not deploying the staff
for 8 hours instead of 4 hours for late
duty?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRT VIJAYA N. PATIL) (a) Yes,
Sir. There was a marginal shortage of
staff in Post Offices and RMS offices of
Delhj circle.

(b) ang (¢) During the las{ week of
December, 1982 and the first week of
Januédry, 83 there was abnormal in-
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crease in the flow of mails on account
of Christmas and new Year. Some work
had consequently to be transferred
from one shift to the other. 5tafl were
employed on overtime duty for limited
hours keeping in view the actual work-
load.

Extension of Range of Nagpur T. V.
Centre

429. SHRI UTTAMRAQ PATIL:
Will the Minister of INFORMATION
AND BROADCASTING be nleased 1o
state:

(a) the range of Nagpur Television
Centre at present and the present ca-
pacity of transmission;

(b) whether it is proposed to e¢xlena
the range of its coverage to soma ad-
joining districts of Vidarbha in the
immediate future; and

(c) if so, the details thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTRY
AFFAIRS (SHR]I MALIKARJUN) (a):
The interim 1-KW T.V. transmitier at
Nagpur has a service range of rbout
25 Kms. It provides service to a popu-
lation of 15.17 lakhs (12.98 lakhs urban
and 2.19 lakhs rural) over an areyg of
1950 sq. km.

(b) and (¢) A 10 KW T.V transmitter
is proposed to be set up at Nugpur
during the Sixth Plan. When conmi-
ssioned, this transmitter will nrovide
service within a range of 70 Kms. to
cover the distriet of Nagpur, Chandra-
pur, Bhandarg and Wardhsa in Vidar-
bha region. Direct reception sets
would also be provide in selected villa-
ges outside the service range of the
transmiter while VHF community
viewing sets would be installed in se-
lected villages within its service range.
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Extension of 7.V, Coverage Through
M icrowave

430, SHRT UTTAMRAO PATIL:
SHRI XAVIER ARAKAL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) Whether there is any proposal
under formulation for extending the
Television coverage
Microwaye links ty places enrout the
microwave circuits;

(b) if so, whether there is any possi- g

bility of installing a relay transmitter
at Yavatmal under a microwave cir-
cuit; and

(¢) if not, what will be the alterna-
tive for extending the TV coverage to
Yavatmal in Maharashtra in the im-
mediate future.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)
fa) to (¢): A perspective nlan for set"
ting un TV relay centres along the.
P&T Departmenis microwave
has been drawn up for imvplementation
in phases .Yavatmal is not included i~
this perspective plan. Extension of TV
service to Yavatmal as well as places
included in the perspective plan will
however, denend on the availahility of
resources for future plans.

Decline in Quality of Coal and steps
for Ymprovement

431. SHRI MOHANLAL PATEL:
Will the Minister of ENERGY be plea-
sed to state:

(a) whether it is a fact that the cu-
ality‘ of coal in most coalfields has de-
clined over the past five-sixgyyears and

through P & T -

|

links.,

=~
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due to that power generation has also
declined;

(b) if so, what are the reasons for

decline in quality of coal; and

(¢) what steps are being taken to
increase the production of coal gs well
as improve the quality?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MI-
NISTRY OF ENERGY (SHRI DALBIR
SINGH): (a) and (b). There has been
a gradual though marginal decline in
the quality of coal in certain coalfields
over the past several years but power
generation has not declined s a conse-
quence. The reasons for the gradual
decline in the quality of coal are the
depletion of better quality reserves
and the opening of new mines for ex-
ploitation of inherently lower grades
of coal. An additional reason is the
intruduction of mechanised mining to
meet the rising demand for coal Power
generation is not affected as the design
paramelers of the recently commission-
ed thermal power stations have taken
into accouni the inherently inferior
quality of coal available in the country.
In the case of some of the older power
stationg which need better qualities of

" coal, their linkages are with coalfields

producing bhetter qualities of coal.

(¢) The short term measures being
taken to increase the production of
coal are the reorganisation of existing
mines and planned implementation of
marginal schemes. The long term r-ea-
sures include the opening of new min-
es, introduction of opencast mining jn
an increasing scale and 5 gradual
shift from board and pillar system to
Jongwall system.

The steps being taken to improve
the quality of coal incldue elimination
of dirt bands while extracting the coal
removal of pickable dirt bands at ihe
colliery and the installation of » num-
ber of Coal Handling Plants which fa-
cilitate the picking of extraneous ma-
terial on slow moving conveyor belts
'in these Coal Handling Plants.
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Damage jn Telecommunication System
due {o cyclone in coastal Areas of
Gujarat

432, SHRI MOHANLAIL PATEL:
SHRI NAVIN RAVANI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) 'whether it is a fact a great
damage has been done to the telecom-
munication system in the coastal areas
of Gujarat due to Cyclone in the
month of November, 1982;

(b) the names of the cities more
affected, particularly in the Amreli
District:

(c) the total loss estimated;

(d) whether it is a fact that teleco-
mmunication system is still not work-
ing satisfactorily; and

(e) by when the service is likely to
be extended?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir,

(b) Whole District
affected very badly.

of Amereli was

(¢) Following are the main exchan-
ges:—Rajuls, Jafrabtd Khambha,Lili-

va Mota, Vanda, Dungar, Amardi,
Mota-Samadhiyala_ Babapur, Mota-
Ankadia, Motirala, Dhokadwa, Akol-
wadi, FEankhada, Sutfrapada, Velan,

Navabandar, Vanakhara, Sassangir.

(¢) The estimated loss is about Rup-
ees 7310,000 in the whole of Gujarat
Circle.

(d) No. Sir. All Exchanges have been
restored except 40 Public Call Tele-

rhones.

(&) Restoration work of faulty Pub-
lic Call Telephones is in progress and
i$ likely to pe completed by 31st March,
1083,
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Opening of Post Offices, Telephone Ex-
changes and Telegraph Offices in

Andhr,; Pradesh

433. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMNICATIONS be pleased to sta-
te:

(a) the number of post offices, tele-
pbhone exchanges and telegraph offices
proposed to be opened during the year
1983-84 in Andhrag Pradesh;

(b) the number of post offices pro-
posed for 1982-83; and

(¢) whether the target for the year
1982-83 has been fully achieved, if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJYA N. PATIL) (a) Requirad
information in respect of Andhra Pra-
desh for 1983-84 is given helow;

(b) (i) Post offices: Allotment of
targets for the year 1983-84 for cpen-
ing rural post offices in different pos-
tal circles as a part of the VIth Five
Year Plan has not yet been finalised,
There are no pre-determined {argets
in respect of the number of post cffices
to be opened in urban areas which de-
pend on each case being justified as per
departmental norms in respect cf
work-load distance and income,

(ii) Telephone Erchangesn A tenta-
tive target for opening 43 telephone
exchanges has been fixed.

(iii) Telegraph  Offices: Telegraph
facility is likely to be provided in ap-
proximately 500 existing post offices.
In addition, 15 departmental {:legraph
offices are proposed to be opened.

(b) Annual Plan 1982-83 provides
for the opening of 49 new post offices
in rural areas of the State. Tn Urhban
areas, post offices are opened outside
the plan according to felt requirements
and standards prescribed.

(c) So far, 45 post offices have been
opened in rural areas and the remain-
.ing 4 will be opened before 31-3-83. In
addition, 15 post offices have also been
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opened in urban areas outside in An-
nual Plan.

Achievment of Additional] Power
Target quring 1982-83

434. SHRI SUBHASH CHANDERA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) whether the target for the addi-
tional power in the country for the
year 1982-83 is expected to be achiev-
ed;

(b) if not, the
therefor: and

facters responsible

(¢) the steps vroposed to be taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
NDRA SHEKHER SINGH): (a), As
against a target of 3483 MW of new
generatling capacity for 1982-§3, a ca-
pacity of 1930 MW has already heen
commissioned/rolled, The total capa.
city being added during 1982-83 is
likely to be in the range of 2800-3000
MW.

(b). Slippages in commissioning o=
the projects occur en account of one of
more of the following reasons:-

(i) Delay in land acquisition.

(ii) Inadeauate site investization.

(iii) Delay in project inputs inclu-
ding civil works,

(iv) Delay in finalisation of engi-
neering specificalions for the
projects.

(v) Delay in placement of crder

for auxilliary equipmcent/
award of contracts.

(vi) Delay in supply of equipment
by various suppliers,

(vii) Shortage of key construction
materials.

(viii) Unhappy rela-

tions.

industrial

(ix) Inadequate provision of funds.

P
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(c) Steps are being taken to ensure
expeditious completion of projects.
Monitoring of the projects has been
considerably stepped up. Constiruction
Monitoring Directorates have been set
up in the Central Electricity Authori-
ty to closely monitor the varicus acti-
vities of the projects. Coordination
and review meetings are regularly
held in the CEA with the oroject au-
thorities, equipment suppliers, manu-
facturers, construction agencies, etc. A
close watch is kept on all constraints
for corrective acticn. CEA's senior offi-
cers visit project sites and take up the
matter with the appropriate’ authori-
ties for removing the bottlenecks, Re-
view meetings are also held in tha De-
partment of Power for appropriate ac-
tion with the State Government as
well as at the level of the Union Go-
vernment NMeetings of Power Ministers
of the States at the level of Ministry
of Energy, have also been held at
which the commissioning of on-going
power projects was reviewed for taking
remedial action. For improving the
management at the project level, aes
tailed guidelines were issued to the
SEBs in July., 1980. These guidelines
inter-alia included wvarious notworks
and formats for keeping various acti-
vities of the projects under a close
walich. For the effective coordination
in the timely receint of the equipment
from the main suppliers namely BHEL
and ILK and the availability of vari-
ous other inputs from the project au-
thorities and other suppliers, a svstem
of harmonograms is being used.

Target of coal production during 1983-
84 and achivement for 1982-83

435. SHRI SUBHASH CHANDRA
BOSE ALLITRI: Will the Minister of
ENERGY be pleased to state:

(a) what 1s the target for production
of coal in the country for the year
1983-84;

(b) whether the target for this year
1982-83 is expeected to be achieved if
not, the reasong therefor; and

(c) what steps are being taken by
Governmenf to meet the situation in
the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DA-
LBIR SINGH): (a) The target of pro-
duction of ccal in the country in 1983-
84 is 142 million tonnes.

(b) It is expected that there will be
a marginal shortfall in production as
compared t» the tarcgeted production of
133 million tonnes as finalised in con-
sultation with the Planning Ccmmi-
ssion. '

(¢) Though the production is expec-
ted to be marginally short of the tar-
get, no difficulty is anticipated in mee-
ing the requirements of coal of con-
sumers because the Planning Commii-
ssion has estimated that the actual de-
mand in 1982-83 will be less than the
earlier projected demand. In addition,
there are subs' ntial pithead stocks of
coal to meet the demdnd of Lthe diffe-
rent coal consuming sectors.

Gap between demand and supply of
coal and steps tp meet it

436. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased tp state:

(a) what is the gap between the de-
mand and  Supply of coal in the
country; and

(by what steps are being taken to
meet the situation?

THE MINISTER OF STATE IN THE
DEPATRMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) There is no gap
between the demand and supply of
coal in the non-cooking, coal sector
There is a continuing gap of about 1
million tonnes between the demand
by the steel sector for coking coal
and the availability of this coal

(b) The steel sector is improting
some coking coal to meet the gap, In
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the short term. In the long-term per-
spective additional washery capacity
is being set up and projects are heing
cleared for increaseing the availabilily
of coking coal.
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S.T.D. facilities in Bihar Sharif

44(0). SHRI TARIQ ANWAR: Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that there
is no direct dialling telephone system
and no S.T.D. facility at an important
and historic place like Bihar Sharif in

' Bihar;

(b) if so, the reasong therefor and
whether there is any possibility of pro-
viding such facilities in Bihar Sharif

in the near future; and

(c) whether there are any norms for
providing the above mentioned facili-

ties tg a town?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) Bihar Sharif is one of about
1400 manual exchanges in the country
which are to be converted to automatic
progressively in view of limited avail-
ability of automatic equipment. It has
been planned to provide auto exchange
at Bihar Sharif during the current
Plan period. Efforts are being made to
expedite commissioning. Automatisa-
tion of the exchange is the pre-requisite
for providing S.T.D.

(¢) Yes, Sir.

Replacement of O.N.G.C. platform at
Bombay High

44]1. SHRI TARIQ ANWAR: Will the
Minister of ENERGY be pleased fo
state:

(a) whether jt is a fact that the plat-
form of Oil & Natural Gas Commis-
sion destroyed in a massive fire in an
oil well at Bombay a “ew months be-
fore has been replaced; and

(b) whether it is also a fact that the
platform now has a new deck fabric-
ated by the State-owned Mazagon Dock
Limited?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
Only the deck of the platform was
damaged which has been replaced.

(b) Yes, Sir.
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Proposal to set up third Lignite-based "

Thermal Station by Tamil Nadu

444, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government of Tamil
Nadu has submitted a proposal for set-
ting up the third lignite-based thermal
station at Neyveli tp the Central Gov=-
ernment; and

- (b) if so, the details of the proposal
and the reaction of Government of
India thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) and (b) Information
is being collected and will be laid on
the Table of the House.
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Opening of a Sub-Regional Office of
ES.I. at Trivandrum

445. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
LLABOUR AND REHABILITATION be
pleased to state:

(a) whether the Regional Board of
the Employees State Insurance Corpor-
ation in Kerala State has adopted a
resolution requesting the E.S.I. Corpor-
ation to set up its Sub-Regional Office
at Trivandrum;

(b) if so, the details of the resoiu-
tion and the action taken by the ESI,
Corporation on it; and

(c¢) what are the reasons for the de-
lay in establishing the Sub-Regional
Office at Trivandrum?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) Yes, Sir.

(b) The Regional Board had adopted
a resolution recommending the setting
up of a Sub-Regional Office either at
Quilon or at Trivandrum, for the con-
venience of the employers and em-
ployees in Southern areas of the State.
According to the ESI Corporation, chere
was no adeqguate justification for set-
ting up a sub-Regiona] Office, as the
Regional Office in Trichur is in a1 posi-
tion to cover all the areas in the state
adequately, This decision has already
been communicated to the Regional
Director, who will report the matter to
the Regional Board.

(c) Does not arise.

Co-production of film with
Czechoslovakia

446. SHRI KAMAL NATH: Wil] the
Ministey of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Doordarshan will co-
produce with Czechoslovakia a film en-
titled “The Bitter Autumn with a scent
of Mango’’;

(b) if so, the salient features of the
project;

(c) whether any more such joint
ventures by Doordarshan with other
countries are on the anvil; and

(dy if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes, Sir. A proposal is under con-
sideration.

(b) The title of the film will be
‘THE BITTER AUTUMN WITH A
SCENT OF MANGO'. On behalf of
Czechoslovakia, the Director would be
Jiri Sequens who represents the Bar-
randov Film Studio, Prague. The Asso-
ciate Director from India would be
Shri Basu Bhattacharya. Expenditure
in India limited to Rs. 7 lakhs, would
be borne by Doordarshan while the
Czechoslovakia side would provide the
remaining funds for production of the.
film,

(c) No, Sir.
(d) Does not arise.

Colour telecast

447. SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose to
start colour telecast programmes from
all the transmission centres in the zoun-
try; and

(b) if so, the details thereof and if
not, when the colour telecast pro-
gramme would be started from other
transmission centres and the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b) 40 existing TV transmitt-
ing Centres are at present relaying the
colour programmes lelecast by Door-
darshan Kendra, Delhi. Conversion of
existing programme production centres
iS being carried out in phases. The ap-.
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proved VI Plan schemes for TV centres
at Bangalore, Ahmedabad, Trivandrum
and Gauhati as well as relay centres
at Kasauli, Kodaikanal, Asansol, Mur-
shidabad,k Varanasi, Vijayawada, Panaji
and Cuttack are being implemented
directly in colour.

Low speed A.LLR. News Bulletins in
Regional Languages

448. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government are aware
of the demand for the introduction of
low speed AIR News Bulletins in Re-
gional languages to facilitate small
newspapers; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF = PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR.JUN):
(a) No, Sir. The Government has not
receiveg any such demands in the re
cent past.

(b) Does not arise.

Setting up of New ESI Hospitals

449, SHRI LLAKSHMAN MALLICK:
Will the Minister of LABOUR AND
‘REHABILITATION be pleased to
state:

(a) whether Government have g pro-
posal to set up 12 more ESI hospitals
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(b) iZ so, the names of the places
where such ESI hospitals are going to
be established;

(c) whether zny such ESI hospital
is proposed to be set up in Orissa;

(d) if so, the name of the place in
Orissa where such ES] hospital is
proposed to pe set up; and

(e) the progress made so far in
implementing the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHR] DHARMA-
VIR): (a) According to the ES] auth-
orities, 16 hospitals are ynder various
stages of construction. Plans and Es-
timates for construction of another 12
hospitals have been sanctioned and
the construction of these hospitals is
likely to start soon. In addition, the
Corporation has ggreed in principle to
construct 48 hospitals and action for
purchase/selection of land for these
hospitals is in process;

(b) A statement ghowing the names
of places where the ney hospitals
are proposed to be set up is attached
(Annexure);

(c) Yes, Sir,
(d) Rourkela.

(e) The proposal for the purchase of
land for the proposed hospital is awai-

in different parts of the country; ted from the Government of Qrissa.
Statement
S1. No. Name of Hospital No. of beds
UNDER CONSTRUCTION :

1 Rajahmundry (A.P.) . . . . . 50

2 Gauhati (Assam) . . . . 50

3 Ranchi (Bihar) R . . . 50

4 Jhilmil, Shahadra (Delhi) 200
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Si.No. Name of Hospital No. of beds
5 Surat (Gujarat) 150
6 Indiranagar, Bangalore (Karnataka) 300
7 Hubli (Karnataka) 50
8 Davagere (Karnataka) 50
g9 Feroke (Kerala) 100
10 Thottada, Cannanore (Kerala). 50
11 Nasik (Maharashtra) 100
12 Sholapur (Maharashtra) . # 120
13 Kbota (Rajasthan) 60
14 Saharanpur (Uttar Pradesh) 50
15 Noida (Uttar Pradesh) 50
16 Bareilly (Uttar Pradesh) . 50
PLANS AND ESTIMATES SANCTIONED :
1 Pattancheru (A.P.) . 68
2 Naroda, Ahmedabad (Gujarat). 300
g3 Odhav, Ahmedabad, (Gujarat). 125
4 Palghat (Kerala) 50
5 Bhopal (Madhya Pradesh) 84
6 Mandi Govindgarh (Punjab) 50
7 Salem (Tamil Nadu) 50
8 Varanasi (Uttar Pradesh) 50
9 Kidwainagar, Kanpur (Uttar Pradesh) 100
10 Jaimau, Kanpur (Uttar Pradesh) 100
11 Shyamnagar (West Bengal) 300
12 Thakurpukur .
AGREED IN PRINCIPLE:
1 Hyderabad (Andhra Pradesh) . . . . . 200
2 Biharsharif (Bihar) . 50
3 Giridih (Bihar) 50
4 Fatua, Patna (Bihar) 50 (TB)
5 Bhagalpur (Bihar) . 25
6 Declhi (South). 200
Delhi .150 (TB)
8 Rohini Scheme, Delhi

. . 250
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SI.LNo. Name of Hospital

No. of beds

10
11
12
13
14
15
16
17
18
19
20

21

22
23
24
25
26
27
28
29
30
31

32

Chandiga:h

Margao (Goa)
Bhavnagar (Gujarat)
Nadiad (Gujarat) .
Porbandar (Gujarat)
Jamnagar (Gujarat)
Petlad (Gujarat)
Vapi (Gujarat)
Cambay (Gujara )
Baroda (Gujarat)
Ballabgarh (Haryana)
Bhiwani (Haryana)
Bahadurgarh (Haryana: .

Gurgaon (Haryana)

Belgaum (Karnataka)
Jabalpur (Madhya Pradesh)
Nagda (Madhya Pradesh)
Mandsaur (Madhya Pradesh)
Aurangabad (Maharashtra)
Bibewadi, Pune (Maharashtra)
Chinchwad, Pune (Maharashtra)
Kolhapur (Maharashtra)
Sangli (Maharashtra)
Rourkela (Orissa) .

Phagwara (Punjab)
Mohali (Punjab)

Rajpura (Punjah)
Ludhiana (Punjab)

Pali (Rajasthan)

Jodhpur (Rajasthan)
Bhilwara (Rajasthan)
Sivakasi (Tamil Nadu)
Metturdam (Tamil Nadu)

50

100

100
100

100

(TB)

(with provision to
expand it to 50 beds).

Do.

(with provision to

expand it to 50 beds) .

(TB)
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42 Tiruchirapalli (Tamil Nadu)
43 Pipri (Uttar Pradesh)

44 Aligarh (Uttar Pradesh) . -
45 Haridwar (Uttar Pradesh)
46 Allahabad (Uttar Pradesh)
47 Durgapur (West Bengal) .
48 Garden Reach (West Bengal)

|1
(&}

100

Import of entire Power Plant from
Abroad

450. SHRI B. V. DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government have de-
cided to buy and jnstall energy pow-
er projects from abroad to make up
for the heavy gslippages anticipated
in additional generating capacity at
the end of the Sixth Plan in March,
1985;

(b) whether several other measur-
€S have been put into action tp im-
prove the performance of thermal
power units;

(c) if so, ithe details thereof and
to what event these steps have shown
results;

(d) whether as a result of these
meastures! thel power deficit during
April—September, 1982 was about 8
per cent compared with over 16 per
cent in 1979-80; and

(e) what are the other measures
being taken to imrove the power
plants and to what extent the pro-
posal to import entire power plants
will be helpful in improving power
generation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
No, Sir.

(b) and (c). A number of long-
term and short-lerm measures have
been taken ang are being taken to
improve the performance of thermal
power plants in the country. Task
Forces and Roving Teams have been
sét up to identify deficiencies and
time bound programmes have beén
drawn up for rectification of defects.

Guidelines  have been jssued to the
State Electricity Boards regarding
systematic operation and mainten-

ance procedure that should be follow-
ed by the Boards. They have also

been advised to draw up renovation

and betterment programmes for va-
rious existing thermal power projects

and implement ‘them expeditiously.

Emphasis is being given on proper

training of operation and maintenance
personnel, A detailed action plan

for improvement of thermal power

stations has been drawn up by C.E.A.

and is peing implemented, As a

result of these measures the thermal

generation has already shown steady .
improvemnt Average plant load Zac-

tor of thermal stations has increased

irom 44.6 per cent in 1980-81 to 48.5

per cent in 1982-83 (April to Decem-
ber).

(by Yes, Sir,

(e) The import of equipments is
resorted to selectively on merits de-
pending on the totality of circumstan-
ces. The improvement in the per-
formance ot the thermaj plant{ does
not depend on the import. Various
short-term and long-term  measures
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have been taken to improve the op-
eration of thermal plants.
Development of Refinery Capacity
451. SHR] LAKSHMAN MALLICK:

Will the wMijnister of ENERGY be
pleased to state:

(a) whether steps have peen taken
to step up crude oil refinery capacity;

(by if so, which  refineries have
beeln wselecteq for development.:

() which refineries are proposed
to be expanded;

(d) whether any new refinery is
proposed to be set up in 1983-84; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETRO-
LEUM IN THE MINISTRY OF EN-
ERGY (SHRI GARGI SHANKAR
MISHRA): (a) to (e)., A statement is
laid on the Tablg of the Sabha

Statement

1. A number of refinery expansion
and modernisation projects presently
under jmplementation, gre expected
to be completed by 1984-85.

These gre:

(i) 1.2 million tonnes per annum
(MTPA) expansion (to achieve a
refining capacity of 45 MTPA) and
1.0 MTPA fluid catalytic cracking
unit ijn Cochin Refinery:

(ii) 0.75 MTPA expansion (to
achieve a refining capacity of 6
MTPA) and 0.6 MTPA fluid calalv-
tic cracking uynit in the Bharat
Petroleum Refinery, Bombay:

(iii) 2.8 MTPA  expansion (to
achieve a refining capacity of 56
MTPA) and 0.6 MTPA fluid cata-
lytic cracking unit jn Madras Re-
finery: and

(iv) 3.0 MTPA  expansion (to
achieve a refining capacity of 4.5
MTPA)Y with 0.6 MTPA fluid cata-
lytic cracking unit in the Hindus-
tan Petroleum Refinery  Visakha-
patnam_
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The following secondary processing
facilities are also under implemen-
tation:—

(iy 1,0 million tonnes per annum
fluid catalytic cracking unit in
the Koyali Refinery of Indian Oil
Corporation;

(ii) 1.0 million tonnes per an-
num fluig catalytic cracking unit
in the Mathuraz Refinery of Indian
Oil Corporation: and

(ii) 0.5 million tonnes delayed
coking plant in the Barauni Re-
finery.

2. In addition, two new refineries
nf 6 million ionies per annum capa-
city each are {0 pbe taken up. to e
located nesyr Karnal and Mangzalore
respectively.

3. A proposal to expand Haldia
refinery by 3.0 million tonnes per
annum ig also under consideration,

qgmaAl fae & fon TreaT mas &
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Power cuts During Last Six Months
in States

453. SHRI  HONNAN MOLLAH:
‘Will the Minister of ENERGY be
pleased to state:

(a) the quantum of power-cut during
last six months in all Stats, State-
wise angd month-wise;

(b) the different reasons of Power-
shortage in those States;

(c¢) the remedial measures taken by
State Government; and

{d) the efforts of Government of
India to undo the obstacles?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)to
(d) The details of power cuts/restric-
tions in different states of the country
during the last six months are laid
on the Table of the House [Placed in
Library. See No, LT 5804/83].

Broadly, the main reasons for power
shortage are failure of monsoons,
forced outage of thermal units and
inadequate generating capacity, etc.

A number of steps have been taken
to bridge the gap between demand and
supply. The measures include,

(a)'.\Iaximising generation from
the existing thermal generating
units.

(ii) Expediting addition to the ge-~
nerating capacity,

(iii) Arranging transfer of power
from surplus to the deficit states.

Availability of Essential and Life
Saving Drugs

454, SHRI  HANNAN MOLLAH:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
State, What steps have been taken
to ensure the availability of essential
and life saving drugs at reasonable
prices?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): Availability of drug formu-
lations is being continuously monitor-
ed in my Ministry based on reports re-
ceived from State Drug Controllers,
Zonal Officers of Central Drug control
Organisation and also communications
from the public. Shortage of some
brand products at some places at dif-
ferent points of time are reported. In



319 Written Answers

most of the cases equivalent formula-
tions produced by others are available.

Government have taken the follow-
wing steps to increase the availability
of medicines and to make them availa-
ble to the consumers at fairs and
reasonable prices .—

(1) The production of bulk drugs
and formulations in the country is
being steepped up either by cstab-
lishment of production by more and
more units or by expansions in ca-
pacities by existing units.

(2) The imports of canalised bulk
drugs are regulated through State
Trading Corporation. The imports are
arranged to the extent of difference
between the demand and indigencus
availability.

(3) Medicines pased on 30 essen-
tial and life saving drugs, such as,
Dapscne, Insulin, Thiacetazone, 1.i-
thambutol, Tetracycline, Hydrochlo-
ride etc. have hen completely exem-
pted from excise duty.

(4) 32 essential and life raving
bulk drugs such as. Rifampicin Vin-
cristin Sulphate etc. have been ex-
empted from customs duly when
imported into the country so that
the resultant formulations produced
from these could be made available
to the consumers at fair reasonable
prices.

(5) In order to make certain indi-
genously produced bulk drugs chea-
per, concessional rates of customs
duty have been extended to the im-
ports of drug intermediates like, No-
valdiamine DL~2 Aminobutanol,
Guanidine Nitrate, 6-APA etc re-
quired for indigenous production of
essential bulk drugs. The lower
prices of the the resultant
bulk drugs result in lower prires
of the formulations prodtceq there-
from:

(6) Vide Ministry of Finance Noti-
fication dated 22nd September, 1981,
ustoms duty exemption has been
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granted on the import of 129 life
saving drugs and medicines.

(7) The prices of Refampicin for-
mulations required for treatment of
Tuberculosis have recently been re-
duced consequent upon the reduction
in the import price of this drugs.
There have also heen reduction in
the price of Trimethoprim and Sul-
phamethoxazole produced in the
country.

The Committee on Drugs and Phar-
maceutical Industry keeping in view
the essentiality of the medicines, their
need and availabilily identified 116
medicineg which in its opinion are ex-
tensively used in medical practice both
in rural and wurban greas. 91 bulk
drugs/active ingredients are required
fer their production, Government's
efforts are girected not only towards
increasing the availablity of these me-
dicianes, but, also towards making
them available at fair and reasonahle
prices.
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Plan For Mini Hydro-Electrict Projects

456. SHRI ZAINUL: BASHER: Wil
the Minister of ENERGY he pleased

to state:

(a) whether his Ministry are making
any plan for minj hydro-electric pro-
jects in big way;

(b) if so, the delails of the plan:

(c) the amount proposed to be

spent; and

(d) the quantum of electricify to be
generated?

_.3-.*

THE MINISTER OF STATE IN
MINISTRY OF ENERGY (S
CHANDRA SHEKHAR SINGH): (ab
and (b): Emphasis is peing laid on the
development of small hydroelectiric re.
sources in the country, as part of the
20-Point programme 0f the Prime
Minister, The State Govelrne
ments Electricity Organisations have
been advised to draw up an
organised plan to identify and
to take up the development of
small pydro-electric projects particu—
larly in remote and hilly locations
keeping in view the economic, ecologi-
cal and welfare angles, The State
Governments have taken up the work
for jdentification/formulation of pro-
ject reports accordingly.

(¢) It is not possible to estimate
the amount of expenditure likely to e
incurreg for the development of small
hydroelectric projects as it would de-
pend on the number of schemes taken
up for jmplementation kecping in view
the requirements of power and:
also availability of financial resources?

(d) At present there are 77 small
hydroelectric power stations ith an
aggregate installed capacity of about
135 MW under gperation in the count-
ry. In addition, 54 projects with an
aggregate installed capacity ol 125
MW are under construction including
extension as well as partially commis-
sioned proiocts. The Central Electri-
city Authority have recently accorded
techno-economic clearance to five SuCh
schemes having 5 total installed capa-
city of about 28 MW and 41 mere
small hydro-electric schemes with am
aggregate installey capacity of about
165 MW are under thejr consideratiom
for approval,

News Item Captioned “Drug MNO$
Exploiting Poor”

457. SHRI RAMAVTAR SHASTRIs
Will the ppinister of CHEMICALS AND-
FERTILIZERS be pleased to state:

(a) whether Government’s gttentiom:
has been drawn into a news item ap-
pearej in the “Business , Standard™
dated 13th December, 1982 under the-
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&aption “Drug Multinational Drug
Companies exploiting poor’” based on
@ pook published by Oxfame, g London
based charity organisation; and

(b) if so . the details and the mea-
sures heing taken 1o prevent the multi-
mational drug companies from mar-
keting in essential drugs in the count-
xy?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir.

(b). The main ohservations made in
the book “Bitter Pills” written py Miss
Diana Melrose as reported in “Busi-
mness Standard” dated 13th December,
1982 ang the position in respect of
«@ach as indicated helow:—

(i) Regarding the observation that
the multinational drug units
market profitable but non-
essential drugs, it may be
stated that most muliinational
companies manufacture both
life saving and essential drugs
as well as drugs which gare
sold over the counter. The

~product-mix of pharmaceuti-
cal companies all over the
world often consists of both
ethical products namely pro-
ducts which are sold only on
prescription zs well as ‘“‘over
the dounten preparations”, It
may be relevant to point out
that many life saving drugs
which are used for treatment
of cardiac dissorders, cancer,
T.B. Leprosy, worm-iniesta-~
tion, malaria, rheumatism _ etc.
are being marketed by mulli-
national companies in the
country.

(ii) An observation has been made
about the promotion of anabo-
lic steroids as appetite stimul-

g A ants and about the the wide

' spread usSe of Vitamin B12

preparations, The question

‘as to whether these prepara-

“ ‘tiong are essential or not is to

v ', . be determined by the medical

3 ‘profession.
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(iij) Another observation relates to
the use in India of toxic drugs
banned abroad. The drugs
referred to in the Press report
are iodochloro hydroxy quino-
line and another antidiarro-
heal drug presumably lomotil.
The Government gre aware of
the act that Iedochloro hyroxy
quinoline has been panned for
use in certajn countries. The
question g5 o whether this
drug should also be banned
for use in India was examin-
ed py the Ministry of Health
in consultation with experts
including the Indian Council
of Medical Research. The con-
sensus of opinion was that
Iodochloro hydroxy quinoline
is an essential drug for treat-
ment oi dyseniry and diar-
rhoea and side effects observ-
ed with this drug in Japan
had not been reported in this
couniry. It was accordingly
decided to continue the mar-
keting of this drug subject to
the condition that it will be
sold only on medical prescrip-
tion, Regarding Lomoti]l it
may be stateg that this pro-
duct ig no longer bheing recom-
mended for {reatment of in-
fants. According to the ins-
tructions issued by DC(I) this
product js not being recom-
mendeq for children below 6
years.

Report of Commiftee t0 enquire into
Role of (Criminals and Gangsters in
Coal Mines

458. SHRI RAMAVATAR SHASTRI:
Will the Minister of ENERGY pe pleas-
ed to state:

(a) whether the Commitiee appoin-
ed to inquire into the alleged role of
ted to inquire into the allegd role of
criminals and gangesters in the wor-
king of the coal mines in Dhanoad-
Jharia has submitted its report;:

(b) if so, the details of its findings

"ang recommendations made; and

(c) Government’s reaction thereto?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COArL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (c). A one-man
Committee was appointed by the ‘Gov-
ernment to loock into the administra-
tive and financial working of Bharat
Coking Coal Limited and suggest mea-
sures for the improvement, The Com-
mittee was glso requested to suggest
measures which Bharat Coking Coal
Ltd.,, as a company, can to help the
State Government for curbing the
mafia activities in Jharia coalfields and
assess the impact of the measures
which Bharat Coking Coal Ltd. has
already taken in this regard, This
Committee has submitted its report
recently, and it is being examjned.

Revision of Electoral Rolls in Assam

459, SHRI RAM PRASAD AHIR-
WAR!

SHRI ATAL BIHARI VAJ-
PAYEE.:

SHRI SURAJ BHAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS he plea-
sed to state:

(a) when were the electora] rolls in
Assam reviseq last;

(b) is the annual revision of rolls a
-statutory requirement;

(c) estimaled number of young per-
sons who on Jarnuary 1, 1983 acqujred
‘the eligible age for voting but were
deprived of voting in the recent elec-
tions there;

(dy estimated number of persons of
‘doubtful citizenship whose names
‘could not be deleted from the 1979
‘electora] rolls before they cast their
wotes jn the recent elections: and

(é) 'what exactly prevented the wrolls
'to pe revised and.hoy it did not pre-
vent the elections to be held if elec-
‘tions coulg be held, why could rolls
e not revised?

326

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a). The
electoral rolls of g3ll the assembly
constituencies in the State of Assam
(except for 114-Jonai (ST) constitu-
ency) were revised intensively in 1979
with reference to 1-1-1979 as the quali-
fying date. The roll of 114-Jorai (ST)
constituency as, hower, revised
summarily as the intensive revision
could not pe under taken que {0 heavy
floods jn the area.

(b). No, Sir,

(¢) and (d). TUntil the process of
revision of electoral rolls of Assam is
completed with reference to 1-1 1983,
it is not possible to make any such
estimates.

(e). A copy of the Election Com-
mission’s order dateg the 7th January,
1983 made under section 21(2) of the
Representation of the People Act 1950
indicating the circumstances in which
the rolls could not be reviseq after
1979, and elections had to be held is
laid on the Table of the House.
(Placed in Library.Ses No. LT 5805/,
83),

Mishandding of Pollution Control
Project of DESU

460. SHRI R, N. RAKESH. Wil] the
Minister of ENERGY be pleased to
state:

(a) whether Government’s attention
has peen drawn to mishandling of Pol-
lution Control Project of DESU lead-
ing to placement of equipment orders
with a U.S. Firm at the expense of
BHEL and national interest (States-
man 18-11-82);

(b)whether this matter involving
gross misdirection of public funds is

- being looked into and a reference made
to special audit; gnd

(c) if so, the details thereol and de-
tails of action taken against the guilty
persons?
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THE MINISTER OF STATE IN THE
MINISTRY OF BNERGY (SHRI
CHANDRA SHEKHAR SINGH): (a).
A high power technical Enquiry
Committee was gppointed in 1976 to
examine an advise the measures for
reducing air pollution caused py Indra-
prashtha Thermal Power Station, AN
anti-air pollution project to be under-
taken in 3 phases in respect of 5 gene-
rating units at I.P. Station, was con-
ceived. The preject Report was a ap-
proved by the Planning Commission.

Of the total project cost of Rs, 925
lakhs (approx.) order worth Rs. 470
lakhs approx. covering two phases of
the project i.e. the work on Unit No. 1
& 5 was placed on M/s. BH.EL: For
the 2nd phase of the project i.e. work
on Unit No. 2, 3 & 4, the proposal of
M/s. UOP. of US.A. (the original
suppliers of Units 2, 3 & 4 ESP equip-
ments) was favoured by the Sub-Com-
mittee appointed by the Ministry of
Energy on account of:—

(i) lower cost for turnkey job of
modification, extension and
gas  conditioning covering
Rs. 56 lakhs for jocal fabrjca-
tion and erection services and
U.S. $ 2.1 million (Rs. 170
lakhs approx.) for imports,
FAS New Yorks;

(ii) lesser down time;

(iii) higher efficiency of 99.7 per
cent against 99.3 per cent re-
commended by Dr. Saran Com.-
mittee and offered by BHEL;
and

(iv) adopting gas conditioning as
a Research and Development
Project to increase electrical
conductvity of ash to become
conducive to bette precipi-
tafion.

(b) and (c) In view of the reply to
part (a), the question does not arise.
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12, hrs,

PROF. K. K. TEWARY (Buxar):
One Congress MLA was assaulted and
he had been admitted into Calcutta
hospital.

MR. SPEAKER: I have to finish the
debate on Assam first. This is a very
serious subject. Let me finish it. Mr.
Sontosh Mohan Dev.

PROF. K. K. TEWARY: One minute.

MR. SPEAKER: If I have to allow
you, I will have to allow others also.
This is a very serious buSiness of
Assam. Please sit down. Let me get
over this business.

PROF. K. K. TEWARY: He had
been brutally assaulted. I demand a
statement from the Home Minister,
He had been admitted in the hospital.
(Interruptions)

MR, SPEAKER: No. Mr. Sontosh
Mohan Dev:
(Interruptions)
MR, SPEAKER: Not allowed.
(Interruptions)
MR. SPEAKER: I will not allow it.
(Interruptions) **

AR WRWEd : § 1 I OF
ST @T §, WA WG TENF &0
qIET &, af qET  FEAT |

I am taking up Assam situation and
you are trying to disturb it.

(Interruptions) **

MR. SPEAKER: Nothing will go on
record. ‘

(Interruptions) **

TR WEER . g UF WA
F A T, 59 F arg gua fomr o
graTg | & geuw ) fewrw s
afeT ag wradwT ¢ 7

**Not recorded.



329 Wrilten Answers

What is the fun in it?
~ (Interruptions)

-MR. SPEAKER: All right. Carry on.

(Interruptions) **

MR. SPEAKER : Nothing goes on re-
cord.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
‘BORTY (Calcutta South): 2000 fami-
lies have crossed Assam and they
have come to West Bengal. The Prime
Minister should say about this. ..

MR. SEAKER: No. I cannot allow it
now.

(Interruptions) **

T fag §7 3
377 ® 9T 9%q & |

WA WRIET :
Zifra,

I will not allow it now.

(Interruptions) **

MR. SPEAKER: They are all our
concern you write to him.

MR. SPEAKER: Shri
Mohan Dev,

Santosh

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
With your permission I want to lay a
paper on the Table of the House be-
cause I have to go to the other House,

MR. SPEAKER: Yes. He has to go
to the Upper House. He cannot do it
later on. That is why I am allowing
him to do it now.

PHALGUNA 3, 1904 (SAKA)
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PAPERS LAID ON THE TABLE
EcoNoMIC SURVEY, 1982-83

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): I
beg to lay on the Table a copy of the
“Economic Survey, 1982-83” (Hindi
and English versions). [Placeq in Lib-
rary., See No, LT 5681/83].

12,05 hrs.
MOTION RE. ASSAM—Contd.

MR. SPEAKER: Now we shall take
up further consideration of the follow-
ing motion moved by Prof. Madhu Da-
ndavate on the 21st February, 1983,
namely:—

“That this House do consider the
statement made by the Minister of
Home Affairs in the House on 21st
February, 1983 regarding Assam.”

Shri Sontosh Mohan Dev.

SHRI SONTOSH MOHAN DEV (Sil-
char) : Mr. Speaker, Sir, I thank you
for giving ine a chance to speak on the
Assam situation. I was in Assam for
the last one month. Unfortunately, I
was very much shocked to hear about
it and to listen to some of the speeches
delivered by some speakers especially
Mr. Atal Bihari Vajpayee. I as a mem-_
ber elected from Assam, do say with
all record in my hand that the present
carnage in Assam has been created by
no less a person than Mr. Vajpyee who
is sitting in this House as a national
leader. (Iterruptions). This is a leaf-
let which has been publisheq by BJP-
printed one. The name is also there, In
this leaflet, he has apprealed to the
people of Assam that, +{I am laying
it....(Interruptions).

+1tNot recorded.
Expunged as ordered by the Chair,
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ot wree feagT< Aoy (A€ faeddy) ¢

TEq®  WElRy, AT UYgA TH
drFere FT 2@ Sriwg |

YA WG : A9 TATS ARGl
faar 8 1

UF "EAE @99 0 98 A9
@ w®el

A Wged ¢ HUAl AY U
W@ e

SHRI SONTOSH MOHAN DEV: In
the Judges Field he delivered a speech.
In that speech he had openly said
that**

He has said.....(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
No. Here is my speech. I have brou-
ght it. The speech has been published
in the Press.

(Interruptions)

SHRT SANTOSH MOHAN DEV:
You have said it. You are denying it.

(Interruptions) Not only that: he has
said. ... (Interruptions).

MR. SPEAKER: Please. Order,

it sew fagwt aweEr ¢ mer
QAT ATG T, a7 TR T T THaAT
99 | § HIea H 9w & fau
qa1T F |

SHRTI SANTOSH MOHAN DEV:
I shall face the consequences, I am
responsible for what I say. I am pre-
pared to resign. (Interruptions) I shall
resign if you have not said. Let there
be an inquiry. Or, you resign. (Inter-
Tuptions) Not only that. In an open

meefing—public meeting he has said
that;**
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He has said it in the public meeting,
I challenge. Let him prove, I willre-
sign as a Mmber of Parliament then,
(Interruptions) These are two docu-
ments which have been publishedq by
the AASU and the Assam Gana San-
gram Parishad, which has been draf-
ted by Mr. George Fernandes and Mr.
Vajpayee in Gauhati in Uzan Bagar
office of the BJP. (Interruptions) Sir,
I take responsibility (Interruptions).

SHRI RAM VILAS PASWAN (Haji-
pur): I am on a point of order. I am
on a point of order.

MR. SPEAKER: No.
(Interruptions)

s W fawm| qmaT : ag uw
qIAAT G2 & AT T S0 a7 o1
W & HIL AT F 979 UHT F3 & fag
AR TR T qei e |, .. . (smEuw)

MR. SPEAKER: I cannot allow, I
cannot allow.

SHRI SANTOSH MOHAN DEV:
I want to say this. In that pamphlet—
that is in writing—it was asked, “will
these people compensate the chastity
of your wife and your grown up dau-
ghters, if they are raped anywhere and
everywhere?” That is the wording
used. This is publicity stated. Not only
that, The Government has instigated—
he said—the people of Assam and a
particular community, by that the
means the Muslims, were instigated
in 1962 and 1972 when +the Chinese
and Pakistani attack was celepbrated.
Is it a fact? He said so. Let him say s0.

(Interruptions)

SHRI ATAL BIHARI VAJPYEE:
No. 1 did not say.

SHRTI SANTOSH MOHAN DEV:
You are a Tt

(Interruptions)

**Expunged as ordered by the chajr,
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‘SHRI SANTOSH MOHAN DEV:

You said it. You are a **

(Interruptions)

Y WANW TSt
qZ WX T AT A |, .

(feer2)

(smmuw) . . .

wegw "ged . If@u, w9
353 9EA 9B @ |

(mmaE@) . ...

ut gew fagrd awaEt 0 7
T[T TR E

** g gzr g feEm
w21 .. (FmEeE) |

WEeqE Wglew @ If@u I AT
gfro 1 wmrefx, #wE | wq &few,
TS AATAGTHELT TEHG 1. w
I do not like.

(rqum)

TS WEIEd : Gge WL a1F g
AMHT | WT 92T &1 dlad aad
g |

51 WA O :
qHFI Y &, SERTATdr v A1few |

qEq WRIRA WA HEETA AT
g @ H Er A arwg ) 2,
¥ oarg gfAg | H UF 91T aqrar
aTear § | 353 ¥ ug & fFowmx
FE TAMOT  dAT OE....

ot et EgEwe (faeh
9T ) W weEAIER, ;Er T AN
w® €|

1T T

ol W AgE  (FI@I) 2
geaiE €, @l 99 ¥ fag gg¥ A
A1 AR |

D (ydislam) Ognwn oady  od]
L)“S,"; é.(,e 4_-‘\.’ éw' ’3 & L.S;LF‘.
[- Aala Lo

AR ARlEq : GUEE THT

T FF 2, S AT 4F FZAT ATGALC
g 9% ® & ATAT Fg |

(FFam)

WEAR WEIEd @ FE AT
HEdr =g s qw FE e STl 6
The unparliamentary words should

go. Furthermore, if there are any
valid objecaions, the rules are there..g

UL q0aT, #AT F47 FIAT Tq g °
(zmaum)

WA WEIW @ IfET AT 353
(maqum)

MR. SPEAKER: Why are you intese
rupting me? Sir down,

(Interruptions)
WAR WEIRA © W19 aT 3 AEH &
qq W W AT F Fiad g |
(smum)

WAR WERT ¢ AT ®A 353
F @ FT T, AT HAT H W W
e |

(saur)

Wt "R A @ wsmr
rra’rm § OF FaTd ST AIE E o)

**Expunged ag

ordered by the Chair.

-— PR ‘o -.-iu‘.il‘w
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[+ AT amA]

TH A AEE WX AT E | UH
fodr & ML FEEANE |

e AgEw . 0 owg T g,
qg AN HT wwAT |

Bl AHIRTH qOTEY : FT fAET A
1§ IR, TE F ...

WS AERA : HF FE I, §g
FEL ¥g §EaT & |

t FARW AWE ¢ W &g T
M FT AT TR TFGST HT
¥ HE TR T ¢

HeAT AEA : A, =T (el #1
= wE . wE =W |
(mazum)

N AARXWM AW TZ AT
HIOT AT AT L ... (FAFE)

SHRI SONTOSH MOHAN DEV:
"This is a forum where we should speak
ireely. The tragedy is, while others
¢ran speak in public if I speak, some-
thing, it becomes unparliamentary.
He can go on speaking in Assam every-
‘where and instigate people. But if I
‘ome and take resort to this House
and try to explain the actual atmos-
phere in which he has talked I am
told T am at fault. This is the trage-
dy. You should not stop me. I take
zesponsibility for whatever I say.
MR. SPEAKER: 1 asked you to
speak within limits.

SHRI SONTOSH MOHAN DEV:
Assam is burning and everybody...

MR, SPEAKER: We want to give a

thealing touch,
T 0T |57 |
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WY T faeme qeEm o ww
& e smag e & @
fdz wv @@ 2 v @ fedz
TIEA AT g fWT 1 wew FTOAGT
agi 43t § A W A=A &1 AW
SE

(s

SHRI SONTOSH MOQHAN DEV:
Sir, this is a leaflet, which has been
published by AASU and the Jansang-
gram Parishad, distributed freely all
over Assam, In that leaflet the heac-
line is “How to Stock Elections’’, In
that election strategy they have given
instructions to their cades to pburn
bridges, cut roads and destroy ballot
boxes, not only that‘ they said: you
set fire in one area and you inform the
fire brigade to go to the other area.
This is how in Gohpur the CRP could
not reach the viliage, because the
bridges were burnt by the AASU and
the Jansangram Prishad. Now my
charge against the ‘Government js that
when AASU and the Jansangram Pari-
shad went there openly, distributing
leaflets, inciting people, which resul
ted in the death of hundreds of people
belonging to the linguistic and reli-
gious minorities why is it that AASU
and the Jansangram Parishads are not
declared illegal bodies? If you can do
it in the case of MNF, why not here?

The Prime Minister has stated that
the door is open, We do agree that the
door is open. When the representative
bodies of all political parties, excep-
ting the Jansangh and the BJP, say let
there be dialogue with them, let there
be discussion, It has been proved from
the records—the all India papers give
some record, but I have records collect-
ted from the Election Commission of
Assam—that in Cachar 65 to 75 per
cent of the electors voted; in Goalpara
it was 50 to 60 per ecnt. In Gauhati..,

One hon, Member: It is all bogus.

SHRTI SONTOSH MOHAN DEV: I
am speaking from records. Assam
consists of 128 constifuencies and nol
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all of them are urban-based towns,
where some handful of people, with the
help -of -gome 'national .parties .and
some ‘Government officials, are trving
to create trouble,

When the Prime Minister wen:t to
Assam, the people there said: we want
protection from the BSF and CRP, but
not from the Assam Police,

Why it is being said ? It is because
the Government officials and the Assam
police, a smal] portion of it, are not
behaving well. I am very sorry for it.
But we must take into consideration
the present situation of Assam.

Sir, I do not want {0 dwell too much
on this. All that I want to say is that
if you want to put Assam in its proper
perspective, if you want to control the
present situation after the popular
Government is formed, you must not
only ban AASU and Gana Sangram
Parishad, but also ban the BJP and
the Janata who are going and training
them in Assam., We must be very
courageous. (Interrmptions). Let him
say whatever he wants to say. Now
the Delhi people have ousted him, and
he hag taken this stand here.

(Interruptions.)

Sir, I do not want to say more, but
I only appeal. I am grateful to the
Prime Minister for she hag visited all
the affected areas, she has met the
people there and she has done reha-
bilitation. But rehapilitation and other
things must be done on a war footing.
And today the Army and the BSF must
be employed there because the Admi-
nistration there is in such a bad shape
that they will not be able to restore
normalcy,

I da nog¢ want to say anything more.
I am grateful to this august House and
the Members who have participated in
this debate, and I am also thankful to
¥ou, But. again I would say that what
I said today here, I stand by it and 1
will face any .consequence, Bui let
him: also proye that I am wrong.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Sir, I did not want
to intervene in this debate., All the
points that could have been made have
been made from both sides. I have
been so deeply anxious about this
whole question, and today my heart is
so full of sorrow that I can hardly
speak. Every life that is lost, whoever
it may be, hurts. We can find no
words of comfort for the people I have
seen in the varicus camps. I have
visited campg in which there were
Assamese people only, camps in which
there were tribals only, camps in which
there were minority communities
and ‘in some they were mixed. But if
I have got up, it is because my name
has been quite unnecessarily brought
into this debate. The Opposition was
very excited just now. I do not know
what these documents are, I do not
know whether they are accurate. But
I do not know that such opinions have
been expressed. They have appeared
in newspapers. Some I have read snd.~
they were also repeated to me by the
Assamese as well as others when 1
went to Assam. I do not know who
has propagated such ideas. But the
talk of blood bath and other such pro-
vocative pronouncements gre current
amongst the people there,

I shall first dispose of some of the
small points. It seems that Shri
Vajpayee is much concerned about the
clothes I wear. I might inform him
that I am deeply committed to each
group in India maintaining its cultural
and other identity and froin that point
of view, in order to show that we do
not consider that one dress is superior
to another or more beautiful than an-
other, I have heen wearing the costum-
ers of different sections as far as pos-
sible, I have been wearing
Mekhala not just when I went for the
Assam election, but since 1955, if not
earlier, I have worn it in Delhi, I
have worn it inside Parliament and I
have worn it in foreign counirieg as I
have worn the Garodress the Jammu
dress and various other costumes de-
pending, of course, on the climate and
the occasion. It was also said that I
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made a speech in Bengali. If I knew
Bengali well enough, I would have
spoken in Bengali, but unfortunately
I don't, So, when one section of the
public said, ‘Please speak in Bengall’
I spoke one sentence saying that ‘I
can understand Bengali, but I cannot
speak it well ~nough, so I shall speak
in Hindi. That was the extent of my
Bengali speech.,

So far as the ending of the speech is
concerned, I do vary the ending
of my speeches depending on what the
people will respond to, I have tried
hard to get people to respond to Jai
Hind in some parts of the country.
They do not always do so. So, you have
to say what they will respond to. Usu-
ally, in my meetings in Tamil Nadu—I
must say I do not approve of their anti-
Hindi Policy but 1 do approve of en-
couraging all our different State lan-
guages—in Tamil Nadu I say ‘vana-
kam’, In all States if I happen to know
some local words I try to use them. In
Assam I also said ‘Namaskar’ in some
places ‘vande mataram’ in others. In
some places I shouted Jai Hind. In one
place 1 felt that a section of women

who I  had been told under-
stood Hindi, did not seem
to be understanding a  single

word, So to create a sort of rapport
I said ‘khuda hafiz'. I do noat think that
there is anything wrong in my saying
this. In the Khasi hills. I say ‘God
bless you.! That is what they say and
I respond. This is not political in any
way. If we want to encourage our
people and want them 1o feel one with
us, we have to adopt some of their
phrases and do other things which
would make them more conscious of
ur unity and assure them that it is
aot a unity of unequals. All people
have an equal right to their language,
their costume and customs and their
culture,

Then, I think some hon'ble member
has accused me of saying that nobody
would be sent out. I have said no such
thing. I reiterated what I have often
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stated and which hag been my offer
to the students even when I met them
in Dispur. That 1971 would be not the
cut-off point but a starting point and
thereafter we could peaccfully discuss
what else could be done. That has been
my consistent stand and the base for
the talks that have been held. I have
pointed out to the students and in
some of my meetings the great difficul-
ty of moving large populations. Per-
haps, you have read what has recently
happened in an African couniry. So I
asked where will we put these people?
One cannot just announce—'I am going
io send these people cut’ Where will
they go? Which State in India will ac-
cept them, which country outside India
wil] accept them? This 1s the question
which I posed to the ~tudents and at
that {ime they agreed with me that it
is a major human problem. I also
said that those children who are born
here, and 1 think our Constitution ae-
clares that those who are born after
1950 (gince the Constitution was made)
are Indian citizens and we cannot send
them out. 1 have said nothing beyond
that—what I have been consistently
saying either in the House, to the agi-
tators or anybody else. But it is true
that the minorilies, and they are not
only religious minorities, there ars also
linguistic minorities, there are Nepa-
palese, there are the tea garden labour-
ers and above all the plainsg tribals,
All these people were greatly frighten-
ed not just now after the massacre but
throughout these years, and their fears
have been increasing. The plains tri-
bals have been coming to see me Off
and on for the last two ycars to say—
for God’s sake take us out of Assam,
make us a separate State, give us
Union Terrifory, do anything you like,
but please do not leave us with these
people. This is the atmosphere that
has been growing,

Just now, my friend spoke about re-
fugees whp have gone to West Bengal.
Yesterday I had a long {elegram from
the Chief Minister of Arunachal. Ne-
palese, tea labour and others have
crossed over to Arunachal, so he re-
quests our help to sort out this prob-
lem and see how to look after them.

vy



241 Motion re, Assam PHALGUNA 3, 1904 (SAKA) Motion re. Assam 342

He is concerned because he does not
have tt’ facilities,

There is much debate on the calling
of the elections, I do not want to go
into this matter now. It has been
adequately replied to. I shall only re-
mind hon’ble Members opposite that
violence was growing in Assam even
before the elections. Year by year, it
was growing. There were many mur-
ders. There were threats to officials
who went from other parts, There was
sabotage. A large number of people
who belong to different religions and
different ethnic groups felt threatened.
What is equally serious is that the agi-
tators are trying to inculcate such feel-
ings in their neighbouring States also.
These are all border States and you
can realize how dangerous the security
position of India can be if such afti-
tudes permeate into these other Stales,
the tribals States, namely that only
local people can stay and cverybody
else should go out? Actually one of
the issues the plains tribals raised was
“Who are the Assamese? We are the
original people who lived here. They
have come from outside.” These are
not my Wwords. These are their—
“They have come from outside and
pushed us in the jungle and in the
hills,” Of course this is true of all Adi-
vasis and not only in Assam, the adi-
vasis are the original inhabitants of
this country.

Even now, officials are not allowed
to work. It is not true to say that no
Assamese wanted to cooperate in the
elections or before. I know many who
did cooperate. But they have to think
of their children and their families.
When they were threatened, ‘if you do
this, well, you will not escape and your
family will not escape’, you know,
normal persons will think ten-times
before they give cooperation or go to
cast their votes. Unfortunately, this
has sometimes happened in other parts
of India also. Sometimes people who
are considered weak like the Harijans,
I have seen with my own eyes that be-
cause some voted, they were beaten
up. Now, if this sort of thing takes
place, it is not a fair judgment on what
the Assamese wanted to do.

I know that the Assamese people are
greatly agitated. My friend here has
said something which scems to have
offended. I am sure he did not mean to
offend anybody. He was talking to me
yesterday in the plane. How full his
mind was and his heart of the tragic
situation in his State. But before elec-
tions, names were being struck off
without verification,

Now we have offerea tribunals. We
have offered several suggestions to find
some way out—it{ may be not totally
satisfactory. In such a situation, you
cannot satisfy everybody. But let us
try and find a way which is least dis-
ruptive of Assam :nd least harmful
to the Assamese or to any of the otherg
concerned, But because the agitators
did not want their officers to cooperate
with us, even at that stage the steps
which could have been taken at the
border could not be pursued. But all
that was neglected and could not be
done. From the Cenire, we tried our
best. But we have to depend on local
officials, If local officials do not co-
operate with the Centre, then work
cannot be done.

It was the same with development,
When ] met the students and others in
Dispur, they complained of insuffici-
ent development. It is true that Assam.
other hill areas in the U.P. and else-
where are more economically back-
ward because of lack of communica-
tions and various reasons, We have to
make up for lost time, Immediately, I
spoke tp various public sector people.
I spoke to our Finance Minister and to
private industrialists that even if it
caused some loss, they should put up
something in Assam. Some people
agreed. But then, the violence started
and the agitators tried to stop the oil.
So the industrialists said, “How can we
put up an industry in Assam? Tomor-
row, they may burn the factory; they
may tell the workers, “don’t work or
don’t allow goods to come out. How can
we?” So, what development could have
been taken up was also hampered.
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As we know, the Voters List now
used in the 1978 list when Members
from .Assam were elected either to this
House or that House. They did not
complain in 1978 that they would not
be elected because the list is incorrect.
My colleague, Shri Mukherjee has ex-
plained how the derision to have the
elections was taken. I do not want to
go into the points that have been
raised.

SOME HON. MEMBERS: Mr,
Mukherjee has not spoken here. It
might be in the other House.

SHRIMATI TNDIRA GANDBI:
Well, he has said it publicly. This
matter wag raised by Shri Vajpayee
when we met the leaders of the Oppo-
sition in another connection, At that
time, as I was rerlving, some repre-
sentatives of other Opposition parties
confirmed what we have said.

R aerst (feaw): @fe
1966 @ fagupi® a@ W o | &
1971 A& © 4 | &L Fa7 Faganr’
T 1965 FT AW @ 9 1 WIET TG
T g gan?

s gt Wit TET mER at
T " 1 Fife 90 @ o WL

-

# g% IR T F I ¢ 7@t P |

The elections were held to uphold
our Constitution. It was a constitu-
tional obligation. In the present situa-
tion, as my friend there hag said, all
sections have rfuffered. Some may
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have suffered more and some a little
less. All have suffered. And than
that it is the State which has Suflered.
This is the attitude which is alienat-
ing the people from the State, Assam
was a big State, It could have stayed
a big State. But some how, one by one,
people wanted to separate and a situa-
tion was created in which we had to
come to some understanding with these
different groups.

Now, another noiat I mndé at my
meetings and at the meeting where I
said Khuda Hafiz, that I regard all
the people, especially young people, in
Assam as my children. Even those who
are angry with me, even those who
are following a path with which 1 do
not agree and which 1 consider 18
wrong, I consider them my children
and therefore, I cannot disown them or
say that we shal] have nothing to do
with them. We musl continue to find
a way. At every meeting, whatever its
composition, I made tne point that we
must continue to try and bring them
around to peaceful talks and try to
create an atmosphere in which all can
meet,

Even on the questicn of foreigners,
I had told them that it can be solved,
if they remain peaceful and do not
raise a hue and cry. When such a hue
and cry was raised, immediately, Ban-
gladesh said, “We will not take back
even the post-1971 people.” If this
matter had been dealt with in a cool
and collected manner, may be we could
have found a way oul. In all our talks
with them, we have assured them that
we are deeply concerned ahout the
preservation of their culture, their
identity and how to expedite develop-
ment in the region,

To come back to the elections, it is
the democratic right of all citizens to
be allowed to vote. We did not stop
voters there, others stopped them.
Somebody has remarked that the elec-
tions Wwere held at gun-point. The
elections were not held at gun-point o
ask people to vote. The gung were
pointeqd at the people who were coming
to vote by those who did not want
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them to do so. Some of the Opposition
people there and some of the agitators
{ were the ones who were trying to do
things at gun-point. We did no such
thing, But unfortunately there were
some groups, whatever their motiva-
tions, who threatened and finally this
led to violence on this tragic scale.

The question is: can any group any-
where in India, no matter what their
grievances, hold the country to ran-
som? Can any group say, “Our de-
mands have not been fulfilled and be-
cause you are not fulfilling our de-
mands we will not allow you to have
the clections or wa will not allow you
to do something else”’—there are plenty
of demands; every group has a demand;
many of them ore justified demands
but we cannot fulfil them because of
lack of resources or for some reason.
The country wilj go to bits. If we can-
not hold together, we cannot meet the
real challenges. But for the aimos-
phere of terror, many more Assamese
as well as others would have yoted and
cooperated in every way.

Another question which arises—-] do
not know what Shri Atal Bihari Vaj-
payee and others have said about it.
Have they condemned the wviolence
that is taking place?

W {AIOW AW AT q9n § O%-
HA T a7 A-FLH &T |

SHRI ATAL BIHARI VAJPAYEE:
I do not want to interrupt the Prime
Minister. We addressed a meeting at
Gauhati Judges maidan and the speech
has been reported. I would like to
quote:

“Addressing a mammoth rally esti-
mated at over 25,000 here, this after-
noon, at the Judges field, the leaders
also appealed to the people of Assam
to shum violence a{ all cost and to
continue with their non-violent move-
ment and non-cooperation with the
Government.”

Let her call for a report from the Gov-
ernment of Assam about my speeches,
Let her call for a report.

SHRIMATI INDIRA GANDHTI:
Never mind, I did not take your name
or anybody’s name. I am expressing
the general feeling there. Wherever I
went people mentioned this. How is it
that those who suipport the agitation do
not condemn the violence. I have my-
self asked some oprosition people at a
much earlier period befure there was
any question of elections. Then they
claimed that there was no violence.
But we had the list of the people kil-
led. At that time, thev were mostly
officials. I did not get a reply at that
time either. That was at least a year
ago.

But today I do not want to dwell on
all these matters because I fee] that
we must avoid all types of acrimony.
The first consideration is the safety of
all those whpo are menaced. We must
ensure that relief is adequate and rea-
ches all affected people.

Why did the tribals react? 'Their
areas are rather cut off and the agita-
tors came and aroke the bridges. So,
whatever little did trickle through,
would take even more time to reach
them. The bridges were broken, it is
true. They should be repaired. Some
of them have bheen quickly repaired,
for people to be able to get across.

We must help to rehabilitate those
who have lost their all. We must ex-
press our sympathy for them and the
agony of our hearts for the parents
whose children have died, for the chil-
ren whose parents have died and those
who have lost all their worldly posses-
sions. We must cooperate in creating
an atmosphere more conducive to har-
mony and peace.

Many new cornmunal organisations
have cropped up. I do not want to
mention names. But I do put it to the
House that: Can these strengthen ei-
ther the majority community or our
various minority communities? They
can _only aggravate an extremely deli-
cate and . difficult situation. These are
some of the matters which we have to
consider. immediately.
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I am sorry that some people have
attributed motives that we wanted to
win the elections. Naturally, every
political party wants to win elections.
It is something natural. But T have al-
ways said that that is not the most
important thing. But the important
thing is how the elections are fought,
the important thing is that the country
is higher than any party. The coun-
try is higher than any movement also
or any of us here. This is what I say.

So let us try to strengthen thig spi-
rit of unity and nationalism. Those
who have struggled for freedom can
understand when there is a danger to
freedom when there is a danger to
unity. The freedom movement bound
us together. Now the dangers are no
less and we need the same spirit
to hold us together. And we kriow how
quickly it can be damaged and weak-
ened,

I spoke about nalionalism. I should
like to make it clear that T am not re-
ferring to any chauvinistic or narrow-

- minded nationalism but one that can

keep us together, that can strengthen
different communities, groups, sections
of people who live in India an< take
us on to an internationalism where we
can together solve national as well as
international problems.

I do hope that this iTouse will look
at these points and create an atmos-
phere of cooperation.
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THE MINISTER OF HOME AF-
FAIRS (SHRI Pp. C. SETHI): I am
grateful to the Hon. Members who
have participated in the debate. Al-
though they were forceful in making
their points, by and large, the debate
was not acrimonious. Everybody was
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sorry for the bloodshed which has tak-.
en place. They wanted peace to be
restored and the relief works to be
started. Having said thai, 1 would
now like to deal with some of the
points which the hon. Members of this
House have made.

It is not as if the elections have
started the violence, Since the slart of
the agitation in Assam in 1979, tbere
has been considerable escalation of
violence. More than 350 persons have
lost their lives in mob violence and
police firings. There was also spurt in
extremist activities, Therefore, it
would not be correct to say that it is
the election alone which is the cause
of this violence today.

Prof. Madhu Dandavate had many
points to make. He said that the elec-
tions were conducted at the point of
guns and bayonets, he also said that
there was strict censorship in Assam.
the electoral rolls were not revised and
the use of governmen: machinery to
interfere with the elections was there;
he also mentioned the Railway Minis-
ter's name and inale certain allega-
tions against him,

PROF. MADHU DANDAVATE (Ra-
japur): The presert Railway Minister.

SHRI P. C. SETHI: You were also
one of the Railway Ministers.

As fare as these points are concerned,
I would like to say that, as has been
clarified by the hon. Prime Minister,
we had to send Force but no army was
deployed for use in elections, and
whatever Force was sent from here
was with the consent and permission
of the Election Commission, and that
was necessary because the local ad-
minijstration and the pclice force were
inadequate tp meet the problems cf
the situation. 1 would also like to
point out that, aus far as CRPF and
BSF are concerned, we must realise
that they are working in every difficult
conditions. Even in riots where the
CRPF and BSF had been deployed
recently to Meerut, the role of the
CRPF was appreciated not only in
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Meerut by the people there but also by
some of the hon. Members while the
role of the PAC was criticised. There-
. fore, by and large, in very difficult
conditions, the CRPF and BSF were
there. They were instructed right from
the beginning to use restraint and not
to use force unless there was violence
or unless there was the question of self-
defence, Therefore, I would like to say
that, as far as police firing is concern-
ed it has taken place only {o meet ithe
situation of mob violence or to safe-
guard the candidates or to safeguard
the polling booths or to safeguard the
bridges from being burnt, etc., and the
toll of those persons who have died cn
account of police firing is about 123.

As far as the other things are con-
cerned, the other emotions crept into
the picture later on, and on account of
this, the number of deaths is rising
every day and no figure is yet final
But according to our information, apart
from police firing and use of force,
about 800 pecple have died so far. But
the bodies are being recovered and we
dn not have the fina] figure. These are
all on account of the passions genera-
1ied later on.

Therefore, I would like to put a clear
pictme—- that as far as the force was
concemed lhe*. were not used {o force
anybody to go to the polling boolh or
to force any candidate to file his nomi-
nation,

Only when it was necessary they used
the force.

As far as the electoral rolls revision
is cocerned Government have been
making earnest and sustaind efforts
to find an amicable solution to this
problem. We hag always taken the
stand that a solution to this problem
has to be found within the frame-
work of the constitution and the laws
and national commitments, interna-
tional obligations and agreements and
have to be regarded from the humanl-
tarian considerations also. People can-

_not be departed arbitrarily but only
‘after following the due process of in-
«quiry as per law. This has been our

stand right from the beginning and as
far as this stand is concerned, we still
stand by this commitment.

As far as the foreigners issue is con-
cemed, we are prepared to resolveit,
but it will have to be done within the
framework of these which I have just
now mentioned.

As far asthe leaders of Assam agi-
tation are concerned—because yester-
day when I usedthe word ‘agitators,’
it was not appreciated or liked, there-
fore I would like to call them the
leader of the Assam agitators—They
agreed at one point of time that what-
ever is thecut off date, as farasthis
thing is concerned, thy are in agree-
menl with this, Thn you also remem-
ber that at one point of time er at
many points of time, the suggestion
of appointing Tribunals came from
one of our eslteemed collea-
gues who belongs to the Janata Party
itself, Nir. Ravindra Varma and we
have agreed to this situation. Even
during the talks we agreed that we are
prepared to appoint Tribunals and as
the Prime Minister has pointed out,
had the atmosphere been conductive,
the Tribunals would have heen appoin¥
ted and they would have started their
work, But since it was not possible to
resolve the deadlock and there was the
constitutional obligatlion to revoke the
President’s rule by 18th March 1983,
there was no other alternative but to

. request the Election Commission to

make arrangemcnts for holding the
elections.

As far as the conduct of elections
and the electoral rolls are concerned,
the conduct and superintendence of ele-
ctions vests in the Election Commission
and the preparation and revision of
the electoral rollg is their domain.
Even in this connection I would like to
slightly put the record straight. Yes-
terday we have heard many hon, Me-
mbers saying that they were prepared
to support the constitutional amend-
ment. Yesterday my colleague, Shri
Mukherjee has made this point very

clear in the other House. Some of the

parties—without naming the parties, I
woulq say—were prepared to support
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[Shri P. C. Sethi]

this provided a special session is call
ed and they advanced this argument
which they said yesterday here also,
ihat 6th or 7th was the date and
therefore, it should not be brought
now, The date of talks '‘was 6th or
7th and therefore, it should not be
brought now, The Finance Minister
made ‘it very clear at that time that
it woulg be difficult to agree for a
special session......
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SHRI P. C. SETHI: I have said so.

PROF. MADHU DANDAVATE: Mr.
Pranab Mukherjee has clarified that.

SHRI P.C.SETHI: I am stalingthe
position of those parties who made
the support conditional. But at the
same time there wasnotonly the Lok
Dal but one or two more parties
who had extended their support to it
without any condition,

SHRI ATAL BIHARI VAJPAYEE:
Why did you go ahead?

SHRI P, C, SETHI: Because, that-
support ‘was a sort of conditional sup--
port, And thereafter even in that
meeting and the later meeting which
the Prime Minister called, there was
no unanimity of opinion. Those were
the parties apart from these parties,
who wanted the elections to be held,
Ang they not only wanted the elec-
tions to pe held, put they have parti-
cipated in the elections. As far as
the 1979 rolls are concerned or
1978 rolls ar concerned, even the
Janata party fought in the election to
Assam Assembly on the basis of the
rolls which were there. And therefore,
it does not lie in their mouth to say
that we were not in favour of
rolls.

As far as the censorship in Assam
in concerned, the Assam Special Po-~
wers (Press) Act was invoked by the
Assam Government which was of
course, later on stayed by the Sup-
reme Court.

Though the Supreme Court stayed
this operation they only wanted an
undertaking from the newspapers that
that they would not publish any
news which would be calculated to
cause communal dishamony,

That was the only tvype of censor-

1979,

|

=

ship. As far as the election
propaganda or election speeches™
were concrned, there was no
bhan on them. The only cen-

Sorsnip which was applieg to them was
to a limited extent and this you would
appreciate, in a surcharged atmosphere
if newspapers bhring out news or arti-
cles which enhance the communal feel-
ings or disharmony then the situation-
becomes more grave. This we have
seen in other rjots which have taken
place in some parts of the country.

Then, Sir, as far as the Government"
machinery is concerned, it is not fair
o say that nominations were not filed
but they were collected at the residence
of the candidates.

As far as the elections are concerned
I have said that the charge that the-

E
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election commission is not fair, is it
self not fair. The Election Commission
o works quite independently, We did

not use any pressure on
them. Ang even if we had used
they would not have agreed 1o it.

Never at any peint of time we used it.
Therefore, to charge them saying that
the Election Commission was not faixr,
is itself not fair. When the local offi-
cers were not available to the cxtent
that they desired, the Election Com-
mission permitted to send the officers.
They issued a circular to all the Stale
Governments and the Central
Government saying that if the
conditions are such and if elec-
tions are to be held then you are free
to send the officers, Even in Bihar
where the officers refused to go, atcur
one thousand people had gone fr:m
there. From the Central Governmen'
more than 4,000 or 5,000 people wer!
from here. Similarly some person* =
were sent from West Bengal. Wher 1o
quests were made to West Bengal Go-
vernment they aiso cooperated in send-
ing some vehicles and other thingr
which were badly required. Whateve
was done with regard to the sendiv

of the personnel was done with ti:
consent of the Election Commision,

L

Sir, much has been said about the
clash between the CRP and the Assam
Police. Shri Atal Bihari Vajpayee and
Prof. Dandavate both mentioned about
this, You mus realise that particular
clash between them was g localised
one, The facts of the case are that
some Assam police officer was {irying
to persuade them to do a particular
job and there was some acrimony
between them and therefore they cha-
sed that officer and that officer took
shelter in some CRPF Camp.

Therefore, the occasion for an alter-
cation between the CRPF and the
Assam Rifles arose. But we tooOk
enough precautions to see that this did
not spread and this was limited to
only one place and there .is complete
harmony.
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In this ccnnection, I would like to
point out that recently I visited that
place. Shri Samar Mukherjee has also
said in his speech that in order to give
protection to the minorities and other
people who are in denger—now an
atmosphere of terrcr has been created
actually—move forces are required. It
was said in the other H.use also that
after the eleclions are over, if neces-
sary, the army’s help to restore peace
should also be taken. Therefore, it is
not as if we had send forces which
were more than necessary there.

iy
Sir, as for as Shri Stephen is con-
cernd I am grateful to him for the
very powerful support that he had
extendel and clarified the position,
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SHRI P. C. SETHI: As far as Mr.
Vajpayee is concerned, he thinks that
Ministership alone is more important,
Mr, Stephen is very happy with the
‘present situation and he has volun-
tarily preferred to work for the party
and I must say that he will prove very
wmeful even here.

Sir, I am also thankful to Mr. Samar
Mukherjee that he clarified the posi-
tion with regard to elections and the
stand taken by their party. He said
that the elections were a Constitutio-
nal necessity. He has also quoted here
that the agitation was directed against
the minorities. He has said that in the
meetings presided over by Mr. Vaj-
payee it was mentioned that the policy
of AASU and the Assam Gana San-
gram Parishad was praised and he
said that Assam was your motherland
and you must free it from foreigners.
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Many things have been said. But'] do
not want to go into any details of that,
But, Sir, he has alsp made a Very im-
portant point, He said that on many
peints the AASU and the Assam Gana
Sangram Parshad agreed but at the
same time when they want back 1o
Gauhati they always slipped back
<rom that position. He has also said
that in this Movemment there appears
tc be some foreign link.

SHRI ATAL BIHARI VAJPAYEE:
Do yowx agree with that?

SHRI P. C. SETHI: Please hear me,
As }ar as whatever he has said’ is

concerned this is a matter which
needs to be enquired into.

Sir, I am thankful to Mr. Anand
Gopal Mukherjee also who clarified

the position very- clearly and he was
very emphatic and forceful as far as
the points in which he entered are
concerned. Now, I come to the points
raiseq by Shri Atal Bihari Vajpayee.

13. hrs.

As far as Shri Atal Bihari Vajpayee
is concerned, he spoke more with emo-
tion rather than on the validity or non-
validity. He said that a drama was
being enacted in Assam  which had
ended in a tragedy. If elections are
tfo be held in some State and if it 4s
to be calied a drama, then as has been
said by the hon. Prime Minister iust
now, in any other State also, this ce-
mand for not having elections on ac-
count of one reason or the other can
arise and any group which wants to
prove its violence can say that., Tow
is it that Shri Atal Bihari Vajpayee’s
party which was very voca] in Jemani-
ing elections in Delhi, when ¢n ac-
count of ASIAD we postponed it, they
had demonstrations, they paraded the
streets and shouted anti-Government
slogans because of that and here when
the election process has been started,
he not only does not participate, but
condemns and goes there to advocate
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that elections should not be held, and

nobody should participate?,

As regards the points that he made
with regard to the Prime Minister’s
tour of the areas, I think, the Prime
Minister has made certain pointg clear
which were personally referred {o her.
As far as the areas are concerned, I
would like to make it clear that she
did not prefer to invite more violence
and, therefore, the areas were chosen
from that point of view. It was al-
ready said by the agitators or the lea-
ders of the Assam agitation, that ihey
would poycott the meeting, and not al-
low the Prime Minister to speak. It
was done in order to save that situa-
tion of violence.
has preferred only particular areas, it
was done with a view to avoid violence
that certain areas were visited.

Shri Atal Bihari Vajpayee has said
that the D.C. did not visit Gohpur and
100 batallions were sent from here.
First of all, as far as Gohpur is con-
cerned it is true that they took some
time to reach there, but ali commni-
cations had been destroyed, and, there-
fore, there was some delay but the offi-
cers did reach there, He alsp made
an observation that the officers whom
he met said that their job was to hold@
elections and not tfo preserve law and

order. What he said is not correct. The___

force was there not for the conduct of
elections, but tp maintain peace and
when they were there to maintain
peace, their primary duty was to main-
tain law and order; their primary duty
was not to see that only the elections
are held properly. The primary duty
of the local officers, all the State ma-
chinery, and also all the force which
was sent from here was to see that the
law and order problem did not deterio-
rate. But it was so widespread parti-
cularly after the 14th that in some
areas even the forces could not reach
in time and this blood bath took place.

Sir as far as Shri Ghani Khan's
speech is concerned, he is unfortunate-
ly not well, otherwise I would have re-
quested him to intervene,

i

It is not that she<
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PROF. MADHU DANDAVATE: And
make the same speech here!

SHRI P. C. SETHI: But, Sir, I have
contacted him,

DR. SUBRAMANIAM SWAMY
{Bombay North East): Where is he?

SHRI P. C. SETHI: He is very much
in Delhi but he is not well.

SHRI HARIKESH BAHADUR (Geo-
rakhpur): Has he denied having said
this thing?

SHRI P. C. SETHI: Sir, he has very
categorically said that he has not said
any such thing that if anybody wants
to remain in Assam or in India, he
should vote for the Congress. He had
said that Prime Minister Indira Gandhi
and the Congress is the only Party
which look after the interests of all
communities and castes and that they
are also looking after the interest of all
the persons on the humanitarian
ground. Therefore, you must vote for

Congress. This is what he has told

me and I want to clarify his position.
>

PROF. MADHU DANDAVATE:

Otherwise part of his speech you have
dropped.

SHRI P. C. SETHI: Which otherwise?

PROF. MADHU DANDAVATE:
Otherwise you should quit.

SHRI HARIKESH BAHADUR: If you
don't vote for the Congress, vou will
have to go.

SHR] P. C. SETHI: With regard tc¢
the point that if one person is killed,
four will be killed, he has categorical-
ly denied that he has said any such
thing.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): There is g tape-re-
corded speech. If you want we can
bring it here also. Do you want to
hear that?

SHRI P. C. SETHI: Sir, I don’t think
any person would go to that extent of
saying that not only Mr. Ghani Khan
Chaudhuri, but anyone else also.

(Interruptions)

SHRI P. C. SETHI: Ag far as the al-
legation that there is shortage of life-
saving drugs, I would like to mention,
as I said yesterday that we are rush-
ing the life-saving drugs there. ln all
about 150 tonnes of life-saving drugs
are being depatched. About 50 tonnes
have already been gent and everyday a
few more tonnes are being sent. This
includes anti-gangrene also. I agree
in the beginning it appeared that there
was some shortage, but as soon as we
knew about it, we started rushing the
supplies.

Sir, he also mentioned that even
bread and cake was- sent from here.
Sir, when the local food was not avail-
able in some places and even drinking
water was not available, it was the
prime duty of the Government tp see
that the personnel who had gone there,
at least they should get bread to eat.
And therefore, it was sent from ™ere,

SHRI ATAL BIHAR] VAJPAYEE:
It shows the boycott was complete,

DR. SUBRAMANIAM SWAMY: Tell
us, are you going to continue with the
negotiations now?

SHRI P. C. SETHI: Sir, are ‘we hav-
ing the lunch break or we are conti-
nuing?

MR. SPEAKER: You finish it off.

SHRI P. C. SETHI: After me, Mr.
Dandavate will speak.

MR. SPEAKER: Yes. We will com-
plete it first. One thing at a time.

DR. SUBRAMANIAM SWAMY :
Sir, he has lost his notes. Why don't
you give him Jaunch break?

SHRI P. C. SETHI: Sir, I have neot
lost the notes, I have lost all the
names of the Hon, Members who had
spoken.
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MR. SPEAKER: At least I make it
sure that they are here. I will not get
them lost.

SHRI P. C. SETHI: Sir, now I will
not go into the details by names. But
I am thankful to the Hon. Members
who participated in the debate. By and
large I have replied to many of the
points.

I haye got it now.

DR. SUBRAMANIAM SWAMY: Are
you going to continue the negotiations?

SHRI P.C. SETHI: I will continue.

I am also thankful to Mr. K. K
Tewary for the forceful speech which
he made, and the support given %o our
position.

Mr. Rasheed Masood is there. He has
made it clear even now here that his
party was prepared to support the
Constitutional amendment; but with
regard to that point I have made things
very clear,
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He made one particular charge
against the Congress Party, that we
are trying to play one community
against the other, I deny this charge.
As a matter of fact, Congress is the
only party which can speak on behalf
of all the communities.

DR. SUBRAMANIAM SWAMY:
Which Congress is he referring to?

SHRI P. C. SETHI: I am referring
to the Congress to which I belong,
which is the Congress(I).

FEBRUARY 22, 1983

Motion re_ Assam 360

PROF, MADHU DANDAVATE: Ex-
cept in Andhra, Karnataka, West
Bengal Tripura and Tamil Nadu.

SHRI P.C. SETHI: I want to thank
Mr. Gadhavi also for the support that
he extended. I am thankful to Shri
Indrajit Gupta for having supported .
the elections, and also for putting the
record straight, not only during his
television interview but also here. He
has particularly made one point that
during the last round of talks, a sug-
gestion and an offer about having 1965
as the cut-off year by me, was there.
I made it very clear there also that this
offer had not come from me. This
offer had come to us, which we put to
the students also—whether they were
prepared to relax on this to some ex-
tent.

SHR]I INDRAJIT GUPTA (Basirhal):
Come to you from whom?

SHRI P. C. SETHI: I will not like to
name the person.

SHRI INDRAJIT GUPTA: Never bo-
thered to consult anybody else.

SHRI P. C. SETHI: Therefore, it is
wrong to say that we were prepared
to accept 1965 as the cut-off date. As
a matter of fact, we have said so; ¢rd
the Prime Minister has made it very
clear that we should have the starting
point from 1971.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): You f{loated
the idea.

SHRI P. C. SETHI: No.

SHRI SATYASADHAN CITAKRA-
BORTY: I asked in Parliament. You
did not deny. You go and check Lp
the records. You simply floated the
idea.

SHRI P. C. SETHI: I put it that this
type of suggestion had come.

Mr. Indrajit Gupta is right in saying
that a sort of fear psychosis and a cli-
mate of terror has been created. He
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asked whether Assam would continue
Aas a composite State. It will be our
endeavour to keep Assam a composite
State; but it will depend on the atmos-
phere there, and the peace and bar-
mony among the various ethnic groups.

I am thankful to Mr. Chiranji i.al
Sharma for the support which ke €x-
tended.

Mr. Harikesh Bahadur has said that
no permission was given to Mr. Atal
Bihari Vajpayee. In this connection,
I would like to say that Mr. Vajpayee
hags just now read from the newspapers
that he addressed a mammoth meeting
of 25,000 people.

SHRI ATAL BIHARI VAJPAYEE:
That is the press report.

SHRI P. C. SETHI: Therefore, it is
mot correct to say that no permission
was given,

SHRI ATAL BIHARI VAJPAYEE:
What about Dibrugarh and Tezpur?
(Interruptions)

SHRI P. C. SETHI: He has also said
that Indira-Mujib and Nehru-Liaquat
Pacts are not explained. We have gaid
and I have said in the Preamble that
we are committed to all these interna-
tional agreements and commitments, I
am grateful to him for having appeal-
ed to the Assam leaders not to take
a rigid stand and all parties should
try to solve the problem. I am also
thankful to Shri Jamilur Rahman for
having extended the support to us and
for clarifying the position as it stands.
Then I come fto Shri Chitta Basu. I am
very thankful to him because he was
net only emphatic but as very power-
ful and foreeful in his arguments,

PROF. MADHU DANDAVATE. Not
only ethnic but fanatic also!

MR. SPEAKER: Was that not unpar-
liamentary, Professor?

SHRI P. C. SETHI: He has very right-
ly said that the separatist and divisive
forces have to bhe fought so that the
country's unity could be maintained.

He has also said that in 1977 it was
notional to treat 1971 at cut-off year,

(Interruptions)

SHRI]I P. C. SETHI: This has been re-
cently clarified by the Prime Minister,
Mr. Chitta Basu also made a point that
Assam is multi-lingual and the demand
of one group cannot be considered in
isolation and the national consensus of
1971 should be taken into account when
you decide this figure. I am thankful
to Begum Abida Ahmed for the posi-
tion she has clarified and the support
she has extended. I am thankful to
Shri Unnikrishnan and Dr. Karan
Singhji for their viewpoints. Dr. Ka-
ran Singhji has said that all-party de-
legation should be sent there. In this
connection, Mr. Atal Bihari Vajpayee’s
motion is coming for consideration and
I would like fo express myself at that
point of time. He has also made a point
that we should not stand on a prestige
issue and we should start a dialogue.
Az far as we are concerned, we have
never stood on ihe prestige issue and
our door for a dialogue is open. But,
at the same time, to start a dialogue,
there should be a conducive atmosphere
and normalcy. As soon as normal and
conducive atmosphere is restored, we
would certainly have a dialogue but
to have a dialogue with only ASSU
and AAGSP, I am sure, will not be
fruitful. We will have to involve not
only them but the national parties and
the other leaders of Assam in the dia-
logue and particularly the elected re-
presentatives. In this connection, I
would like also to clarify that the other
groups of Assam,  the ethnic minorifies,
tribal hills, etc. and AASU etc. have
also to be consulted. We have con-
sulted them before. As a matter of
fact, some of them participated in the
first meeting. But apart from that,
apart from participating in the tripar-
tite talks, time and again, we had rmet
them. I am thankful to Shri Girdhari
Lal Vyas for the support which he
has given to us. Then, Sir, I am thank-
ful to Shri Chandrajit Yadav, who has
very clearly said that a group of peo-
Ple under the garb of demands is rese
ponsible for this.
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AN HON. MEMBER: What are they?

SHRI P. C. SETHI: I know Shri
Chandrajit Yadav very well, He al-
ways prefers dialogues. He is always
in favour of settlement through nego-
tiations and he is generally helpful to
resolve a problem. And Sir, he has..

(Interruptions)

sy TMAIIATR WIEE (T2AT)
FgE; YO @il AEE FE AT
= |

SHRI P. C. SETHI: He hag also stat-
ed that the constitutiona] oblization
was justified.

Then, Sir, in the last, I am thank-
ful to Mr. Banatwalla for the speech
he has delivered and to the last spea-
ker, Mr. Santosh Mohan Dev also. But
1 am sorry, some heat was generated
during his speech.

AN HON. MEMBER: Unnecessarily!

SHRI P. C. SETHI: But he was full
of sorrow, his heart was full of sorrow.
It was sure that he was bound to speak
on the factuaj position,

SHR] SANTOSH MOHAN DEV: It
was full of facts.

MR. SPEAKER: Mr. Minister, no
thanks of the Chair which has provid-
ed so much of opportunity?

SHRI P .C. SETHI: I am not only
thankful to you, but grateful to you for
giving me time, and also for accommo-
dating me. I should also thank the
leaders of the Opposition and of my
own Party for having participated in
the debate and accommodating me in
attending both the Houses.

SHRI SATYASADHAN CHAKRA-
BORTY: Yesterday I called the move-
ment secesslonist and it was challeng-
ed. T must establish it.

MR. SPEAKER: This is not the time.
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SHRI SATYASADHAN CHAKRA-
BORTY: When Mr. Dandavate replies
—he should reply—but I have docu-
ments and quotations about the leaders
of the movement and with your per
mission I like to read it. (Interrup-
tions) I will take only one moment.
This is the manifesto.

MR. SPEAKER: I cannot allow. You
do it some other time.

SHRI SATYASADHAN CHAKRA-
BORTY: Let me say.

MR. SPEAKER: This is not the time,
I am sorry.

SHRI SATYASADHAN
BORTY.u ... N

CHAKRA-

MR. SPEAKER: It is not going on
record. No.

(Interruptions)*

MR. SPEAKER: He will answer. If
T start in this way. .
(Interruptions)

WA gD : A FA19 2 @/ E,
UT FT A g 8 7 B FIH FET
2T AT %@ ;T ST

If T am to

(Interruptions)

MR. SPEAKER: Yoy can dg it lat-
er on give some  personal explana-
tion. I cannot agree. Then everv-
body will say this is important. I
cannot open the Pandora’s Box.

(Interruptions)

MR. SPEAKER: You have made
your point. Be reasonable Yes, Pro-
fessor pandavate please.

PROF. MADHU DANDAVATE (Rai-
pur): Mr. Speaker, we hai z lengthy
debate right from yesterday and first
I am very happy to find that in
the entire debate there was no acrim-
ony, though my friend Mr. Santosh
Mohan Dev has said something. 1
can understand the feelings of any-
one coming from Assam., Therefore,
though on some gubstance we may

*Not recorded.
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have differences, I share this anguish
ang anxiety but I am happy about the
complete absence of acrimony in the
debate.

In a lighter vein, I would like to
begin with what the Prime Minister
said. She made a very welcome an-
nouncement, that she respects the
cultural identity of every State. Of
course, this statement came by way
of personal explanation to account
for the varied costumes that she
uses and she said that she liked the
costumes of every State, and that
they are eqgually beautiful. India’s
concept of unity has never been
uniformity; India’s concept of unity
has been unity through diversity.
Therefore, we are extremely happy and
we have no grievance against the Prime
Minister going to the different States
and wearing different costumes. All
the costumes are equally beautiful and
if the Prime Minister looks more beau-
tiful, we will be happier, because we
have no complaint at all, But the feel-
ing she expressed is more important,
that she respects the cultural identity
of the various States. When she comes
to Maharashtra, I shall offer her the
most beautiful saree of Maharashtra.
But I hope that she will also take cog-
nisance of the problems of Maharash-
tra.

MR. SPEAKER: But you did not send
us the mangoes which you promised.

PROF. MADHU DANDAVATE: If I
failed to send the mangoes of the Kon-
kan region, I hope it will not prejudice
the mind of the entire Parliament.

There are certain serious juestions
that have been raised in the entire de-
bate. One question was particularly
posed by a number of members to me
and the members of the BJP and the
Lok Dal which were part and parcel
of the Janata Government. The ques-
tion posed was: why is it that this ques-
tion of the foreigners’ issue has become
so jintense today, why has it become
alivetoday, why was it not taken up
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by the agitators earlier, Here my only
reply is that sometimes there are live
issues, important issues, burning issues,
sometimes they are raised at a parti-
cular stage, in some other cases they
are raised earlier. If our critics go on
arguing why the people became alive
to the issue so late if I were to give
an analogy, going back to 1929-50,
when on the banks of the river Ravi
the Indian National Congress adopted
the pledge of complete independence,
the Britishers could have posed the
question, why all these years you never
talked in terms of complete indepen-
dence, you never made any demand for
complete independence, why is it that
in 1929-30 you are talking about it?

SHRIMAT]I INDIRA GANDHI: That
is no analogy at all.

PROF. MADHU DANDAVATE: Even
if the nation realises late ahout its
rights responsibilities and duties, to
me it is a welcome phenomenon. If
the pledge for independence and the
demand for independence came in 1930
and for years together we did not talk
of independence, that does not justify
any opposition to this demand. There-
fore, if various people are talking in
terms of the cultural entity and iden-
tity within the broader framework of
India’s Constitution, India's unity and
integrity, I do not think it is altogedher
a propositior that can be opposed by
anyone,

There was another question that was
raised, and that was the serious ques-
tion of violence and arson. There was
one meeting to which Shri Vajpayee
has already made a referencs. Quite
a number of members asked the ques-
tion; Did the Janata Party, the BJP &¢nd
the Lok Dal dissociate themselves from
violence and make an appeal to the
people to see that the divisive forces
are not strengthened? I have with me
a statement issued by Shri Ravindra
Varma, General Secretary of the Janata
Party. It was issued on the 17th of
February. I would read onlyr a smail
paragraph from that statement:
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“In everyone of the meetings that
the former Chief Minister. Shri
Golap Barbora and I addressed in
Assm, ‘wea appealed to everyone ‘o
eschew violence and to adhere
strictly ¢ peaceful and non-violent
meants. We appealed to people not
to give any quarter to those who
tried to appeal to divisive loyalties
—communal linguistic or ethnic—
and lo defeat all efforts to disrupt
the harmony, resort to violence or
divide people. Subsequently, on the
eve of the poll, Shri Barbora, the
President of our party ang the mem-
bers of pur party in the Rajivw Sabha
appealed to peopnle to desist from
violence and maintain peace at all
costs, Thei National Execultive of
our Party made a simiar appeal in
the resolution it adopted recently at
Bangalore,”

SHRI C. M, STEPHEN (Gulbarga):
what we said is that you never con-
demened viclence.

PROF, MADHU DANDAVATE: We
penly condemned violence everywhere
We went to the extent of explaining
the efficiency of non-violent peaceful
struggle and I quoted the Gandhian
method by which they were able to
produce better results an appealed
th_.at’ therefore, better counsels should
prevail upon the agitatbrs and that
they should resort to the peaceful de-
mocratic path. That is what we have
-said.

SHRI C. M. STEPHEN: Are vou
«condemning it at least now?

PROF. MADHU DANDAVATE: Even
mnow I am condemning it, if that satis-
fies Shri Stephen. If Shri Stephen has
any doubt and suspicion about the
‘democratic credentials or democratic
intentions, in that case, even con the
floor of this House, I would say that
I condemn every form of violence, be
it the leonine violence committed by
the rulers or the violence committed
by the ‘agitators. I equally condemn
both and I want that to go on record.
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SHRI JAGDISH TYTLER: 1t is too
late.

PROF. MADHU DANDAVATE: No,
it is not too late, because I have al-
ready done it  earlier. (Interruptions)
Even when the violence was committed
I had addressed a number of meetings
in which I had put forward this point
of view. (Interruptions).

I have already placed before the
house the entire background of the
issue—our complaint against the Gov-
ernment, the failure of their policies.
But there are some additional aspects
to which I would like to make a cur-
sory reference.

As far as this Government ig con-
cerned, it has invoked certain provi-
sions which were invoked during the
British days. J.eave aside the National
Securitly Act and the Essentin] Ser-
vices Maintenance Act which is their
own creation they also went back to
some of the old provisions which were
utilised by the Britishers when they
ruled this country. Sir, the Armed
Forces (Special Powers) Act is in
force in Assam and this Act empowers
any commissioned officer, warrant
officer or non-commissioned officer or
any other persons of equivalent i1ank
in the armed forces to fire wpon, or'
otherwise use force, even to the caus-
ing of death, against any person who =~
is acting in contravention of any law
or order for the time being in force,
Similarlyy you will be surprised to
know that not satisfied with these
measures, the President promulgated
the Assam Executive Magistrates
(Temporary Powers) Act, which em
powers the Executive to confer the
temporary powers to an executive
magistrate or any gazetted officer, and
further gives unprecedented judicial
powers to the executive magistrate,
“to the exclusion of other magistrates
to take cognizance, try and dispose of
cases relating to offences under 1PC
or any other law providing for im-
prisonment for six months”, “to try
offences against publie tranquilty and
contempt of the legal authority of the
public servants.”
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And, Sir, to crown the glory ot all
‘these ignominous laws of the British
regime, the Government hag invoked
.Sections 17 and 18 of the Indian
Police Act, 1861, which authorises the
Government to ‘“appoint residents of
the neighbourhood to act as special
police officers, with the same powers,
privileges or protection and shall be
amenable to the same penalties, and
be subordinate to the same authori-
‘ties, as the ordinary officers of police.”

" Sir, these provisions which I quoted
very clearly indicate that to suppress
the agitation of the Assam agitators
‘they are prepared to resort to ail the
repressive measures. But it should he
‘possible for the Government to take
shelter under the existing laws and see
ithat law and order is maintained, but
you can see the manner in which the
police force were actually utilised.
While the Home Minister referred 1o
the entire situation in Assam he said
that the entire para-military force has
conducted itself in a dignified and re-
markable manner. Sir, you can see
the manner in which some of the
youngsters are harassed by the para-
troopers, the manner in which the
womenfolk has been harassed, the
manner in which the lawyers and the
professors and the doctors have been
harassed by the police. There are a
number of villages from where a nums-
ber of young persons, when the
paratroopers come, go to the fields and
disappear from their homes because
when the paratroopers are not able to
find any culprits, just for producing
a young man for a young man, the
try to take away the young folk &nd
that is being done by all the para-
military forces.

There is a reference to clash betwe-
en the local police and the CRP. Such
a situation arises only when the dis-
content has gone deep.l am not happy
that the clashes took place between
the police forces themselves because
ithat will mean the end of India's uni-
ty and integrity. Nobody would be
happy about it, but when the palice-
man also takes to arms and fire on

others, it means that the entire dis-
content is deep and therefore, cogni-
zance has to be taken of this particu-
lar fact.

As far as other points are concern-
ed, our Home Minister was able to
say-all the necessary precautions were
taken and he made one statement in
this House—as far as eléctoral rolls
are concerned, as far as the faulty
electoral rolls are concerned, as far
as the corrections are concerned, that
particular area falls completely within
the jurisdiction of the Election Com-
mission. If they have detected that
there are already certain faults, thou-
sands of people are left out of this,
those pecple who have recently be-
come the voters and their names have
not been included and the question of
foreigners has alsp remained unsolved,
I think on the basis of the provision
of the Representation of Peoples Act
it was obligatory on the part of the
Government to have gone through all
this procedure.

I would like to repeat what I
said yesterday that the former Chief
Election Commissioner has already
said about certain obligations as far
as the Peoples Representation Arct is
concerned—after every census try to
see that the rolls are revised and
those who have newly become the vot-
ers, lhey are not kept out of the vot-
ers list, thav is their obligatory res-
ponsibility and duty. Even that has
not been fulfilled. When they found
that that is actually a loop-hole in iheir
entire policy and implementation, to
day the Home Minister comes out with
the formulation that as far as this
area is concerned, it is completely the
jurisdiction and the responsibility of
the Election Commission and they are
getting their hands completely  off.

It is not a surprise that the local
population did not come forward to
act as the Returning Officers and vari-
ous officials and agents at the polling
booths and, therefore a large number of
people had to be brought to = Bihar.
Bihar Government Servants Associa-
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tion passed a Resolution and they re-
fused to go. It was a sight to see
when officers from Delhi were taken to
Assam, to Gauhati. All the members
of family of these  government ser-
vants came to give them a send off as
if they were going to the war front.
There was Lakshman's cartoon to that
effect—people i.e. Government Ser-
vants were given send off by the mem-
bers of their family, as if they were
going for the war front. That was the
unstable situation that was created.

Even now it is not too late. I do
not want to repeat all the points that
I stressed yesterday. But I would like
to remind the Home Minister
that if you are interested in setlling
the fcreigners issues and see that the
stable administration is given to the
people of Assam, it is necessary that
vou do not break the link of the nego-
tiation that you have already started.
Continue these negotiations and in
these negotiations, I can assure on
behalf of the opprsiticn that we will
continue to co-operate to find out the
salution.  If our Indian Government is
committed to solving the international
dispute at the negotiating table
then how 1s it that we fail
in  our negotiations at the nego-
tiating tables as far as Indian prob-
lems are concerned? I would, there-
fore, urge the Home Minister and the
Prime Minister that despite what has
happed, the avenues of negotiation can
never be closed. The negotiation
should continue. I have not the least
doubt that Assembly that is
going to elected will be rump Assem-
bly. the Government that will be
formed will be a rump Government.
It will never represent the will and
wishes of the people c¢f Assam. There-
fore, this new puppet Government will

never be able to represent the wishes:-

of the people and, therefore, democra-
tic and peoples Government{ will have
to be formed. It have not the least
doubt, and I would warn the Govern-
ment—if you try to perpetrate an un-
represent Government in Assam, that
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will never carry the people of Assam:
with it.

You have already fulfilleq the obli-
gation in the Constitution. You will
have to do away with unrepresented
and un-democratic Government so tbat
new Government represents the will
and wishes of the people and also the
foreigners issue is solved. Even if this
debate is able to drive home to the
Government the imperative need of
solving the foreigners issue, I think the

debate would have fulfilled its ob-
jective,
One more word about the Motion

that I have moved. I do not think the
Motion which I have moved is contiro-
versial at all because I have under
Rule 184 moved and it merely says—

“That this House do take into
consideration the Statement that is
laid on the Table of the House.”

That is. read out in the House by
the H-me Minister. I think whether
that Motion is passed or not, my Mot-
jon is already implemented because it

only said:

“That this House do take into con-
sideration the statement of the Min-
ister” and, therefore, whether you
vote for it, or against it. I think my
Motion has been implemented in
fact.

. SHR1 G. LAKSHMANAN (Madaras)
North): I want to get one clarifica-
tion from the former Railway Minis-
ter. When Shri Madhu Dandavate
was the Railway, Minister suppose he
asked the driver to run the train en-
gine, if he refused to run, what he
would he have done as Railway Min-
ister?

PROF, MADHU DANDAVATE: Let
me make it very clear. If this situa-
tion were to arise gs s part and par-
cel of this agitation, I would have
shown the guts to say that the de-
mands of these agitators are justified
and therefore I am not going to......
(Interruptions) If it comes to that, 1
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woulg even resign. But 1 would not

take this kind of action. (Interrup-
tions,)
SHRI SANTOSH MOHAN DEV

(Silchar): That is why,
rejected you.

people have

PROF. MADHU DANDAVATE: My
Party has polled the highest percen-
tage of votes in the elections.

weweT W FTRQAT S,
T AT ATET HSELIGE AOA
Faw qIg g7

st wewt fagmy amoaat o omsy
wZiq@, § AT g gmAar o fF o qAw
ez HIWw SAIRIT T T F15
Ffaars  Fd g 1 FfEw AR
wifeEr  arEl w1 w5 wfearE §ar
T EAI 9T FIS T FieAT
& |TEaT | WAT GEERITAT qAT
ERTTT WEATT A4 &( A1 g ar ara
TEA F | § AT gg dgar av fw
TAATT F HTH UF T@EH FB KT
STaT |

Hs -tP

=

WO AE(TA : I HT ATUA )

Has he the leave oI the House to

withdraw the motion?
HON. MEMBERS.: Yes,

The substitute motion was, py leave
withdrawn.

Qe FRIed @ UTAad H5aq,
odr o7 & graq &qra fEErg g oo
T AT T TATEST 7 THIATT Jr=T |
AR EEAFTSTFE T g T & W
TR TN TR F@ %2 o B uw

HER  dare 9% IR EW & f9u
gaEeTar W g 1 S TP gHT g,
ST T EW IF FX |
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qg }W dga A8T § HIX THEL
ac oft aga O & | 95 Wl A
F FIS JAE AT JIAT 5 G, &4

Tog ¥, SHETE R oF ¥ | Ug
festiegars wIT9 GTAA @ @I E |

“This House, after discussing the-
situation in Assam, do condemn the
brutal killings and the riots that
took place there and appeal to the
people of Assam to strengthen the
feelings of mutual cooperation and
brotherhoog angd find a solution to-
the complicated problem amicably
and help the administration in res-
toring peace.”

The Resolution was qdopted,

MR. SPEAKER: So, the Resolution:
is adopted unanimously.

13.44 hrs.

INTRODUCTION OF NEW MIN-
ISTER.

THE PRIME MINISTER (SHRI-

MATI INDIRA GANDHI): The Minis-
ters were introduced the other day.
One of them was not well and so he
coulg not be introduced, May I now
introduce him to you and through you
to the Houseé?

He is my colleague, Shri Dharama-
vir Minister of State in the Ministry
of Labour and Rehabilitation.

=

MR. SPEAKER: Shri P. Shiv Shan-
kar.

1 T faena v (grsiige)
Y, #Y Fifew famr @

WAL AEEA: [T qF Alfeq faar
g, ¥ Hrowr FTaT g
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. &t T faem qrEw oo
. TaQw & fear & 1 zodt Sqr 9% Ad)
TET AT |

AW WEIRA (T § g @I |

i v faem qEae o3 $Y
g | ag a1 fafaeT & wgar &, w
YRS

Weqs Hgla : ®fT g1 a3

151

@t Iw farm qrmEE cEg A ETew
73 LT o TAFT <@ A0 ar 745 )
Jg 23T FT AT g |

WA WERT

This needs a statutory requirement.
‘Thic has to be done. This cannot be
done otherwise.

IR AT ZH I AL ST Agf aved g, | |

ot W fEwim q@Ew gz gren
F1 gue fAan @r & fF 99 w18 Jm=7
RIS JSTRT § a1 AT IAF gAY
g AR gAY F g fwe W
QIYHT AT FNT, T FEX, TR HY
St T G, ag wer | R weT A
HIaHl g T g & ase a7 a9
Y A a9 AT F 9ger Ay ST w
TIH A& IETEI STAT | AT J 97y
T SHIR I & Trarey | FTHT Ty
FEAT AN T | T g T g7 I
A FIF [0 ATGATE | 9 UH-ET w9
T TG 918 QT FUS T F£TATAA & 139
IS 7 FIUS TIF & ATHA F) AT
Y 74F 9% @M |

SHR; SOMNATH CHATTERJEE
(Jadavpur): Sir, this a very vital
issue. , ... (Interruptions)

MR. SPEAKER: We_m have had it
before. Now, I will give my ruling
on it

SHRI INDRAJIT GUPTA: (Basir-
hat): Last time, you made an obser-
vation from the Chair. You are pro-
bably going to repeat it.

MR. SPEAKER: That is what 1
can do.

SHRI INDRAJIT GUPTA: The right
of the Government is not being ques-
tioned. It is g question of propriety.
It means, your gbservations made last
time is being deliberately flouted by
them,

MR. SPEAKER: Please listen to

me,

SHRI INDRAJIT GUPTA: 1t is a
contempt of the House,

MR. SPEAKER: Sarvashri Chitta
Basu, ram Vilas Paswan, Somnath
Chatterjee agnd Sunil Maitra have sou-
ght permission to raise certain objec-
tions in regard to Papers to be laid on
the Table by Shri P. Shiv Shankar,

In this connection, I would like to
draw attention to Rule 305C of the
Rules of Procedure and Conduct of
Business in Lok Sabha which reads as

under:—

“305C. A member wishing to rai-
se agny of the matlers referred to in
sub-rule (1) of rule 305B shall ref-
er it to the Committee sand and not
rise it in the House.”

I would 3also like to observe that
Governmen{ have issued the notifi-
cations jncreasing the prices of  pet-
roleum  products ynder the powers
conferred - on them py the relevant
Act and the rules framed thereunder.

The Members, if they so wish, may
write to the Committee on Papers
Laid on the Table.
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I. share the Members’ feelings. It
woulg have been more appropriate
to announce the increage in prices in
the House as fhe Lok Sabha was sch-
eduled to sit from 18th February,
1983.

SHRI INDRAJIT GUPTA: What do
they do?

MR, SPEAKER. That is in the rules.
This is my ruling. The ryle says “hat;
I cannot help it,

(sraam)

st wew fagth atem : ¥ fawe
IO IuT F o & gx% oo § 5
fdaTT &9 § g%e feq g 7

W WERd 937 %7 653G 4,
F a1 gRO Y9G AT GXE T &Y FwEaT

z |

g

It is my advice; it cannot be binding.

(zaum™)

+ PAPERS LAID ON THE TABLE—

Conid.

UNDER EssenNTian, Com-
ACT, AGGREMNS BETWLEN
INDIA AND OIL INDIA  LTD.,

MODITIES
GovT. oF
ASSAM, ETC.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): On
behalf of Shri P. Shiv Shankar, 1 beg
to lay on the Table a copy each of the
following Notifications (Hindi and
English versions) under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955: —

(i) The Furnance Oil (Fixation of
Ceiling Prices and Distribution)
Amendment Order, 1983 published
in Notification No, G.S.R. 84(E) in
Gazette of India dateq the 15th
February, 1983.
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(ii) The Light Diesel 0Qil (Fixa-~
tion of Ceiling Prices) Amendment.
Order, 1983 published in Notificalion.
No. G.S.R. 85(E) in Gazette of India,
dated the 15th February, 1983.

(ii) The Kerosene (Fixation of
Ceiling Prices) Amendment Qrder,
1983 published in Notification No.
G.S.R. 88(E) in Gazette of India
dated the 17th February, 1983. [Pla-
ced in Library. See No, LT—5682/
83.]

Papers Laid

(2) A copy of the Agreement (Hindi
and English versions) under section 42
of the Income-Tax Act, 1961 entered
into between the Government of India
and the Oi] India Limited, Assam on
the 12th November, 1982, [Placed in-
Library. See No, LT—5683/83].

(3) (i) A copy of the Annual Report
together with Audited Accounts (Hindi
and Bnglish versions) of the Qil and
Natural Gas Commission for the year
1981-82 and of its subsidiary company
Hydrocarbons India Limited, New
Delhi, for the year 1981, under sub-
section (3) of section 23 read with sub-
section (4) of section 22 of the Qil and
Natural Gas Commission, Act, 1958,

(ii) A copy of the Review {(Hindi
and English wversions) by the Go-
vernment on the working of the Oil
and Natural Gas Cmmission for the
vear 1981-82 ang of its subsidiary
company Hydrocarbons India Limi-
ted, New Delhi, for the year 1981.
[Placed in Library. See No. LT—
5684/83].

(4) (1) A copy of the Annual Report
(Hindi and English versiong) of the
Oil Industry Development Board, New
Delhi. for the year 1981-82 along with
the Audited Accounts under sub-sec-
tion (4) of section 20 of the Oil Indus-
try (Development) Act, 1974.

(iiy A copy of the Review (Hindi
and English versions) by the GO-
vernment on the working of the Oil
Industry Development Board, New
Delhi, for the year 1981-82, [Placed"
in “Library. See No. LT—5685/83].
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(5) A copy each gf the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1056:—

(i) Review by the Governmenti on
the working of the Madras Refineries
Limited, Madras, for the year 1981~
82.

(ii) Annual Report of the Madras
Refineries Limited, Madras for the
vear 1981-82 along with the Audijted
Accounts and the comments of
the Comptroller and Auditor Gen-
eral thereon.

(6) A statement (Hindi and Eng-
lish yersions) showing reasons  for
delay in laying the papers mention-
ed at (5) above. [Placed in Library,
See No. LT—5686/83],

(7 A copy of the Peiroleum Pro-
ducts (Supply and Distribution)
Amendment Order, 1983 (Hindi an-
English versions) published in Noti-
fication No. G.S.R, 89(E) in Gaz-
ette of India dated the 17th Feb-
ruary, 1983 ynder sub-section (6)
of section 3 of the Essentia]l] Com-
modities Act  1955. [Placed in
Library, See No. LT-5687/83].

(sa=am)

TS WEWEA  ;qTT AT E1 E, HY
FifaT gz w7 a7 faqar 2
(saFerTT)
TS WEXQ™ : Fifaa mIerT o
W2 A 9T |
(zaagm)
St uw fastta qlaala (zrsfige)

WeRel WEled, ®id  AIT 9T AU
ATeAFNT & |

WU WEEA : 98 7 27 4T |
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SHR; SOMNATH CHATTERJEE
(Jadavpur);: We are walking out in
protest. :

(Interruptions)

A wew fagtq adm : gw A
{77 3 &, SRS TO FT W HIX
9T T 1 FET AT ST WET & T HIT
i HrafasaF g | TF {90 g7 waAr
fatig wwe &3q £ | (wawm)

Some hon, Membets then left the
House,

NOTIFICATION UNDER HiGH COURT JUDGES
(CONDITIONS OF SERVICE) AcT, HIGH
COURT AT BOMBAY (EXTENSIONS OF JURIS-
DICTION TO GoA, DaMAN anD Diu) Acr,
NOTIFICATIONS UNDER COMPANIES AcT,
ANNUAL REPORT, FTC. OF CENTRAL WAKF
CounciL, NEw DELHI FOR 1981-82, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): On behalf of
Shri Jagannath Kaushik, I beg to lay
on the Table:

(1) A copy of the High Court
Judges Travelling Allowance (Se-
condq Amentment) Rules, 1982 (Hindi
and [English versions) published in
Notification No. G.S.R. 887 in
Gazette of India dated the 30th Ccto-
ber, 1982 under sub-section (3) of
section 24 of the High Court Judges,
Conditions of Service) Act, 1954.
[Placed in Library See No. LT-—
5688/83].

(2) A copy of the High Court of
Bombay (Extensior of Jurisdiction
to Goa, Daman and Diu) Removal of
Difficulties Order, 1982 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 633(E) in Gazette
of India dated the 30th October, 1982
under sub-sectirn (2) of section 13 of
the High Court at Bombay (Extension
of Juridiction to Goa, Damand and
Diu) Act, 1981. [Placed in Library,
See No. LT—5689/83.]

(3) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of section
642 of the Companies Act, 1956:—
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(i) The Cost Accounting Records
(Cement) Amendment Rules, 1983
published in Notification No. G.S.R.
14 in Gazette of India dated the 8lh
January, 1983.

(ii) The Cost Account Records
(Cycles) Amendment Rules, 1983
_ bublished in Nuotification No, G.S.R.
15 In Gazette of India dated 8th
January, 1983.

(ii1) The Cost Accounting Records
(Tyres and Tubes) Amendment
Rules, 1983 published in Notification
No. G.S.R. 16 in Gazette of India
-dated the 8th January 1983.

.(iv) The Cost Accounting Records

(Caustic Scda) Aimendment Rules
1983, published in Notification No,
G.S.R. 17 in Gazette of Indiag dated
the 8th January, 1983.

(v) The Cost Accounting Records
(Room Air-Conditioners) Amendment
Rules, 1983 published in Nolitication
No. G.SR. 18 in Gazelle of Indio
dateq the 8th January, 1983.

(vi) The Cost Accounting Reccrds
(Refrigerators) Amendment Rules,
1983, published in Notification No.
G.S.R. 19 in Gazeite of India dated
the 8th January, 1983.

(vii) The Cost Accounting Re-
cords { Automobile Batteries)
Amendment Rules, 1983 published in
Notification No. G.S.R. 20 in (Gazetle
of India dated the 8th January,
1983.

(viil) The Cost Accounting Records
(Electric Lamps) Amendment Rules,
1983 nublished in Notification Mo,
G.S.R. 21 in Gazette of India dated
the 8th January, 1983.

(ix) The Cost Accounting Records
(Electric Fans) Amendment Iiules.
1983 published in Notification No.
G.S.R. 22 in Gazette of India dated
‘the 8th January, 1983.

(x) The Cost Accounting Records
(Electric Molors) Amendment Rules,
1983 published in Notification No.
G.S.R. 23 in Gazetle of India dated
the 8th January, 1983.

PHALGUNA 3, 1904 (SAKA)
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(xi) The Cost Accounting Records
Motor Vehicles) Amendment Rules,
1983 published in Notlification No.
G.S.R. 24 in Gazette of India dated

the 8th January, 1983,

(xii) The Cost Accounting Records
(Tractors) Amendment Rules, 1983
published in Notification No. G.S.R.
25 in Gazette of India dated the §th

January, 1983.

(xiii) The Cost Accounting Re-
cords (Aluminium) Amendment
Rules 1983 published in Notification
No. G.S.R. 26 in Gazette cf India
dated the 8th January, 1983.

(xiv) The Cost Accounting Re-
cords (Vanaspati) Amendment Rules,
1983 published in Notification No.
G.S.R. 27 in Gazz2tte of India dated
the 8th January, 1983.

(xv) The Cost Accounting Re-
cords (Bulk Drugs) Amendment
Rules, 1983 published in Notifica-
tion No. G.S.R. 28 in Gazette of
India dated the 8th January, 1983.

(xvi) The Cost Accounting Recoras
(Sugar) Amendment Rules, 1983 pub-
lished in Notification No. G.S.R.
929 in Gazette of India dated the
8th January 1983,

(xvii) The Cost Accounting Re-
cords (Iniant Milk Food) Am-
endment Rules 1983 published in
Notification No. G.S.R. 30 in Gaz-
ette of India dated the 8th Janu-
ary, 1983.

(xviil) The Cost Accounting Re-
cords (Industrial Alcohol) Amend-
ment Rules, 1983 published in Noti-
fication No. G.S.R. 31 in Gazette of
India gqated the 8th January, 1983.

(xix) The Cost Accounting Re-
cords (Jute Goods) Amendment
Rules, 1933 published in Noetifica-
tion No, G.S.R. 32 in azette of
India dated the 8th January, 1983.

(xx) The Cost  Accounting Re-
cords (Paper) Amendment Rules,
1983 published in Notification No.
G.SR. 33 in Gazette of India dated
the 8th January, 1983.
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(xxi) The Cost Accounting Re-
cords (Rayon) Amendment Rules,
1983 published in Notification  No.
G.S.R. 34 in Gazette of India dated
the 8th January 1983.

'(xxii) The Cost Accounting Re-
cords (Dyes) Amendment Rules,
1983 published in Notification  No.
G.S.R. 35 in Gazette of India dated
the 8th January, 1983.

(xxiii) The (Cost Accounting Re-
cords (Soda Ash) Amendment Rul-
es, 1983 published in Notification
No. G.S.R. 36 in Gazette of India
dated the 8th January, 1983,

(xxiv) The Cost Accounting Re-
cords (Polyester) Amendment
Rules. 1983 published in Notifica-
tion No, G.SR. 37 in Gazetle
of India dated the 8th January,
1983.

(xxv) The Cost Accounting Re-
cords (Nylon) Amendment Rules,
1983 published in Notification No.
G.S.R. 38 in Gazette of India
dated the 8th January, 1983.

(xxvi) The Cost Accounting Re-
cords (Dry Cell Batteries) Amend-
meni Rules, 1983 published in Noti-
fication No. G.S.R. 39 in Gazette of
Indiy dated the 8th January, 1983.

(xxviiy The Cost Ac(!ountjng Re-
cords (Cotton Textiles)y Amendment
Rules, 1983 published in Notification
No. G.S.R. 40 in Gazette of India
dateq the 8th January, 1933.

(xxviii) The Cost Accounting Re-
cords ((Sulphuric Acid) Amend-
ment Rules, 1983 published in Notifi-
cation No, G.S.R. 41 in Gazette of
Indiag dated the 8th aJnuary, 1983.

(xxix) The Cost Accounting Re-
cords (Jute Goods) Amendment
Rules, 1983 published in Notificatioh
No. G.SR. 42 in Gazette of
India dated the 8th January 1983.
[Placed in Labrary. See No, LT—
5890/83]7.

(4) A copy of the Annual Report
Hindj and English versions) of the
Central Wake Council, New Delhi,

for the year 1981-82 along with the
Audited Acounts, [Placed in Lib-
rary. . See No, LT-5691/83],

(5) A copy of the Report (Hindi
ang Englisn, versions) under section
21(3) (b) of the Monopolies and Res-
trictive Trade Practices Act, 1969
in the case of Messers Synthetics.
and Chemicals Limited, Bombay for
substantial expansion of Styrene
Butadiene  Rubber Capacity and
manufacture of (a) Viny] Pyridine
Latices ang (b) Styrenated Phenoi
and Government’s Order dated the
20th October, 1982, 21st December,
1982 and 31st January, 1983, toge-
ther with an Explantory note under
section 62 of the Monopolies and
Restrictive Trade Practices Act,
1969. [Placed in Library, See No_
5692/83]1.

5 YAfetia qEEw ¢ # SEAr
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REVIEW ON AND ANNUAL REPORT OF PRrRO-
JECTS AND DEVELOPMENT IND1A LTD. FOR
1981-82 REVIEW ON AND ANNUA[: Re-
PORT OF PYRITES, PHOSPHATES AND CHE-
MICALS LTD., FOR 1981-82, ETcC.

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : I beg to lay on the Table a
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(1) (i) Review by the Govern-
ment on the working of the Projects
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and Development India Limited, for the
year 1981-82. %

(ii) Annual Report of the Projects
and Development India  Limited, for
the year 1981-82 along with the Audi-
ted  Accounts and the comments of
the Comptroller and Auditor General
thereon. [Placed in Library. See No.
LT—5693|83].

(2) (i) Review by the
on the working of the
phates and Chemicals
year 1981-82.

(ii) Annual Report of the Pyritcs,
phospate:: and  Chemicals Limited,
. Tor the year 1981-82 along with the
Audited. Accounts and the comments
of the Comptroller and Auditor Gene-
ral thereon. [Placed in Librar.y See
No. LT--5694|83]

(3) (i) Review by the
on the working
and Pharmaceuticals
year 1981-82.

Government
Pyrites, Phos-
Limited, for the

Government
of the Indian Drugs
Limited, for the

(ii))  Annual Report of the Indian
Drugs and Pharmaceuticals Limited,
for the vears 1981-82 along with the
Audited Accounts and the comments
of the Comproller and Auditor
General thereon. [Placed in Library.
See No. LT-—5695183).

(4) (i) Review by the Government on
the working of the Smith Stanistreet Phar-
maceuticals Limited, for the year 1981-82,

(ii) Annual Report of the Smith Stanis-
treet Pharmaceuticals Limited, for the
year 1981-82 along with the Audited Ac-
counts and the comments of the Comp-
roller and Auditor General thereon.
[Placed in Library See No., LTe5696/83]

(5) (i) Review by the Government on
the working of the Fertilizers and Chemi-
cals, Travancore, Limited, for the year
1981-82.

(ii) Annual Report of the Fertilizers
and Chemicals, Travancore, Limited, for
the year 1981-82 along with the Audit
Accounts and the comments of the comp-
trollgr and Auditor  General fthereon.
[Placed in Library. See No. LT—5697|
83] "y

[ RAJYA SABHA ]
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(6) (i) Review by the Government
on the working of the Fertilizers Corpo-
ration of India Limited, for the year
1981-82].

(i) Annual Report of the Fertili-
zers Corporation of India Limited, for
the year 1981-82 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General there-
on. [Placed in Library. See No. LT—
5698/83].

(7) (i) Review by the Government on
the working of the National Fertilizers
Limited, for the year 1981-82.

(ii) Annual Report of the National -
Fertilizers Limited, for the year
1981-82 along with the Audited Ac-
counts and the comments of the Comp-
troller and Auditor General thereon-
[Placed in Library. See No. LT-5699|83]

(8) (i) Review by the Government
on the working of the Rashtriya Chemi-
cals and Fertilizers Limited, for the year
1981-82.

(ii) Annual Report of the Rashtriya
Chemicals and Fertilizers Limited for
the year 1981-82 along with the Awudi
ted Accounts and the comments of the
Comptroller and Auditor General there-
on. [Placed in Library. See No. LT—
5700 83].

(9) (i) Review by the Government on
the working of the Madras Fertilizes Li-
mited, for the year 1981-82.

(i1) Annual Report of the Madras
Fertilizers Limited, for the year 1981-82
along with the Audited Accounts and
the comments of the comptroller and
Auditor General thereon.

[Placed in Library. Se¢ No.LT—5701/
83]

STATEMENT LAYING OF ANNUAL REPORT
OF ANDAMAN AND NICOBAR ISLANDS Fo-
RESTS AND PLANTATION DEVELOPMENT
CORPORATION, PorT BILAIRR FOR 1981-82.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): I beg to lay
on the Table a statement (Hindi and
English versions) explaining reasons for
not laying the Annual Report
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of the Andaman and Nicobar Islands
Forests and  Plantation  Develop-
ment Corporation, Port Blair,
for the year 1981-82 within the stipulat-
ed period of nine months after the close
of Accounting Year. [Placed in Library
See No. LT-5702|83.]

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): I beg to lay on the Table:

(1) The following statements
(Hindi and English versions) showing
the action taken by Government on
various assurances, promises and
undertakings given by the Ministers
during the various Sessions of Lok
Sabha:—

——— —_—

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON  VARIOUS  ASSURANCES
PROMISES, ACT.

(i) Statement No. XXV— Seventh Session, 1979. Sixth Lok Sabha.
{i1) Statement No. XXII— Third Sessien, 1g€o. .
(iii) Statement No. XVI- Fourtl. Session, 1gfo. .
(iv) Statement No. XVI- Filtl: Session,  19€o0. . Seventh Lek Sablia,

(v) Statement No. X - Sixth Session, 19801, .

(vi) Statement No. VIII= Seventl Sessien, 1981,
(vii) Statement No. VII-- Figtl Sessicn, 1982, .
(viii) Statemnent No.. III Ninth Session, 1962, .
(ix) Statement No, 1I- Tently Sessicr, 1982, .,

[Placed in  Library See No. LT~

5703(83]

(2) A copy each of the following
Ordinances (Hindi and English ver-
sions) under article 123(2) (a) of
the Constitution:—

(1) The Delhi Administration
(Amendment) Ordinance, 1983 No.
1 of 1983) promulgated by the
President on the 2nd January, 1983.

(ii) The Delhi Municipal Corpo-
ration (Amendment) Ordinance,
1983 (No. 2 of 1983) promulgated
by the President on the 2nd Jan-
rary 1983. [Placed in Library. See
No. LT—5704/83]

(3) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Gandhi Smriti Samiti, New
Delhi for the year 1981-82 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
ang English versions) by the Go-

vernm=nt on the working of the
Gandhi  Smriti Samiti, New Delhi,
for the year 1981-82. [Placed in
Library. See No. LT—5705/83.]

(4) (i) A copy of the Annual Re- ‘
port (Hindi and English versioas)
of the Rajghat Samadhi Commit-
tee, New Delhi, for the year 1981-
82 along with Audited Accounts.

(ii) A copy of the Review
(Hindi and English wversions) by
the Government on the working ot
the Rajghat Samadhi Committee,
New Delhi for the year 1981-82,
[Placeg in Library, See No, LT-
5706/83.]

(5) (i) A copy of the Audited Ac-
counts (Hindi ang English versions)
of the Delhi Urban Art Commission,
New Delhi, for the year 1981-82
under sub-section (4) of section 20
of the Delhi Urban Art Commission
Act, 1973

(ii) A copy of the Review (Hindi
and English versions) by the Go-
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vernment on the working of the
Delhi Urban Art Commission, New
Delhi, for the year 1981-82. [Placed
in Library. See No. LT—5707/83.]

(6) (i) A copy of the Annual Ad-
ministration Report (Hindi and Eng-
lish versions) of the Delhi Develop-
ment Authority, Delhi, for the year
1981-82, under section 26 of the Delhi
Development Act, 1957.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the working
of the Delhi Development Authori-
ty, Delhi, for the year 1981-82.
[Placed in Library. See No. LT—
5708/83.]

INDUSTRIAL .EMPLOYMENT (STANDING)
(ORDERS) CENTRAL AMENDMENT
RuLEs, 1983, PAPERS UNDER EM-
PLOYEES STATE INSURANCES Act,
1948, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
I beg to lay on the Table;

(1) A copy of the Industrial Emp-
loyment (Standing grders) Central
(Amendment) Rules, 1983 (Hindi and

* English versions) published in Noti-
fication No. G.S.R 30(E) in Gazette

» of India dated the 17th January.
1983, [Placeq in Library. See No.
LT 5709/83.]

(2) A copy each of the following
papers (Hindi and English versions)
under section 36 of the Employees'
State Insurance Act, 1948:—

(i) Annual Report of the Emp-
loyees' State  Insurance Corpora-
tion, for the year 1981-82,

(ii) Annual Accounts of the
Employees' State Insurance Cor-
poration for the year 1981-82 along
with Audit Report thereon. [Placed
in Library. See No. LT—5710/83.]

" (3) A copy of the Annual Report
(Hindi and English versions) of the
National Labour Institute, New
Delhi, for the year 1981-82 along
with the AuZited Accounts. [Placed
in Library. See No. LT—5711/83.]
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(4) (1) A copy of the Annual Re-
port (Hindi and English versions)
of the Central Coal Mines Rescue

Stations Committee, for the year
1981-82.
(i) A copy of the Review

(Hindj and English versions) by
the Government on the working
of the Central Coal Mines Rescue
Stations Committee, for the year
1981-82. [Placed in Library. See
No. Lt—5712/83.]

(5) (1) A copy i the Annual Re-
port (Hindi and English versions
of the National Council for Safety in
Mines, Dhanbad, for the year 1981
along with the Audited Accounts,

(ii) A copy of the Review
(Hindi and English versions) by
the Government on the working
of the National Council for Safety
in Mines Dhanbad, for the year
1981. [Placed in Library. See No. LT—
5713/83.]

(6) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the National Safety Council for
the year 1981-82 along with the Au-
dited Accounts.

(ii) A copy of the Review
‘Hindi and English versions) by
the Government on the working
of the National Safety Council
for the year 1981-82. [Placed in
Library. See No. LT—5714/83.)

(7) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Employees Provident Fund
Organisation, for the year 1981-82.

(ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the Employees’ Provi-
dent Fund Organisation for the
vear 1981-82 along with the Audit
Report thereon. [Placed in
Library. See No. LT—5715/83.]

(8) (i) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Central Board for Workers
Education for the year 1981-82.
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(ii) A copy of the Annual Accounts
(Hindi and English versions) of the
Central Board for Workers Education

for the year 1981-82 together with Re--

port thereon. [Placed in Library. See
No. LT—5716,83].
INDIAN TELEGRAPH

« NOTIFICATION UNDER
ACT

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): I beg to lay on
the Table a copy of the Indian Telegraph
(Third Amendment) Rules, 1982 (Hindi
and English versions) published in Noti-
fication No. G.S.R. 744 (E) in Gazettle
of India dated the 9th December, 1982
under sub-section (S5) of section 7 of the
Indian Telegraph Act, 1885 [Placed in
Library. Sce No. LT—5717!83].

ANNUAL REPORT ETC. OF THE NATIONAL
INSTITUTE OF HYDROLOGY, ROORKEE FOR
1981-82.

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): 1 beg to Iay
on the Table:

(1) A copv of the Annual Report
(Hindi and English versions) of the Na-
tional Institute of Hydrology, Roorkee,
for the year 1981-82 along with Acc-
ounts and the Audit Report thereon.

(2) A statement (Hindi and English
versions) regarding Review by the Govern-
ment on the working of the National Ins-
titute of Hydrology, Roorkee, for the year
1981-82. [Placed in Library. See No.
LT—5718(83.]

ANNUAL ACCOUNTS ETC. OF THE NATIONAL
INSTITUTE OF RURAL DEVELOPMENT Hy-
PERABAD FOR 1981-82.

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOQP-
MENT (SHRT HARINATHA MISRA):
I beg to lay on the Table a copy of the
Annual Accounts (Hindi and English vesi-
sions) of the National Institute of Rural
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Development, Hyderabad, fdr the year
1981-82 together with Audit Report there-
on. [Placed in Library. See No. LT—5719,
83].

ANNUAL REPORT OF AND REVIEW ON
THE WORKING OF HINDUSTAN FERTILISER
CORPORATION LTD., FOR 1981-82

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILISERS (SHRI R. C. RATH): Sir, I
beg to lay on the Table a copy each of the
following papers  (Hindi and English
versions) under sub-section (1) of section
619 A of the Companies Ac‘t’ 1936 : —-

(1) Review by the. Government on theti
working of the Hindustan Feriiliser Cor- =
poration Limited for the year 1981-82.

(2) Annual Report of the Hindus-
tan Fertiliser Corporation Limited for
the vyear 1981-83 along with the
Audited Accounts and the Comments
of the Comptroller and Auditor
General  thereon. [Placed in  Lib-
rary Sce No. LT-5730/83.]

REVIEW ON AND ANNUAL REPORTS OF
HINDUSTAN FFERTILISERS CORPORATION LTD.
FOR 1981-82. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
NDRA SHEKHER SINGH): I beg to lay
on the Table a copy each of the follow-
wing papers (Hindi and English versions)
under sub-section (i) of section 619A of
the Companies Act, 1956:

(1)Review by the Govenment the wor-
king of the Rural Electrification Corpo-
ration Limited, New Delhi for the year
1981-82.

(i1) Annual Report of the Rural Elec-
trification Corporation Limited, New
Delhi, for the year 1981-82 alonwith !
the Audited and the comments ©{
the Comptroller and Auditor General
thereon [Placed in Library. See No.
5721/83].

(2) . (i) Review by the Government on
the working of the National Thermal Po-
wer Corporation, New Delhi; for the year
1981-82.
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(ii) Annual Report of the National
Thermal Power Corporation, New Delhi
for the year 1981-82 alongwith Audited
' Accounts and the coments of
the Comptroller and Auditor General
thereon. [Placed in Library. See No. LT-
1T-5722!83.]

NOTIFICATION UNDER Coar. MINES PRro-
vIDENT FUND AND MISCELLANEOUS PROVI-

SIONS AcCT, 1948.

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MI-
NISTRY OF ENERGY (SHRI DALBIR
SINGH) : I beg to lay on the Table a copy
of the Coal Mines Family Pension (Am-
endment) Scheme 1982, (Hindi and
English versions) published in Notification
No. G.S.R. 750(E) in Gazette of India
dated the 10th December, 1982 under sec-
tion 7A of the Coal Mines Provident Fund
and Miscellaneous Provisions Act, 1948.
[Placed in Library. Sce No. LT-572383.]

NOTIFICATION IN RESPECT OF METROPOLITAN
CounNciL oF DELHI AND ASSAM (GOVERN-
MENT NOTIFICATION CONTAINING CORRIGEN-
DUM TO NOTIFICATION UNDER ESSENTIAL
SERVICES MAINTENANCE ACT

3y THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI

P. VENKATASUBBAIAH): 1 beg to lay
" on the Table:

(1) A copy of Notification No. S.0.
99(E) Hindi and English ver-
sions) published in Gazette of
India dated the 8th  February,
1983 containing President’s Order
issued under section 31 of the
Delhi Administration Act, 1966
rescinding the Order dated the
21st March, 1980 as amended
from time to time, in respect of
Metropolitan Council of Delhi.
[Placed in Library. See No. LT-
5724/83.]

(2) A copy of Assam Government
Notification No. PLA. 906/82/147
(Hindi and  English versions)
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published in Assam Gazette da~
ted the 29th October, 1982 con-

taining corrigendum to Notificaticm
No. PLA 906/82,125 dated . the
30th September, 1982 under sub-
section (2) of section 2 of the
Essential, Services Maintenance
(Assam) Act, 1980 as amended
by the Essential Services Mainte-
pance Act, 1981. [Placed in Lib-
rary Sec No. LT-5725(83.]

Notifications under Gold (control) Act,
Coinage Act. Delhi Sales Tax Act, Central
Excise and Salt Act. Customs Act, Central
Excise Rules, and Reports under article
151(1) of the Constitution.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY: I beg to lay on
the Table:

(1) A copy of the Gold (Control)
Appeals (Amendment) Rules,
1982 (Hindi and English ver-
sions) published in Notification
No. S.0. 795(E) in Gazette of
India dated the 10th November,
1982 under sub-section (3) of
section 114 of the Gold (Control)
Act, 1968. [Placed in Library.
See No.LT-5726/83.]

(7) A copy each of the following

- tifications (’Hindi and English
versions) under sub-section (3)
of section 2lof the Coinage Act,
1906:—

(1) The Coinage (Standard weight
and Remedy of Commemorative
Coins of Two Rupees made up
Copper and Nickel coined for
“IX ASIAN GAMES DELHI
(1982") Rules, 1982 published
in Notification No. S.0. 774(E)
in Gazette of India dated the 3rd
November 1982.

(i1) The Coinage (Standard Weight
and Remedy of the coins of one
rupee containing copper 75 per
cent and  nickel 25 per cent)
Rules, 1982 published in Notifica-
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tion No. S.0. 775(E) in
Gazetle of India dated the
3rd November, 1982.

(iii) The Coinage (Standard Weight

(3) A cony of the

4)

(i) The Central

(ii) The Central

and Kemedy of the Comme-
morative Coins- of One Hun-
dred Rupees Containing
Silver 50 per cent, Copper 40
per cent, Nickel 5 per cent
Zinc S5 per cent, Ten

kel 25 per cent Coined for

National Integration, 1982)

Rules, 1982 published ia

Notification No. S.0. 853(E)

in Gazette of India dated the
20th December, 1982. [Placed
in Library, See no. LT-5727/
83.]

Delhi Sales
Tax (Thirq Amendment) Ru-
les. 1982 (Hindi and English
versions) published in Notifi-
cation No. F, 4 (116)82-Fin (G)
in Delhi Gazette dated the 6th
December, 1982 under section
72 of the Delhi Sales Tax Act,
1975, [Placed in Library. See
No. 1.T-5728/83.1

A copy each of the following
Notifications (Hindi *and Eng-
lish versions) under sub-sec-
tion 2) of section 38 of the
Central Excise and Salt Act,
1944 : —

Excise (First
Amendment) Rules, 1983
published in Notification No.
G.SR. 19(E) in Gazette of
India dated the 11th Janu-
ary, 1983.

Excise (Twelfth
Amendment) Rules, 1982
published in Notificalion No.
G.S.R. 682(E) in Gazette of
India dated the 10th Nov-
ember, 1983 [Placed in Lib-
rary See No. LT-5728/83]
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(5) A copy each of the following

Notifications (HIndi and Eng-
lish versions) under seclion
159 of the Customs Act, 1962.

published in
Gazelte of India dated the
1st January, 1983 together
with an explanatory memo-
randum  legarding revised
rate of exchange for conver-
sion of certain foreign cur-
rencies into Indian currency
or vice versa for purpose of
assessment of imports and
exports. ‘

published in
Gazette of India dated the
5th January, 1983 together
with an  explanatory note
withdrawing exemption of
additional (countervailing)
duty under Tariff Item 68 of
the Central Excise Tariff on
items covered by Chapters
75, 77, 80 and 81 of the Cus-
toms Tariff such as Tin and
articles thereof, Nickel and
articles thereof.

(iii) G.S.R. 11(E) published in

Gazette of India dated the
6th January 1983 together
with and explanatory memo-

randum  making certain
amendment 1o Notification
No. G.S.R. 1716 dated

the 19th July, 1969 so as to
substitute  the “Baggage
Rules 1978 and Transfer
of Residence Rules, 1978",
therein for ‘“‘the passengers
(Non-Tourist) Baggage Ru-
les, 1960” and the “Transfer
of Residence Rules, 1969" as
these rules were substituted
by the Rules of 1973.

12 (E) published in
Gazette of India dated the
7th  January, 1983 together
with an explanatory memo-
randum regarding revised
rate of exchange for conver-
sion of Russian Rouble into
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Indian currency or wvice versa
in supersession of Notifica-

tion No.
7th July,

178-Cus, dated the
1982,

(v) G.S.R. 95 published in Gazet-

te of India dated the 29th
January, 1983 together with
and explanatory memoran-
dum making amendment to
Notification No. 132-Customs
dated the 2nd July, 1980 <o
as to add six more products
0oi Nepalese origin that have
been found to  qualify for
preferential  entry into India
under the Indo-Nepa] Trea-
ty of Trade, 1978.

(vi) 'G.S.R. 678(E) published in

Gazette of India dated the
9th November, 1982 toge-
ther with an explanatory
memorandum regarding re-
vised rates of exchange Zor
conversion of Hong Kong
Dollar into Indian currency
or pice versa in superses-
sion of Notification No. 216~
Customs dated the 1st Octo-
ber. 1982.

(vii) The Customs (Appeals Am-

(viii)

endments Rules, 1982 pub-
lished in Notification No.
G.S.R. 681(E) in Gazette of
India dated the 10th Nov-
ember, 1982.

G.S.R. 701(E)/704 (E) pub-
lished in Gazette of India
dated the 16th November,
1982 together with an ex-
planatory memorandum re-
garding revised rates of
customs and excise duties on
copper and copper items
with effect from the 16th
November, 1982.

(ix) G.S.R, 707(E) published in

Gazette of India dated the
16th November, 1982 toge-
ther with an  explanatory
memorandum making cer-
tain amendment to Notifica-
tion No. 150-Customs dated
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the 23rd July, 1980 so as to extend
the concession to printed bags
made of polypropylene, PBC, High
molecular or High density poly-
tene,

(x) G.S.R. 716(E) published in
Gazette of India dated the 23rd
November, 1982 together with an
explanatory Note regarding increase
in the customs duty on Polyester
Filament Yarn  Polyester monofil
and Polyester strip by Rs. 15 per
kilograme.

(xi) G.SR.
Gazette of
November, 1982
explanatory memorandum
ing stainless steel bars (including
bright bars), rods anq wires, the
cross sectional dimension of which
is less than 10 mm from the basic
cusoms duty in excess of 60 per
cent ad-valorem and also exempt-
ing stainless steel bars (including
bright bars) rods and wires, the
cross sectional dimension of which is
10 mm or more from basic custom
duty in excess of 15 per cent ad-
valorem.

719(E) published in
India dated the 24th
together with aun
exempt-

(xiii) G.S.R. 721(E) published in
Gazette of India dated the 25th
November, 1982 together with an
explanatory memorandum extending
the validity of Notificalion No. 232-
Customs dated the 5th December,
1979 upto the 30th November, 1983.

(xii1) G.S.R. 725(E) publisheq in
Gazette of India dated the 30th
with an
explanatory memorandum regarding
revised rate of exchange Zor conver-
slon of Pound Sterling into Indian
currency Or Vice versa in  supreses-
sion of Notification No. 216-Custom
dated the 1st October, 1983.

(xiv) G.S.R. T736(E) to 743
(E) published in ‘Gazette of India
dated the 8th December, 1982 toge-
ther with an explanatory memoran-
dum regarding increase in auxiliary
duty of customs and withdrawal of
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exemption from countervailing duty
on certain iron and steel items

(xv) G.S.R. T47(E) published in
Gazette of India dated the 9th
December, 1983 together with an ex-
planatory memorandum making cer-
tain amendment to Notification No.
181-Customs dateq the 24th Augus!,
1979 so as to extend the benefit of
duty concession to all types of out-
board motors required for fitment to
boats used for fishing operations.

(xvi) G.S.R. 759(E) published in
Gazette of India dateq the 16th
December, 1982 together with an
explanatory Note regarding increa-
se in the rate of export duty on
coffee from Rs. 440 per quintal to
Rs. 530 per quintal,

(xvii) G.S.R. 761(E) published in
Gazette of India dated the 17th
December, 1982 together with &n ex-
planatory memorandum rescinding
Notification No. 236-Customs dateC
2-11-1982.

(xviii) G.S.R. T62(E) publised in
Gazette of India dated the 18th
December, 1982 containing Corrigen-
dum to Notification No. G.S.R. 308(E)
dated the 5th April, 1982.

(xix) G.S.R. 768(E) published in
Gazetted of India dated the 18th
December, 1982 together with an ¢x-
planatory memorundam regarding
revised rates ol exchange [lor con-
version of Japanese Yen into Indian
currency or vice versa in superse-
ssion of Notification No. 216-Cus-
toms dated the 1st October, 1082,
[Placed in Library. See No. LT-
5730/83].

(6) A copy each of the following

Notifications (Hindi and English ver-
sions) issued under the

Central Ex-
cise, Rules, 1944:—

(i) GSR. 1(E) published in
Gazette of India dated the 1st Janu-
ry, 1983 together with an explana-

tory memorandum extending the
L
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concession under Notification No.
291/77-Central Exciscs dated the 12t}
September, 1977 upto 31st NMarch,
1983.

(ii) G.S.R. 3(E) and 4(E) publish-
ed in Gazette of India dated th= 1st
January, 1983 together with an ex-
planatory memorandum seeking ex-
emption from so much of the basic
excise duty as is in excess of the
amount calculated at the rate of
eight per cent ad-valorem and full
exemption from special excise duty
on the bare copper wires.

(iii) G.S.R. 42(E) published in
Gazette of India dated the ?lst
January, 1983 together with aq ex-
planatory memorandum regacding
exemption tp excisable goods donat-
ed to the people affected by the
cyclone in the State of Gujarat, from
the whole of excise duty navable
thereon.

(iv) G.S.R. 679(E) publisheq in
Gazette of India dated the 10th
November, 1982 together with an ex-
planatory memorandum  regarding
exemptlion to copper sulphate from
payment{ of central excise duty
under Item No. 68 CET.

(v) G.S.R. 684(E) published in
Gazette of India dated the 1ith
November, 1982 together +with an
explanatory memorandum regarding
reclassification of Tea Zones,

(vi)y G.S.R. T05(E) and 7J8(E)
published in Gazette of India dated
the 16th November, 1982 regarling
readjustments of Custams ang Lxcise
duties on Copper and articles there-
of,

(vii) G.S.R. 709(E) published in
Gazette of India dated the 17th No-
vember, 1982 together with an ex-
planatory memorandum  regaraing
exemption from whole of exciseable
goods manufactured in Qrdnance
Factories ang intended for consump-
tion by the members of Armed For-

ces and factoriets itself.
R
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(viil) GS.R. 717(E), TI8(E) pub-
lished in Gazette of India dated the
24th November, 1982 together with

; an explanatory memorandum re-
garding concessional rate of iuty on
Printing Paper.

(ix) G.S.R. 731(E) published in
Gazette of India dated the 1st
December, 1982 together with nn
explanatory memorandum  regarding
rates of excise duty on free sale sugar.

(x) G.S.R. T754(E) publishag in
Gazette of India dated the !lth
December, 1982 together with an
explanatory memorandum regarding
exemption from duty on Equipment
of Computer/Telecommunication of
the Project “Titan” of- Qil and
Natural Gas Commission.  [Placed
in Library. Sce No. LT-5731(83.]

(7) A copy each of the folowing
Reports. (Hindi and English vei-
sions) under article 151(1) of the
Constitution:—

(i) Report of the Comptrolier
and Auditor General of India for
the year 1981«—Union Governmemnt
(Commercial) Part XIII—A mac-
ro view of overall performeance
including sales performance etc.
of the erstwhile Hindustan Steel
Limited.

(ii) Report of the Comptroller
and Auditor General of India for

the year 1982—Union Goverrment

(Commercial) Part I—Introduce-

. tion.

(iii) Report of the Comptroller
and Auditor General of India for
the year 1982—Union Goverament
(Commercial) Part III—Scooters
India Limited. [Placed in Library.
See. No. LT-5732[83.]

(8) A statement (Hindi and FEng-
lish versions) on the results 5f the
market loans floated in December,
1982 and February, 1983. [Placed
in Library. See No. LT-5732|83.]
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13.48 hrs.

COMMITTEE ON PAPERS ,LAID
ON THE TABLE

MINUTES OF SITTINGS

SHRIMATI KRISIHNA SAIIl ‘Begu-
sarai): I beg to lay on the Table
Minutes (Hindi ang English versions)
of the sittings of the Committee on
Papers laid on the Table relating to
theor Twelth Report.

13.49 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha:—

‘1 am directed to inform the Lok
Sabha that the Rajya Sabha, at ils
sitting held today, the 21st Febru-
ary, 1983, adopted the following
motion in regard to the presen-
tation of the Report of the Joint
Committee of the Houses, on the
Mental Healtp Bill, 1981:—

“That the time appointed for
presentation of the Report of the
Joint Commitiee of the Houses
on the Menta] Health Bill, {981 be
further extended wup to the lcst
day of the first week of the Hun-
dred ang Twenty Seventh Ses-
sion of the Rajya Sabha’.”

ASSENT TO BILLS

SECRETARY: Sir, I lay on the Tab-
le following two Bills passed by the

.Houses of Parliament during the last

session and assented to since a re-
port was last made to the House on
the 2nd Nevember, 1982»—

1. The Anti-Hijacking Bill, 1982.

2. The Suppression of Unlawful
Acts Against Safety of Civil Avio-
tion BIill, 1982.

TR G e W I L
o=
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[Secretary].

Sir, T also lay on the Table copies,
duly authenticateq by the Secretary-
General of Rajya Sabha, of the fol-
lowing fourteen Bills passed ,y the
Houses of Parliament and assenteg to

since a report was last made to the
House on the 2nd Novembler, 1§82:-

1, The Amritsar Qil Works (Ac-
quisition ang Transfer of Under-
takings) Bill, 1982.

2. The Food Corporations (Am-
endment) Bill, 1982.

3. The Charitable Endowments
(Amendment) Bill, 1982,

4. The Salary, Allowances and
Pension of Members of Parliament
(Second Amendment) Bill, 1982.

5. The State Bank of Sikkim
(Acquijsition of Shares) and Miscel-
laneous Provisions Bill 1982,

6. The Road Transport Corpora-
tions (Amendment) Bill, 1982.

7. The Sugar Developmeny Fund
Amendment) Bill, 1982.

8. The International Monetary
Fand and Bank (Amendment) Bill,
1982,

9. The Drugs and Cosmetics (Am-
endment) Bill, 1982.

10. The Sales Promotion Em-
ployees (Conditions of Service)
Amendment Bill, 1982.

11. The
Mines Labour Welfare Fund
endment) Bill} 1982,

12. The Andhra

Limestone and Dolomile
(Am-

Scientific Com-

pany Limited (Acquisition and
Transfer of TUndertakings) Bill,
1982.
- 13. The Industrial pevelopment
Bank of Indja (Amendment) Bill,
1982.

14. The Constitution (Forty-Sixth
Amendment) Bill 1982,

——
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Accidents in Stone
and Bajri mines
in Delhi (St.)

COMMITTEE ON PAPERS LAID

ON THE TABLE

TWELFTH REPORT

404

SHRIMATI KRISHNA SAH] (Begu-
saraiy. I beg to present the Twelfth
Report (Hindi and Englisp versions)
of the Committee on papers laid on
the Table. '

13.51 hours

The Lok Sabha adjourned for Lunch till
fiftv minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch «

at fifty-five minutes past Fourteen of the

Clock.
Chair]

[MR. DEPUTY-SPEAKER in the

STATEMENT RE. ACCIDENTS IN
STONE AND BAJRI MINES IN DELHL

MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL): There are 26
stone, guartzite sand (Bajri) and china
clay mines in the Union Territory of
Delhi. Of these, Delhi State Indust-
rial Development Cor’poration‘
(DSIDC) holds the lease and the right

THE

te extract minerals from 12 stone, 3 —=

bajri and 1 china clay mines. They
are however actually worked by
a large number of contractors, There
are gpout 10,000 workers in these
mines. Extraction of the minerals
in these mines is done manually and
transporteg by trucks.

The working conditions in these
mines have not been satjsfactory. The
Chief Labour Commissioner and Dir-
ector General of Mines Safety have
reported violation of several labour
laws generally and the safety provi-
sions of the Mines Act in particular.
These violations have been brought to
notice of DSIDC as well as Delhi Ad-
ministration  from time to time for
necessary action. Wherever the condi-
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tions are founq to pe dangerous OrI-
ders have been issued under Section
22 of the Mineg Act prohibiting em-
ployment of any person therein ex-
cept- those necessary for securing
compliance with the terms of the
notice. Prchibitory orders under
Iection 22 of the Act are still in
force. in 6 mines of ~D.S.ID.C:
The contiractors have however beaen at
times working clandestinely in dis-
regard of these orders as a result of
which there have lately been a few
accidents.

There were three accidents in Janu-
ary, 1983—on the 10th, 16th and 24th—
and one accident on the 17th February
at the Bhatti Bajri Mines, Altogether
9 persons have died in these accidents
since the beginning of this vear.

According {to information received
from the Directorate General of IMines
Safety all these accidents occurred due
to fall of side.

Government is very much concerned
about these accidents.

Ex-gratia prayment of Rs. 5000 has
been made to the legal heirs of each
deceased worker by Delhi State In-
dustrial Development  Corporation
(DSIDC).

A court of Enquiry headed by Justice
V. S. Deshpande, former Chief Justice
of Delhi High Court has been set up
1o enquire into the causes of the acci-
dents and to suggest corrective
measures,

In the meantime, discussions heve
been held with the Chief Exe:utive
Councillor of Delhi and other oiflicials
concerned. Delhi Administration hes

been asked to take the following
measures:
1. Mining operations should be

stopped where conditions are found
to b_e dangerous.

in Delhi (st.)

2. Police pickets should be posted
and the areas where prohibitory
orders are inforce should be combed
to stop and prevent mining opera-
tions.

3. In order to provide employment
to those who have lost their empioy-
ment as a result of closure of the
mines new mining areas should bLe
identified and the DSIDC chould
undertake mining operations in &
systematic and scientific manner in
these areas directly without inter-
mediarie;;

4, The Delhi Administration should
take immediate steps toimprove the
wourking conditions in the mines by
removal of burden over hangings
supply of helmets and footwear and
provision of first aid facilities and to
make adeguate provision for drink-
ing water and other essential sineni-
ties,

5. The Delhi Administration should
arrange expeditiously for the pay-
ment of compensation under the wuro-
visions of the Workmen's Compensa-
tion Act, 1923.

The Chief Labour Commissioner and
the Director General of Mines Safety
have been directed to intensify their
inspections and to initiate legal actions
against all those responsible for vicla.
tion of the labour laws.

The conditions in some of the non-
DSIDC mines are also not :zatisfac-
tory. There was an accident at Kusam-
pur Stone Mines belonging to M/s
Scindia Potteries Ltd. on 7th February,
1983. One person died in the zcrident,
According to the information receiv-
ed the accident as due to fall of side,
An officer of the Directorate General
of Mines Safety is investigating into
this accident and his report is awaited,
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15.00 hrs,

BUSINESS ADVISORY COMMITTEE
Thirty-ninth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): I beg to move the following:

“That this House do agree with
the Thirty-ninth Report of the Busi-
ness . Advisory Committee presente:d
to the House on the 21st February,
1983.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House do agree with
the Thirty-ninth Report of the Busi-
ness Advisory Committee presented
to the House on the 21st February,
1983."

Now, Dr. Subramaniam Swamy has
given notice of an Amendment to the
Thirty-ninth Report of the Business
Advisory Committee presented to the
House on the 21st February, 1983.

The hon. Member may now 1move
his amendment.

I think you
amendment

remember your

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Yes. I remem-
ber it. I am a Member of the Janclt'l
party, not DMK.

MR. DEPUTY-SPEAKER: Both of

us are not in power today.

DR. SUBRAMANIAM SWAMY: I
beg to move:

That in the motion,
add at the end—
“subject to modification—

that the time recommended for
discussion on Railway Budge t bz
Increased to 20 hours.”
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Sir, the reason why I asked lime to
be increased is because this year there
has been already a fair amount of
advance publicity for the Railway
Budget and what is happening in the
Railway Ministry. Now these things
will be definitely discussed. But, the
important problems which belong to
certain regions will get sacrificedq if
only 12 hours are allotted for the dis-
cussion. I am particularly referring
to the problem of the suburban eom-
muters in Bombay. They have heen
neglected and ignored for almost tw»o
decades. Crimes have increased,
Breakdowns have increased, Number
of projects have been pending. For
example, Mankhurd-Belapur railway
line project has been pending for the
last 25 years. Similar is the case with
East-West corridor. All these projects
are very necessary. Bombay is a cily
which is contributing almost 60 per
cent of the Central Government reve-
nue through the customs and other
things. Also, the best Members of
Parliament come from Bwmbay; thal
also they know. Therefore, I say that
12 hours would not be sufficient in
order to discuss the Bombay oroblems
threadbare. The time allotted should
be increased to 20 hours.

SHRI BUTA SINGH: Actually, the
discussion on the Railway affairs, in-
cluding the Railway Budget will take
not only 12 hours it will be more than
that. It will be 17 hours altogether,
So, I think, 17 hours will allow suffi-
cient time; it will take 3 days. Dr.
Subramaniam Swamy will have ample
chance to put up his points ot view,
including the Railway suburban com-
muters. I have also been one of the
commuters; I was a student in Bom-
bay. 1 share his sentiments. The fiine
allotted by the Business Advisory Com-
mittee is sufficient. It is a unanimous
decision of the leaders of the 'louse.
Therefore, Sir, I request the hon. Mem.
ber not to press his amendment.

DR. SUBRAMANIAM SWAMY: In
view of his rather sympathetic rom-
ments about the Bombay commuter, 1



409 Delhi Administra- PHALGUNA 3, 1904 (SAKA) tion (Amdt.) Bill 410

would like to withdraw my amend-

ment.
1] ‘

The Amendment was, by leave, with-

drawn.

MR. DEPUTY-SPEAKER:
guestion is:

Now the

“That this House do agree with
the Thirty-ninth Report of the Busi-
ness Advisory Committee presented
to the House on the 21st February,
1983.”

The motion was adopted.

15.04 hrs.

DELHI ADMINISTRATION
(AMENDMENT) BILL*®

THE MINISTER OF STATE iN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):

On behalf of Shri P. C. Sethi, 1 beg
io move for leave to introduce a Bill
fo ameng the Delhi Administration
Act, 1966.

MR. DEPUTY-SPEAKER: Moticn

moved:

“That leave be granted to intro-
duce a Bill to amend the Delhi Ad-
ministration” Act, 1966.”

Now, Prof. Ajit Kumar Mehta,

(AN FHIT AEAT (FARIITIY) -
JUTTE AT, 18 HEY FT 9T F
Fole AT FTEA g4 &TAT 97 |
BT AT q9E ATAT T 6T gHT
9T AT 8 | FH AT FT A9 g S
F@ER T 2 a4 T Ffedd Smq
FAT ST THAT—THBT /T FTIOT AT 7
G &R FT 1§ g ?
TAH UET NAIT ARl gl 6 G g
9gal g v faumw A= &7 amea
H FH O FHFAT 9 7 AR N

faars wewr ¥ AR & Fu i 9,
T T T FICATHT 0 9gA W |1esi -
¥ JaTT T g @, AfET R ot
T IR &9 fagm 53« & I F7
A 2 1 wIgET A O AiRE 8,
qq S ATg g HEr g &, R
oo faut dee # FagHT Fl FW
g 7 ww Fgu foelt &1 T
FEM Tgd AGEF 97 | TT6 FE
F fag gg wfeqw s ffm @ |
& ooy qo ATgan g i wfeR W
BT AIGY & ¢ A At d "
faeett &1 AT TEY Heaw, Jew fod
qYHT FIS SToal gl g5, AFT TS
7 & fod, 99 aF fF € g
A & Y, T AN S SgEw
BT & IS4 AW W A9 & g o
e g 9, I dfew wW@ &
o woy Sedr & Sedr  wifeAw
frrar w1 e F faar o afs wm
F® o HX ZgT A A FE I9d TG
o1 AT, AW @ wE AT |
N F I § oy mrow gar & R
%ﬁ%ﬁmwfwnﬁl
ag AN qaT sufay T & w7 a w9
HIIET & Hae H AN & a1 o
Wmmmi’fmaa‘rqﬁﬁ
e fadet 31 gafaw ag aw
ﬁr&aaeq%fmwé‘raﬁm
fate F=ar ¢

SHRI P. VENKATASUBBAIAH:
Sir, we are introducing the Bill just
now and when it is being discussed,
Government will come forward and
state the reasons for issuing the ordi-
nance. I would therefore request the
hon. Member to be patient and hear
the Government's gide. I think ne will
himselt be satisfied for the Govern-
ment's action for bringing forward A2
Bill to amend the Delhi Adminjstra-
tion Act, 1966.

*Published in
22-2-1983.

Gazette of India

Extraordinary, Part II, Section 2, dated
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to niro-
duce a Bill to amend the Delhi Ad-
ministration Act, 1966.”

The motion was adopted,

SHRI P. VENKATASUBBAIAH: I
introduce the Bill.

15.26 Rrs.

STATEMENT RE: DELHI ADMINIS-
TRATION (AMENDMENT) ORDIN-
ANCE, 1983

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH): On
behalf of Shri P. C. Sethi, I leg to
lay on the table an explanatory statement
(Hindi and English versions) giving reasons
for immediate legislation by the Delhi Ad-
ministration (Amendment) ordinance, 1953

15.07 hrs.

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL%*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): On
behalf of Shri P. C. Sethi, I beg to move
for leave to introduce a Bill further
to amend the Delhi Municipal Corpo-
ration Act, 1957.

MR. DEPUTY-SPEAKER: The ques-
tion iS:

“That leave be granted to intro-
duce a Bilr further to amend the
Delhi Municipal Corporation Act,
1957.”

The motion was adopted,

SHRI P. VENKATASUBBAIAH: 1
introduce the Bill.

FEBRUARY 22, 1983

Matters under 412
rule 377

15.08. hrs. ,

STATEMENT RE. DELHI MUNICIPAL
CORPORATION . (AMENDMENT)
ORDINANCE, 1983

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): On
behalf of Shri P, C. Sethi, I beg to lay
on the Table an explanatory state-
ment (Hindi and English  versions)
giving reasons for immediate legisla-
tion by the Delhi Municipal Corpora-
tion (Amendment) Ordinance, 1983,

15.8% hrs,
MATTERS UNDER RULE 377

(i) COMPENSATION TO FARMERS OF
HARYANA FOR CROPS DESTROYED 1IN
HAIL-STORM

ot mArem o mEr (fzarv)
SIS w2Ey, #7 fHuw 377 #F
W 72, GEEY FT OSHIF wEEE
FLET FATEAT Z

CEali o I B ERh e I L
g7 foer & o1 e T Sfrem, {9ETET,
AT, Agdw,  q.AaE,  fzEw,
RGN T g S 1 B
it afy g€ & 1 gfvmror s §
uvaAte fwar ar f& arfaaes wwA &
qATESAT HEHIT 00 AT TH F[03
qATfae qERIT qETEST A0 A
g1 wfwe, 37 awT fEETET 1 OHrT-
gfec #1 afs &1 a7 far
T | THE TRE@Rl A9 TE § AT
feara agd Tvoa WX FETA @ |
ag frame agaat & gt fSer F9-
ghat & awdr. & I #T W@
g WX FT AM F graq ql TE-
7 SEr @Y T ¥ wenR g

"9{' [

Published in Gazette of India
dated 22-2-1983.

Extraordinary, Part II, Sectibn 2,
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‘ frami ®1, R semafe §
wr g€ & wmasm @ wEiE WA

T & fag oAEar ST & qEe
g7 & W & faa sl wwAr

frar goem g @ AT § R A
pETFST qEr fTEr Tar 0 @Hd §
" s 2 ogwAr 2 )

Mg § W fAgew wAT AmEE
E M FeErg gORE TS I &
FIT FTF TA FYT AT FWIT
g T WEATA W | gRHEE

(ii) REPAYMENT OF ARREARS TO SUGAR-
CANE GROWERS INn UTTAR PRADESH (iii) NEED FOR CONSTRUCTING A NEW

BUILDING FOR P. AND T. DEPARTMENT

sl WgER SR (FETE)

JIEeAa warEw, § WIT F OR[N
¥ ¥ gIHIT FT 4TH IO ]I
frdtosT TEgT SHIE AT AT
F FHD qog F AT FOHEIT H
i FEAT  STEAT F | ST
TET F ORIHT § S9% TR0 & 9=,
wey UF 7§ A et ® farfe
‘Brar mar & 1 ag frarss wET AW
AETy F, & oo faErg HOFET
‘g Figr F 1 R |t s 9T
goU W AT [HATAal #0 F0oguerd
TUT AT ST T 2, IH KM AN
FTOT FE AWT qF TR qew A I
F &To0 1 G OE A AT wEQ
IAT TRW K A T A A
T fRETT F e fRa ArfEsT o7
e & ot oardr 93 7w &, fw
U O B e B O B A
& | AHLE, T W7 EATH G &Y
& ooy "l fratsw aF arg Ty
¥ foogm we T few-mfEE F @y
¥ wTHEfT AT SIEAT § | FAA T
faer ax &fd(g weAT HETAT & -
T A FIUT T7GT AT A FTH( T3T
gAT 2| T F FTOOU A4 [FHATAT H
T W A g ST R
GETET edrg fearay ¥ FIR HG-
Y TR g |

U BT F ORI § QA de
, TR F1 e e fwara &

AT LAKHISARAI (BIHAR)

st Fom avEr  (SER)
STrerer wEred, famie F oaue fevern
¥ TEETA WTHSAT  FT TATH(AE
e Y R Lo o B - B
ZeA 2| WA AT awdaT 80
AT & AIAMH 1 T AT HT
Aff T35 T37 FF9H F | WEA &0 AT
FZ a3 W3 2 | ESATA AT &
gffas ArEmHT 2 | gwg §=917 &
FAAT WAT TET F AT HARSHAA
=7 o7 fagar =S3faw fa@ra et
=1fgq, #2 w9w= 20 T g | |9l-
HOY TAITAE FE 1956 F FATiEE
fasar T Ar | ZAMRA FvE o OF
T TMEIH AT H 99 AT TR 2
A wmA FgA F AT A AT
fow &7 famior ar & &7 v faur
T & uT fFerge £ oavm ®T g wuT
g | Ug UFEFS 200 FIIAT W FEA-
qrfad mFFaT 2, 59 7 150 B9
FAT 7 AT fow § oagay 7 www
gaT & | fav2 3 A fwar S
JFAT & | WET AAET F AT
gt FEATTAT TEAAS FI e
FIAT & | WAL THRM TFETiorS AT
STo qr fEATT AR @9 ¥ g9 94T
g AR AT Ef AT IR WK
gurafas  gfzwmr & T0F w0
famre ATt ¥ &7 oEFOT | ST
AR 8T F TWIF ¥ T WET
BT g W as WEd ¥ «IET
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TG ST FFAT | TRE U AR
feuRkde &1 Fd@ g TEmES WK
TW & qmars & faa ugar wa=m
Tl 2 | T HNO IFETAG A
F1 TATqAT A HEAE & | TAATH I
# M guEr 9gfd 50 FW[ ¥ A
oT @ & FEr 9gf aga= § off
T AT G E | uE: g ¥ faEm
g F i mifem @ s
fearshe #1 AT fafeEn 77 o
faa & qiew wifeg IR SRR S
T H qTOAT FT AT qF | T a6
wrmgee fafesm agr A& 0 a=
qINT 4 dF A q 9gr FEaarad
T ugfa @afaa ggfa & ge«
ST WFAT § A T I T A9
& gl qgfa it g 9 gl
ST Y TITEAT HT ST GwRAY
2loom: @ fawo Fr Mz #
R F A AR FLAT

A £ |

(iv) NEED FOR BANNING EMPLOYMENT

OF CHILDREN IN FACTORIES.

At =anfa awAr (gw|)
IATEAET, e, WA #ﬁsn:r )
TR A § FH AG F Fodl A
gegdt F0A F1 g fFar mam 2
AT H FH ¥ FW zan‘fl:g G
qIgd FE W T | ¥ wigww
g frgr ofad & 2@ 21 @
g ¥ fFg wg wqewr F  wE X
I arrA, #ifew wRd, ggwon
FHM TF AT IAW, g, &
qAEHT 1 gwAT 741 Yy SS9 e
gal ¥ g qer dR 9T TF A9g
w fs fFr oA 2 @ sdag
F AER T gal oR fGuww 9.7,
TIMAl, ® A UM AR gEal ¥
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rule 377
qgq WiEs e A g | T 9
g a5 a9 § Ul F 1

T T® FHA FA TIT g | I
qgd FH AL & A g, HAq
25 TY Ifa AE ) THF HA AT A
Tagd A Aifew R F 4f ) g
frar s & oA =@ IH T S
AT AT & FIH HET, 95407
g | F@E wufeaw & wEl
14 a8 ¥ &7 97 F Tod W
F@H H s 7 fHar S s
AR 14 § 15 a¥ F F==1 & TA
TRA 99 F g § fgw, e
CUNCE T A -Gl O G TR o
TRl AT F™A0 ) AT 20,000 TIN
FE F FGAC F WIS T8 A
JHET UG W FE FQ § | IR
™ fFt "ot WA WX oAw
97 @ 9@ § 99fF 3% gE WK
a ¥ TH A AT TN qF FA
FE TEAF | A qAEA H AL
ot w19 FE e 7 | defEar
N fagwr fFar s 2 Rerag
T AR @ET W ATHT 28,000
go9 FH FW g | THs ¥ 14
I FM A F 80,000 FoA1 H
12 ¥ 15 %2 qF FT9 FHT 98T

g1

& g@R ¥ #qOT AT
F a8 =@ gaemr & wfrar A
gAA FIT THF AT F faw siver
YT FIH I | C

-

b

(v) BEATING UP OF LAWYERS, EMPLOYEES
AND GENERAL PUBLIC BY POLICE AFTER

ENTERING COURTS IN AzAMGARY, UP.

S FEAA TR (ATHHTE)
ST HEIed, 25 SAEL, 198 3,
T A § gfew ¥ fa war-
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@ A wEl § OIEET Tre, -
wrfedt W wa-AraTer & e
J dieT WX WA SGiEal ® OAEA
3 fe@i | w6 4 wwad, 1983 A
g AT wfussr @9 A1)
drart wfgadwr 79 1 qgw To%
T, foawr 99 fa@ &9 & @aifug
641 a1 # 39 d57 H WY
Hifgd & "Aswe, WM USTHFI,
qAGEF FE FTiE I wWUawr g9
& gfafaie #wix w= wiygsar a4
& gfamfy  stfeas 9 | s Az
T FTIAGET 99 &1 @1 & fF 39
fe7 ga: gfag & =18 T fmar o<
ATHG & q9fTHT H O gAFT {IHiE
1 gFE AT TH OHIT F9EGT X
R I WIW H TT R FGTEIT
ST E1 T4 AT QF 29 & FFan
q |grar=Ear w1 FfEewre fRar AR
AT T F gwE fFar | wFATE
F Hfgadr 99 F 0F yErq a9
FTE IO g1 & fau fadEme w1
Rt gfwa wiawial g s
FT SIS FIFTT F7& 7 9T AFIAT
FATH F A Fi Z2 | IJAST TE
AT HG= 397 g | IAX G &I
AT T T A39 F O ®AAT
# & frg 98 99 aw ¥ gausAs
E g | foeer w5 aut § 39T g_W
gfaa @iT 91, To e 7 Fgay Wluw
HAAATFAEAAT AR Fq-favdr @q
%1 of=g faar &

T OHEA ¥ HEW A4 HO4g
AR FAT § f& AT AT I
IR WY gf%‘fﬂ' HIT 9 To i o FITSAY
T OFW TRIT T AT FE & qQA
T, fom® qg Fen se-99r wT AT
F wrfr sAgeEy 999 W1 oY a9
[ |
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(vi) Need for proper development of
medical science and technology

DR. A. KALANIDHI (Madras Cen-
tral): Mr. Deputy-Speaker, Sir, ever
since 1947, our Prime Ministers have
evinced keen interest in the progress
of science and technology in India and
have themselves taken charge of the
portfolios of science and technology.
Unfortunately, in this grouping, the
medical science and technology did not
find place. It was left to the care of
the Ministry of Health, which is al-
ready overloaded with enormous pro-
blems and has little time or resources
to encourage the growth of medical

- science and technology in our vast

country. Agriculture and atomic ener-
gy have flourished due to the special
encouragement given by the Prime
Minister and the Ministers concerned,
The present situation is that medical
science and technology have not got
the adegute attention from the Gov-
ernment of India as well as from the
State Governments in our country, to
allot sufficient funds and create the
requisite organisation for the ad-
wancement of medical science and
technology in a big way. If this is
done, we need not depend on the
western countries for combating vari-
ous diseases, formulating new drugs
to suit our country and people. May
I, therefore, request the hon. Prime
Minister of India, and the hon. Minis-
ter for Health to ponder over this vital
issue and initiate some clear cut
policy - and methods by which medical
science and technology in our country
will receive as much encouragement
as received by the other departments
of science and technology, viz., agri-
culture, atomic energy, engineering,
space etc.

I-also request that thig development
of medica] science and technology be
looked after by our hon. Prime Minis-
ter herself, so that it could receive the
requisite attention to make up the loss
sustained so far, since independence
in this field of medical science and
technology.
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15.20 hrs.

MOTION OF THANKS ON
PRESIDENT'S ADDRESS

SHRI K. BRAHMANAND REDDY

(Narasaraopet): Mr. Deputy-Speaker,
Sir, it seems to be a mutual good for-
tune that whenever I speak you are 1
the Chair.

MR. DEPUTY-SPEAKER: And when-
ever I spoke in the other House, you
were the Home Minister,

DR. SUBRAMANIAM SWAMY
(Bombay North-East): This is a3 better
arrangement.

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI] P. V. NARASIMHA
RAQ): We are all intrigued.

SHRI K. BRAHMANAND REDDY:
Sir, though I know you are very gener-
ous, I should not like to draw too much
on your generosity with regard ty the
time despite interruptions.

Sir, I beg to move:

“That an Address be presented to tha
President in the following terms:—

‘That the Members of Lok 5abha
assembled in this Session are
deeply grateful to the President
for the Addresg which he has heen
pleased to deliver to both the
Houses of Parliament gassembled
together on the 18th February,
1983"."

Sir, the President's address to the
joint sitting of both the Houses of
Parliament gives us an opportunity
for a calm reflection on our part about
the various vital issues facing the
nation.

Sir, before I come to the political as-
pects of the situation, I should like to
recall to the Hon. Members' mind the
significant successes achieved during
the recent past in the several impor-
tant segments of our economy like
power generation, irrigation, ccal,
cement oil etc. to mention only some,
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Address

in spite of the adverse seasonal conCi~
tions and constraints on our resources,

Sir, the President has rightly brought
them to our attention. Here I shnuld
like to mention that it is a matter of
concern particularly in regard to the
power and irrigation projects of the
State Government that the cost and
time over-run are leading to escalation
in cost and time. You must have becn
throughout the country that several
irrigation projects and power projects
have exceeded the time and cost sche-
dule by six seven years or four to
five times respectively, and in sonie
cases by even much more time and
cost. Therefore, it is up to the Plan-
ning Commission and up to the Minis- |
tries concerned to so advise the State
Governments as well to see that pro-
per estimates are prepared that tight
time-scedule is adhered to, so that Lhe
Plan projects are completed in time.
The Government naturally is reasona-:
bly entitled to claim a decent measure
of success in containing inflation at a
low level of 2.8 per cent, in spite of
inflationary pressures in several coun-
tries and the drought conditions in
large parts of our country. This is cer-
tainly an achievement about which all
of us should feel fairly haopy. But
here I would like to utter a word of
caution, Though the retail prices have
risen at a low level it should be a
matter of concern for the Central and
State Governments, a continuous con--
cern, to see that the wholesale prices
are reflected in the retail prices, with
which 80 per cent to 90 per cent of
our poor, common people are concern--
ed. After all, it is the consumer satis-
faction that is most necessary. So, if
our poor and middle class people are
reasonably satisfied, keeping in mind
the inflationary pressures in several
countries around and bevond us, it
should be our concern to continuously
see and oversee that the retail prices,
with which the consumers are concein-
ed, are kept at a low level, so that they.
can get their goods in time, and at
proper prices.

We are also glad to know that the
public  distribution system has been
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expanded by 50000 more fair price
shops in the country. It is good as far
ag it goes, but it is also a matter for
concern for the Central Government,
to monitor, to ceaselessly oversee, so
that the fair price shops are run effi-
cienfly, and the consumers get their
goods at reasonable prices.

The President also spoke of elimina-
ting non-productive expenditure, in ad-
dition to saying that we should tone
up the economy, enhance Production
and productivity. Certainly: but
here also I would like to say, as I had
gaid ghout three years ago while ini-
tiating the debate on the General Bud-
get, that this non-productive, non-plan
expenditure of the Centre, and particu-
larly of the States, is growing at such
a rapid rate that in a few years’ time
probablyv all of us, including the Cen-
tre, will feel the Pinch and hat there
will be no money for a meaningful
Plan. There is no use saying: “We are
not interested in unproductive expen-
diture” We should have 5 will to see
that we curb and prune it to the extent
necessary, so that our Plans through-
out the country may go ahead with a
decent pace.

I feel also very much enthused to
hear that the acceptors of the family
planning programme have risen by
16 percent., Personally speaking, 1 am
very much enthused because in my
opinion, and in the opinion of many
others as well, no programme in our
plan is more important than curtailing
these new-borns, if our people have
to have a meaningful jife, at least in
the next two decades.

I also felt heartened to read that the
turn-over of the public sector has in-
creased by 21 per cent. The public
sector to which all of us, I think are
committed, was losing a few years ago.
I was a matter of great concern to all
of us. But now that they have been
pulling up well, I think, the govern-
ment must continue their strenous
efforts in continuing the trend by better
managerial eficiency, workers’ partici-
pation and delegation of authority.

on President’s 422
Address

One thing of great significance fto
India is the resounding success of the
ASIAD games which hag won world-
wide acclaim. Those involved de-
serve our very hearty congratulations,
Of course, the the Prime Minister is
the motive force the prapelling force
behind, but I should not forget my good
friend, Shri Buta Singh and his col-
leagues for their devoted strenuous
work looking to the minutes detail and
so seeing that India’s name in this
sphere rises high. We should all be
proud of it. If in India we can do this
magnificant work, big work in such a
short time, one wonders why can we
not do it in other areas. If only there
is a nationa] will and all of us bend our
energy towards that goal, then we can
do it., Therefore, I think this magni-
ficent work is an eye-opener for all of
us and it gives us confidence that if we
pull together on national matters and
work strenuously, I think we can make
India a mucp better place to live in.

The Ministry of Information has to
play an important role in educating and
mobilising people morally and intel-
lectually to build a modern, just and
moral society. The growing electronic
media should be brought into harmony
with the best in our heritage and our
aspirations. I concede that the influ-
ence of the programme of world TV
hag an impact on younger generation,
But in our TV programme especially
to the rural areas, you should so see
that the soul ot India is rot lost, but,
on the other hand, it should be solidly
demonstrated that Indian cultural
thought and the international policies
that we are pursuing can be the best
to save the world from catastrophe.

I now come to the President’s dis-
quiet regarding divisive and disruptive
forces at work. Take Assam. It has
been thoroughly discussed for the last
two days. All of us are deeply dis-
tressed  at the loss of lives, weeply
distressed at the inhuman killings of
particularly women and children. I am
sure the government have taken the
first responsibility and the first oppor-
tunity to send enough medical supply
under the relief and rehabilitation pro-
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gramme. We are also happy that the
Prime Minister took the earliest oppor-
tunity to rush to the area, to go to
the affected areas, given some confi-
dence fo the people and relief and other
material and make rehabilitation work
progress rapidly. in spite of several im-

pediments in the communication
system.
To-day all of us have heard the

Prime Minister’'s speech with great at-
tention. There cannot be a more con-
ciliatory speech coming from the Prime
Minister with regard to the solution of
not only the Assam problem but of
the various problems affecting this
nation, affecting our growth, develop-
ment, integrity and unity.

Therefore, lef me remark now that
the tenor, tone and content of the
speeches of the leaders of non-Com-
munist Opposition parties like Mr.
Dandavale and Mr. Vajpayee have dis-
appointed me greatly. They are not
ihe speeches that they should have
made. They are provocative enough
even here in this House, I do not know
what they had been, and what impact
it would have had on the people of
Assam in their local areas,

Any amount of harangue and any
amount of display of temper cannot
alter the facts. Shall I tell the Janata
Party that this Assam problem is a
legacy of the Janata Government.

DR. SUBRAMANIAM SWAMY: No,
no.

SHRI K. BRAHMANANDA REDDY:
It was started in 1979.

DR. SUBRAMANIAM SWAMY: In
1951,

15.36 hrs.

[MR. SPEAKER in the Chairl,

SHRI K. BRAHMANANDA REDDY:
That is a different issue. Dont go
back to 1947. Shall I say, also in the
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same breath, that even restricling the
President’s rule for one year is the
legacy of the Janata Government? I
am not going into the merits, whether
one yvear is good or bad, I am only
stating the facts. You thought you
were wiser than ihe founding fathers
of our Constitution. But they knew
better than you. ‘They knew the cir-
cumstances, the ethnic groups, the
several languages, regions and areas;
they knew the spirit of the people,
and what they were. So, it is not as if
they were enamoured of President’s
rule. It is because of their intimate
knowledge of the people of India that
they had that rule. You disturbad it.
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I do want to say it is nol very perti-
ment in this context, It i1 not you
that destroyed the federal structure of
India, though it is weak? Just because
you won in 1977 Lok Sabha election
does it mean that the elected Assemb-
lies, elected by the people, should go?
Is it federalism? You sei the trend.
You sow the wind reap the whirlwind,

Now I want to put a few questions.
Do you not know that strenuous efforts
have heen made for about 2-1/2 to 3
vears on behalf of the Government ior
finding an amicable solution to the As-
sam problem? Do you not know that in
spite of the fact that o0il had been
stopped for more than a vear, Govern-
ment did not raise a liftle finger, in
order not {op exacerbate the feelings
of the people of the local areas? Did
vou not know that the Prime Minister,
instead of standing on prestige, went
to Gauhati to speak to the leader: con-
cerned, in order to find cut if there is
any possible way out? Did not the
Prime Minister say that let there be
no cut-off year; let us not agree on any
cut-off year now. Let us start with
1971 and proceed and analyze and see
what the dimension of the problem is,
so that we can get into grips with the
problem and find a solution? What did
you do? Did not they offer you a Con-
stitutional gmendment? Yoy vacillated.
Not all of you. Excuse me: when I
say ‘you’, I mean BJP and Janata
Party and Lok Dal.
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AN HON. MEMBER: Mr. Subraman-
iam Swamy is there.

SHRI k. BRAHMANANDA REDDY:
You vacillated. Not only you vacillated,
you oscillated also, because fundament-
ally T tell you.... (Interruptions)

SHRI G. LAKSHMANAN (Madras
North). Did vou ascertain from Mr.
Subramaniam Swamy that he is still a
representative of Janata?

SHRI ANAND GOPAI. MUKHO-
PADHYAY (Asansol): No one hag con-
trol over them.

DR. SUBRAMANIAM SWAMY: Can
vou be controlled?

SHRI K. BRAHMANANDA REDDY:
Excuse me; [ am not speaking to ac-
cuse you. I am only stating the facts.
You are a divided block; divided even
on national issues, though you mouth
them at convenience. You should not
be, You are the inheritors of this
great heritage of India, WMahatma
Gandhi's India, Pandit Jawaharlal
Nehru's India and the freedom move-
ment of India. Is it the attitude of
what you call vourself a national party?
1 am sorry ts say. Divided you may
be, You may get further divided.
Before I end my speech you may split
again. That is not my concern. My
concern is, make a discrimination;:
make a distinction between what is a
parochial issue and a national issue,
or a small issue. You are only carried
by anti-Indira phobia. That is all.
Shall I tell vou one thing? Solution
of national issues of not a mere battle
of wits. Solution of national problems
reguires vatience, requires sincerity,
requires a sincer attempt for an under-
standing on or behalf of all us. It
affects all of us. And, therefore, if it
is a mere battle of wits, even then,
shal] 1 share a secret with you?

MR. SPEAKER: You are giving him
free solutions, Mr. Reddy,

SHRI K. BRAHMANANDA REDDY:
Can I tell you that , she, Shrimati
Indira Gandhi can outwit you, all of
you put together, whether she is in
power or out of power! Please do not
attempt that.
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MR. SPEAKER: You are giving them
advice without charging any fees.

DR, SUBRAMANIAM SWAMY: He
is speaking from his personal expe-
rience. She has outwitted him.

SHRI K. BRAHMANAINDA REDD'"
Unfortunately, 1 am seeing him as a
sole representative of the Janata
Party here, If Mr. Dandavate or Mr-
Vajpayee had been here, I wouli have
spoken a little more harshly. But I
do not want to be harsh,

MR. SPEAKER: You are advising
him, be he Swamy in name only.

AN HON. MEMBER. Now he is

somebody else’'s Swamy.

SHRI K. BRAHMANANDA REDDY:
Now can you in all sincerity, puf
your hand on your heart and fault ei-
ther Shrimati Indirs Gandhi or her
Government, in regard to Assam? Your
Party Member, Shri Ravindra Varma
was given an almost sole opportunity,
on the word of Mr. Inderjit Gupta, to
sort out the problem if he could Did
he not try? Did he not raise his hands
in despair that he is not able to solve
it, that they never listen to anybody?

DR. SUBRAMANIAM SWAMY: Mr.
Inderjit Gupta's word, I do not know.
Mr. Varma is not here.

SHRI K. BRAHMANANDA REDDY:
Mr. Varma will not denvy what Mr,
Inderjit Gupta has said though you
are giving him a clue to do something
else.

Therefore, I submit to this House
even now, in view of the very halpful
and concliliatory attitude taken by the
Prime Minister and the Government
please take my advice. Please contri-
bute your mite—I know, your mite is
Small, but all the same—you are a
national Party. You are represented
here. Therefore, let us find a solution,
It is not Congress (I)’s problem, [t
is our oroblem. Aszam is as much a
party of our country as Andhra Pra-
desh or even Bombay, from which you
come. In fact, it is a better area. I
have seen the entire area. I know
how picturesque it is. They are a
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part of our country. Let us not either
wittingly or unwittingly encourage a
tendency on anybody's
portion of the society, to say that you
are a secessionist.  You should not
encourage it, Even if there is some
such tendency, let us make it a point
to curb it, to influence them, to tell
them, to throw some sense into
their minds. Therefore, 1 would
only request the entire House
that national issue should be
dealt at a national level and in keep-
ing with the best traditions of our
society, keeping in mind the integrity
and security of our nation.

For some of you, I would submit, do
not fall a prey to the temptation of
gaining a small debating point. If
you want to do that, you may please
yourselves. But that does not raise
vour status. That does not contribute
to the nation, After all, the nation is
in difficulty, We are 70 crore of peo-
ple with poverty. We have to do
something very quickly so that we can

give a very meaningful life to the
people in the immediate future.
Now the glections zre over, The

Centre has said that they are prepar-
ed tp discusg this problem not only
with those young wonderful friends but
also with other sections of the society
like the tribals and others, who are
living there for ages. Let us not
neglect them. Iet ys not make them
feel that they are not cared for. Yes,
all of them should be consulted. And
the representaive institution that has
just now come ie. the Assembly, will
certainly exoercise their thought and
judgment over the issues. I am sure,
they will be able to bring in some fresh
ajr and light into this question of
foreigners. I am sure that if all peo-
ple sincerely cooperate—mnot running
with the pare and hunting with the
hound, do not do that if you do it, it
will be only at your peril—ihere is
no problem which is insoluble, The
Prime Minister is inclined, in the inte-
rest of the Integrity of the nation, to
find gn amicable solution so that all
people can live in amity. '

part, on any"
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I do not want to go at length into
the question of Punjab. I do not like
to say anything at this very delicate
time. It is reported that a solutibn
was at sight so far as the territorial
issue jis concerned. I do not know
how nearer a solution they came to.
But anyway, given the will  there is
no problem which cannot be solved.
It that is sorted out amicably, what
does it matlter whether 5 village is
here or there. I want to remind you
all what we did regarding Madras and
Andhra. [There was some djspute that
some areas should go to Madras and
some area should come to Andhra. We
said:- All right, we discussed and
agreed to. What does it matter whe-
ther a village is in Punjab or in Har-
yana? This is a simple matter, There-
fore, neither the Akali Dal nor any
other should pe very adament on this
issue. They must view it in the natio-
nal packground. After all, Haryana
cannot thrive without Punjab and
vice wversa. No part of the State
can thrive 'without the rest of
the country participating in their
welfare and development, That is
a fundamental fact which all of us
know. There is no need to siress that

point.

So far s water issue is concerned,
Rajasthan is a desert area. If there is
a good rainfall one year in ten years,
it ic a2 blessing. We use to hear every
year that there are very severe
drought conditions in Rajasthan, no
drinking water ang people are suffer-
ing jn spite of the fact that they area
border areg and they did as much as
any other frontjer of our country in
defending the frontiers of the country.
Therefore, let us be a little generous
to them. It does not matter whether
a small percentage of water is this way
or that way. Certainly if anybody
feels, even if Punjab or Haryana feel
that there is some injustice done there
are other ways of making good for
more water. Yoy can line the canals.
You can have other minor jrrigation

works. You can raise the ground
water. You can do so many other
things. But the question is, do not
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be adament. Do not think that your
point of view is the point. Do not
iry to give an jmpression that you ar
pressurising the Government of India.
No Government worth its name can
bend to pressure. That will be the
las{ worg of any Government. You
must be amendable to reason, you
must be amendable to the feelings of
the people, you must be amendable to
understand what is what’ but not at
the cost of the nationhood. Akali Dal or
the Sikhs for that matter are a greatl
part of our society, who have given
their lives for the defence of the cournt-
ry, who are energetic and enferprising
persons who have gone throughout the
world and contributed to the develop-
ment of this country in a great mea-
sure. Does anybody in India Zeel that
they are not p part of our society?
No. I am sure, better counsels will pre-
vail on them so that they continue the
discussion and find a s»lution, I am
glad that the Prime Minister has asso-
ciated the national parties. But I
want also to tell PM, please do not
think that they alone will help you in
delivering the goods. 1f they are of
great help, certajnly take it. If the
help is coming also from certain other
quarters, take it. Therefore 1 would
reques{ you particularly to see that
this does not turn into a hard problem.
If necssary you call them, make them
sit along with you, gpeak to them and
listen to not only Haryang but Rajas-
than and even Akali Dal also. I am
sure, hetter counsel would prevail on
our friends in Akalj Dal. Mere
threats would not help, Mere resigna-
tions woulq not help. How does that
help? If resignations are there, cer-
tainly the Constitution will come in
and the seats will be filled. What is
the use of that? We are not prepared
to alienate their feelings to alienate
any par{ of the society in Punjab whe-
ther it be Hindus or Sikhs. Therefore,
I would like to mention that all efforts
gshould be made on behal? of the Gov-
ernment gng other parties to see that
some solution js arrived at. I am glad
that my friend, Mr. Chandrajit Yadav
is trying to make some little contribu-
tion which is a very good thing.
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There are serious apprehensions
that several internal forces—I have no
facts—and maybe some external forces
are at work at destabilisation or at
least creating conditions for disaffec-
tion between communities and com-
munities and areas and areas. Please
be aware of it well jn time. I am
pained to say that this intelligence of
our country today, as it is, is outdated
ang outmoded. They cannot fill the
demands of the time. I am not cast-
ing any aspersion on any single indivi-
dual whoever that may be or any
institution for the matter of that. I
am only interested in seeing that you
get proper, requisite,  timely intelli-
gence from geveral areas. Do not
think that intelligence should be con-
fined gnly to Assam or Punjab. There
are several areas yhich gre attempted
to be disturbed, disaffection - being
created. They are not mere sporadic
events. There seems to pbe some pur-
pose behing them whether it jg inter-
nal or external, and, therefore I would
like the Government tg be very careful.

Now, I come to the last ilem of elec-
tions. Elections were held in re
past in severa] States. Some we have
won, some we have lost. We are
sorry. We give our cooperation to
the Government in power, all reason-
able cooperation. I am not happy at
your Janata Partys' discomfiture
but it jg a pity that you are washed
out. 1 am sorry. But I can Say one
thing that so far as (Congress(I) is
concerned, in spite of a set-back, I
have every hope that provided steps
are taken in the right direction, Cong-
ress(I) will regain itg image and
strength. You should be glad about
it. In the end I reiterate that all
parties sincerely and conscientiously
should cooperate in finding solutions
to our national problems and contri-
buting to nation’s strength and cohe-
sion.

PROF. K. K. TEWARI (Buxar): Mr.
Speaker, Sir T rise to second the
Motion of Thanks ty the President’s
Addresg to the joint session of Parlia-
ment. Sir this document in a nutshell
puts before the House and the country

-
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the problems that we have tp face as a
nation, as a people, as a polity. D.fte-
rent aspects of our national life have
been dwelt upon in this Address. The
economic aspect of our national ljfe
hag peen highlighted py our achieve-
ments which we have registered in a
remarkably short time of three years
after that great historical gaberration
in our history called Janata Party re-
gime. After the whole edifice—econo-
mic, political, social, scientific—was
dismantled, the country needed a
leader, a party to resurrect it irom the
ashes to galvanise the nationg] life
and again bring it back on the right
track. So, after 1980, with Herculean
efforts, our Government  under Mrs.
Indira Gandhi’s historical and able
leadership has brought the country to
its health, restored vigour to it in all
its gifferent sectors. You can see it
for yourself. As the previous speaker,
Shri Reddy, has stressed, pur economy
has regained its vitality its vigour, in
different sectors of our economy we€
have registereq significant advance. In
the fields of power generation, cement
and coal, in fact in every field, our
progress is remarkable, in spite of the
constraints on resources and the disas-
trously adverse weather conditions.

16 hrs.

Here I would like to emphasize that
according to our manifesto according
to our party phijliosophy, we have kept
in mind all our promises and our eco-
nomic schemeg and programmes have
been geared to meet the requirements
of the poorest of the ppor in this
country. In this respect, mention may
be made of the increase in the number
of Zair price shops the various sche-
mes for the upliftment ang increase in
the standard of living of the people
living below the poverty line, like the
harijans the {ribals gnd the weaker
sections of the society, which were ini-
tiated by Mrs. Gandhi and also the new
20-Point Economic Programme given
by our Prime Minister. All these
schemes are peing implemented with
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full vigour all along the line by both
the Central and State Governments...
(Interruptions)

I would also like to mentjon here
our recent achievements as a Govern-
ment, as a nation. Whenever we have
challenges to face, whenever we have
miles gnd miles to go, we take cour-
age in our hands gnd rise to the occa-
sion. This we have demonstrated
amply at the time of the holding of the
Asiad. Despite the doubting Thomases
and Cassandras making dark prophe-
sies of the total collapse of the Asiad,
it succeeded. It was an jnternational
achievement by a Government, which
was subjected to all kinds of vilifica-
tion phy an opposition, a combination
ol parties some of whom themselves
were responsible for taking the deci-
sion of holding the Asiad. So, all
these achievements are landmark of
which not only the party in power, but
the nation as a whole should pe proud
of.

My senjor colleague, Shri Reddy, has
cdealt with the domestic scene. Before
I come to that I would like to take up
some other aspects, which have been
mentioneq in this Address particularly
the international scenario. Rijght from
the days of independence, in fact even
before we pecame independent, we pad
emphasized the role of India which,
with its past history, culture and civi-
lisation spanning over 4 millennia_ ha
international consciousnesg gnd aware-
niess. Therelore, under the leader-
ship of Mahatma Gandhi and Pandit
Jawaharla]l Nehru, we glways tried to
take a total view of the situation and
we emphasizeq the role of Indiag in the
comity of nations in the international
community. Therefore, ynder Mrs Ga-
ndhi’s leadership, it is quite proper for
us to emphasize the situation which fa-
ces the world today, Whether it is eco-
nomic front or whether it isthe front
of security, the international security
environment is being ¢ndangered, the
cry of war is now seen everywhere.
The zero-optjon or the question of
missiles or lack of interest or serious-
ness on the part of super powers about
disarmament all these issues are be-
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fore us. Ang nearer home, gbout the
Indian Ocean this document rightly
emphaises the problem that we as a
country gzs a littoral country, face
because of the growing armament in
the Indian Ocean, which was sought
to be converted according to the UN
Resolution, into a zone o peace, This
fragile peace in thiS area is being sha!-
tered by growing armament by a parti-
cular super power, by American deter-
mination to arm certain countries in
the Indian Ocean particularly milite-
risation of Diego Garcia and then the
Persian Gulf. The entire region
is sought to be destabilised due
to a conspiracy which poses a
serious threat to our security at home.
(Interruptions)

Then, Sir, the arming of Pakistan
with the most sophisticated wea-
pons in our immediate neighbourhood
is posing a big problem to us and since
Dr. Swamy is interrupting me, | must
oblige him hy making a few references
lo him.

Sir I was talking about the Indian
Ocean. But the moment I talk of
Pakistan Dr. Swamy became a little
uncomfortable. This Pakjstan-China
America axis—execuse me for saying
this—has a very reliable ally in Dr.
Swamy because, on several gccasions
I have repeatedly said that they are
trying to create problems from the
Indian Ocean. All along the line they
are creating problems for us. So, this
aspect which the President has empha-
siseq has to pe taken note of and 1
take this opportunity to invite your
attention to the fact that when Madam
Gandhai drew the attention of the
nation—as a Prime Minister it was her
bounden duty to do so--to the immi-
nent danger to the security of India,
to the security of the sub-continent he-
cause of the intransigent attitude of
the super power, the role of a parti-
cular super power in and around tlhe
sub-continent, the whole idea was pooh-
poohed it was laughed at when che
talkeq of the supply of F-16 planes to
Pakistan.

Since I have short time at my dis-
posal, I do not go into the modalities,
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into the mechanics of the hole situa--
tion, but I just make a reference. You
all know, as enlightened Members of
the House you know the implications,
of this latest weaponry, the most ad-
vanced weaponry put into the hands,
of the Pakistani military junta equip-
ped with the latest gadgets and all
that, We are told that they have the
capacity to drop a few atom bombs on
our heads, they have this advanced
capacity., When Mrs. Gandhi brought
these things to light and cautioned
this nation Mr, Vajpayee and  Dr.
Swamy-they are strange bedfellows,
they are most of the time at each
other’s throat, but when this question
came up, they started a campaign. An
orchestrated propaganda was sought to.
be made in this country that Mrs.

Gandhi was trying to -create a war
hysteria in India. Sir, I leave it to this
House and to our countrymen, the

great countrymen of whom we are
proud: we will leave this question fo
them to decide whether what Mrs,
Gandhi has been emphasising all along,
is a fact or not,

India which has been subjected to
a series of aggressions by Pakistan and
others, if we talk of our legitimate
security arrangements, we are said to
be creating war hysteria, This is a
dangerous trend and the President has
rightly invited our attention to this

aspect.

We are also proud, on the internation-
al scene very shortly India is going to
hcst the Seventh Conference of the
non-aligned, You are all aware of lhe
tradition of non-alignment. We as a
country are one of the propounders,
one of the initiators of this great
movement which started with a couple
of countries, but now it has gathered
momentum all over the world and the
membership has increased rapidly and
it has gone very high and there iz a
competition among allied countries to
seek membership of non-aligned. We
are proug and particularly proud that
the Conference was to be held in
Baghdad, but because of the us-set-

tled conditions in those regions, unani-
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mously the non-aligned countries them-
selves decided that India alone can
host 1this Conference and they
had faith, confidence in the leader-
ship of Madam Gandhi who isnow the
internationally recognised leader o%
ihe non-aligned international commu-
nity.

Again, the Heads of Commonwealth
Governments, they are also meeting in
India, These are the land marks in
our foreign policy.

After this lhe reference of the hon,
President to the domestic scene to my
mind has not come a day too soon. On
this point I have many things to say
because in public day in and day cut
we are being villified, we are being
abused. Shri Reddy asa senior man. a
senior leader a senior Meimber of the
House consciously, purposely made
some under statments, So far as domes.
1ic  scene 1s concerned, I will make

bold to call a spade a spade, It
is time that we realise  the
importance  of what is  happen-

ing in India and we have to rise
above partisan attitude. And I invite
‘the entire House to ponder over these
matters which have been causing con-
siderable concern to all thinking peo-
ple in this country, throughout the
length and preadth of this country and
they have been trying to grope out of
this eveloping darkness and enveloping
gloom,

Attempis have been made to villify
us that '‘we are anti-democratic a party
which pas a century long history be-
hind it, a party which has a leaderspip,
which has inspired as a catalyst, free-
dom movements all over the world. If
third world boasts of independent
foreign policy of non-alignment it owes
all this to Gandhis’ and Nehrus’ lea-
dership, not to the leadership of Vaj-
payees and Dandavates. Therefore.
when we are faced with this kind of
political scenario we have to talk of
fundamentals. We have to talk of the
basics, the hole political sysiem, the
whole political life of India. The entire
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polity of India is on test. It is under
terrible strain,

I was talking yesterday and in my
speech I sald some local tensions, with-
out fixed structures and Dr. Swamy
will understand it, fixed structures or
scale of values. . (Interruptions).

You also Mr. M. Ram Gopal Reddy
understand it, not only Dr. Swamy.

I am refering to the other Reddy,
Mr. Ram Gopal Reddy.

SHRI K, BRAHMANANDA REDDY :

"Don't make Reddy a raddi.

PROF. K, K. TEWARY: When 1hese
fixed structures and fixed categories
in a society like ours—a country
whose history goes into millennium—
face challenges of modernisation of
socio-econtmic changes, then i1 is
bound to be confronted with some
rnwelcome movements and unwel-
come scenes as we have iloday. They
are the teething problems and the
teething troubles of a develop-
ing economy in the changing
social scene. In such a situation what
happens? Local movements and new
symbolisms are discovered and narrow
attitude is sought to be whipped in or-
der to have a greater share in the nal-
ional cake, We can understand these
modalities and this mechanism of chan-
ge. But when the political system is
sought to be disrupted gnd sought to
ke destroyeq by a handful of people
not owing allegience to the well-be-
ing of this country, then we will have
to sit-up and e have to be alert anAd
we have to examine the hole process
and find gut what are the real chal-
lenges and evolve suitable remedies
for them.

Now, my hon, colleague, Mr. Reddy
has referred to the role of the Oppo-
sition in this country. What I am try-
ing to emphasis is a sustained cam-
paign and a sustained attempt to wea-
ken the morale of India and to weaken
the morale of Indian people to spread
disaffection and {o alienate the people
from the political process and from the
political system itself This has been
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the greatest bane to our national life.
I want to make it clear because as 1
was saying, when these changes take
place, then streamlined jdealogies and
political idealogies absorb and subdue
these changes, they withstand the
changes and channelise the changes
into creatives, When these gel disTup-
ted what happens? My friend Dr.
Swémy was interrupting and irying lo
emphasise some points here and there
1 would like to bring to his notice the
role of his Party, the Janata Party bpe-
cause it is an object of pity rather
than anger. I pity the Janata Party. 1
do not feel indignant, They are down
anq out,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : You are get-
ting lost in your own language,

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Don't wolIry.
It is a professional jealously.

PROF. K. K. TEWARY: Mr. Reddy
referred to the role and the game of
destabilisation and destabilisation vis-
a-vis the Government of India, The
destabilisation has become the synonym
for the Opposition in India, I want
io be categorical about this destabili-
sation. I look at the whole political
spectrum in front of me on the Op-
position Benches. It includes all those
reactionaries and the  so-called por-
gressives.

SHRI SATYASADHAN CHAKRA-
BORTY: You are trying to destabilise
Shri Jagannath. Your Party people are
trying to destabilise your own people.

PROF, K. K. TEWARY: 1 am hap-
py, that is going home. (Interruptions).
Mr. Chairman, Sir, this game of des-
tabilisation has been practised in se-
veral countries of the third world.
Here in India also, because we have
refused to vield to the pressures the
bluffs of power who wanted us to
be their pocket boroughs in the
third world and since we are consis-
tently following the policy of inde-
pendent and self-reliance economy
and non-alignment in the inter-
national fields we are sought to be
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pressurised. We are sought to pe mis-
led sometimes gnd their gllieg here
those who share their philosophical
concern those who share their strate-
gic anq tactical concern, have been en-
gaging themselves in this vile game of
destabilisation not from 1977, put right
“rom the day India became indepen-
dent and it became Iintensified when
Madam Indira Gandhi took over as
Prime Minister, -

You will recall the scene of 1967,
The so-called reformed  version of
Jana Sangh which is called the BJP
and the CPIl—the CPM was a baby;
it was recently born_ ..

AN HON, MEMBER: A{ thal time,
you were in the Jana Sangh,

PROF. K. K, TEWARY: It did not
have any grounding anywhere 1In
1967 the Jana Sangh, the self-pro-
claimed propagandists of capitalism
and reactionary forces and supporters
of black marketeers in India, the
communalists the revivalists, the obs-
curantists joined hands with the CPI-
by hoodwinking the people of India,
by bamboozling the people of India...
(Interruptions) Don’t forget your
history. The first attempt in 1967 both
by socalled leftists anq rightists took
place in India andg they came to power
by hood-winking the people of India.
The captured power in 8 States. But
because of inner contradictions and
blatantly illegitimate  political con-
tarts—they had forgotten their ideolo-
gical professions, it was a political
mostrosity—they fell like nine pins,
like a house of cards and they collaps-
ed. Again, the nationalist patriotic and
progressive forces under the leader-
ship of Mrs. India Gandhi, the Indian
National Congress, came to power. We
again faced the onslaught and the re-
actionary forces re-grouped themsel-
ves, The front liners and the strad-
dlers came together again in 1971.
Many of them, the remnats of the
museum pieces, got tocgether. A chal-
lenge was thrown to Mrs, Indira
Gandhi, THis time she demolished
them completely and they went into
wilderness and hibernation. For
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years, they lived on herbs and gras-
ses, Again, finding the right time.
they chose a time to strike back
again, '

In 1975. they struck, in the name of
total evolution, The Janata Party
was born. I describe Janata Party as
a political tendency, not as a political
organisation, This reactionary tenden-
cy has been there in our political sys-
tem and it has to be fought and defeal-
ed. An instant revolution, the total
revolution, was born, In this House
itself, these petty saboteurs, thcse
who gre responsible for blowing yp of
trains, became instant revolutionaries,
They came to power. What happened
then? They made India a laughing
stock in the comity of nations, India
lost its place, India lost its soul and.
rightly, they were deposited in the
dust-bins of history. They were for-
gotten. The destablisation was curbed,
When Mrs, Indira Gandhi came baCk
to power in 1980, again the same pro-
cess of de-stablisation is on,

Assam and Punjab we will judge
Punjab or Assam in isolation only at
our peril. They cannot be takén in
isolation. What Janata Party is doing.
what BJP is doing? We have always
had done the history down the doing,
we have had our abundant quota of
quisling, And these people are getting
together again.

Assam has heen dwelt at length I
just make a reference to it: Why
Assam was chosen? There were peo-
ple wheo are great votaries of demo-
cracy, of the Constitution.

SHRI SATYASADHAN
BORTY: On a point of order, The
Hon, Member, Mr. Tewary is at
liberty to attack the Opposition. I do
not contest his right to attack the Op-
position. But he should not use the
word ‘qusling’ because all are Hon.
Members of this House and to say
that some of the Members of the
Opposition are quisling, I think, he
should disown it.

CHAKRA-
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PROF. K. K. TEWARY: I take seri-
ous objection 1o it. He is trying to
put words into my mouth.

SHR1 SATYASADHAN
BORTY: What do you say?

CHAKRA-

PROF. K, K. TEWARI: 1t is at gene.
ral statement, [ said this country has
always had its quota of quislings, You
are in a soup. You have not under-
stood.

SHRI SATYASADHAN CHAKRA-
BORTY: 1 have understood, What
vou mean by that?

PROF. K. K. TEWARY: I never said
that Members of the House are guisl-
ing,

16.27 hrs,

[SHRI N. K. SHEJWALKAR in the
Chair.|

SHRI SATYASADHAN CHAKRA-
BORTY : No. no. It is unfair,

MR. CHAIRMAN: If it is unparlia-
mentary, it will be expunged. Don't
worry about it,

PROF. K.X. TEWARY: Prof. Chakra-
borty is very touchy, I do not know
why, When these ideas are brought
forth before him, I do not know why
he is touchy.

SHRI SATYASADHAN CHAKRA-
BORTY: I am touchy because I do
not want this to be useq agzinst you.

I was trying to defend you since it
applies to many,

PROF K. K. TEWARY: What I am
trying to drive home to friends like
Shri Chakraborty and rest of his like
is a total picture of the political scene
todai!_

Now coming to my friends here in
the House the Ovposition stalwards,
Mr. Chakraborty never  tired of
talking or reciting his Marxist man-
tras inside and outside the House.
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SHRI SUNIL. MAITRA (Calcutta
North East): You know what they are?
Marxist Mantras?

PROF, K. K. TEWARY: I know you
are from the Marxist Phathasala
and not from Marxisi University.

SHRI SUNIL MAITRA: You have
not understood,

PROF. K. K. TEWARY: They are
unnecessarily interrupting,

MR, CHAIRMAN: Why should you
he so much optimistic?

PROF. K., K. TEWARY: Here in
» India what is happening today? Mr.
Reddy has referred to Karnataka and
- Andhra Pradesh and, at the same time,
he has referred to Assam,

Now, look at the political scene, Why
Assam was chosen by Janata Party
and BJP? Not that they are unaware
of their role. Not that they are not
aware of what they could do in Assam.
All democratic pretensions have been
forgotten and just to embarrass the
Government . when an international
conference is going to take place in
India, when the non-alingned
countries are meeting in India. they
were irying to create a situation of
instability, They were trying to whip
up this agitation and, this is on the
record that since Mr. Vajpavee and
Mr. Charan Singh... ...

(Interruptions)

Shri Charan Singh and Nir, Vajpayee,
these two, Donquixotes and Sancho-
panzas of India, they visited Assam
and the blood bath started, This was
a calculated move, Deslabilisation, s
Mr. Mukherjee has emphasised, Shri
Chakraborty also knows. Mr, Chatter-
jee knows, it is a multi-headed mons-
trisity. It takes different garbs,
different forms. So, this attempt in
Assam was the one attempt.

This situation in Assam was one af-
tempt to create the siluation.

SHRT SOMNATH CHATTERJEE
(Jadavpur) : You come to Centre-State
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relations, You are an authority on that.
Speak on that,

PROF. K. K. TEWARY: In Punjab
also, the siluation is bad, And, whatis
happening in Punjab? We have all ad-
miration for the bravery of the Sikhs
and what they have done in history,
But a handful of people who are under
some impact of such insidious forces
are trying tc create trouble and in the
name of Assam...........

MR. CHAIRMAN : Please {ry to con-
clude,

PROF. K. K. TEWARY: I will need
ten minules more.

MR, CHAIRMAN: You have already
taken half an hour. Please iry to wind
up,

PROF. K. K. TEWARY: I will take
ten minutes more.

So, these things are happening in the
countiry, I do not know why you be-
come so touchy. Your role seems 10
he so hypocritical. If yoy are trying to
fight the force of destablisation, the
forces of imperialist conspiracy, the
forces of anarchy how come yOu are
supporting the BJP and the Janata
Party which are, according to vour own
statement, forces of anarchy and des-
tabilisation. how come you are so frie-
ndly with them in Karnataka and you
are against them in Assam?

(Interruptions)

SHR] SATYASADHAN CHAKRA-
BORTY: With whom are you in Tri-
pura? You are with the extremists,

(Interruptions)

[SHRI SOoMNATH CHATTERJEE in the
Chair,

16.31 hrs.

PROF. K. K. TEWARY: Therefore,
I say that this process of destabilisation
has assumed a menacing proportion.
For petty Dpolitical gains, both the
forces of Left and Right are spurning
the broader, heavier and weightier na-
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tional inlerests, The whole political
process is now threatened by this at-
tempt to spread disaffection among
the people and to create areas of tén-
sion and areas of conflict, This is
being done purposely and I assertz as
member of a political party weddeq to
secularism, wedded to the progress of
the people, wedded to the socialist
ideals of Gandhi and Nehru, that we
will defend the inlegrity of India as
we Tought against the British and won
independence; We are powerful
enough, we are wrong enough we
are organized enough to fight all
these forces of anarchy in this coun-
try and will face them, come what
may.

Another point I wanted to raise is
this. In this House many hon, Members
have taken quite a lot of time to dwell

upon the pernicious influence of foreign

money in India, Foreign money, of
course, has been coming: probably it
is coming even today. Foreign money
is always utilised for the purpose «f
destabilisation, for creating tension, 1
would like to know from the Govern-
ment how many such agencies or such
organizations which have been receiv-
ing foreign funds. ....

AN HON. MEMBER:. Congress-I,

PROF. K. K, TEWARY:.... how
many of them have been brought under
scrutiny. If I say anything, you will
be exposed and you will not pe able
to face vour own people in West Ben-
gal, if I say what the CPM has done
and is dOing‘ vou will have a blackened
face and you will be rejected in your
on constituencies, Do not provoke me.

(Interruptions)

MR. CHAIRMAN: OQrder, order,
Prof. Tewary, please try to conclude,

PROF. K. K. TEWARY: On this
point I would like to say one thing,
I would like the Home Minister to take
note of it, I got this from the Home
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Ministry when I had given notice ofa
question of privilege to Lok Sabha:

“Reference Lok Sabha Secretariat
U.O. No. 17/G982/Priv/L-1 dated the
and August, 1982, on the subject
noted above.....”

The subject is:

“Sub: Notice of Question of Privi-
lege by Prof. K. K, Tewary, M, P,
against Shrimatj Pramila Dandavate
MP. for allegadly, using her status
as a Member of Lok Sabha to receive
foreign money for the activities of
Samajwadi Mahila Sangh, Pune.”

‘I am bringing this to the notice of
the House,

This organisation, the Samajwadi
Mahila Sangh, has been operating in
Maharashtra for quilte some time in
Thane district. This Body has receiv-
ed, according to Home Ministrv's in-
formation, supplieq by Lok Sabha to
me, nearly Rs. 40 lakhs in ; period of
three years and this Body was regis-
tereq in 1977. When Mr. Dandavate
was the Railway Minister this Body
was registered, And thig Organisation
is headed' by Mrs. Dandavate who iS
an Hon.. Member of this House.

I da not ...

(Interruptions)

SHRI RATANSINH RAJDA: (Bom
bay South): Mrs, Dandavate has al-

ready replied on the flood of the
House.
PROF. K. K. TEWARY: I do not

allege anything.

MR, CHAIRMAN: You have not
given any notice about it, Please do
not refer to it, No. I am sorry.

PROF K. K. TEWARY : These are
papers supplied by Lok Sabha,

(Interruptions)
MR, CHAIRMAN: May be. But you

have not given notice. You cannot re-
fer to it. I am sorry,
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PROF. K. K, TEWARY : These
papers I got from the Lok Sabha itself,
T merely want to know from the Home
Minister whether any scrutiny has been
done whether the money has been
utilised for the purposes for which it
was received or whether this money
has been diverted for political purpos-
es, for purposeg or destabilisation, for
whipping up anarchy, and agitation in
this country, There must be several
such organisations and I would like the
Home Minister to take note of it and
be specific and categorical in his re-
plies,

(Interruptions)

~PROF. K. K, TEWARY: Today I
read a newspaper.

MR, CHAIRMAN : Please conclude,

PROF, K. K. TEWARY: There are
our colleagues in West Bengal Assemb-
ly, one of them is former Home Minis-
ter, Mr. Subroto  Mukherjee, who is
now an MLA. You will agree with me,
whatever by your philosophy,—when
you come to  power all by
vourself you may have a different
thesis on politics, on democracy, but—
so long as you are working under the
framework of the present Constitution,
in West Bengal also you will cpncede
that you have to guarantee the same
fundamental rights to all the ecitizens
of West Bengal as are guaranteed by
the Government of Delhi or any other
States. They were holding a meeting
and while they were holding the meet-
ing, the Fascists gang of Police of West
Bengal Government came with lathis
and thev came with lathis, .

(Interruptions)

ang assaulted him,
(Interruptions)

MR. CHAIRMAN: Order, order
Yes. Please continue.

.PROF. K, K. TEWARY: My friend
is admitted in the hospital in g precari-
ous condition.

SHRI SATYASADHAN CHAKRA-

BORTY: Are you referring to Subroto
Mukherjee?
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PROF, K. K. TEWARY: In a pre-
carious condition,
SHRI SATYASADHAN CHAKRA-

BORTY: Are you referring to the**
of Subroto Mukherjee?

MR, CHAIRMAN : No. Please do not
refer to any body like that. ’

(Interruptions)

MR. CHAIRMAN: Please take your
seat.

PROF., K. K. TEWARY: You are an
Hon, Member of West Bengal. I will
make request to make a state-
ment on the condition of my colle-
ague. Mr. Subroto Mukherjee has
been assaulted and is lying in a hospi-
tal in a serious condition,

While talking about West Bengal, I
will be failing in my duty, if I do not
make a  reference to the conditions
which the Government of the penple,
bv the people, but for Marxists
only.....

(Interruptions)

MR. CHAIRMAN: We are discussing
the President's address, We are not
going to refer to State Governments.

PROF. K. K. TEWARY: This covers
everything., It covers the political
situation.

MR, CHAIRMAN : Please conclude.

(Interruptions)

PROF. K. K. TEWARI: Thereforve,

Sir.

(Interruptions)

MR, CHAIRMAN: You have made
yvour point.

PROF. K, K. TEWARI: This docu-
ment  the President’s address ..... .

SHRI SATYASADHAN CHAKRA--
BORTY: On a point of order, Sir.

PROF. K, K. TEWARI: How can a
point of order arise now?

**Expunged as orders by the Chair,

Chair. .
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SHRI SATYASADHAN CHAKRA-
BORTY: If he refers to Mr. Subroto
Mukherjee who is an MLA, then the
‘West Bengal Assembly is in session
and it it appropriate for a Member to
refer to that thing here? This has to
be discussed in the West Bengal
Assembly, Mr. Ananda Gopal
Mukherjee’'s Party can raise it and
discuss it there, .

(Interruptions)

MR. CHAIRMAN: That is not a
‘point of order. Please conclude.

SHRT ANANDA GOPAL MUKHO-
PADHYAY: 1 will have to hold
tutorial classes for him to teach what
are the rules and procedures of this

House.

MR, CHAIRMAN: You may do it
outside: nobody is slopping you,
(Interruptions) 1 request all the
members to keep quiet. Please con-
clude no. I can say if anything un-
parliamentary has been used, it will be

deleted,

PROF. K. K. TEWARI: 1 have not
said anything unparliamentary.

MR, CHAIRMAN: I have said only
if any hon. Member has used any un-
parliamentiary words.

PROF, K. K., TEWARI: The Presi-
dent’'s Address therefore higlights
in totality the achievements that we
have to our credit ang the problems
that we pave to face as a nation and
as a people and I invite the opposition
10 shed their narrow-mindedness and
their appoach which is guided purely
by small political consideration and to
iake up issues which are larger than
political ideologies, larger than indi-
vidual political parties and factors
which determine the destiny of the
nation. With ihese words I think the
President for his enlightened address.

MR. CHAIRMAN:

“That an Address be presented t»
the President in the Zollowing terms:—

‘That the Members of Lok Sabha
assembleq in this Session are deeply
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gratefull to the President for the Ad-
dress which he has been pleased to
deliver to both Houses of Parliament
assembled {ogether on the 18th Feb-

ruary, 1983.”

MR. CHAIRMAN: Hon. Members

presenti in the House ...

SHRI SUDHIR GIRT (Contai): 1
want a clarification, Mr. Ananda Go-
pal Mukherjee has said, ‘Dont’ em-
barrass the Chair’ What does he

mean by this?

MR. CHAIRMAN: The Chair is not
embarrassed,

The hon. Members present in the
House whose amendments to the Mo~
tion of Thanks have been cirulated
may_ if they desire to move their am-
endments, send slips ic the Table
within 15 minutes indicating the serial
numbers of the amendments they
would like to move. A list showing the
serial number of amendmenis moved
will be put up on the notice board sho-
rily. In case any member finds any dis-
crepancy in the list, he may kindly
bring it to the notice of the officer at
the Table without delay.

SHRI SUNIL MAITRA (Calcutta
North East): I beg to mave:

That at the end of ithe motion, the
following be added’ namely : —

“but regret that in the Address
there is no mention about the plan-
ned and independent develcpment of
ithe national economy free from fore-
ign influence.” (1)

That at the end of the motion the
following be added, namely:—

“but regret that in the Address
there i no mention about the Impor-
tance and significance of the role of
the public sector in the Indian Eco-
nomy.” (2)
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That at the end of the m@tion’ the
following be added, namely: —

“but regret that in the Address
there is no mention about the just
and equitable income and wage po-
licy based on provision of minimum
conditions, like need-based income
to the mass of people and reduction
of the monstrous disparity in the
incomes of the big capitalists and
landlords and the mass of people.”

(3)

That at the end of the motion, the
following be added, namely:—

“hut regret that in the Address
there is no mention about the pen-
sions for aged agricultural workers.”

(4)

That at the end of the motion, the
following be added, namely:i—

“put regret that in the Address
there is no mention about the allot-
ment of free house sites for the agri-
cultural labourers and poor peasants
and the semi-proletariat and liberal
provision for cheap credit and con-
sumption loans” (5)

That at the enq of the motion, the
following be added, namely:—

“but regret that in the Address
there in no mention about the need
for adequate educational facilities
for peasant masses.” (6)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mention about a massive
plan for full employment to the
rural unemployed and unemploy-
ment relief.” (7)

That at the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention about the lock-
nuts, lay-offs, and closure of mills,
(8)

Address

That at theend of the motion, the
following be added, namely : —

“but regret that in the Address
there is no mention about the taking
over of all closed mills and concer-
ns,” (9)

That at the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention about granting
full trade union rights to Central and
State Government employees and
abolition of the police verification
system.” (10)

That at the end of the motion, the
following be added, namely: —

“bu. regret that in the Address
there is no mention against the in-
troduction of automation and other
megsures aggravating unemploy-
ment, ’ (11)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mention about the need
for the nationalisation of drug indus-
try in the country.” (12)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mention about the im-
mediate introduction of free educa-
tion upto the secondary stage in all
States.” (24)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the pro-
vision of hostel facilities and full
scholarships ‘for all needy stu-
dents.” (25)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the spe-
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cial attention to the requirements
of Scheduled Tribe and Scheduled
Caste students,” (26)

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention about the rights
of students to be represented in
academic bodies {or ihorough going
reforms.” (27)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the neead
for radical changes in education
making it democratic, secular and
scientific.” (28)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about taking
" drastic steps against those who in-
dulge in outrages against the Sche-
duled Castes and Tribes.” (29)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about taking
immediate steps to put an end to
the economic and social oppression
of SC/ST people by landlords, con-
tractors, and restoration of lands
seized by them.” (30)

That at the end of the motion, the
following be added, namely.—

“but regret that in the Address
there is no mention about the reser-
vation of jobs and special facilities
in matters of education and econo-
mic advance for SC/ST people.” (31)

That at theend of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about safeguard-
ing the rights of Muslim minorities
against any discrimination in em-
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ployment in Government services

and in educationa] institutions and
against Urdu.” (32)

That at the end of the motion the

following be added, namely:—

“but regret that in the Address
there is no mention abouf the in-
clusion of Nepali, Maithili, Mani-
puri and Dogri languages in the
Eighth Schedule of the Constitu-
tion.” (33)

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention about the
full {reedom struggle of the Namij-
bian and other African people
against imperialism, apartheid and
racial] domination.,” (34)

That at the end of the motion, the

following be added, namely: —

“but regret that in the Address
there is no mention about the right
to exercise franchise on attaining 18
yvears of age as a fundamental right
of the people of India.” (35)

That at the end of the motion, the

following be added, namely;—

“but regret that in the Address
there is no mention about the right
to bear small arms as a fundamental
right of the citizens.” (36)

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mentlion about the consti-
tutiona] amendments for equal repre-
sentation ie. 26 each for all States
and Union Territories having a po-
pulation of over three million and 4
each for all those States and Terri-

tories having population less than
that.” (37)

That at the end of the motion, the

“but regret that in the Address
there is no mention about the aboli-
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tion of casual system of employment
and guarantee employment of Indian
seamen throughout the year” (38)

That at the end of the motion, the
following be addeq namely:—

“but regret that in the Acdress
there is no mention about the failu-
re of the Government to take strin-
gen{ measures against hlack-marke-
teers, hoarders, smugglers, specula-
tors and officials protecting them,”
(39)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the recti-
fication of cost of living indices.”
(40)

That at the end of the motion. {he
following be added namely:—

“but regret that in the Address
there is no mention about the need
to reduce work-load and duty hours
of railway employees.” (41)

That at the end of the motion, the
following he added, namely:—

“but regret that in the Address
there is no mention about the refu-
e sal of the Government to revise wa-
ges of Central Government emplo-
yvees for the past seven years resul-
ting in declination of wages of the
employees by 7 to 37 per cent dur
ing the last eight years,"” (42)

That at the end of the motion. the
following be added namely:—

“but regret that in the Addrass
there is no mention about the failu-
re of the Government to implement
the recommendation of the Third Pay
Commission for wages revision after
the Consumer Price Index crossed
the 272 mark.” (43)

That at the end of the motion, the
following be added, namely:—

~ “but regret that in the Address
there is no mention about the recog-

Address

nition of trade unions through sec-
ret ballot,” (44)

/7
That at the end of the motion, the
following be added, namely:-

“but regret that in the Address
there is no mention gbout the series
of railway accidents and loss of thou-
sands of lives.,” (45)

That at the end of the motion, the
following be added, namely : —-

“but regret that in the Address
there is no mention about the failu-
re of the Government to implement
the Directive Principles of the Con-
stitution of India fully.” (46)

That at the end of the molion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the woeful
lack of medical facilities and the pri-
mary health centres in the vast maj-
ority of the villages in the country.”
(47)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Addrass
there is no mention about the need
for the abolition of bonded labour in
the country,” (48)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no menfion about the aboli-
tion of contract labour system in the
counfry.” (49)

That at the end of the motion, the
following be added, namely:-—

“but regret 1ihat in the Address
there is no mention about the failu-
re of the Government to improve
sports standards of the country™
150)
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That at the end of the motion, :he
following be added namely: —

“but regret that in the Address
there is no mention about the atte-
mpts to curb the freedom of the

ress and introduce some kind uf
censorship of news.” (51)

That at the end of the motion, the
following be added, namely: —

“but regret 1hat in the Address
there is no mention about the grow-
ing curbs on the constitutional pow-
ers of the States and concentration
of powers at the Centre.” (52)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mention gbout the con-
certed and deliberate efforts to un-
dermine the judiciary.” (53)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the real
upliftment of Harijans and Schedul-
ed Tribes.” (54)

That at the end of the motion, the
following be added namely :—

“but regret that in the Address
there is no mention about propaga-
tion of separatism in the Adivasi
areas of the country.” (55)

That at the end of the motion, the
following be added, namely:—

“bul regret that in the Address
there is no mention that the Adiva-
sis are being deprived of human exis-
tence, sold as bonded labourers, their
young gitls sold in the flesh market,
and are being alienated from the
rest of the country and the common
democratic struggle, and the Adivasi-
areas are providing ideal ground f.r
some foreign Christian missions to
spread the message of separation
from the counftry.” (56)

That at the end of the motion, the
following be added, namely:-

“but reeret that in the Addrass
there ic ri~ mention aboui the mai-
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practices of Christian missions in the

North-Eastern region resulting inse- -

cessionist feelings in the area.” (57)

That at the end of the motion, the
following be added, namely:—

“hut regret tihat in the Address
there is no mention about the failure
of the Government to fight and ex-
pose the malpracties of the foreign
Christian missions in the North-Eas-
tern region.,” (58)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the prob-
lems of minorities.’ (59)

That at the end of the motion, the
following be added, namely:—

“Hut regret that in the Address
there is no mention about the Indian
women who are vietims of an obscu-
rantist semi-feudal cutlook and des-
pite the equality of sexes proclaim-
ed in the Constitution thev are de-
nied equal treatment, including squal
wages,” (60)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is nno mention about the increa-
sed number of rape and molestation
cases of women."' (61)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the severe
attacks on Harijans and tribals in
the country-side and utter failure of
the Administration to prevent such
atrocities.” (62)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the failure
of the Government for nationalising
foreign banks, monopoly houses and
branches of multi-nationals.” (63)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the sale
of all essential commodities such as
foodgrains  edible oil, cloth and
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sugar at subsidised prices through a
net work of shops undér public dis-
tribution system under the control
and supe:vision of popular commi-
ttees by ensuring adequate and un-
interrupted supply of these commoai-
ties.” (64)

That at the end of the motion, the
following be added, namely:-

“put regret that in the Address

there is no mealion asut the -rage

policy of granting a living wage 10
the workers.” (65)

.

That at the end of the motion, the
following be atlded. namely ;-

= “but regret that in the Address
there is no mention about the failu-

} re of the Government to consider
the Governmeni {o consider the
ways and means to check the rava-
ges caused by repeaied flood and dro-
ugnt.” (66)

That at the end of the motion. the
following be added, namely:-

“but regret that in the Address
there is no mention about the dele-
tion of Articles 356 to 360 of the
Constitution.” (67)

That at the end of the motion. ‘he
following be added, namely:-

" “put regreit that i1 the Address
~ there is no mention about the inclu-
} sion of the right to work as a fun-

damental right in the Constitution.”
(68)

That at- the end of the motion, the
following be added, namely :-

“but regret that in the Address
there is no mention about the anti-
evietion measures, guaranteed iair
prices for peasants produce, supply
of cheap credit and subsidised in-
puts to the mass of the peasantry.”

s (69)

That at the end of the motion_the
following be added, namely:—

“but regret that in the Address
there is no mention gbout the role of
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U.S. imperialism on the guestion of

arms supplies to under—developed

and developing countries.,” (70)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mentivn aboutl the enor-
mous increase in U.S, defence expen-
diture causing increased threat to the
World peace.” (71)

That at the end of the motion, the
following be added, namely:—

“but regret thai in the Address
there is no mention about the fighting
people of Angola, Ethigpia, Mozam-
bique and the People’s Demorsatic
Republic of Yemen " (72)

That at the end of the motlion, the
following be added namely:—

“but regret that in the Address
there is no mention about the danger
of war in place of detente and arma-
ment agreement” (73)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the mas-
sive anti-war rallies that have been
held in different parts of India in-
cluding Delhi.” (74)

That ad the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the danger
of unclear was treatening humaeanity
because of the pilicies pursued by
the U.S. imperilists,” 75)

That at the end of the molion‘ the
following be added, namely:—

that in the Address
there is no menticn  about the call
for an urgent task of the working
class and all progressive sections o
combat nuclear war dangu», 2xpos2
and unmask the im=e=ialist yplans
before the people to save the world
from nuclear destvction” (76)

“but regret
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That at the end of the molion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the plans
of the U.S, imperialists for slobal
domination using various agencies.”
(77)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is ng mention about the fact
that Israel at the instance of U.S.A.
made havoc to the heroic Palestinan
forces in Lebanon and caused geno-
cide am:ng the Labanese people
178)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the crisis of
the capitalist systems of development
in the world and its inevitable con-
sequences  experienced by Third
World countries” (79)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the anti-
imperialist forces which are actively
fighting the imperialists in E, Salva-
dor, Nicaragua, Zimbabwe, Namibia,
Southern Africa.” (80)

That at the end of the motion, the
following added, namely:—

“put regret that in the Address
there is no mention about the fact
that the inflationary spiral has o€en
continuing without check for nearly
a decade and has become a perma-
nent feature of the Tndian economy”

(81)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the high

prices imposed by oil monopolists,
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taking advantage of the price in=

creases made by the oil-producing

countries which have contributed

further to this process.” (82)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the role of
World Bank and the International
Monetary Fund agiencies who are in-
strumental in accentunting the infla-
tionary sprit‘al1 throcugh their demands
on the Indian Government to ralse
taxation levcls, raise oil and fertili-
ser prices and reduce pe~“nles con-
sumption standeds™ (83)

That at the end of the motion, the -
following be added, namely : —

“but regret that in the Address
there is no mention about the hur-
den of debt services despite rapid
rise in the export earnings about
the dependence on Western coun-
tries,” (84)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the World
Bank which has been pressing India
that it should go for commercial bor-
rowing for financing its Plans _
abandoning the import subsitution
policy and following an active export
promotion policy—a policy to
divert goods from the internal to the
external marketl’ (85)

That at the end of the motion’ the
following be added, namely: —

“but regret that in the Address
there is no mention about the coun-
tinuous defying of Government direc-
tives regarding dilution of equity by
the drugs companies and other Multi-
nationals.” (86)

That at the end of the motion, the
following he added, namely:—

“but regret that in the Address
there is no mention about the failure
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to undertake radical land reforms
polices.” (87)

That at the eng of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the exploi-
tation of agricultural workers and
the absence of legislation to protect
their wage standards.” (88)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the re-
munerative prices to the peasants.”
line.” (90)

That at the end of the motion, the
following be added. namely:—

“but regret that in the Address
there is no  mention about the per-
centage of people below the poverty
line. " (90)

That at the end of the moticm, the
following be added, namely:—

“pbut regret that in the Address
there is no mention about the pro-
cess of mass eviction from land re-
sulting in the increase in the ranks

of labourers.” (91)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
theré is no mention about the
housing problems in the urban and
rural areas.” (92)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about tne
increasing problems of the slum
population.” (93)

That at the end of the meotion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
concentration of land in the hands
of a few.” (94)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
mounting prices causing intense
suffering on all sections of tne peo=-
ple particularly the workers in unor-
ganise industries, the agricultural
workers and peasants.” (95)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
strengthening the Indo-Soviet Treaty
of Friendship and Cooperation which
is a high lever to ward-off imperialist
military pressures and defeat ar-
gression.” (96)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no menticn about the
genera)l breakdown of law and order
situation in the country.” (97)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
deteriorating situation due to growe-
ing collusion between the police, the
bureaucracy and the anti-socials.”

(98)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
attack on the freedom of the trade
union movements and the right to
organisation.,” (99)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the steps taken
to rectify the laws which are not in
the interest of the working class.”
(559)



463 Motion of Thanks

' [Shri Sunil Maitra]

That at the end of the motion, the
following bHe added, namely:—

“but regret that in the Address
there is no mention about the
" failure of the Government to fight
against the Islamic fundamentalist
appeal which is directed towards
creating a feeling of separatist na-
tionhood amongz the Muslims tn
undermine national unity.” (560)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
fact that the chanvimistic appeal of
certain exremist elements in terms
of Hindu nation may drive the Mus-
lim mass into the camp of the funda-
mentalists.” (561)

Thit at the end of the motion, the
following be added, namelyw—

“but regret: that in the Addres
ithere is no mention about the impor-
tance of real federal character of our
couvntry.” (562)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
fresh constitutionag] provisions to
expand the powers of the States and
guarantee their autonomy.” (563)

SICFEeT Wredt  (gear)  #
WETT FEATE

fF weaa & ww A fAEA-
fafaq 1 o, el

“oreg @z @ f& afwram
u mfgamdl &7 FHT4 #T e
T guTea™ e & fau g
UF WE-gIHET AvRCAl § 3%
fait 25 sfawa s gefe ww
w1 I g fFam T g 1 (100)
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fr swama & o & faefolad
WeT ST; wE -

“orvvg @ § fE o e
g g wigami o ® O s
WOET  dOeETer AT Jee
#1 go famem & fad oF faqw
TET ATHI ATHAT FT FTARA
T w4 F1 Foaa@d  qgr fEET
mwmr g1 (101)

fr wemma & wq ® fafwfes
deT WU, #AW

‘o @3 & @ wladTT A
FFETT A0 FIH T aUAFATL FT
T w1 gewm w20 {war mr )
(102)

f gem@® wA # faAfafag
ST ST, wA -

“owg @z 2 fF mfrwrew
g oft gfrgare T w6 dfa-
a &t Faq g § omfaa
FXA F1 Iodd@ gl (FwAT AT g v
(104)
ff weam@ & A3 & 7z ST
T, TR -

“qvg @3z & fF wfwarer
§ wearyr wiufaaw, 1963 &
fFnfafa & 7z v Afa
FT @RI FT Iq IEF THR
§ AN FA FT Igd@ AE ORAT
mr &7 (105)
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fe@ swam & wig@ § ag SrEr Q,
aafg -

‘v @3 & & wfwea
# 94 WTOT F WART F HAT HF OH-
wanﬁrﬁrﬁﬁw‘mr?ﬂw
&7 ¥ AN F FT Iodad  Agl
fear mar 21" (106)

f& yam % % ¥ 3g w0er M,
G
“qveg @ g fF wfwsao
q Weq gEAF AAW  F Fifaiaw
T FA FT IodAd Al (HAT AT
g 1" (107)

{oF weata Foea § a8 T AT, wATA -

“owrg @g & 5 mfawmor #@
Tig "@fafa 1 g8 T T A FTEAT
g9 IO F, AdegaTdT | AT HI
qg  @gar A1 o1 Wl g AR
afg =¥ a9g 9T A T4 AT 4w
ay ag Fm #) fafeq ®1 ¥ faamw
Y WY A A T, A9 FGH TG &
e HIT FTWC 21 F TFA &
AT &1 Seor@ Ay fewar war 1"
(108)

fsweqra & oHig & g srer A,
ﬂ'*‘ﬁi ——

‘g @7 g & mfawee H
LT GLEN FAA AR AaAF
¥ar wfafqan £ |wWes @ F71
Sorg Agl & 17 (109)

fo geara F owiq ¥ g ST I,
qATq_ ——

‘grrg @y g fw  wfaeo §
frari #7 Sqw &1 ATIHRTY Hea
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fearw & fau Gref st =y SeorE
FAi frar war & 1" (110)

fe geats F fq ¥ Tg Ster AT
Wéﬁ?[:——

‘ovg @z ¢ f&  afawen #
77 safaddl & Sfaqa-argT F oo
I mgrmar & "@adt ey
qif 1 Ioora A& fFar oy & "
(111)

fe st & o & g S S, met—-

‘g ®@s g fE SA-fagor
gortet iy W faeaifer w7 womEe
AT FT IIAFATHT &Y AW
FEH qegq ed T 9 & &
fae et o FEFw F1 e
afasrger ¥ & oy a7y 2 "

(112)
for sremrta & o § 9@ ST LG, WATE -

gy g8 ¢ & wafaoo
AOTTEAT @1 BV W ¥ AT F
frg e ¥ W% sE wy
TEIF F FT AfvaEe  F
oo g 2 1 (113)

fF oeqra & ww § ag ST oW,
AT ——

‘argEs g f& dma ©
FFTAA & o 9o @ faae &
gwr fAFTaw § g Y Aaeadr
FT Ieerg FIAAE F 7gt oy Tar

g 1” (119)

ff seqma & o H @g ey S,
A ——

“arg @ B f& miuwwo §
W F THFST A Fied arel WE-
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[=T TaTHAT qRET]
farft wiradt o qeat F  wgal
B AFATIL FT 3 T Joor@ AGY
2 17 (120)

fmuema & sid 9 ag ST I,
AGIq—

‘g e g fF wem g
TAE} § AAE@ET A TN FA
H qEHFTH qAFAAT FT 1§ 0%
afsreor # =g fear w207
(121)

fir weaTa Fwa W A AYST ST, T~

“grrg @z 3 fw wfawrew |
ety & faeta & fag quted g=-
wfr  wEfea s &1 #E
oAl 2 1 (122)

fegeradsiq A ag Set oTa, ;-

vqreg @2 @ fe wfvrarem F
A AT THAT B ASTHE FTH
¥ yeag W sed i, qUsAl U
Tt @ frr adl Arad g’
(123)

fr wetg & si@ ¥ ag sgT G
qaT ——
”q(?-@!ﬁE g = AT
q TS F FETAT FErAA A A
Afg IyarEr dedl , @ifeasaE iy
CIEA] a'?fa'l?ﬁ REA qcaxafar—
arfedi &  wEAT  FIAOF
#§ georm TET & 17 (124)

f seama F A9 # 72 ST S, FAT—

o @e  fr afeaew I
qTeETias d0 FTAW AT JeAl F
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fig 787 & @e@  FHAE FTA®
w1 Seo@ T g 1 (125)

f weama & wq W ag sivey sq, mrat -

‘g gl g wfnmee §
arsErfagal T4 et 71 ey 9@
#ragm g 1" (126)

fF qeama F a7 § 7@ er =,
I ——

‘oz @z § fF ol
o greverfas Tl 97 Ud a
F7 eq@ wg fwa war 2O
(127)

fF gearg & wig ® 4dg SA®T WC,
oI —

‘org @z g (& wAfwwew #
“wrg & #faere U W dfagm #®
o AfgFe F ®0 A wfAd FA
#1 geor@  aar g 1" (128)

fF woma & A W @g g S,
oqiq i —

”q-v\—,@ ag % f& afaemor &
FIOAT  IWEA WL IgHT Ao
SUNST  d v Wiy Feuaed
& 10T (g1 FAE AT & Sanw
1 goord g R E ) (129)

fF ywrg o & ag SrEr WO,
AT '

‘g @z g fF wfeamm ¥
AT TENT FT USAAFIO FIA
FT Jeag@ @ fwar mar g
(130)
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fFomm & o= & agsier @,

qIq —

“ecgugEr § f&  wfw-
Y ¥ omEa fgg ud wew
Aogd F1 gaw  wegy SfaAg
T °1 Ty fagifa FLA HT
e A fear om0
(131)

f weqra Foa ¥ ggTETSG, wAT:

“qowgaes g fF mfwwmoor
¥ geFTa FHAAT & FIAUTH
9 g L FT HE Iea@ Azl
T & 1" (132)

ff yemd & o7 & g AT ST,
W’f?[.:—-—-

“ovg @x g fa  wiwTee
H g FHATE] F wgg
W #1 d=  fewl #® diw
WA FE FT g IJoo@ TgGL
g 1" (133)

fFsma 7 § ug @ I,
UT ——

“gvg me g f mfwwmw ¥ &
1981 T MMTHA & I AT
¥ gfg® wm § W s wE
T A ) aiEd FA FT oo
a8 fear omar & " (134)

fF seqrg & Aq H qg ST AT,
T —

“ovg @s & & e
¥ gt fhetaE ot fww w®
TEE WA ¥ a9A GEHA H
e F F I qgr g 17

(135)

Address
fo weama s ¥ ag shan s, wa-

“avg @ g e wfewen §
TG wHatfEi w1 faar fed
iR FT ¥ FW 8, 33 wawWE
T I T oo AGT (wAT AT

g 1" (136) |
".
for sreamer & wq & ag SeT ST, nEq—y
“avgEr g fF mfawen §
TAQFT, «w qugT WG oWl
51T arffsmm &1 sygfaswew
TEA-TE a4 H1 Aifa B fAear g
FrawE g 1”7 (137)

f& weara & #wig ¥ gg ST AW,
qY T —

“ggEs g sTanas aegHl
FEdiF A9 W afg 1 AFAE
fau fefy gwEY few w1 SeoE
girwme Fad G mn g
(224)

fs stara & wg § 9g NI, M

“qreg @g g fF mfwwmer &
fafwe ot & fredft g€ S| &1
FHT & 3F @A qAT T
gl g fAeifa e foe-
qE & feg 15  WEG@F -
I FH FT Jea@ AGl (AT
T & 1" (225)

fr T & S W ag WIST Y, WAL

“org @e g fE wfwwee ®
¥ A F Swred ¥ afg & aEEs
Ig ¥ og ¥ FHT FW K WE
g g feamm & 1"(226)
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fe g9 & W=7 ® g SIET T,
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T o2 7 (237)

& geq13 F " H Ig SIST A,
mﬁq:—

“orrg @3 g B wfewmoo #
g TaaaT FATtadi &1 eafa
# faoeft & w81 TATCR 9T FT
e i f T 2 07 (23)

sy wegaTemer AfFar (ISHT)
g wears F<ar g

ff w&qTa & oWeq 0 TE el S,
T~

“atrg @e g fF mfawme ¥
A i i a9 FEiET Sty
& AThT 7 Heqaqw 2g Gl HHg
g & faamant d g Atary
foreror geavsiy ® froew gfaam
IqeAed FAA A T FIE Teard
T 7 (114)

Address
ff s&@@ & @@ A ag qreT A0,
aaiq—

‘qwg @s g fF mfewew ¥
AE AU AHEATIEA AT F1 4TS
Y & FT HY qdiwd TqidFar
9 79T a9 1983—-84 H YuSA
FET FYA gg GASA  HATIEAT
F1 gyfagar fftaa §T Feg
fratfa #x g F1 gfa alqema:
FLEW FT g Ieord gt g |
(115)

f& weata & ag w+q H gg AT A7,
o -

‘9tg @z ¢ fF wfawman ®
Ffu safadt ®1 Aqaw a7 e
FMEEY AT TEE AT q
W@l ATAvaF AT & 7 (wew 1
feafd & ST 21 9T 9 F T@
ATH A WIATH HT AT FA
FT &% Jom Ag £ 17 (116)

f&# umma F W ° Fg SArET 0,
T —

“freg @e g fw wfwwmae #@
W W @d TEWIHT &7 qdnr &
faa fasa wara & @ga foem &=@x
qx gfamfrar § =ws FT #fasts
F1 fawfaa w0 & faa am= gfaa
I FUY AT qal foeAr, w2w
T qEm @ F f@enfedi
gLETE WEFHl W FH FE A
FRATa AEFTEAT  F1 qT@ FA@
gara, fedfta qav  wam s &
gaq we T glagn Saseg FAY
S & JeeE Aag g V' (117)
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[ weq qicmao wigar]
fF Seate ¥ weq  ag Srer wTg,
A~

“freg @ & & wiwamo

FAT IATET *F gd A WA fasiar

yTey F & fay a9 &@g S

F) ¥ frato &@ 1 afe afq

Y fFY I T4 A9 AT IATEA

FreEEN F FEl F1 T0 F| &
fax @z fauifea s Wl 2 awa

¥ qU FA & FE Jead qgy g 1"

(118)

SHRIMATI GEETA MUKHERJEE
(Panskura): 1 beg to move:

That at the end of the motion, the
following be added, namely: —

“but regret that the Address does
not mention about the increasing
sufferings of the masses as a result
of rising and high prices of all essen-
tial commoditions consumption,”
(138)

That at the end of the moton, the
following be added, namely:—

“but regret that the Address does
not take serious view of the failure
of the Government to revamp and
extend public distribution system
which is essential for checking price
rise and ensuring supply of the da-
ily necesities to the people.,” (139)

That at the end of the motion, the
following be added, namely:

“but regret that the Address does
not shown concern about intensifica-
tion of operation of the free market
economic encouraged by the retrogra-
de trends in Government policies.”
(140)

That at the end of the motion, the
following be added namely:

“but regret that the Address does
not take note of the fact that funds
allocated for agriculture, irrigation

Address

and rural developments mainly go
to the benefit of the rich while the
poor seclions are denied these hene-
fits.” (141)

That at the end of the motion,
the following be added‘ namely :—

but regret that the Address does
not still see the necessity of a radi-
cal change in the credit policy of
the public sector banks with a view
to helping the ‘weaker sections in
the rural as well as urban greas
who need financial asistance
most.” (142)

That at the of the motion, the
the following he added, namelv:—

“but great that the Address does
not mention that exploitation of the
rural masses is intensifying as g
result of the wrong  policies of the
Government on the one hand and
continuance of the semi-feudal sur-
vials on the other hand compounded
by the invasion of captalism in rural
econmy.” (143)

That at the end of the motion‘ the
following he added, namely:—

“but regret that the Address does
not take serious view of the fact that
in most of the States the implemen-
tation of the land referms including
the land ceilings and distribution of
surplus land to the tiller has come
to a dead halt." (144)

That the end of the motion, the

following be added, namely:

“but regret that the Address does
not take note of the growth of agri-
cultural workers from 50 million to
well over 60 million which is an in-
dication of rural poverty, and
growing landless among the vast
rural masses there. (145)

That at the end of the motion, the

following be added, namely:

“but regret that the Address does
not see that even the existing laws
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relating to the minimum agricultural
wages are not being faithfully im-
plemented in a number of States as
a result of the influence of the land-
lord elements on the Governmert
and the administration.” (146)

That at the end of the motiUn‘ the
following be added, namely:

“but regret that the Address nei-
ther takes note of the exireme distress
through which millions are passing
and famine conditions in different
parts of the country nor does it pro-
mise adequate provisions of re
assistance by the Centre for mitigat-
ing their sufferings angd for the re-
habilitation of the economy.” (147)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention that after 34 years of in-
dependence nearly one-third of the
Indian villages are not provided even
with drinking water.” (148)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the fact that a2s a
result of the Government’s failure to
buy jute, cotton, tobacco, ete.,
through its own agencies, the mills
and certain middlemen are reaping
benefits by depriving the peasantry
of the due prices, while the unlifted
stocks accumulated.” (149)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not still see the need of taking-over
the wholesale trade in foodgrains
and certain other essential commodi-
ties.” (150).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note that evén now nearly
3 million bonded labourers exist in
rural India.” (151).
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. That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention the urgent need to cnact
a comprehensive Central legislation
for agricultural workers” (152).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the growing rural
indebtedness which is causing so0
much suffering to lhe agricultural
labourers and the poorer sections of
the peasaniry, nor does it indicate
any measure to give relief {o them.”
(153)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not speak against the undue conces-
sions that are being showered on the
monopolists and the multinationals
in the name of incentives” (154)

That at the end of the motion the
following pe added, namely: —

“but regret that the Address does
not warn the Government against
the bankrupt theory of seeking eco-
nomic and industrial development
by encouraging the monopolists "
(155)

That at the end of motion, the
following be added, namely:—

“but regret that the Address does
not take note of the industrial
licensing policy intended to serve the
interests of the monopolists.” (156)

That at the end of the motion, the
following be added, namely: —

“but regret that the Address does
not propose an end to the policy
which legalises unauthorised expan-
sion of capacity by the industrialists
in violation of the Industries (De-
velopment and Regulation) Act.”
(157)
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That at the end of the motion, the
‘ollowing be added, namely:—

“but regret that the Address does
take note that the FERA measures
are not beng faithfully enforced and
that they are being defined by the
multinationals.” (158)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not warn against the signing of the
“collaboraticn agreements with the
West{ during the last few years
against the national interest,” (159)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not show any awareness of the fact
that in the name of transferting
tfechnical know-how, the multina-
tionals are trying to further pene-
trate into the Indian economy to the
detriment of our national objective
of selfreliance.” (160)

That at the end of the motion, the
following Dbe added, namely:—

“but regret that the Address does
not call upon the Government to de-
velop comprehensive programmeg
for self-reliance by taking more effec-
tive measures against neo-colonialism
and its exploitatiopy,  in ail forms.”
(161)

That at the end «f the motion, the
following be added, namely: —

“but regret. that the address
does not propose any cffective curbs
on the drain in our national resour-
ces as g result of remittances of pro-
fits, interest, royalities dividends
ete. by the multinationals from this
country.” (162)

That at the end [ the maotion, the
following *e added, namely , —-

“but regret that the Address does
not refer to the seriousness of Assam
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situation caused on the one hand by
the violent, anti-demeo:zratic and anti-
national methods used by the ex-
tremists thwarting  the holding of
elections and on the other hand, by
the procrastinz.ion on the part of the
Government in  dealing with the
Assam problem in g principled way.”
(163)

That 2t the end of the motion the
following be addel, namely:—

“but regret that the Address does

v not indicate any  effective sleps to

Wpunish the persons indulging and

conspiring in the riots in différent

parts of country even after a lapse

of thirty-five years of independence.”
(164)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not make any mention of the scheme
for the amelioration of the economic
condition of the minorities and for
extending help in the development
and progress of their language and
culture.,” (165)

That at the end of the motion the
following be added, namely:—

“but regret that the Address does
not show any concern over the ten-
tinued exploitation of Adivasis by
the mine owners engaged in illegal
mining operations in the tribal areas
of Orissa, Bihar and Madhva Pra-
desh.” (166)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the call for the
urgent task of the working cless and
all progressive sections to combat
nuclear war danger, expose and un-
mask thes plans of the US and other
imperialist powers pefore the people
to save the world from nuclear de-
truction.” (167)
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That at the end of the motion, the
following be added namely:—

“put regret that the Address
makes no reference to the propor-
tional representation as a measure
of election Teforms.” (168)

That at the end of the motion, the
following be added, namely:—

“but regret that thes Address does
not mention about the Khalistan
movement{ by the separatist elements
who are carrying out their propaganda
against our country from Canada
and United States of America in the
name of Republic of Khalistan”
(169)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the inordinate de-
lay in settling the Punjab issue, as
a result of which extremist slogans
and position are being further en-
couraged.” (170)

That at the end of the motion, the
following be added’ namely : —

“but regret that the Address does
not make any reference to the crash
in prices of almost all cash crops and
the consequent hardships of the
peasantry.” (171)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
rnot mention about the utter inade-
quacy of relief measures in the
drought ang cyclone effected areas in
different parts of country” (172)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
hot mention about the need for pay-
ment of 3 due instalments of D_A. to
the Central Government employees.”
(173)
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That at the end of the motion, the

following be added, namely:—

“put regret that the Address dces
not take note of the prolonged strike
of lakhs of workers of Bombay tex-
tile mills.” (174)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does neither take note of the fast
growing foreign indebtedness of the
country, nor does it assure that
futher withdrawals from the IMF
will be stopped.” (175)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the fact that the
Government has made it a practice
to raise the prices and rates of com-
modities such as H.S, Diesel Oil and
Kerosene on the eve of the Budget
Session of Parliament’”. (176)

That at the end of the motion, the
following pe added, namely:—

“but regret that the Address does
not express its serious concern at the
cases of robberies in trains vhich
have become so frequent.” (177)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address dees
not take note of the malpractices
indulged in by the people in high
positions in the distribution of con-
trolled items like cement.” (178)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not show due awareness of the deep
economic crisis fraught with grave
social consequences through which
the country is passing.”’” (179)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address over-
looks the fact that there is stagna-
tion and even decline in many sec-
tors of economy.” (180)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not show due concern zt the growing
economic disparities or even at the
fact that more and more people are
going below the poverty line.” (181)

That at the end of the motion, the
following pe added, namely:—

“but regret that the Address does
not take note of the fact {hat al-
though the national income js in-
creasing at current prices, both na-
tional income and the per capita in-
come in real terms or zt constant
prices are showing 5 decline.” (182)

That at the end of the motion, the
following pe added, namely:—

“but regret that the Address does
not mention that the conditions of
the Harijang and other oppress-
ed and backward section of
the community are deteriorating des-
pite official declarations and pro-
mises.” (183)

That at the end of the motion, the
following be added namely:—

“pbut regret that the Address does
not take note of the continued bru-
tal atrocities on Harijans in different
parts of the country particularly in
Bihar and U.P.” (184)

That at the end of the motion, the
following bhe added, namely:—

“hut regret that the Address does
not mention awareness of the new
stirrings among the tribal people
not only for theiy economic ang cul-
tural development but also for their
political rights and opportunities.”’
(185)
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That at the end 6f the mns%on, the

following pe added, namely:—

“but regret that the Address does
not take note of the fact that as a

- result of the business malpractices

of the monopolists even thé smell
and medium industries in the private
sector are put to great diffl-
culty.” (186)

That at the end of the motion the

“ollowing be zdded, namely:—

“but regret that the Address does
not show any sign of alarm at the
deepening liaison between the big
business circles and the corridors of
powers.” (187)

That at the end of the motion, the

following pe added, namely:—

“but regret that the Address does
not take note of the anti-working
class policy of the Government
marked by attacks on the trade ynion
rights and otherwise also by repres-
sive measures.” (188)

That at the end of the motion, the

following he added, namely:—

“but regret that the Address docs
not take note of the wide-spread dis-
content among the public sector em-
ployees all over the country on ac-
count of the Government's refused to

set right the process of collective ™

bargaining.” (189)

That gt the end of the motion, the

following be added, namely:—

“but regret that the Address does
not show and awareness of the
fact that industrial relations in the
country cannot be maintained on
the even keel ynless the Govern-
ment respects the trade wunion
rights gnd the right of collective
bargaining by the workers.” (190)

That at the end of the motion, the

following pe added, namely:—

“but regret that the Addregs does

po’c take note of the fact that there
is chaos and confusion in the acade-

mic world because the Govemifhent
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has no clear cut democratic educa-
tion policy.”? (191)

That at the end of the motion the
Yollowing be added, namely:—

“but regret that despite high-
sounding talks about protection of
the honour of .women, the Address
not propose any effective steps to
protect women from atrocities and
Tape by the criminals, anti-social
-elements and even by the police.”
(192)

_ That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take due note of the growing
expansion of the Diego Garcia US
military base and arms build-up in-
cluding nuclear arms there,” (193)

That at the end of the motion the
following be added, namely:—

“but regret that the Address does
not stress the urgency and import-

ance or strengthening the anti-~

imperialist contest of India's foreign
policy.” (194)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the fact that India’s
share in the total turn-over of the
world trade is declining zs a result
of the protectionist policies of the
western developed countries.” (195)

That at the end of motion’ the
following be added, namely:—

“but regret that the Address does
no see the need for the review of the
Centre-State relatons with 5 view to
giving more powers to the States and
providing them with greater finan-
cial assistance.” (196)

That at the of the motion, the follow-
ing the added, namely:—

“but regret that the Address does
not see the necessity of sharing the
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proceeds of the corporation tax, cus-
toms and export duties with the
States.” (197)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not assure about the abolition of
contract sytem in jobs in indus-
tries.” (198)

That at the eng of the motion, the
following be added, namely:—

“but regret that the Address does
not give any assurance that lockouts,
closures, and lay-offs would pe ban-
neq and the workers’ rights would
be protected against such anti-
workers steps.” (199)

That at the end of the motion, the
following be added, namely:—

“but regret that he Address does
not show proper awareness of the
power crisis in the country, nor does
it indicate the adoption of correct,
integrated energy policy.” (200,

That st the end of the motion, the
following pe added, namely:—

“but regret that the Address does
not take into account the difficulties
and sufferings of the handloom wea-
vers and other artisans nor does it
propose any measures to mitigate or
solve their problems.” (201)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not give any assurance that the re-
commendations of the Gujarat Com-
mittee on the status of Urdu langu-
age would be implemented forth-

with.” (202)

That at the end of the motion the
following be added, namely:—

“but regret that the Address does
not take note of the fact that the
struggle of the working class and
other democratic sections of the
toiling masses is systematically
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played down by the official mass
media.” (203)

That at the end of the motion, the
following pe added namely:—

“but regret that the Address does
not take note of the official media
boosting out of all proportions the
Government statements and other
propeganda while neglecting to edu-
cate and inspire the people in the
ideas of secularism and democracy
and in the Struggle against commu-
nal and disruptive trends.” (204)

That{ at the end of the motion, the
following pe added, namely:—

“but regret that the Address does
no take serious view of the fact that
the CIA and other imperialist agen-
cies are active in our country with a
view to encouraging the forces of re-
action, disruption ang disintegra-
tion.” (205)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the measures to
solve the mounting illiteracy in the
rural areas.” (206)

That at the end of the motion the
following pe added, namely:—

“but regret that the Address does
nog mention about the growing re-
gional imbalances and steps to cor-
rect them.” (207)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the mountingun-
employment and under-employment
in the country.” (208)

That at the end of the motion, the
following be added, namely:—

“but regret tha the Address does
not mention about the mounting
unemployment in the country and
measures to eradicate the same and
give unemployment allowances fo
the unemployed.” (209)

Address
That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not take note of the failure of the
Government to wunearth black
money.” (210)

That at the end of the motion' the

following be added, namely:—

“but regret that the Address does
not mention the almost total failure
of Ggovernment to implement the
Debt-Cancellation and other anti-
usury laws, the Prohibition of Un-
touchability Act the Dowry Prohibi~
tion Act and such other laws direct
against social and economic oppres-
sion.” (211)

That at the end of the motion the

following be added, namely:—

“but regret that the Address does
noi take note of the acquisition of
the sophisticated US F-16 war planes
with neutron weapons by the mili-
tary rulers of Pakistan posing seri-
ous threat to the security and terri-
torial integrity of India.” (212)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not mention about the grant in
pension to gged agricultural work-
ers.”” (213)

That st the end of the motion, the

following be added, namely:—

“but regret that the Address does
not mention about the necessity of
taking over all closed mills and con-
cern.” (214)

That at the end of the motion, the

following pe added, namely:—

“but regret that he Address does
not mention about the steps taken
for full trade ynion rights, full demo.
cratic rights to Central gnd State
Government employees and abolition
of the police verification sys-
tem.” (215)
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‘ That at the end of the motion, the
following pe added, namely:.—

“but regret that the Address does
not mention about the rights of stu-
dents to be represented on academic
bodies for through going re-
forms.” (216)

That at the end of the motion, the
“Zollowing pe zdded, namely.—

“but regret that the Address does
not mention about the recognition of
trade unions through secret
ballot.”” (217)

That at the end of the motion, the
following be added namely:—

“but regret that the Address does
not mention about the nationalisa-
tion of drug industry in the
country.” (218)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the inability of
the Government to amend the Cons-
titution to make the Right io Work a
fundamenta] right.”” (219)

That at the end of the moticn, the
following pe added, namely:—

“but regret that the Address fails
to mention anything about the in-
creasing menace of dowry and dowry
deaths in the country.” (220)

That at the end of the motion, the
following pe added, namely:—

“but regret that the Address does
not mention gbout the need for the
democratisation of the Universities
Act.? (221)

That 5t the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention abhout the national policy
of education and the need to fight all
obscurantist, communal and undemo-
cratic ideas in the field of educa-
1tion.”? (222) :
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That at the end of the motion, the
following pe added, namely:—

“but regret that the Address does
not mention about the Indian Women
whg are victims of an obscurantist,
semi-feudal outlook and despite the
equality of sexes proclaimed in the
Constitution, are deniej equa] treat-
ment jncluding equal wages.”” (223)

That at the end of the motion, the
following be added, namely:—

“but regre’ that the Address does
not name the US imperialists as the
main culprit in escalating threat
against the security and indepen-
dence of our country by its military
build up not only in Diego Garcia
but also in others parts of the
rezion.” (552)

Thai a’ the end of th> motion, the
following be added, namely:—

“but regret that the Address does
not express its alarm at the pheno-
menal growth of money power invad-
ing different walks of public
life.” (553)

That at the eng of the motion the
following be added, namely:—

“but regret that the Address does
not give stern warning against the
misuse of NSA and ESMA against
trade union movement and the poli-
tical opponents or otherwise for
suppressing the democratic struggles
of the working people.” (554)

That at the end of the motion the
following be added, namely:—

“but regret that the Address does
not stress the anti-imperialist con-
tent of the non-aligned movement
whieh has to be constantly reinfore-
eq forth sake of its principles and
future as for the cause of peace, in-
dependence and inter-national secu-
rity.” (555)

That 5t the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to condemn surveillance of jnnocent.
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citizens by the CBI/IB through tap-
ping of telephones censoring of let-
ters.” (556)

s} Vi T SATE Wi (Fi3797)
¥ TE F@T E

fr weara & WS § dg SIET S,
7T —

“fpeg @z 7 fF wfwwraor ®
fagry, ST 93V, WeH ¥aW , WEl-
[ Y g3 AT TN B TASAT
T qAtze  Fw & fan arfe sda
RAGINSIG ZX & 9% WX qgfaa
SOF F qTEfEF gAML (A
WDwATE AT FTOFT R, AE
AR wrET wiiae w1 &
WaggFal F1  Ioo@ Tal g |
(241)

ff wars & W H @z SIST (O,
7T ——

“frg @z 7 f& mfewrom ®
HiHE, FI4AT, TS,  HAFTr, TqiET,
EIRT HIT IALHT & SF[ATT | aqreq
HETAT Fi gL HFE F (94 T
segal 9T " fdaw gere F are
q e Ioo@ At 2 17 (242)

fe w1y F o waEz AET T,
'ﬂ'?le_f\:——

“fug @z &0 mbrwrew #
I wwE A gw §  q.fem
wer  Arge ( fagre ) &
Aw1g dgrEar &7 § faw swrer
W IETA BT FE IJeer@ ANz 1
(243)

f& =19 F @wig & ag ST T,
wﬁq:-

- ‘frgas & fE sl &
wira T fawrg SATAT a97

FEBRUARY 22, 1983
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Addgress
T W dEifas FUE
fawrg  FEFE T JoET F
giafse  waf & aqfae fasw
FIT FT HIE IooIE 7gl ¢ odi®
FO Aifa F1 A FA17 GUT GUHIT
O TEGGT & FATE FIA A
T Ear . # gfe FW A
qEGFT aF1 & AR HiUE
qfrwr fawm & foa oF U@
froiz ford 13 #7 mawgFarg 1
(244)

fe swmg F da § @z ST w07,
T | ——

‘fpeg @z & @ mfwew #
BT WA § II1% fHErE aiSETHI,
wemH  ww @9 fa=Erd gemrEi
Fa1 faeE wwend WX e wwae
FA9 H & go fafew wrgwon
T UATHI H ATHSEE A3 WA
A AR H 39 F gfa & 3o
FIT FT F5 Foor@ 7@l g arfE

‘T @  Frar WX g7
g1 F1OFH F AEW T

R IR T | EFATEC A L) S 1
g% 1" (245)

fF w1 & o/ W ag SrEr oA,
AT —

-

“ferg mx & fR wfwwaor §
TH 41T 6T F1% Joo@ AEl ¢ (F
faelt ove TEreTAT # wETEET
¥ T8 90T T g qfesdd &
wWe 1" (246)

fr s F o= & @@ Sfter wo,
TAT ‘——

‘forg @ 2 fF ohnmoew §
oA 9w faw wmaw @Y
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w7 T odftum ¥ fEw
T e T s e
F agrar Al femr oW xEr
0 (2a7) |

fe e F o= & g8 orer W,

waR] —

o feg @ & fr amfwa
¥ @ g W S @Y & B
IR gg  qaT A N wOed
@ 2 & Iw A gu woEfas
N F B foFr aeat &1 grr At
(248)

fF s & I ¥ ag seT o0,

e :

¥ @ aa FTFE Joo@ Tgi ¢
Y IF AW H FE AL GHN
frar Afy 78 qorg £ &
(249)

e sers F o= § a3z SIS,
TN —

“frrgEz & & sfomeor
e AT F ATAT 1000 ¥
1500 % FT ATITE  gToT ATHI F¥
¥l HEH A ATZ ST HT
FI§ Joorg TGl & ST E UwdE
IS JwuT s gfafae 3
fawrfer &1 & " (250)

fraars S o= T ag ST w4,
Tt

‘frg @z § fF sfesoor
7 oM & . Sflaw @< #
TR & [T & IO IEIA F
foe qorrd SwxAl & wfwardaar
AT AT T TP 3T &7 H1E
S T & 7 (251)

‘g Ee & & afivmam

Motion of Thanks PHALGUNA 3, 1904 (SAKA) on President’s 404

Address
fo s=a & o= § ag FeT W,

“frrg @z g fe wfawoer &
FET @I F AOEEl R
qarggl, #afaal HX 770 ITHON
& HET FT HIS Soord Agy g |
(252)

fF oemg & o= § ag ST Y,
qIfT ——

‘g @z fF mfmnee §
wewr & fawax afg =i arat
T F| ATMG 1T WAL & (AR
F 97 97 X FU 7 A G
HIT TF YFHIT AT g3t FT IR
T TS T OWAT FE AL
e fgo § 37 A9 9 afqat
9T HUYTT F1 T FIGFal T Hla

1

oo agr g V7 (253)

fe seard & @ ¥ ¥g ST AW,
AN

“fgmg @ 7 f& mfywmw
¥ wredrm wfasr o#r o fagwn #
FIH TN F (A0 qOATS FA G
@TEad AT TAel & FHTAFATl
q¥ fggn T@q #1 fZer § @I
T B EWIHE  Fraarar T
fFr  wT¥ GuT W USfEdl &7
URTOFTT  F4 &1 H(TEGHAT
&7 1§ Soor@ Aar g 17 (254)

fof yemg & W N qg svT_ T,

oI

“firrg Qe & fF wfomee §
foerf & @y @iy WA &
G ¥ SEn am g fRe &
T GTH AIAY QAT A IR LA
AT F IWIWG  ad qdT T I
A WEF A AW 9 R OBR
Sem W g (255)
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{#7 T FIF N7 T97]

fr s & @y § 3g TET J3,
L+ O s QR—

“fog @g g fr wfywmee o
EIL 5T F T ST & b1
¥ Fa4 Fa1 3% THEE  JqT
YEvH  Hed &1 IAWE  SEIA
T FWIAIGFHFIT TAT IT STHFAT F
usdiias  fAgfeagt 9T g0 G
e JAT &1 HGARAT  HT
S FEY & 17 (256)

f& wzsta F W ¥ ag AT 07,
th ——

“freg @y g fF miwwTaw |/
AT gTEIT ITHAT F ITA1ST & T
TARIT AT q4T IAH FT FH
yrer waw sg=Ta vy feo S@
grel FIF &1 J@r-AEr w@q, faas
FIYIX I Ig  qeidAfd JqT o
iy feo @ Ft W@

®T IJeo@ Tgr g 17 (257)

f& wwma & ¥7 ¥ ag e S,
[AT
“freg @q & & mwiaaraer §
fres at g1 ¥ §af F arg
gaEar & fag e 75 T #;
AT w & faw  gfesy, 94-
wrfaat qgr fags w4 F wrat
&1 WIIREFIC  F4T FAHEAT H
ITH AT F AR 9T §A-
TraQY, asdrar g sfago gequat
¥ YT & FT ITH! THIT & 7
Tl ¥ guFer d9 F F#1E Ieag
adt & 1" (258)
for gz wEqr@ F AT T e IQ,
aAq -
“forg @ U ¥ g qra-
%9 & 33 gfead da ¥ 91 gf@a
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FE, HIAIW F FT K@ IqAT
qqY ®Y HAIT FIE, 9Tl G-
w@F ©d A TS GG FH-
TifEl F 59 &a & cararg aeT
¥ Y fROIT HIF g9 Fed 9T
qu  IOEfgE A& S qdr
oadfas wrforgt @@ &9 #wig-
FTfEi g1 89 %12 AW F &gl
F1 UFT TEIFET FIE HITT FIT
JaTH At At A AR AL E 1
(259)

f& s F WG H ag AvET D,
I -~

“feg @g g f& =wiwargor &
ooq ¥ qAME 14 ¥ 20 QA
1983 IF gr @r g, foaw fgar
gfre g MAwE § TA dJw
#1E 500 safeai &1 faaw gaar
g aFr B, BT Jo@ AR
(260)

fe ymra & w=w ¥ g ST 9@,
s g - (—

‘freg @< & {5 Afwwsw @
qIE H QIAEAEr Ar_iad &
qgW ¥ mwrfagt ¥ g @ grat
F AGEA FH F[ IJood Agi g |
(261) 1

fo yeara & o= # Fg SrET AT,
W’fﬁ: —

“fog @z @ & @ A
A gearfwal &1 AT G AR

g 9§ ®W F7  Sed@  AE
g 1” (262)

fe sema & wea & 3g et WY,
T

‘freg @ § R wigwTow ¥
BT AIMgX TF  GETr TOEAT A
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fwerr & W g F@ F fAg &
SEUE H WSS 9qT JEAIT fmET
& g qifess  goamat A
AT UF FY IT FTHY FAT HT
AT G &I 9% g

qgT g ¥ famfaemen 7

FATAT B3I G9adT AT § T
F FETT T 9T ggF F1 &1 HAUS
sar &1 foenr gaw s #y faar
q F15 Soorm A8 g 1 (263)

" s F g ¥ ag dfer 93,

“feeq @z @ fF miwwoor §
BlET ATMYR U 979 qOET &
11500 JAETAAF Tia) ¥ ‘‘q7-
ECEEE T 4 (A G L R
e & wreor gfesg aaarfaat qar
FHA o AN I UF Y
fRaTET X & WET Jqq ATH
T, @ g1 1 JeE
T (264)

& w=g & 7= ¥ 3g FIET T07,
ol -

-

“ferg @7 7 f& mfwsaor §
BT AMMYI  UF FATA G &
=TT IF @ T ITHAT, HigAT [
NWFE IINM, T IGNI q9T F
gf st I@AAl A 800 TIX TW
[AGH  AqTHTT F ;T &I I
g ot qar 9=l 5 F9ar
1 grafiwar 2 w3 faatsw adl
F g wigwfay & faeg F31<
FIAATE F T FrS Jeord @)
g 1" (265)

fF  seag & we ¥ oag e T,
g —

“feg @z R ifaTom
#§ gheoat &1 F7 a7 @ arfes

on President’s 498
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FAFE W UFT WX I WeAT-
A q F97 & fqC Fo Al
I HEAE F IR T FIE Iond
g g 17 (266)

fe wra & o ¥ ag S 90,
mﬁ?[ —

‘“freg @w g fF mfaarer §
gfeat, arfearfagt ok o= g«
i & araTiew WX Arias s
F fau a1 ww  of@rR &F &
sqfaT FT VST F1 TAIWET T &
drwarfed el #1 e 3y
3T AT F ATL § FI5 oo
T8 g1 (267)

ff g=g F T ¥ ag SIeT A3,
T

"feeg @z 2 i wbawmoer
naw  § {gafmal =1 wwad d9a
% fag arfw agr agdr g SaasaT
I WIT FF &1 a6 HL @@
TGl H FIA7 Jq0  qFeqT I
wqTfya gr @4 38 fear ¥ o
ZTLT 3917 7 w3 & fog wgwafaar
w1 gqfcaw faar war & 3T
Joorg Tat g 17 (268)

foFf w=q1a F =T 0 Fg AT A,

qqT -

“freg @z g f whoaom #@
gty wage wiK frese w7
gT & & fag & CEECD]
DI F AT TAT AT
godtg  frataw @ & OF T
SANT A TF L IJANT HT LTI
T ® SR A R Ioora A&

1" (269)
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[0 T Wi gEiE )
f& s=a & o § 7g ST 09,
ooy — |

“ferg @ § & wfwwreor §
AW H  AFIAATHE AT FN
X Tag=aal & 35 a¥ & qrg Sy
T 2 M@ WAt §ogad ae
AT TT AN FW F I
#1. fawerar &1 FIE  Ioo@ Al
g 1" (270)

fF w9 F @< ¥ g ST 7,
qaq

-

“feeg @z 2 fF mfwwron §
wgaqu  fawra afensarst &
fog  =afes gawfrat w1 IqaT
W § WX F ATEATT H
geer@ A\gl g 1 (271) 1

f& w=E & o ° g SIET S,
aq  —

-

“frrg @z 2 f mfwamor
HETH ae #T Jea@ TG g fF
TqETE  JUNFTHT  FgwIfear §9
qaT WweErm F ggETiear fauom
a9 feEarl A ITaEaT & fga
1 e R e gy Ffw s
F fag «wwE qem fRg ST &
Fragz fFaral & 39 F Sog
FOW TR Ig ATH o0 T HX
falm wafeal #1 Az FT ® §
WL FLHIT g0 safa &1 A
g faeer wWr g 1" (272)

fr ST F AW ¥ qg ST 0,
gaiq -

“faeg @3 & & mfiomar §
grawfas faa<er Soret ® FErErd
¥ ogE T AR @ ONEIT |

FEBRUARY 22, 1983
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gorEt § gare @A & fag Sfaw
C & W gEEl ¥ wrfad dAw X
ATETR 93 fAges &3 Y Jravasar
FOMT T T A egTA W A
TR T [TFAAT FT FIE  Ioorg
T g (273) ’

fF S&=E & #H § &g ST 1Y,
ﬂ'?ﬁ?[ — ' '

“firrg @a g & mirwee ¥
THE  qICHT FTT § T ATEy
afamt & fag e Jaq qar aopd
AR T FATTHT Ia10 giafeas
F & T gww wed 9
T & & R ¥ FE I
T g7 (274)

ff w=ma & #ew # g WieT W@y,
AT —

“fevg @z # f& ofipmeo ¥
ga® it F 5000 THF famarut
9T WHF @Al T F1F FE a7
arat afawt & fao 7 & fog
AT I9F AT o aarar
4T & TEa g S d a1
F) fawerar &1 FE Ieaw  AGY
21" (275)

[ o)

- s

& gt F #w § oag Ovw 9w,

| “ferg @x 8 fe ofgaraor ®
AT AGGA FT qFT A &
T I use & frwiv 1Al &
qmE F el 9T T Seom
Tg & 17 (276)

fF W F we § gg ST I,
aqq —

“otg Qe g f oofiaer §
BT ATIT WX G qTAT &
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. gfqsi & g Tl 50,000 AT
WA w Friew uE ¥ @4 ST
FETH TIT 410 FIAT &
ga Fr TgREr wia & fag wfa-
gy faafos fFd o147 &1 F15 I

T g ((ss8)

St FEIE aIe (FE9YR)
¥ w&=g F@r g

f& =g ¥ o= § famfafas et
ST, wAg —

“feeg @z 2 & gfwwao 7
WTATH # T &1 § g8 37 eq1ah
fearsti 7 #wT(FT &1 FEATH] FT
Seor@ mal fFar war g Sifs gram
¥ mrgafas  favg Far T
YROAT F ATAAT AgF AAE AN
w FFTow g & 17 (298)

f& wra ¥ uweg § faeafafas Srer
ST, WA —

“freg @< @ f g1 &1 H Wid-
waw, wAe®, fagwr Fav faet @
gU  FFIAT §OATETN FEAL &
SGTOF  FEIATT 9T IO
& g A faer gwe ad v g
= 1" (299)

f& w18 F T § fAeAferias JreT

A, walq —

“freg @ 2 fF wiwareor #
T arg v faear  wwe wE F
T & % wraErR ® S0 A9 g1 &7
Tgur § 3 fAaw =W #¥\EITG
aratar & A frw w3 & 0
(300)
f&  weara & W ¥ faeAfaf@a SeT

SrA, " ——

“fig &= 2 fF wfaamar ¥
‘TS GHEAT FT I g1 gaArg-

SIHE AT af*qﬁ%waﬁr'
fermr aFe 7@ #r 75 &
(301) |

f& w=ra & o # famafafas e
GITQ‘,W‘TE[:——-

‘frg @w 2 ’r"a? T FAST
frer wsgQd #1 @F gwg ¥ I«
T Fl gSATA ®I TATG FA A
THIX HT AGWIST FT FOAATH07
4 %3 Joor@ Agl g AR A @
gsaTa & e arat wargT afard
F FE qUGTg Ao faU SIA
#E qreargd faarmarg 1 (302)

fF wearga & o= ¥ frefafEs
ST A, At ——

“freg @z & & wfgwmoor ¥
frqrai & fge @@o & fau od
felt gerra #1 Seorg wEY @ foaw
ATAIT, @41 § q 41 FEGAT
F wedr F mAgTq #, fFar &
IR S99 &7 qeq  fafea few
ST &7 oAwEEa 2t 17 (303)

f& gerg & o= § famfafas srer
Gﬂ'a'g ﬂq-‘f:t —

”ﬁrﬁ @z g f gafe= aqrararg
F =9 fA3o F¥ FTFTT U ATZAAT
fro sy 9x wfwmer § . w2
fawaT SC TET 1 TS fw TIT HEGT
¥ ol § ag o a9 gareriaar
w1 wFa fwar sar wifge ot fF
gaql g ¥ sATAT A A W AP
g faadr fo w2 gsr faad a2
gl 1 (304)
fir wwaTa & wea ¥ fmfafag srer
W, WA ——
“fieg @x g fF faeelr e
STFTO  gIU I T FHEL
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[#i &g T qdaT] SHR; E. K. IMBICHIBAVA (Cali-
_ . cut); I peg to move:

T S & A gl & qige :

g1, fry Farare ¥ Wt 9a& fmato That at the end of the motion, the

qEegl FAEEAE  fawiEadt F T following be added, namely:—

gurR WiF ¥ geaw feafa w1 AM- “but regret that in the Address

| there is no mention about the crisis

T T EIE IedA qEl €
fGUT H 3‘§ el €°f %. of the capitalist sysiems of develop-

(305) ment in the world gnd its inevitable
. consequences experienced in third
“fF wexa & @eg § famfafas e world countries.” (313
A, "I ——

5 ~ - That at the end of the motion, the
- = x |
ﬁﬁ@ L f q4T, AEAT TAT following be agdded, namely:—

FEEAr ¥ J9rd AHAA T FH-
- “but regrt that the Address does

wrfwt & fag  gFrafqy & #waax not take note of the fact that in spite
T2q frzrarsia® 214 93 4T CiEY of declaring India as a Socialist Re- ®

stRorit % SqTarq fafaa rat & I):ubljc. without changing the capita-

L .. list path of development, the majori-

FAHI qFEFa Af0ar § ®4 g4 9%, ty of the population are under star-

gfaaraur § #1  fa=ar ;L‘SI"TE S EA| vation and a drastic change in the

s 1 present economic policy should be

FI T‘é g | (306) adopteg and a non-capitalists path of

“fF wemE F wa § faeafas Srer development be evolved’  (314)

A, WA - That at the end of he motion. the
”f%ﬁ@ g gﬁﬁ Teard qIF g0 following be added, namely:—

a1 fagw g wq=rfal “but regret that there is no men-

* foo wfwwroer &  odr & tion the Address that in spite of the

three rounds of India-China talks an

FE ATAET Ff?”f fear war % i amicable settlement to the boxler

gAqH qrfeafas @ &7 979 {wdr problem could not be found and a
F1 o ‘—_r@'— ferr 1 (307) flexible policy should be adopted to -
fing an amicable setilement in the
& weAE & A § famfaf@a ser near future.” (315)
WA WG -
That at the end of the motion, the
J‘ﬁ;@ £ -4 % f& FiTqmEo T following be added, namely:—
4 g ara 9 fEear gwe #) “but regret that in the Address
T fF o § I, AhE ¥ there is no mention of employment
S - - programme for the millions of un-
AT Rl %’TZ‘T ot T%%GT' fm employed youth ang giving unem-
Mwaeng gren & faq gawmE ployment allowance to them.” (316)
g oAk T & T AW T GE N
fpar war & e TG @rawdl gard That ai the end of the motion, the
3 e s afE of 3 o following b¢ added, namely:—
Q ; ’
gk gard & fqom &5 w5 7 “but regret that in the Address
. there is no mention gpout the remu-
T T #T F9-2T¢ . a e
S IESL AR LI N nerative prices tp the peasants.”

FrEAr ST W g 1 (308) (317)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fai-
lure of the Government to imple-
ment the recommendations of the
Third Pay Commission for wage re-
vision after the consumer price index
crossed the 272 mark.” (318)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
ihere is no mention about granting
full trade union rights to Central
and State Government employees
and abolishing of the verification
system.” (319)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is ng mention about the recog-
nition of the trade unions through
secret ballot.” (320)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the right
to exercise franchise on attaining 18
years of age as a fundamental
right.”’ (321)

SHRI M, RAMANNA RAI (Kasara=-
god): I beg to move:—

That at the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention about the at-
tempt to curb the freeom of Press.”
(354)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the deli-
berate efforts of undermining the
judiclary.” (355)
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~ That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes
no mention about the paying of re-.
munerative prices to the farmers ior
their produce.” (356)

SHRI CHANDRAJIT YADAV (Azam-
garh): I beg to move:

That at the end of the motion' the
following be added, namely: —

“but regret that in the Address
there is no mention of the growing
socic-economic gap between 20 per
cent rich on the one side and 80 per
cent poor on the other side.” (406)

That at the end of the motion, the -
following be added, namely:—

“but regret that the Address does
not mention of providing atleast
Rs. 150 p.m. as an “Unemployment
Allowance’ to millions of our young
boys and girls who are unemployed
for years without any hope of em-
ployment in near Zuture.” (407)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mention to take effective
economic measures to improve the
lives of almost 50 per cent of our
population who are living helow pov-
erty line” 7408)

That at the end of the motion, the
following be added, namely—

“but regret that in the Address
there is no mention of implemen- -
tation of B.,P. Mandal Backward
Classes Commission Report so that
in Government services at all levels
including All-India  Government
Services, backward <classes who
constitute 52 per cent of our popu-
lation get their due share in Go-
vernment services.” (409)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the failure of™
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the Government to fulfil the constitu-
tional reservation quotain Govern-
ment services to Scheduled Castes
and Scheduleq Tribes which after
35 year of Independence remain be-
low 8 per cent” (410)

That at the end of the motion, the
following be added, namely: —

“but regret that theére is no men-
tion of inadequate representation ot
minorities in the Government ser-
vices and no effort on the part of
the Government to give them
proper representation.” (411)

That at the end of the motion the
following be added, namely;—

“but regret thai in the Address
no concrete steps have been mention-
ed to curb the growth of communal
and divisive forces in the country
and to provide capital punishment to
those which indulge in communal
conspiracy ang are responsible for
killing of innocent peoble and des-
truction of properties’ (412)

"That at the end «f the motion, the
tollowing be added, namely:—

“but regret that no mention has
been made in the Address to remove
the feelings of growing insecurily
amongst the minorities and also take
effective measures for their economic

upliftment.” (413)

That at the end of the motion, the

tfollowing be added, namely:—

“hut regret that no mention has
been made to strengthen the secular
character of the bureaucracy parti-
cularly police, and other like-wise
forces such as Provincial Armed
Constabulary C.R.P.F. and BS.F.?
(414)

That at the end of the motion, the
following be added, namelv:—

“put regret that no mention has
been made in the Address to see
that the distribution of National In-
come is made on the basis of priority
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to those sections who have denied
their socio-economic place for many
centuries,” (415)

That at the end of the motion, the

following be added, namely:—

“but regret that then mention has
bee made in the Address about the
effective implementation of land re-
forms and land distribution and also
special attention on the rural uplift-
ment.” (416)

Tha{ at the end of the motion, ithe
following be added, namely.—

“but regret that no mention has
been made in the Address to provide
remunerative prices to the [armers
and also to allocate funds on priorily
basis for the upliftment of rural
areas.”" (417)

That at the end of the motion, the

following be added, namely:-

“but regret that is no mention has
been made in the Address to reform
the educational gystem and pring
uniformity in education so that all
children get high quality educa-
tion within the economic reach of
their parents.” (418)

That at the end of the motion, the
following be added, namély: —

“but regret that no mention has
been made in the Address about the
deteriorating industrial peacelul
climate in the country and growing
resentment among the working clas-
ses.” (419)

That at the end of the motion, the

following he added, namely:—

“but regret that no mention, has
been made in the Address to put
effective reatrictions on the multi-
national corporations entering into
consumer goods industries in our
country and no effective measures
have been mentioned to improve the
cottage, small and medium industries
which will be basically responsible
for providing employment.” (420) -
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That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about
taking some effective measures by
Government of India to keep the

" Indian Ocean as Zone of Peace.”
(421)

- SHRI CHITTA BASU
Y beg to move:

(Barasat) :

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the

" unprecedented terror campaign con-
ducted against the voters in the re-
cently held election in Assam.” (480)

That at the end of the motion, the
following be added namely:—

“but regret that no mention has
been made in the Address about the
Government's failure to settle the
Punjab tangle as a result of which
extremists’ positions have been
strengthened.” (481)

That at the end of the motion, the
tollowing be added, namely:—

“but regret that in the Address no
action programme has been spelt out
to curb the increasing activities of
the divisive disruptive and separa-
tist forces which are threatening
the national integration and unity.”
(482)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the
failure of the Government to protect
the minorities in Baroda and Triven-
drum where communal force un-
leashed orgies of violence.” (483)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the

recent atrocities and repressions
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: directed against the tribals in va-
rious places especially in the Santbal
Parganas in Bihar,” (484)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the
failure of the Government to bring
about the end of the Thirteen-month
old Bombay Textile Strike” (485)

* That at the end of the motion, the
following be added, namely:

“but regret that no mention has
been made in the Address gbout the
failure of the Government to avert
the crash in prices of ‘almost all
cash crops,” (486)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the
failure of the Government to provide
for adequate relief measures in the
drought and cyclone affected areas.”
(487) )

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the
Government’'s determined bids to rob
the working class of its legitimate
trade union and democratic rights”
(488)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the
failure of the Government to  pay
three due instalments of D. A to the
Central Government employees.”
(489)

That at the end of the motion; the
following be added, namely:—

“but regret that no mention has
been made in the Address about the
failure of the Government to enfotce
the Minimum Wages Act for  the
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agricultural labourers and protect
them from the repression and atroci-
ties perpetrated by landlords in
collusion with the police, whenever
they demand the statutory minimum
wages.” (490)

That at the end of the motion, the
following be added, namely:—

but regret that no mention has
been made in the Address about dis-
astrous policy of import liberalisa-
tion under the pressure of the IMF.”
(491)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address no
policy has been enunciated to re-
duce the existing economic and
financial concessions to the monopoly
houses and multi-nationals.” (492)

That al the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the address agbout the
failure of the Government to curb
the galloping price rise of the food-
stuffs and other essential commodi-
ties,” (493)

S

That at the end of the moticn, the
following be added, namely—

“but regret that no mention has
been made in the Address about the
announcement of price hike of the
kerogene and diesel, a move which
shall inevitably stock further the
fires of inflatipn and add to the
sufferings of the poorer sections of
the people. apart from showing dis-
regard for the Parliament.” (494)

That at the end of the motion, the
following be added, namely—

“but regret that no mention has
been made in the Address about the
failure of the Government to streng-
then and expand the public distribu-
tion system.” (495)
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That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about the:
calculated moves by certain quarters
to erode and dilute the anti-imperia-
list content of the non-aligned move-
ment at the forthcoming conference-
of the Heads of the non-aligned
States to be held at Delhi in March,
1983.”" (496)

That at the end of the motion, the:
following be added, namely:—

“but regret that in the Address no
programme has been spelt out to im-
plement genuine land reforms.” (297)

That at the end of the motion, the
following be added, namely:—

“put regret that in the Address no
mention has been made about the
growing corruptions at high places”
(498)

That at the end of the motion, the
following be added, namely:

“pbut regret that in the Address no
assurance has been given te bring
about comprehensive electoral re-
forms including the banning of de-
fection.” (499)

SHRI ANANDA PATHAK (Darjee-
ling): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the grant-
ing of Regional Autonomy for the
people of Darjeeling within the State
of West Bengal” (527)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mention about the consti-
tutional recognition of Nepali lan-
guage ang its inclusion in the Eighth
Schedule of Constitution of India.”
(528)
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"That at the end of the motion, the
following be added, namely:

“hut regret that in the Address
there is no mention about the libera-
lisation of restriction imposed on
foreign tourists in Darjeeling and
other parts of North Bengal.” (529)

That at the end of the motion, the
following be added, namely:

“hut regret that in the Address
there is no mention ahout the speci-
fic Central investment for the indus-
trial development of economically
backward district of Darjeeling.”’
(5630)

That at the end of the motion, the
following be added, namely:

“hut regret that in the Address
there is no mention gbout the prompt
measures to be taken to remove the
sickness of tea industry which is the
only economic mainstay of Darjee-
ling and other parts of North Bén
gal.”” (531)

That at the end of the motion, the
following be added, namely:

“hut regret that in the Address
there is no mention about the taking
over of closed and sick tea gardens
in the district of Darjeeling by the
Central Government.” (532)

That at the end of the motion, the
following be added, namely:

“hLut regret that in the Address
there is no mention about the .nea-
sures to be taken to effectively and
properly implement of Rs, 42 crores
revamping and rejuvenation scheme
for the Darjeeling Hill Tea planta-
tians.” (533)

That at the end of the motion, the
following be added, namely:

“hut regret that in the Address
there is no mention about the en-
couraging and assisting educated
unemployed youths and entrepreneurs
to §et up cottage and small scale
industries in Darjeeling and part of
North Bengal.” (534)

That at the end of the motion, the

following be added, namely:

“but regret that in the Address
there is no mention about the setting
up of forest based small scale in-
dustries with the availability of rich
forest raw materials in Darjeeling
and other parts of North Bengal.’
(535)

That at the end of the motion, the

following be added, namely:

“but regret that in the Address
there is no mention about the setting
up of a paper mill in a Central Place
at North Bengal,™ (536)

That at the end of the motion, the

following be added, namely:

“but regret that in the Address
there is no mention about the set-
ting up of a number of toyrists
sports in different parts of Darjeeling
which is one of the beautiful places
in the world fir promotion of touri-
sm.” (537)

That at the en of the motion, the

following be ad<ed, namely:

“but regret that in the Address
there is no mention abcut the setting
up of a number of Micro-Mini-Hydel
Projects for rural electrification/in
the disirict of Darjeeling with the
availability of perenial sources of
flowing wswater.” (538)

That at the end of the motion, the

following be added, namely:

“but regret that in the Address
there is no mention about the setting
up of a Thermal Power Station at
Islampur in the district of West
Dinajpur in West Bengal" (539)

That at the end of the motion, the

following be added, namely:

“but regret that in the Address
there is no mention about the set-
ting up of small scale industries in
Islampur, Chopra Balurghat, Rai-
guni and other areas in the district
of West Dinajpur in West Bengal ™
(540)
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That at the end of the motion, the
following be added, namely;—

“put regret that in the Address
there is no mention about the setting
up of Technical Schools and Colleges
for special technical training in Dar-
jeeling as there is the dearth of
such technicians in the said dis-

trict.” (541)

That at the end of the moticn, the
f.llowing be added, namely:—

vput regret that in the Address
there is no mention about the setling
up of a Military Training Centre in
the district of Darjeeling.” (542)

Thai at the end of the molicn, the
following be added. namely:—

“hut regret that in the ;\ddl‘ess
there is no mention about the imp-
lementation of use of Népali language
in all the Central Government Offices
and institutions for a1l official pur-
poses as has been done by the GO-
vernment of West Bengal." (543)

That at the end of the motitn, the
f.llowing be added. namely:—

“hut regret that in the Address
there is no mention about increasing
the amount of Central assistance for
the Darjeeling Hill Areas Develop-
ment." (544)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention abcut the allot-
ment of a part of Ceniral Excise
and other duties ang taxes collected
from the tea industry in Dar-
jeeling for the overall development
of this district as well as tea in
dustry itself.” (545)

That at the end of the motion, the
following be added, namely:—

“hut regret that in the Address
there is no mention about the intro-
duction of a fast train between New
Jalpaxg-un to Calcutta and vice-versa
in addition to Darjeeling Mail.” (546)

FEBRUARY 22, 1983

on President’s Addresg 510

That at the end of the motion, the
following be added, namely:

“but regret that in the Address
there is no mention about the intro-
duction of an addilional train from
New Jalpaiguri 1o New Delhi.”
(547)

That at the end of the moticn, the
following be added, namely:

“but regret that in the Address
there is no mention about the expan-
sion ang development of Darjeeling
Himalyan Railway under N, F. Rail-
way and setting up a modern factory
for manufacturing suitable engines
and coaches for  this attractive Toy
Train,” (548)

That at the end of the motion, the
following be added, namely:

“bul regret that in the Address
there is no mention about the provi-
sion of sufficient number of wagons
for carrying coal an ferlilizers for
tea industry in Darjeeling.” (549)

That at the end of the motion, the
following be added, namely:

“but regret that in the Address
there is no mention ahbout the pro-
posed shifting of POH Diesel Over-
hauling Centre From Siliguri in
deteriment to the interest of the
whole North East Region in general
and of Siliguri in particular.” (550)

That at the end of the motion, the
following be added, namely:

“but regret that in the Address
there is no mention about the in-
troduction of new rail jine from
Eklathi station to Hilli via Tapan,
Darnalghat ang Balurghat in West
Dinajpur district in West Bengal.”
(551)

MR. CHAIRMAN: The amendments
are before the House.

Now, Shri Chandrajit Yadav,

ot waeis awa (wremg)
qwl o, w O et o o
sfewmw g &, 3§ guwag e ow o
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[MR. DrruTY SPEAKER in the Chair]
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MR. DEPUTY-SPEAKER:
continue tomorrow,

You may

17.08 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCREASE IN TRANSPORT FARES
AND FREIGHT RATES DUE TO RECENT IN-
CREASE IN PRICES OF CERTAIN PETROLEUM
PRODUCTS.

SHRI BHEEKHABHAI (Banswam)-
Sir, 1 call the attention of the Minister
of Eﬁerzy to the following matter of
urgent public Importance and roquﬂ*i

rates (CA)

that he may make the statement there-
on:—

“The reported increase in trans-
port fares and freight rates -onse-
quent on the recent increase in the
prices of certain petroleum Ppro-
ducts.”

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): The prices of
certain petroleum products viz. avia-
tion turbine fuel, high speed diesel oil,
light diesel oil, furnace oil and low
sulphur heavy stock supplied for non-
fertilizer use, have been increased with
effect from February 14/15 midnight,
A new distribution policy hased on a
dual pricing system has been introduc-
ed for kerosene. A statement setting
out the details of the price increases
announced is laid on the Table of the
House (Annexure),

‘These policy changes have been de-
cided in order to strengthen the na-
tional economy while protecting the
interests of the weaker and vulnerable
sections of society. Hon. Members are
aware that the Government has com-
mitted itself to the objectives of self-
reliance and social justice. It is the
endeavour of the Government that in
framing our economic policies, rapid
progress is made towards the attain-
ment of these objectives.

In recent years, the country has been
faceq with a problem of a severe ai-
verse balance in its foreign trade. To
ensure self-reliance we have to take
measures to reduce the balance of pay-
ments gap. Hon. Members are well
aware, that imports of crude oil and
petroleum products of our country are
large, and therefore any reduction in
these is crucial to improve the balance
of payments position,

Government has adopted a three
pronged strategy to achieve a reduc-
tion in the import of crude oil and
petroleum products and these are;

(1) Accelerated Exploration and
optima)] exploitation of démestic oil
Tesources: (ii) encouragement to the
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substitution of oil products by other
energy resources such as coal and
soft coke: and (iii) conservation of
energy by discouraging the ineffici-
ent use of energy and increasing the
efficiency in energy use.

The changes in the prices of petro-
leum products announced by the Gov-
ernment are a part of this vital
strategy.

As I have already made it ovbious,
Government is committed to the crea-
tion of an equalitarian society. There-
fore a decision has been taken to re-
vamp the present distribution system of
kerosene in order to see that the
weaker and vulnerale sections of the
society do not have to pay a higher
price for the fuel they use for their
necessities. In other words, our policy
is designed to ensure that the sacrifices
implied in reducing the growth in c¢on-
sumption of petroleum products least
affect the weaker sections of our so-
ciety,

Another objective of this price revi-
sion is 1o curb adulteration and mal-
practices because of the diversion of
kerosene. Significant guantities of
kerosene were being used by anti-soc-
ial elements for adulteration with high
speed diesel oil. As a result of these
malpractices, the growth in consump-
tion of kerosene in the last two years
has been much higher than the normal
growth in consumption. With the new
policy changes it will be possible “or
us to curb these malpractices.

Under the new kerosene distribution
policy, the Centiral Government will
continue to make State-wise alloca-
tions taking into account their cur-
tent allocations and the total avail-
ability of the quantities so allocated
for distribution to various States, 70
per cent will' be supplied to the State
Govérnments for distribution at- the
existing subsidised prices. The balance
30 per cent will be distributed to the
State Governments at the notified non-
subsidised 'prices. It 'is the Govern-
ments pohr:y that weaker sections are

-‘;
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affected the least and it is with this
objective that a decision has been ‘aken
to supply kerosene to them at the sub-
sidised prices. State = Governments
have been advised suitably, A meeting
of the Secretaries of the State Civil
Supplies Departments was also con-
vened on February 18, 1983 to ensure
the correct implementation of the new
policy.

In the next few months, the State
Governments will be working out a
special system so that 100 per cent cf
the requirements of the families be-
longing to weaker and vulnerable soc-
tions of society, could be met at the
subsidised rates out of the 70 per cent
allocations made to the State Govern-
ments at these subsidised rates.

In respect of subsidised kerosene, eX-
cept for slight adjustments to reflect
the actual cost of freight, no change in
the basic price is being made. The
notified price for non-subsidised kero-
sene will be on parity with HSD.

In the last two years, there had been
a severe erosion in the resources of oil
sector because we did not increase the
prices of oil products to reflect the
higher cost arising from factors like
revisions in the railway freight. 3uch
an erosion in resources cannot be al-
lowed to continue particularly since
Government has embarked on a chal-
lenging programme of exploration, de-
velopment and optimal utilisation of
hydrocarbons.

In order to earmark funds for fur-
ther development and investment, the
oil companies will be required to pay
an increased cess on domestic crude
oil: the cess has been increased from
Rs, 100 per tonne to Rs. 300 per ionne.

The increase in the price ef high
speed diesel oil as charged by the oil
companieg and announced on the mid-
night of February 14/1s various from
area to area from 16 paise per liire to
37 paise per litre depending on the
actual cobts of rail freight increase on
the movement of HSD, but on an aver-
age over the ‘country it is equn}alent io
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30 paise per litre. Calculations show
that this price increase of an average
.of 30 paise per litre should not lead
to any significant increase in the cost
of road transport. For goods freight
moved by road the average incidence
could be as low as 0.75 paise (three-
fourths of one paise) per tonne xilo-
metre. For passenger road traffic it
could be even lower at (.148 paise
(less than one-fifth of one paise per
passenger km.)

So far the Delhi Transport Corpora-
tion has not increased its fare for pas-
sengers or for freight.

Though a small increase in the cost
of operation of domestic airlines will
also arise as g result of an increase in
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the price of aviation turbine fuel by

the oil companies of 25 paise per.liire

no increase in domestic fares has been

announced so far.

‘Government also proposes to inten-
sify efforts {o increase the efficiency
in the use of energy and to vigorously
promote the conservation in the use of
hydrocarbons. Towards this  end,
better fuels, lubricants and more effi-
cient energy devices will be introduced
as quickly as possible. In particular,
the programme of production of fuel
efficient kerosene stoves, such as the
Nutan stove, is being accelerated. These
can lead to significant savings in the
use of energy and can moderate the
impact of price increase on consumer
expenditure including freight.

ANNEXURE

S=lling Existing  Proposed Revised  Remarks
Unit ex-storage Increase prices**
Selling
price
(Bombay)
Rs./[SU  Rs./SU Rs.[SU
1. PRODUCT
1. ATF (excluding interna-
tional sales) ; . KL 3871-85 250 4121-85
2. S.K.O. (30°, of total sales) KL 154493 ' 1300 284493 Non-subsidised price
3. S.K.O.(70°, of totalsales) KL 1544° 983 154493 Subsidised price
4. HS.D. . : . KL 264955 200 284955
5. LSHF HSD . : . KL 2649 55 1800 444955
6, L.D.O. KL 250597 150. 265597
7. F.O. (Non-fertilizer) . KL 242406 100 ‘2524-06
8. L.S.H.S. (Non«fertilizer) MT 227468 - 100 237468
9 (a) BTUMEN (Packed). MT 2607- g1 88* 2695 g1
(b). BITUMEN (Bulk) MT 2322'85 (- )12%%

2195-85

II. Mathura & Bongaiga®n rr~Fmﬂ ies willalso be adnptf’d as pr mng pmnfﬁ and thc requmte adjust-
© gquent made.

. Tué re will be nc c.ig;nii’n::s.nt Increase in resoyrces f.ro;m this.

fif **Thc actual Railway freight incurred on movement frem then ein ‘ux p n 2 tie: rt
.. toretail pointswill'be added to these prices. ¢ mm Yo

-
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SHRI BHEEKHABHAI (Banswa-
ra): Sir, may I know as to ‘how many
times price hike has been done for the
petroleum products during the last
five years? There has been an up-
ward revision, I  quite understand
that the policy of the Government is to
strengthen the national economy as
well as to protect the interests of the
weaker zng vulnerable sections. I am
also one of those who are subjected 10
the calamities of the society, So, I
quite agree when the Minister says so.

However I do not understand as to
why the qf.xantity of kerosene supplied
to each unit of the family has been re-
duced from ten to seven gallons. This
is one question to which my mind does
not get a satisfactory answer. It has
to be answered by the hon. Minister,

The second question is that barring
a few pertroleum products like avia-
tion turbine fuel and low sulphur,
why is upward revision being made
on high speed oil and kerosene which
are very essenlial for agriculturists
and also for the common man for
domestic use and lighting?

Thirdly, I do not understand the
reason for this dual pricing and dis-
tribution, How can you guaranteee
fair distribution of kerosene, even
through the fair price shops? We
know what is happening at various
fair price shops.

Everybody, including the Members
of Parliament, who stays in Delhi
knows where the shoe pinches, How is
he going to streamline the distribution
system especially of kerosene? when
the allocation is made to the State
Governments, 70 per ¢ent of it is
supplied to the State Governments

for public  distributlon at  sub-
sidised rates ang 30 per cent
at non-subsidised rates, What

are those rates in both cases? Can he
rule out any possibility that there will
be no chaos and confusion in the
minds of consumers? How s th_ig
public distribution system going to be
successful? Even in our system of dis-
tribution of cement also there is a lot
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of criticism everywhere. How can we
understand that this dual pricing and
dual system is going to be successful?
These are some of the points which the
hon. Minister will, I hope, keep in
mind while replying to the debate 1
want to know is the common man
not going to be affected by this, how is
this dual pricing system going to last
and how is he going to coordinate with
the subsidised ana non-subsidised
rates? How are they not going to be
mixed up and create 3 confusion?

SHR1 P, SHIV SHANKAR: Mr.
Deputy-Speaker, Sir, the frst question
that has been asked by the hon. Mem-
ber is how many times there has been
a price hike in the past five years, I
have got the position from 1979. The
first price hike was on 17th August,
1979, where a revenue oY Rs. 1164
crores was raised, then it was revised
on 8th June 1980, where a revenue of
Rs. 2082 crores was raised. Then on
the 17th January, 1981, there was a
price hike where the revenue of
Rs, 1195 crores was raised, The
fourth hike was on 1I1th  July 1981,
where a revenue of Rs. 1073 crores was
raised. Then in this year, in Febru-
ary 1983, there was a price hike where
we were planning to get Rs. 820 crores.

Then the hon. Member wanted to
know why the kerosene which ‘was
available in the aquantity of 10 litres
has been reduced to 7 litres. I can very
well understand and appreciate the
anxiety of the House and also the hon.
Member with reference to price hike of
the two commodities, namely, kero-
sene and HSD, particularlv kerosene.
The whole exercise of revising
the prices has been done to reduce the
gap in the balance of payment by cur-
talling the import of crude oil and
petroleum products to meet the increas-
ing requirement of resources for de-
velopment of the oil industry, to meet
working capital requirement of the oil
industry, to meet the increase in rail-
way freight on major petroleum pro-
ducts which was not passed on to
the retail trade, froth July, -1980 on-
wards and the incredséd burdén onm
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the oil induétry due to adverse change
in the rupee-dollar parity.

Sir, there is one aspect which I must
advert to before 1 directly meet the
point raised my hon. friend,
I had made a reference in my state-
ment ﬁft there had been a malpractice
of adulleratitn of kerosene with H.S.D.
The estimattion that we have made is,
not less than 15 per cent of kerosene
goes for the purpose of adulteration
with HS D. Roughly about 10 per cent
of the kerosene that is supplied goes
for the purpose of the industrial under-
takings, This works out to something
like between 25 to 30 per cent. After
coming to this conclusion, the question
was, having regard to the five objec-
tives that I have already stated, as to
how the revenue should be raised and
also to check the malpractices so far
as kerosene was concerned. A policy
approach had to be taken. But
none-the-less what weighed heavily
with the Government was that the
vulnerable and weaker sections should
not be affected. It is in this background
that the dual policy system has heen
introduced. I conceded that our distri-
bution system is not that strong, In
fact on 18th February, a5 I have stated
in my statement a meeting of the
Secretaries of the Civil Supplies De-
partments of all the States was con-
vened, where I had also an occasion to
attend and address them. We wanted to
impress upon them the need for streng-
thening the distribution system in all
the States. And I must frankly con-
cede that the manner in which we are
becoming the victims of the inflation-
are effects, perhaps, this would be the
first step towards dividing the society
vertically so that all the essential com-
modities to the poorer sqctions could
be provided at a later stage at the
subsidised rates. (

‘CHATTERJEE

what we have

SHRT SOMNATH
(Jadavpur): That is
been asking,

'SHRI P. SHIV SHANKAR: It'is a
Policy ‘approach that'is - ‘being taken
May be that sometimes we might com-
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.mit some mistakes in the distrtribution

system, I am not denying that fact
In fact, I have impressed upon all ‘the
officials of the Civil Supplies Depart--
ment of the States and we had also at.
length discussed the various guidelines
and the manner in which the society
has to be divided on the basis of their
income, so that in the ultimate analy--

sis the necessities to the poorer sec-
tions are provided at the subsidised
rates, For the present we have

started with kerosene and would make
an earnest appeal to all the Members
of the House to cooperate with the
Government to make this scheme suc-
cessful because this will lead to fur-
ther success in providing the weaker
and vulnerable sections with essential
commodities at the subsidised rates.
Much depends upon how much we suc-
ceed in this objective and it is in this
background that we had to hike the
price of kerosene to the extent of 30
per cent.

Now, 70 per cent of the kerosene is
being supplied to the  States, which
get the necessary  allocations—I am
not going into the details
now—because the allocation we effect
is on the basis of the quarter of the
previous year. We are now in January,
February and March, we take into con-
sideration the allocations that were
made to the State in the first quarter
of the previous year and add five ‘oer
cent. Of course, in spite of that, what
happens is that various States come
forth with the demand for further sup-
plies, 'which are being effected. 'In fact
between 1974 and 1980 roughly 6.4 per
cent increase in the allocation ‘was
there every year. But between 1980
and 1982 the increase in the demand
came to more than 10 per cent. And
from April to December last year, the
demand had gone up more than ‘12 per
cent. If one has to reckon the alloca-
tions that are demanded by the States,
‘then the rise will be' more tHan 20 per
cent. “This ‘was affecting our ‘balance
-of*Payments also. Thizg'had to be'taken
care 'of. ‘'My infotmation Had been fHat
a ‘large ‘quantity ‘was ‘going for ‘the
wdulteration with 'HSD. -So, it ‘13 “in
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this background that we had {o evolve
a policy. It is with the objective of
not affecting the weaker and vulnerable
sections that 70 per cent of the kxero-
.sene is being supplied at the subsidised
rate,

When we had issued the notification,
dimmediately I knew that the distribu-
tion system was not very strong. But
nonetheless, I reguested the State offi-
cials that sugar cards could be used
for the present. They are widespread
and sugar is supplied on the basis of
the cards. Therefore, we have asked
the authorities to immediately supply
70 per cent on the basis of the sugar
cards. We have no doubt left to ‘he
discretion of the State Governments
that if in the urban areas there are
Jabour colonies, they could perhaps en-
sure hundred per cent supply to the
labour out of this 70 per cent. Like-
wise, in the villages mostly kerosene is
being used for illumination and very
negligible quantity is ysed for cooking
purposes. So, perhaps, the wvillages
could be taken care of.

1 have arrived at this figure taking
into consideration that roughly more
than 15 per cent is going for adultera-
tion with HSD and roughly 10 per cent
is going for industrial purposes. It is
my assumption that this 70 per cent,
which is being sold at subsidised rate,
must cater to the needs of the weaker
and vulnerable sections completely,
‘hundred per cent, But it is possible
that some of the States, in implemen-
tation, might be a little more careful.
They might reduce the quota of the
poorer sections also. Instead of giv-
.ing hundred per cent, they may give
.70 per cent. I have given necessary
~guidelines to them. K My officers also
dLscussed at length w1th the officials of
the State Governments. Though we
have given leverage to the State Gov-
-ernments, we have specifically made
-qn appeal to them that since it is possi-
ble tq provide hundred per cent to the
-weaker and . vulnerable sections, their
,demand “could  be - met. Perhaps, the
authorities could consider on those
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lines. This is only a temporary :.ea=
sure. We have asked the State Gov-
ernments, on the basis of various gulde-
lines given to them, to divide the so-
ciety and then evolve a proper 1istri-
bution system by ration cards or other-
wise, Then we have said that it
should be done at the earliest}perhaps
within three or four months; Once
this is done, then even those Stales
which might prefer to reduce the quota
of the vulnerable sections to 70 per
cent, will have to priovide hundred per
cent quota on the subsidised rate.
This is a policy decision that has been
taken. It is possible that the hon.
Members might feel that it might create
problems. But I would like to ex-
periment with that. I would like that
since the venture is a good venture,
let us make a trial and see whether
we can succeed and the policy, to save
not only the foreign exchange but also
the one which is least affecting the
poorer sections, could also perhaps be
a road to success. As I said much de-
pends on the success of this experi-
ment for the future which might in-
duce the Government to supply the
essential commodities at the subsidised
rates. Sir, 1 am aware that this is the
broad approach where I thought I
would explain about the system work-
ing, It is also possible that the com-
mon man could be affected by the
wrong distribution system. I do not
deny this fa:t, but Government on its
part would make all endeavours ‘o see
that the common people are not affect-
ed. Sir, we have also raised partly the
price of HSD but as I submitted, the
effect of it on the freight or the fares
had been nil so far. But I expect that
even if it rises, its effect will be highly
negligible. Sir, I explained the whole
policy taking 4 little time because I
thought this should be explained so
that the hon. Members might focus
their attention, those who are partici-
pating in the debate later, on the vari-
ous aZSpects of it,

SHRI . . HARIKESH BAHADUR
(Gorakhpur) The Government nmay

Jjustify this, price rise but I b.Ewe,, fo
condemi this anti-people measure be-
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cause I think it is an old trick of in-
direct taxation and also it will result
in inflation. I can say it is a pre-
budget prescription for inflation, The
basic point is that this Government
came in the year 1980. Since then, five
times there had been increase in the
prices of petroleum products. I think
it is the fifth time. Minister can cor-
rect me by saying that it is fourth but
in between many times it has heen
done.

SHRI P. SHIV
the fourth time.

SHANKAR: This

SHRI HARIKESH BAHADUR: I
would like to correct myself that this
is the fourth time but this frequent
increase actually creates mis-
understanding because all the time
there is increase. The basic point is
that oi] prices are going down through-
out the world. Nigeria has reduczd
prices just two or three days back,
OPEC prices are also going down, Even
our Government says that indigenous
production has gone up and that is
whyv there has been reduction of 10
lakh tonnes of oil so far as import is
concerned. While this is the situation,
the 0il prices are going down‘ we have
increased our indigenous production,
we are imporiling less quantity of oil,
still we are facing a situation where
the Government feels that thére should
be increased in the prices of petroleum
products. It is very difficult to under-
stand it. I want some explanation
from the hon. Minister on this parti-
cular point,

SHRI SOMNATH CHATTERJEE:
He has heen under pressure from the
Finance Minister. What can he do?
Thig has been kept out of the Budget.
This is the usual tactic,

SHRI HARIKESH BAHADUR:
Actually, it has become a habit of the
Government to increase the prices of
petroleum products just on the eve of
the budget sesssion. It is nothing but
contempt of the House, because it un-
dermines the authority of the Parlia-
ment. This has been criticised by
members and condemned by the Pre-
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siding Officers of both the Houses..
Still, it seems to have no effect on the
Government, I feel it is a wrong
method. I would like to have an ex-
planation from the hon. Minister for
increasing the prices of petroleum pre-
ducts just on the eve of the budget
session when it could have been done
by including it in the regular pudget

There is no doubt that this will ad-
versely affect the farmers and the
weaker sections. The farmers are
using diesel to operate their pump sets
and tractors, So, the increase in the
prices of HSD and  kersosene will
affect the farmers and weaker sections,
This massive hike in the price of
kerosene will adversely affect the poor
people,

Already in the rural areas of our
constituency, in Eastern UP and in
other parts of the country as well, peo-
ple are not getting kerosene in ade-
auate quantities. Sometimes they are
getting it only after 3 or 4 months. In
fact, I am told that even in Delhi in
the Zair price shops there is scarcily
of kerosene and people are not getting
it in time and in adequate quantities.
If this is the condition in the capital
city of the country we can very well
imagine the situation in other paris
of the country,

Moreover, this double orice system
will definitely create blackmarketing.
High price differential between the
open market price and the subsidi-
sed rate will result in black marketing,
The Minister has mentioned in his
statement that a significant quantity of
kersoene is being used by anti-social
elements for  adulteration with high
speed diesel oil, Now with the hike in
kerosene prices, more of subsidised
kerosene will be diverted to the open
market, which will find its way for -
adulteration with diesel oil and black -
marketing will increase. Nobody can:

stop it because Government do not
have the machinery to ensure that
there is proper distribution of this
commedity.

i
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Now that the 'diesel prices have Leen
Jincreased, Government will ultimately
come before us and say that the train
fares and bus fares should be increas-
«ed, Of course, the hon. Minister‘ has
just now stateq~ that the DTC zares
will not be increased. Already it is
running at a loss and Government is
compensating that loss, But what will
happen in gther States. The State
Governments will take the plea that the
-diesel price has gone up and so they
have to increase the bus fairs and the
Centiral Government cannot stop them,
So, this step will result in hike in
transport fares, the burden of which
will ultimately be passed on to the
poor peoble of this country and the
Government will not be able to protect
them.

considerations, 1
whether the

In view of these
would like to know
Government is proposing to with-
draw this levy in the interest
of the common man, At legst
so far as kerosene is concerned,
there should not he any double pricing
system. Then what are the steps
taken to prevent blackmarketing in
kerosene? How will the Government
ensure that {he weaker sections will
not face any difficulty in getting kero-
sene according to their reguirements.

These are my specific questions, I
would like to get categorical reply of
these questions.

MR, DEPUTY-SPEAKER: Without
making a speech, you have done it for
“the first time. I congratulate you.

(Interruptions).

SHRI CHANDRAJIT YADAV: You
are helping him to learm.

(Interruptions).

SHRI SATYASADHAN CHAKRA-
"BORTY: Ultimately, you will be able
‘to silence him,
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SHRI P, SHIV SHANKAR: Sir,
without posing direct questions, the
hon. Member indirectly also posed
some questions regarding the price
hike of oil. Sir, it is true that very
recently we have been reading
in the newspapers lhat so far
as the oil prices are concerned,
some cof the countries are bringing
them down’ they say. It is also true
that our production is going up., It
might interest the hon, Members that
while in 1981-82 we were in a position
to produce 16 million tonnes of crude,
in 1982-83 our production is likely to
hit 21 million tonnes. But what is
happening is that the demand is
also galloping.. This is the whole
difficulty (Interruptions)

MR. DEPUTY-SPEAKER:
tion increases on all fronts.

Produc-

SHRI P. SHIV SHANKAR: In 1981-
82 while we were able to consume 325
million tonnes of crude, the demand
for 1982-83 has gone up to more than
35 million tonnes. So, while produc-
tion is going up, the demand is also go-
ing up pro rata. This is undoubtedly
creating a probhlem, Therefore, the
Government has been laking different
steps for the purpose of energy saving
which I need not detail here at this
stage. It might also interest the hon,
Members that in the year 1981-82 we
had to import crude and other petro-
leum products to the tune of Rs. 5,200
crores. In 1982-83 net import has beén
reduced to ground Rs. 4600 crores, As
a result e have been able to save
foreign exchange 1{o the tune of RS.
600 crores. I do appreciate the an-
xiety that has been expressed
by the hon. Member that while
the production is going up,
we are also hiking the prices, But
these are the circumstances whieh I
have to explain because of the demand
going up and also perhaps this might
be one of the deterrents not to con-
sume foo much. I cannot gay that
this could be the sole reason,  pHut
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ot
this could be one of the reasons, I
can only put it hat way.

The hon. Member has also ex-
pressed his apprehension about the in-
flationary  trend that it might create.
Well, it is not possible for me, at this
stage, 10 rule out the possibility, but I
should submit that so far as our
country is concerned, we have bheen
successful to a great extent in control-
ling the inflation, as compareq to the
resi of the countries,

Sir‘ it is true, the hon, Member has
expressed that this might affect the
farmers and the weaker seciions,
particularly the people in the rural
areas getling the kerosene. As I sub-
mitted, this is a novel system that we
have hit upon dual pricing. I have
already made a submission in detail
as to why we have embarked on the
dual pricing system, Speaking fcr my-
self I thought that unless we pursue
this policy. it would not be possible in
the long run to protect the interests of
the wealﬁer sections. It might create
the problems. I am aware the distri-
bution system might create the pro-
blems. But ] assure the House that on
behalf of the Government we will
leave no stone unturned to see 1hat
the distributizn syvstem becomeas very
strong. It is true we have not been
able to sirengthen our vigilance
system, By ingenuity whatever it is,
people go aheaq with devices after
devices to get over the laws and to in-
activites. This has got to be com-
activities. This has got to be com
bated, combated on the social plan
ang also on the Government level-both
T can assure at this stage that we will
do our best because in the success of
this system lies a great advantage for
the large segment of our society in this
country, I am not totally closing my
eyes to the difficulties. It is also possi-
ble that weaker sections might be ex-
ploited. In the process their share of
kerosene might also be diverted for
adulteration, as the apprehension has
been expressed by the hon. Member,
But still the effort has to be made,
That is all what I can submit at this
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stage and it is in the process of this
pious hope of success - that we have
undertaken this venture notwith-
standing the difficulties.

In fact as I said not that I have a
conviction in this dual pricing system
but if it succeeds nothing would be
better than this, It is for this reason,
perhaps, I am constrained to say it will
not be possible for the Government,
io either withdraw the system or the
dual pricing policy that has been intro-
duced.

I have already requesied the State
Governments to strengthen their vigi-
lance, as well as I have also directed
my own officers to check properly the
depots and also monitor  the sales.
On our part. so far as the Centre is
concerned, we only appoint the whole-
sale dealers. The retail dealers are
appointed by the Stite Governments
We have sought the co-operation of the
States and I am sure with the coopera-
tion of the States we should be able to
serve the society better,

SHRI EDUARDO FALEIRO (Mor-
mugao): Nobody can seriously dispule
the need for this hike in the price of
petroleum products. The whole press
in this country, even the press which
is adverse to this party most of the
time like the Indian Express have
admitted that there is a need and
there was a need to increase this price
at this stage. The last increase was
in 1981 and since 1981 the price and
the cost of exploration of oil in this
country has increased substantially and
1 would like to know from the hon.
Minister—now we are on the unplea=
sant topic of taxation—what has been
the result of the efforts to increase our
oil production? Isita fact what is
reported in the press sometime back
when Parliament was not in session,
that substantial oil deposits were
found in the Krishna-Godavari off-
shore basin? I would also like to know
what is the total amount that is going
to pe obtained through, this hike and
how much oil after exploration, the
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[Shri Eduardo Faliro]

country is getting in the coming year?
I want rough figures, Sir, the
dual pricing policy is a very
good policy. It is in the interest of the
weaker sections that a substantial
quantity—if I am not mistaken 70
per cent of the total quantity—is going
to be sold at a subsidised rate, Now
the policy is good. But the dangers
are there in the dual pricing policy.
The dangers are that the subsidised
commodity may get into the open
market and therefore, the hlack-
marketing tendency may take an
advantage. The Minister has men-
tioned just now that he has requested
the State Governments to strengthen
their Vigilance Cell. Is the Govern-
ment of India going to keep a check
on this? It is not enough to request
them. They should keep a check and
to see that the subsidiseq petroleum
products really do not get into the
open market through the plackmarkst
as hag happened in the past.

The problem which always arises
when the prices of petroleum products
are increased js the question of far-
mers who contribute so much to the
economy of this country and who
always suffer as a result of this
hike. Because, as has bheen mentioned
here this type of diesel and pther type
of petroleum products are utilised in
tracters and are utilised jn pumvs and
so on and so forth. I would Ilike to
know from the Minister, what steps
does the Government contemplate to
see that as a result of this hike, the
farmers do not suffer, and particularly
the procurement prices of the  rabi
crop which is coming now are adjusfed
accordingly in yiew of the recent hike
in the cost of pump operation by
reason of the hike in the cost of pet-
roleum products.

Sir, the Minister has mentioned here
that the hike is aimed at the conserva-
tion of resources which is very good
thing, I would like to know  what
steps the Government contemplates to
reduce unnecessary expenditure in
petrol and diesel in its own Depart-
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ments, I agm gathering the information:
in this matter and I would like to

know what steps the Government
contemplateg to conserve resources by
their own Departments and agencies
because the charity begins at home. 1

woulg like to know from the Govern-
ment what steps are being taken to

encourage the research in fuel saving

devices in our own technology which
is a very important area in which lot

of affort can and should pe made.

Then there is a very important
point which always arises when we
discuss this question. We are spend-
ing sp much money and most of our
foreign exchange reserves are ysed in
the import of oil. Therefore, we can-
not grudge the expenditure which is
being incurred Zor increasing our pro-
duction of oil. Why are we not paying
more gttention in the field of explora-
fion of non-conventional sources of
energy of different types? This is a
very important area where lot of etforts
more than what used tp be made in
the past, can be made. This develop-
ment of non-conventional sources of
energy is a very pressing matter and
I would like the Minister to tell us
what they are doing in this matter,

SHR] P, SHIV SHANKAR: Sir, let
me be very brief in my answers to the
questions posed by my hon. friend so,

far as the production of pil is concern-

ed, apart from the figures that I have
already given, the position as it
stands to-day is that we have besn
intensifying the activities of explora-
tion ang exploitation of pil. [n the
Godavari “basin, some time back,
within a week’s time, we were able
to strike oil and the hon. Member
must have already read that with a
quarter inch choke the reading that we
had was 862 barrels per day pf crude
production. In faect half an inch
choke has been applied to see as {0
exactly what will pe the flow rate. That
result has not come yet. But I had
sometime pack also brought to the
notice of this honourable House that
we have substantial reserves of



545 Increase in transport PHALGUNA 3, 1904 (SAKA) fares and freight | 546

crude—this is our estimation—mnot
only off-shore and on-shore Godhavari
region but also in other areas of the
country. The exploration activity is
undertaken quite fast. But the cons-
traints of resources gre creating quitc
a large number of problems.

On the question of revenue to be
received from these price hikes, it
would be about Rs. 802 crores of
revenue that we will be able to amass.
So, far as the oil exploration and pro-
duction budget is concerned, in 1983-84,
we are expecting to spend a sum of
Rs. 2280 crores. It is not possible
“or me {o give the details at this stage
as to the protection thatwe would be
able to give to the farmers with refe-
rence {0 their produce because of the
hike in HSD. In fact this is a matter
which is engaging the attention of the
Government znd at the appropriate
level the decisions woulc. be taken
having regard to the diverse lactors.

Various steps are peing taken to
increase the efficiency in the use of
petroleum products. It may pe diffi-
cul{ for me to mentiorn all the _bteps.
But 1 can definitely mention 5 few of
them.

A newly designed burner developed
by the IOC Research  Centre would
save 15 per cent LPG which might
bring in a saving of Rs 20 crores in
year.

Replacing 83 ON Motor Spirit by 87
On Motor Spirit can save 3 to 5 per
cent in consumption,

The improveg design of Nutan stove
to which I have already made a refer-
rence would lead to a significant
saving in kerosene. The stoves have
now been takén up for large-scale
manufacture by two public sector units
and I am expecting that they will be
in the market sometime in July,

A scheme for replacing inefficient
industrial boilers with more fuel
efficiency poilers to conserve the use
of fuel oil has been launched, Loans

rates (CA)

at concessional rates of interests are
being given from the Oil Industry
Development Fund.

The use of bulk bitumen in pre-
ference to packed bilumen js being
encouraged by a price reduction for
bulk bitumen as recenily announced.
The use of bulk bitumen will lead to
a reduction of waste of the order of
about 3 per cent.

Several other studies to increass the
efficiency of use of naphtha in the
fertiliser industry, of HSD in gutoma-
tive vehicles and diesel pump sets in
agriculture are being carried out in
coordination with the user industries
and the manufacturers.

I would not like to go inlo further
details, I must also submit that the
research activities have been intensi-
fied so that the Government and the
people get the benfit at a later gtage
in a large measure.

A special stress is also laid on the
development of non-conventional
sources of energy. In fact, there is a
special drive and cerlain of the items
under non-conventional drive coming

within  the sweep of 20 point pro-
gramme have been taken up very
intensively.

These are the steps undertaken
which might result in the saving of
energy ta 5 great extent more effi-
cient use of energy and also consump-
tion could also be reduced to a great
extent,

it 1w faerma qEEm (grsfige) -
SuTenE wared, ol fAgAT 19 wE)
¢ & WAl HEET A Taw! ST GFA
¥ Are o a1 fear &, 4w F srwar g
f& wry ga¥ sgrar gfs gad fedt
F N AT T A g FrRT dEA
g g o W g

§ eyragifes S awarar g
=T FEA SRl &1 ey, faeet &\
& & ofoy | feoeft & < ag & &
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[#Y viw fastiw Tigaiq)
% % &g f99d qr@ 79 & =i gav
ag fora% a1d @ w58 § 1 Rl
AT @A Qg a5 Agr g, IAdt
feafes 9o v & f1d< w@ar ggar
g | feeelt ¥ @S ot 9 2 Wk
FIAA G TQA AT AT G FQ
g | IS SAMEF FT THATE WEI
fFufea @ & & 1 wior feoslt F
57 9r@ @ o9 F fawwr T ar
79 faa @ & 7R 1 frad e gan
qrga § | faet § OF aga ¥ o 2
fasd ara T 12 o7 787 2, I9F0
AT H9 &8 9 92 fEwufer wma
ST g P owda wiefagl & arg
TEF FTE ALY &, ITH! A9 HY T4T%
9T IF €, SEF! AT WEE @ 9T
A SAT GIAT | FH IAW G AT IeE
1 foem foq% qr@ uwmd #1F
afeai 1 @ wwe § T @dEer
qET |

WA gA @ § fr =raw, ag
Fireg faqdt F U w gErA 9%
AT §, g @ Aa w0 AGrT FIAl
gl &l 2 1 WY 9 fEafag 39 ¥
TOET & 939 g6 ggEnaT ! ug
A ;T E AT qFA § AT oA
qedr e & far fear s | Ffea
Whel HIT FAATET A& F a7 § |
WA A0 FOGAT £ FHT, FHET
T A& wET )

ST 931, A 7T wmofaT 9
WA € TAT AV ZEY AEIAT w
A A wEAfew g, wg w0
7 g | 59§ YSifwaw Ty & ary
IgN, TW, RN w1 fEwar F@r
I A FGAT @ T AT g
3T | ¥9 a ¥ mISrafewrar ary
3.9 § | I7 fHFUF T@T a9 9
I QT W oA MR A

Increase ‘in’ transport- FEBRUARY 22, 1983

fares and freight 548
rates (CA)
9T gL qIGF &1 A ¢, AfhT AU
ar g9 9T g W4T WX TAY IRl
ROTAT &390 | & & &y @
q0 IEY T FT TIATAT AT | HTIHT
%gar & & T 93 ghae TEY a9 |
q Fgal g & ga9 sarar g@wr e
TG 9T &7 989 4197 § |

fovad qrg 9 g 398 T A
Wl gw FET & w9 & WY T
FeH 21 ST 10 JIX SHBIT F T
d1 2,2 AT dA-am feq qw e,
qoATE Al giqr & 1 T ST ArE| g,
98 ¥4 ZIAl § gHI-GHT FATL 9T
qg=dl & | gsiq & faeew ar @ 98,
qg 9 FATT AET AT 92F Jal 2
qrz a8 4 faq =a ar §4 f&a =9
ST AT 12 AT AT THZ JOA
0T TF qOATE FIATE, FAC FAMT ITH(
It wTr | 9g FE @a g e
SE 9% 2 | AT AR @Tel ST v
FET H(( AT, 77 ATTHRT TN AT TTAMT |

q gg W wgar g fw aww #
g fwedr F0 T gew g OS2
w7 2 a7 aF IaFT T9 AATE 7G5
gidr & @1 9g Fr A% 7 IR Al
frafas &t M grar a8 & 1 a8
2 faa aF Fur w4 ? w@r G A
1 owan ?

HATT AT =Fq q15q F1 faeeq
fiear &, 7 Fgar wigar g & o
FIT ¥ GHUAT F(F IAQT & AT ATZH
gHIT HILC FFAT § | Fq W AY AT
=g & A1 FF ATTHGHA G ATAT
g | wifgy q afus Srgg a1 WIT 98
2 oIt gz o TQ 9X g TEaT
W1 Ag-9% g Y W B § T8
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qf WqH U FT IUAN FT AT
dfer W Fravag N G faean

g | '

HIF AT TOT FT GO F HY AgY
fRaal 8 1+ ag oo ® oY VAT Ay
T GFAT § | IAHT TIA-FIE Fgl
TAT g 7 FH WA FE R T @I
g gg WraT Y STAar e IaFT
T® "A Ag gt g1 gl
TAAT & @vaed ¥ 3 A1 I f@ar
g g gua 7 a8 v 2

18 hrs.

TTT AFAASH & I H "9
ST AT FET 2, IAY ATET 4T
gHadl @ 7 HES(T  WIed ;@i 93
g3 gu g, =g ofm=Ew ama )
FLFTET, a7 fagre %, g dl, 3%y
a8 #mr faeom 7 @@ 800 FAT
#T FATE * ST WAL AW Z7
Y gAw #qr fwenm 7 oy
Famr f& 8 I, 1980 F1 ST agAN
FITE o] IAY 2482 FUST & HATH-
g gE Y, A AT 1195 FUE
F1 - wrHedAr gE, '\ At 1093
FUT F1 ATHAY TE AT T AT 800
FUT 1 ATHSAT FWY | TAA Tz
TaARe F1 FA7 (A Wr g ? @
Tadzg Fel f& @ dar ¥eex
* qrE AT g

greR faageT & wOell | gn
TF#T @@ gaa g (& ag wdmg o
g 4 IEEITAR  FTARAT §, UF
gaciefn e g\ Afww gw
A Fx g wE & waddm
ahe ¥ e fox @ & few @t 9
G WwWE | HAY ST WAY T
§ g TqATA F FAT F40 (% frew
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Tl W § TS qTHe | qal-
fraq Stewzm Y agdw faa =@
§ w9 smma § gt aT s
gIrg 7% § 7 qgl 9T &1 Wiq qw
AMATR FEIY A ST T g | ST
gHET gg a% <gar 97 v fRw o
I g8 W g, dg @WIR FWara o
g1 g, faqmi & gwwr o .feaw
Te%z gy gsy ¢ gafeu . ggh g9v
M T 9% W | WIS &Y
UF Heele F4399 do 334 AT
faat  ag gor W @ fv fee
FT AEw TR fFar @ farada
aut ®, d7 oY et ¥ gaar fF
1980—-81 ¥ 16.248 fufemw =,
1981-82 ¥ 15.298 fafqu= =,
1982-83 ¥ 17.683 fafemmw ==
T fear mr | S99 99y g7
7 fw sEwy o faasT °@1 @t aqvar
T 1980-81 ¥ 3348.97 &FUS
HIT 1981-82 { 3736 TS Y |

st @ fww dwc : ag T wES
w8

ot T fawm quaaE S gl
1982-83 ¥ 4261 FUE FATE |
UF a<& al gu faady - & ¥ &&
ST g1 1951-52 ® faw 32
FUT &7 FAT 97 F1 Hq 23 - AW
FUS I TATE |

MR. DEPUTY-SPEAKER: You just
now said that the prices had come
down in the internationa]l market. But
according to your own figures, the
prices have not come down.

SHRI RAM VILAS PASWAN. This
is not price; this is import, what the

Government have imported, TAAHE

faRw S e & WY SO QW ARl §E
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[ T faarra qrEara)

wefmoAg gv 9 g1 1 a7
gifwe g 7

Y gt forq WHT : {zHiT A7
W@ g | )

st U fawta ArasmR ;. feFnee
ag @y £ a1 AT qFg g€ | wfus
SerEa W 7 €8 g | fewiew &y
g3 &0 | AfEa fagwi & S w0
I @ E 9EF I SE HA9E ¥
agi w@w =gy | fawa &t gt §
40 q@U W "2 ¢ AfHA Fg
q7 9 dRA ST WE | THRT AqAT
ag & foF T FeamorET qsa - AR
&, W qATEE A FT ST ST R
1 @ FWq A HAET FE A
) F Ag A Fg THA & g
FATET AF FI0 | g AR AT
qATET  Brgar 9 {6 A A7
g W1 Fg m&n f& gH A% wa
FLU

st Ay 7 oy agi o wea -
g ATEE H AW & AfAE H AzeT
drE g F1 THY 99T 7 SRW
gt fam  f& weadedim A
¥ 9 Tee 9fq At & F 9 ownd
2 #ir ' 7 WY & =i wia =
BT A &1 FAAT {1

JqreA  HElew, #§ HAl "EaE4
g & fim mam qoAr WEdl g |
(VAT AR § THFT I HT Gl
g, afem = feAToE & A o TEEI
a4l g7 T e—ITET AT Hifaeg
g? g mww fa@wi ¥ AW W
g a1 faoar eW a@f 7zar &, 940
& fguma & agh W W w7 I TS
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T =wfg | AR & u9E g—
et e fm aw@ & WA
ufarsdw ¥ T agmn 8, 99 &

FEge @ B fau, Sowr agfaa F9

Ffaw o9 e oAgr WEI @A
7g & FFe@md ANMED wE F 4%
FT HOH IIT 919 98 @ ¢ |

MR. DEPUTY-SPEAKER: Mr. Pas-

wan, did you gttend the Asiad?

SHRI RAM VILAS PASWAN: No.

Sir.

MR. DEPUTY-SPEAKER: That is all

right. Plaease go ahead.

aﬂm’f‘a’anamm: g;qm%f

1ﬁ§|§aﬁqﬁmﬁmm
gfF 5@ ame At Az H T ue
W& @ WW W FE AaqT W@
g7 gAY WY gg AqATIU, G4
mmv}%mﬁm,m'&
g HAM WO FL e | ATIHI
faamr oA a1 wiT T wT a8
a2 7 w9 AEd @ fFogw wew-
fadT g17 sm @ &, SomEwar aw
T 41T AT V& &, ATHT THHT T
@h WRA w d )
BT @s 9, @ 999 g 9T @
g1 fafemw  g@g fady W 3w
F1 07 gt 2 | 94 9eifagw =T
FT AW JGAT @, a1 IaF1 F@< FEA
i 9X W gEar §

s QAT FEHT : FAEET o
13 G wfefrex @ a1 §

w1 vm fawme qmeEta o dEa
qag. ¥ oy go1 W § 5 fawd
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e aul §gw e 2 gEn feaa
BRI FUT T & fear 7 oo
AT 309 # AT F@ g, @ A9
FEEFAT  SqET WU | FAE
T T A & W F AR afcs
9T gT & q97 4 faqe ¥ o afce
e g | g f{wErd o gory
wasl, faw w&r, ) A@ T g%
g, TAN ;T FT O ARy 2 o
W AT A fF gy 9wl 9%
T FT THAC 9T W@ 8 7

st qto fwra weT @ IUTEmE

9geg, 99 qgaal garR fwar .

SHRI SOMNATH CHATTERJEE:

Somebody’s baby you have to carry.

Why do you carry the blame?

o Qo f@y wEx . WU Ty
TO% ¥ g0 A1 A T ITAAT AR
g1 WMEI §EE A 92 &7
3 F gEEE H amE A g |
§ v a@ fqEaza F@T =T ¢ F
NI qF FEAA AT §AA g, A4 G2
L B L

St TWTEAR Anal  (9E9)
fex ag %9 7

Wt o frm WX tgm g f&
Wi We-iE @, ag Wud HEerT
qger fS@=T &1} T 41, 98 @8 waq
[ox & ot 1 gwA 7z weww  fE
fe @3 &1 &1 %Z §, A AW
q9ET & gl §  SeET T g |
qg ATETR A FFAEE & Qe &
IELAT | gAY qE  Wegw fEmman
ff ag Wt ®e-E  ag Wa FOGAL
qra wW  fear st =Ifew o gEe
aog ¥ a8 9% § o a7 gl W3S
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FHY gE R, ATHT FO TEN 9T G-

9 g8 8| o9 oot WL ..

SHRI SOMNATH CHATTERJEE; It
was the result of the eclection.

st b, fra g G A AR
| WgF aF (et F1 gATw g 9fF
F X AqT ReEAa & g &
g WU Ty 9 %e W
g o oo & #ma ww @
9‘-

ﬂﬂ)ﬁ’““’

4

sit T faena aeEm o fEee
¥ gw g, Afew aO ¥ W@ a8
aaar 3, faeelt & wfow &1 #m
SUFT AT FET AT |

st 9lo fma wiwx @ & sfg s
affq s & fagw feam f& &
dr At gf ¥ W %T WA e
TF & gt ¢ famwr awe §aw
WE AT AW gL 2, AM TG
SWET T 21 # AEar § & 39
WEl 97 FMd SET g% 8, 49
UL WET H ARl B AER 1@ X

At A feost & @FM & gEEey
¥, ogi @ TEEFAT F! FHY F
gt ¥, Wl #gE AX T4 AW
FAW & | H YE W@l Fgar fF
TOT TH | TLOTH A@l W | e
EH T a1d &0 HOW T W@ g fF
gaaT  guonHr &1 gX fwar wig
dfwa g% aras W 9nAr @,
TEET QA WeEST § | SEr mel
AT FF I UG I agT & AWl
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[#% qto farxr wiwy]
T arg wIE-FIE Ad 1 gw
% gt & fafas gy F am
% qY Jrada ®I F gg 9J1g A
gf® gt oF g aF FAF S ¥
Seq UM FIE faFIEr s arfe
TH-HT qd I9 & Sq KIS G Fy
faq | 4 =g W w3 w3 g f
feedt uefafregmw & &t fSa
F qr UTH FIS Tg1 § Tog ¥ 7o
UMA FIS TEAAM |

gH 3| ATT & FHifww ot FT 12
¢ fr ot gAaR fAEA ad F & E
Sq & WEE ¥ AW w1 aF faa
aF, afFT 77 7g 98 F@ 2 =
ST FI AHET A& et | a8 gWrR
feftegue fazew g3 fedos &var
g | 97 gF gurw fagwer w1 faeew
Augs qEy AU gH W AYE A
wHtad F1 ATHAT AT 9297 | AfFA
TH ATq & AT ZH AALHATS AL
HT qAFA—q F1g qrfadr wa fqa1-
fia st & =T IT qifast gz F97
0 aifere 3q &, wfeArE, SE A
gzafad 4 =@ & HA[A FqAT
TEY ®Ear 3, a4d Al 9T SATE HAT
4§ TEal g | affq sigi aF fqacaw
T GIF g @9 FIAW HLT gEL
TSUT H OGHEAQT T GF@HT &, WA
AT AT & |9 AT TRATA A Ol |

qT 7 0F ¥ Jorar & we &
gHAAT F WT F I AT gWIAT
g ogFal & |\ ug aIwew fawn ..

S} HWMATY @ . {IAT BIET |
[ 8
r’ -
bt oqt, fira e 39 & fwa wwar
e @I § | G AW ¥ WG &
%% AT SaF fra @rg | @ fF7 ag
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wex ¢ fF T 800 ®QT w94 H
78 2. @%d &1 @fe  wwal o
A G I9 HI Go@ FW WET FATAI
fagar  afes g @y @ & fF
97 &1 Sarer 997 w3 fawwr 1 afwa
TG T S FAE E-—F JET G-
Aeg fafqeeT @iga oF #wOw’ UG
9gT AT 1 ZH F SAMET F£B A4 Y
arar g, #ifw zawr fRoaz a1 ow
M T q FA H AT g |
ggf % AL fra 7 qwr f&
fred 2 aqf & frg qOF § mweaal-
6TF T X T &AG g g—-NT qIH
g 937 s AeY & | WA 7
g ¥k g5 fAggr weE
fr gt #1% Fimd § &4 a5 gl
fsqa & zg =31 st @ f& @ F
FG AR AT | 47 AIT & FiTe
TT F WT AT A Ay G HH
98 3 : AL eI SUIET gA I 57
¥, Za19Y (gqiz Sqqraid §, I9q §
g F1ddq T qq F AT T TisEH
34 @ A WE g, &g SAIST
g% & | S4r fis #F 9ga fadaw fear
a1, I & UFA & fag & 78 ow
FIA § | WT HT T BT 4T HIT
WY 3q & qzgd o wir ¥ fqaae fear
ar fr 1981-82 ¥ 5200 ®4T &7
FI AT MiC dq% y1af #1509 .2 faan
TATAT | Hi7 1932-83 H4600 FUT
T 7" g2 & TS fFar s @re 1 98
&7 ¢ ff 600 FUS 7IT FT ZH HrAT
gafws wa ¥ Sfar @I fE 17
fafeaq =7 ®z #aq @ oaqd &
faq ga #1 qUET ¥ TS FTAT 9T |
TH AT GE UF FE  SfedT AU
Ffeq THEAT § I T K7 A FIAT
WA A 21T | 4 7g W fAgew

}ﬂ’ A

FTAr Argar § R 4 & Fiwa agrs

75 § a4 fady gAre & fag G
ggrs 7§ § siT 7 cfigre § &Y



554 Incredse 'in transport PHALGUNA 3, 1904 (SAKA) fares and freight 558

gATYT @91 gAT § 3987 QU &
% fag agrg o€ & #iT 7 =W 0w
Ths Hl W & gH Ta1 FrE
arew fwar @ @fwq sigi aF aivTem
Fo4Tq 2, AY WO¥ fadgq far
g & z@ &9 & WA AANA
g f5 %5 &1 qerawd 21 fafaaq
co B U 4 o (v ST B
ag 16 fafwas =7 gg o #wx fog
qad § B9 A &0 GIA & wOA7T
FT Tg § WA T arm o1 fawarw §
W § qugar gl g 5 1989-90 TF
g9 Jowa%iforare g SIgT HIT aEr
Wl gl gl g % za @ uw-Ir are
9gd &0 gW GORAENAGE I S0
AT ATU ANT T=( AT | AR
i JF & fegigs & 594 F® gH
400 faq sy &, a1 THY 98S
Al FH AT ZI GFT g |

e g g1 & I H AT 9r® gq
FET ®wOTA At & fF g3t a7 fawqqr
JEIEA BT @T & AT g FIEr 9%
feqqr Semaw g1 @r g ateT R
wrrd 21 fafags e q@ Fo § geamew
2 % 2.1 gggar fadza oiv %
f& aa 1 QT FE JAT § T WS
g A AT Tk q T 1T & G
wifow #1 wron 5 ga wiedr &
Sedl Aew-aifmgre gr g |

Mt S W (TTSIIgR) C IqTener
WERS § TW WAIA ¥ ATH AE BT
g § o miaTin Heis( ¥ Fas i
FI TR qGIA F {97 77 I7 & 921 A1
@Sl "qrga, N 70 F 75 WA
TEIAIA AT 8, Ta¥r aE qg ‘ag F
T8 2 af dZrer | TEFL MTEH & | WL
G FALT T FHHT HHT TSAT AT | G
F GIT (W F TG4 J TATT FH AT
ST 9 | S THET 9T q39 91
g I ®T¢ qr 437 Fie a1

q
S g8-38  PeErafaey 9 9
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F AT A A HOY A F AT wATA
afeq 19T TEIATH W a1d Fq1ET-
qT St FFgHd § F HAAC A &
qNT g, TA FT AT ATA-TT Bl g
WX I FT g q FST HIT
feraral o g3 | 9gA 4 gr-@ral &
SH Fg w@ g | W &l
¥, % ga waw  Fg ¥,
fagie ¥ ot fasadt &1 19 @1 {347
Tar & | G SIAT K1 IH AT TG
S & fearat &y wrfgs gwm Ov
THHT FHIW I IATT TS |

Tl G ¥ Al W]WT FT T
AT @1 & | @ A&T S 1T AT
¥ gfg #I0 | 7 W 7 A{HT I
f& §a W 9T & @Aq FZ A4
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AR HEL dgT N WA FO |
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TS WIED gOUHT qfrw g o o&r
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uF fagt & qa & g #@rg |
fagt & aa & TEQ qeu Aifq walr
o 7 maardr g 1 sfge & R osaEn
WO ggT FESl g | 4§ @HIT &
FAFIC AT T WL FF STAAT T8 ¢
AfET ST gATY T faqwor sorre
g wWar v ¥ fodr Aff & 1 gme
wal St aga FfAT AR Fefade



559

[ »t siqa awm: ]

qTH § | F SARN FT FOT g
IAFT  wEAA g fegER M A
fageor worreft FE &, WU WIZW
W &0 g | ¥ F-91T USET
ar gfaT & i AT Tsal & R
¥ W&l ®gAal ATEar | AlFA g,
ot fgdi wew & wigi fegsgeara &
aTaTdr F1 aga agT fgwar @ar §
78l faq<or QAT WETAT FT FHA
qE E | FT 9T 9T IEHA HARTAIT
Ziar & 1

afY g 1 TR ATF7) @
g% 2 )\ wa @ go uw FT fam
T g 1 dgd wewr fear owam oo
GAAH F G a1 AW A1 GTE
ﬁmﬂ"mmgl‘éﬁmm@wm
FT AAR GAT AT 91 IqY AWM
maﬁaﬂgﬁﬁvﬁnmwh@

9, ®AT AEE W 9X fAgrt &
g9 FT 919 d9 ' & HqE9H
g | oo WY geram fagy & aa
T g T TR TE™ § faw @
g 9 & 9%, FX § ¥ ¥
agata?r(%uwﬁﬁzm
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qET T TG TSW | 7§ w9 A
YH-gH FI WA FS qAGET T8
g AR T FE FAEN F AG G
il oW gedl ® fgamn ggar
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ST g fF FESIR @ F AN 9%
TAFT WY TS, dAfFA 9| H+
ag 2 & zo® @rn &1 gfaar gema
o7 99 ¢ fF FEse v & anm
T gEd g X 99 o9, afed oo
2-3 WEM 4% & ATy w1ar
difsg fF S99 & T X & AW
frq @1 & a1 g | WS Ag ar
UF G dE HOF( ANGLH (AR
F A0 F 9T F WA F qUAL
FETIESAT | TEF FAATET HIg AT
SN
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g fex
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SHRI KRISHNA CHANDRA HAL-
DER: Anyway, Sir, this is a point of
clarification.

MR. DEPUTY-SPEAKER: No, it will
be quoted as a precedent. You must
help me. You can see him later.

Wt qt, frw o SuTeIE AR,

;T oaer & T F.......... |
ag qifwer %1 faug &, @ a9 fae
TR & 7F q9ar J&d T8 g |
¥O FA@ F I@HL  {AAS  qG
gaaT T & T F el #F fwa
@ G AR 9§ 9gA FE Sg
6 09 F Jq w GET & SEA
TR U9 Agl fHar ST ar fee @
T F AT A S99 F gy e
Useeie foar smar 1 ag wifeey &
ATd § | dga @ 9 JEwx
fear

SHR] KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, I have got a
point of clarification on the Hon.
Minister’s earlier submission to the
House. Shall I make it now.

* w, IR A1 o Fraar §
foeq &7 Fma & FrE 9T T & )

frael &1 Ugw A & deaw W

MR. DEPUTY-SPEAKER: No, this is ¥ daw
S @A™ JSMT T g IEE AR d

on Calling Attention,
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[,,ﬁ dto forg ,faﬁ-{] MR. DEPUTY-SPEAKER: The Ho:fe
a now stands adjourned, to reassemble
ﬁqﬁawgﬁqumﬁ tomorrow at 11 a.m.
MY g BF g7 fopm axg & ow ag=man
1T\
18.32 hrs,
qTHY &1 H SIgT aF GHET WA
" 5" faw s T F TG foam The .Lok Sabha.then adjourned &l
¢ SR ®IE g g IO | TG aw Eleven of the Clock on Wednesday,
ST ® @A g X @Ewar g A6A February 23, 1983/Phalguna 4, 1004
SAFTSE & feam § (Saka)
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